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LEGISLATIVE ASSEMBLY DEBATES 
(OFFICIAL REPORT OF THE TENTH SBSSION OF TBB 

FIFTH LEGISLATIVE ASSEMBLY.) 

VOLUME V-1939. 

~ ASSEMBLY. 

W .~ , 30th August, 1939. 

The AEisembly mp.t ill thp. Assembly Chamber in Simla, at Eleven of 
the Clock, being the First Day of the Tenth 8mision of the Fifth Legislative 
&scmhJy pursuant to Section 63-D (2) of the Government of India Act, 88 
set out in the Ninth 8cht'clule to the Government of India Act, 1935. Mr. 
Presidpnt (The IIonourable Sir Abuur Rahim, K.C.S.I.) was ~ the Chair. 

MEMBERS SWORN. 

The IIonourable Diwan Bahadur Sir Arcot Ramaswami M uoaliar 
(MeJIIl)('r for Commerce and ],abour) j 

Thp IIollourahlp Mr. John Anderson Thorne, C.S.I., C.I.E. (llome 
M!'mbel') ; 

Dr. Habibur Rahman, M.L.A. (Rajshahi nivision : Muhammadan 
Rural) j 

Mr. Dudley Charles Hudson, M.L.A. (Assam: European) ; 
l\1r. Geoffrey Stephen Bozmall, C.LE., M.L.A. (Secretary, Depart-
mPllt of Education, Health and Lands) ; 

~ . Olaf. Kirkpatrick Caroe, C.LE., M.L.A. (Secretary, External 
AffaIrs Department) ; 

Mr. John ~ Sheehy, C.S.I., lVI.L.A. (Government of India: 
Nominated Official) ; 

Mr. Noe.l James Roughton, C.S.I., C.I.E., M.L.A. (Government of 
IndIa: Nominated Official) ; 

Mr. Jatindra Nath Talukdar, M.L.A. (Government of India: 
Nominated Official) ; 

lIr. Astad Dinshaw Gorwala M.L.A. (Govennnent . of India: 
Nominated Official) ;  , 

1169LAD 
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2 LEGISLATIVE AS8BIIBLY. [30m AUG. 1939. 

1\Ir. Braj. Kumar Nehru. M.L.A. (Government of India: Nominated 
OftiClal) ; 

Mr. Denys Hayes Crofton, M.L.A. (Government of India: Nomi-
nated Official) ; 

'Mr. 'Erie Ingoldby, M.L.A. (Government of India: Nominated 
Official) ; , 

Mr. Kashinath Yashw8nt Bhandarkar, M.L.A. (Government of 
India: Nominated Official) ; 

Mr. Niaz Muhammad Khan, M.L.A. (Bengal: Nominated Official) ; 
and 

KIlan Bahadur Shaikh Khurshaid Muhammad, M.L.A. (Punjab: 
Nominated Official). 

STARRED QI"ESTLONS AND ANSWERS. 

1\1t'RPF.R OF A ~  TW"-ET . ~~  ~ TilE !\OHTII \VF.WI'J.;Rl\ 
I: IJI.WAY. 

1. *Mr. Lalchnnd . . ~  (/I) Will th'., Hononrllhlp, the Railwny 
Member please st.ate if Ooycrnm('ut are aware t.hat a gruesome murder 
in a movillg' train of 8 slw(·ial "a:lw1I;\' tieket examiner Mr. Tdandas D. 
Motwani agcd ahout at, years, 100k place hetween Badah and Dokri on the 
Sind Sect.ion of HI(' Nor·tll \V('stern RHilway on the 28th April, 19:::9 , 

(b) If so. UlH.lel· wll,.1 ~  did tha1 llIul'(ler take place ¥ 

(c) How nHlH;\' ~ "'PI'e 111('11 trll\'('lJing-in that. compart-
ment'i 

(d) Was 1herf' 811;\' poliee tl'H"rlling in ~ il'ain ? 
(e) Is it H f,IC1 ~ qle tl':tin was stoppe(l by It co-passenger and the 

culprit ran Ollt of the tl'llin? 
(f) Di(l tIl<' police arrive at the compartment immediately the train 

stopped? Di(l ~  of 1 lip police follow the culprit; if so, why was not 
the polic(' able to cateh tlip ('lllprit as there was no forest at the spot but 
open arable lallil ? 

(g) What arrangements have the Uailway authorities made to suit-
ably compenf;a1e the yictim's wife and c!hildren ? 

The Honoura.ble Sir Andrew Clow: (a) and (e). Yes. 
(b) The Special Ticket Examiner detected a passenger travelling 

beyond the station for which he held a ticket. The passenger refused 
to pay the railway fare <1Ul'. Upon the Special Ticket Examiner ~
ing in hilS demand for payment of the fare" the passenger stabbed hnn, 

(c) About t.en. 
(d) Yes: one  Police constabl(', on duty. 
(f) The Police constable arrived at t.he compartment as soon all 

the train stopped. Knowing that the Civil Surgeon of Larkana was 
travelling in the train, the constable first fetched him from his com-
partment to attend to the Special Ticket 1ilxaminer. He then went in 
seareh of the assailant who had, however, disappeared. 



STABRED QCB8TIONS AND ANSWERS. 

(g) The amount admissible undeil' the Workmen's Compensation 
Aet has been deposited with the Judge at Larkana, who is Commissioner 
under the Act for payment to the legal dependants. The widow has 
rceeived Provident Fund and gratuity and empioyment has been given 
to the deceased's brother. 

:Mr. Lalcha.nd Navalrai : May I ask the Honourable Member to say 
whether he is aware· that since this murder, other murders of railway 
officials have taken place, one, of the cabin man at Kotri station and 
the. other of the Station Master of Khudal Station who was stabbed .... 
Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 

MemllcI' ~  confine his questions to this case only. 
Mr. L&lchand NavaJrai: I shall put other questions if nOL this 

pllrticu];l1' question. 
Mr. President (Thl' Honourable Sir Abdur Rahim) : Any olher 
~  J't'leYliut 10 thit; question? 
Mr. Lalch&nd Navalrai : Quite relp\'ant, Sir. Will the Honourable 

M, IIIIw!" i'e pleased to say if he has any power to give special ~

tioli to the heirs of the deceased 7 
The H.onourable Sir Andrew Olow: What docs the Honourable 

Memher mean by special eompeDflation T 
Mr. La.lchand Na.valrai: Compensation apart from what is being-

gh en under the particular Acts which the Honourable :Member has 
mentiufjf'd in his answl'J". 
The Honourable Sir Andrew Clow: I only mentioDl'!d one Act, and 

1 also ml'ntioncct that empl,oyment was given to the brother of t.he 
drel'ascct. 

Mr. Lalchand Navalr&i : May I know, Sir, whether t.h" Ruilway 
Bonrd or the Honourable Member has got any discretion to give any-
. thin;:! more than what is allowed by these Acts Y 

The Honourable Sir Andrew Olow : I have not got the Regulutions 
with llle hl'J"e, but I believe it is possible. 

Mr. L&lcha.nci Nav&lra.i : Will he then be good enough to consider 
and excrcise his discretion and give Ilomething more to the heirs of the 
decellj,Jed T 

The Honourable Sir Andrew Olow: As the dependants of the 
deceased have got compensation, provident fund and gratuit.y a.nd also 
employment for a relative, I think they have been reasonably treat.ed. 

:Mr. Lalchand Nava.lra.i: May I then ask ..... . 
Mr. President (The Honourable. Sir Abdur Rahim) : Ncxt question. 

~. La.lcbaDd Nav&lra.i: I want to ask another supplementary 
question to the same question. It is with regard to part (c). 

Mr. PresideDt (The Honourable Sir Abdur Rahim) : Next question. 

RELAY OF PROGRAMMES BY THE DELHI BBOADCASTI;NG. STATION . 

. :2. *Mr. Lalchand Na.valr&t : (a) Will the Honourable the Communi-
cabons Member be pleased to state if he is aware that for sometime the 
broadcasting station at Delhi has been relaying programmes from other 
places mostly and incessantly from Bombay Y 
L169LAD :AI . 
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(b) If so, how many such whole day relays or part day relays have 
been done in the Delhi broadcasting station from Bombay during the 
past six months' 

(c) How mnch economy has been done by the department on 
account of these relays and how was the establishment at the broadcast-
ing station utilised during the time the relay!> were Opt' rated u})on Y 

(d) Are Government aware that people would like to hear at the 
radios variety of territorial programmes T If so, do Government pro-
pose to minimise these relays and do them only when they are excep-
tionally important and unavoidable' If not, why not' 

The Bonoura.ble Sir .ADd.rew Olow: (a) Yes, Delhi has been re-
laying the greater part of the day's programme from Bombay on 
certain <lays and also occasional items from othcir stations. 

(b) During the past six months, Delhi has been relaying the 
greater part of the day's programme from Bombay once a week. 

(c) When relaying other stations, the relaying station naturally 
effect.s a certain economy in the expenditure 011 its own programmes, 
but it is difficult to calculate accurately the actual amount saved as 
what<·ver savings are effected are devoted to improving th£' programmes 
on other days. As regards the second part of the question, relays do 
r:(ot aft'or<l any relief to the Engineering staff as the transmit.ters in 
their charge work as usual. Some members of the programme staff 
are relicved of act.ual transmission duties, but they have to carryon 
rehearsals, auditions and office work as usual. All India Radio works 
seven days a week without thE' holidays enjoyed in other departments : 
the staff, therefore, requires such relief as can he afforded by t.he use 
of relays. 

(d) Government are not aware that listeners appreciate locally 
arrangerl programmes to the exclusion of all otbers. On the contrary, 
GOY£'l"lJment believe that most listeners like to listen occasionally to 

~  r-tations besides the one nearest to tlH'm ; and since, by means of 
rdllYs, shortwave programmes from distant stations are rebroadcast by 
the relaying station on medium wave, relays are particularly appre-
ciated hy ownprs of inexpensive sets Who cannot receive the shortwave 
stations directly. As there arc also cC'rtain administrative advantages 
to be gained from these relays, Government see no reason at present to 
stop them. or cut down their number. 

Mr. La.lchand Na.vaJra.i: May I know from the Honourable Mem-
ber if this change was effected under the orders of any officer', and who 
was tll(' officer who considered that there should be relays now which 
had not existed brd'ore , 

The Honourable Sir Andrew Olow: The g'eneral super .. -ision of 
Brolldcasting is in charge of the Controller of Broadcasting who acts 
lruder sueh directions as he gets from Government. 

Mr. La.lcha.nd Na.valre.i : Was the change made in response to any 
deman<l from the public ~  he exercised his own discretion in this 
matter 1 

The Honourable air Andrew Olow : He tries to keep in touch with 
what he believes to be the popular demand and he. also exercises his own 
.1;scrf'tion. 

'!.". 
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Mr. La.lch&nd Nava.lrai : If there was any popular demand, how was 
it brought to the notice of the Government or 01 the Controller T 

The Honourable Sir Andrew Clow : I have no access here to what 
was hd'ore the Controller. I can only reply to the question that is 
askl'll. but I believe that listeners do 110t wish to exclusively li"tcn to 
OllC station. 

Mr. La.lohand Ne.va.lrai : In view of that fact, will the Honourable 
Member inquire from the public what is their real desire ? 

The Honourable Sir Andrew Clow : I know many listeners, but 1 
have hardly met any listener who wishes to listen to only one station 
to the exclusion of all others. 

Mr. La.lchand Navalrai : The Honourable Mf::mber can also take me 
for u listener ..... . 

Mr. President (The Honourable Sir Abdul' Rahim) : Next question. 

RE OltuA!ollSATlOS (W ~ SIND AND BALUCHISTAN POSTAl, ClRCI.F. 

3. *Mr. Lalchand Navalra.i : (a) With reference to the reply to part 
(c) of my starred question No. 281, on the 2nd September, 1937, will the 
Honourable the Communications Member please state how Sind and 
Baluchistan Postal Circle has been re-organised 7 

\ b) h. it a fuct that a separate Divisional Engineer, Telegraphs, has 
been ~  for the circle, but a Divisional Office for Railway Mail 
Service, for which there was a demand, has not been sanctioned ? 

(c) Is it a fact that the post of Superintendent, Telegraph Traffic, has 
bcen II bolished 1 

(d) Is it a fact that instead an additional Assilitant Director's post 
has heen sanetioned for the circle , 

(e) Is it a fact that this Assistant Director has been assigned the 
duties of Superintendent, Telegraph Traffic, lind also several postal duties, 
and the Railway Mail Sl'rvice Division T 

(fi Is it a fact that from May, 1938, when this Assistant Director 
took over dlarge, he has not bl'en able to move out in the Railway Mail 
Service Division T 

The Honourable Sir Andrew Clow: (a) The Di.rector, Posts and 
~, no longer hol(h; rlirE'ct executive charge of the Karachi 

Engillcl'ring Division. A separate post of Divisional Engineer, Tele-
graphs. liaR been sanctioned and t.his officer aets as technical adviser 
to tllP Dirt'etor, Posts and 'l'E'IE'graphs, in matters relating to Telegraph 
Engineering and Traffic. The posts of Personal Assistant Traffic, 
anu l'el'bonal Assistant, Engineering, have been' abolished' and one 
additionlll post of Assistant Director, Posts and Telegraphs, has been 

~  ted. 

. (lJ) A separate Divisional Engineer, Telegraphs, bas heen sanc-
honed for thl' Circle, but a separate DiviRional Office for the Railway 
Mail Service has not been created as there is no ~  for it. 

(c) ~~ , but the post of Personal Assistant, Traffic, was' abolished. 
(d) Yes. 
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(e) The facts are substantially as ~  by the Honourable Mem-
ber, but the Assistant Director, Posts and Telegraphs, has not been 
assigned all the work formerly performed by the Personal' AIIBistant, 
Traftic. 
(f) No. 
Mr. Lalch&nd Havalrai : May I know, Sir, if there has not been a 

demand either by the servants of the Railway Mail Service or by the 
public for a separate division Y 
The Honourable Sir Andrew Olow :  1 don't see what the public has 

got to do -with the administrative arrangements. I el.ln quite believe 
that certain officials ill tIll' dl'partmpllt would like to sce higher posts 
created. . 

Mr. Lalchand Navalrai : In vicw of the fact that thc' public are 
affect.ed hy til!' GO"l'rnm('nt not being' ilblp' to pxel'c·isl' prop!')' super-
vision in t he absence of a snpll),llte division as thert> is lack of snpl'rviRioll, 
will the IIollonrablr ?lfemhl'r lw pleas£'o to say whetlH'r the puhlic havp 
askl'd for a HeparR1l' division or not? 

The Honourable Sir Andrew Olow :  T am sorry I canllot accept the 
Honourable Ml'mber\ Tll'l'misl' that ther£' is no propel' supervision. 
Mr. Lalchand Navalrai : Witll ~  to clause (f) of this question, 

may I know from tll(' HOllourahle ~  whether thp Assistant 
Director has bl'£'11 tourill/! :1\'ont. and whrn (lid hI' tOllr last! 
The Honourable Sir Andrew Olow : My answer to the Houolll'uhle 

Mt'mber's question was' No '  ; in nHlel' ,,"orI1s, ]]1' halo' heen ahle to tour, 
J nm informed, in 193R-3!-l. 

RE-OR(UNT!'1ATTON OF THE RT:-.'D ANII RALlTHIRT .~ POST.U CTRCLK 

4. "'Mr. Lalchand BavaJrai : (8) Will the Honourable the COD1muui-
clttions Member please state jf it is a fact that 1h!' Rnilway Mail Service 
Division referrl'd to in the preceding question was trallsferred t.o the 
Sind Circle in 192!l 10 work out Provincial scheme? 

(b) Is it fI. fnct that at that time a promise was held out to the! 
emp10yeeR of this Division that they would be gradually transferred to 
the Punjab Circle as vacancies occurrt'd T 

(c) How many sorters and mail guards have been recruited in t.he 
Sind Circle from 1929 to date to replace the Punjab staff , 

(d) Is it R fact thot the Divisional Office of the Railway Mail Service 
was abolished in 1932 , 

(e) Is it a fact that the clerical staff of the Divisional Office was then 
merged in the circle office and in the Karachi Post Office! 

(f) Is it a fact that this proced:ure has reduced the number of station-
ary appointments for which a rotation is prescribed , 

(g) Is it a fact that after the abolition of the Divisional Oftice, about 
nine more stationary appointments have been abolished in this Railway 
Mail Service Division , 

(h) Is it a fact that, as the result of the action mentioned in parts 
(e) and (g) above, a sorter of this K Division will always remain a sorter 
for the whole of his service , 

(i) How many selection grade posts of the general line have been 
@'Iven to thi!! Division , 
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(j) How many of the Borters are expected to get promotion to the 
only one selection grade appointment (lower grade) in this Division , 
(k) What is the service of the present incumbent holding the selec-

tion grade appointment and what time he will take to retire , 
(I) What extra amount is being spent every month to meet the 

recent re-organisation and what extra expenditure would be incurred 
to re-create the Railway M.ail Service Divisional Office , 
The Honourable Sir Andrew Olow: (II) Yes, in pursuance of the 

scheme of unification of control of the Post Offices and the Railway M.ail 
Service. 

(b) No. 
(c) No recruitment has been made for the purpose of replacing the 

old Punjab staff working in the K Division. On accouut oj reductioJl in 
statm; of eertain offiees and Nections ill the K Division, ten sor1('rs who 
were surplus were transferred to the Punjab and North-West Frontier 
Circle. 
(d) Yes. 
(e) The facts are substantially as stated by the HOllourabh· Mem-

ber. 
(f) Yes, to a certain extent. 
~  Yes. 
(h) No. 

(i) One. 
(j) It depends on circumstances. 
(k) 'fhe official has put in lIome 24 years' service and is duc to rctiJ'6 

in 1948. 
(1) 800 rupeelS a month and 1,800 rupees a month, respectively. 
Mr. La.lcband Navalrai: May I know from the Honourable Mem-

ber, with reference to his answer to part (b) of the question,-that part 
says that thprr WIIS a promis(' that t.heNe Punjab people would be t.rans-
ferred over to thr Punjab. Some of them have been transferred, and 
may J know if there is any likelihood of the others also being trans-
ferrerI , 

The Honourable Sir Andrew Olow : My answer was that there was 
no promise: 'l'here were certain instructions to superior officers ; and 
we are takmg steps to draw attention to the matter in order that there 
may be other transfers. 

t6*-13*, 

INOONVENIENCE FOlt WAN'l' OF I,mH'j' ON A ROAn TO 8YLlJRT RAZAK RAILWAY 

~  

*1'. *lII&ulvt Abdur ltaaheed Ohaudhvy : Will the Honourable the 
Hailway Member please state: 

(a) the total minimum monthly units contracted for the Sylhet 
Bazar Railway Station (Assam Bengal Railway) with the 
~  Electric Supply Company, ~  

tTheae qUeitiODB were withdrawn by the qlleetiODel'll. 
~  to thia qlleetion laid Oil the table, the q1IeltiODer -bebag ~ . 
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(b) the total number of units consumed in each month during the 
tirst half year of 1939 and the total amount paid during 
this period to the ~  Supply Company,. Limited; 

(c) if it is a fact that toough the total consumption of units per 
month is much less than the contracted quantity for which 
the Railway is paying, the authorities are refusing to light 
up 300 yards semi-circular approach road to the station ; 

(d) if it is a fact tha.t owing to heavy rainfall in SyIhet, night 
passengers of trains feel a good deal of inconvenience for 
want of light in the semi-circular approach road of Sylhet 
Bazar Station; 

(e) whether Government are aware that the railway authorities 
contemplate supplying light to the approach road in near 
future; if not, why not; and 

(f) if it is a fact that Sylhet Bazar Railway Station is ~ in 
importance every year and that its income is also increasing 
every year, it being the terminus of the Assam Bengal Rail-
way and the connecting link with ShiJIong' 

'!'he Honourable Sir Andrew Olow: The information is being 
obtained and a reply will be laid on the table in due course. 

INDIANS IN ABYSSINIA. 

Iii. *:Mr. ltIubammad Azha.r Ali (on behalf of Dr. Sir Ziauddin 
Ahmad) : Will the Foreign Secretary please state : 

(a) what the total number of Indians in Abyssinia is ; and 

(b) if it is iL fact that Indians are not permitted to travel on th*": 
Abyssinian Railway in a compartment higher than the 
third class T 

Mr. O. K. Oaroe : (a) About 250. 

(b) Government have no information on the point. From reports 
received, however, it appears that Indians nre not allowed to use the 
thrice weekly Diesel car service to Dire Dawa, and their movements are 
confined to a weekly train service to Dire Dawa and Jibuti. 

Mr. Muhammad Azhar Ali : Will Government try to get these griev-
ances of the Indian<; in Abyssinia redressed? Will Government tnkp any 
action with regard to it T 

Mr. O. K. Caroe : An approach has heen made through IIis Majesty's 
Government to the Italian Government in an effort to obtain redress for 
Indians in Ethiopia . 

. Sir Muhammad Yamin ltban: If the Italian Government do not 
allow the same facilities to Indians in Abyssinia as they do to the Italians 
in the matter of travel, will Government see that all the Italians in India 
are not allowed to travel not more than third class Y 

Mr. O. K. Oaroe : Government, I think, would take the view that. it 
is better to wait until we hear-we hope for a favourable ~  

the Italian Government before cODsidering measures of retribution. 
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Mr Kuba.mmad H&um&1l : May I know when His Majesty's Govern-
ment m:ade that request to the Italian Government , 

:Mr. O.K. Oaroe : I am'afJ;aid I must ask for notice. 
:Mr. Mu}J&mmad H&um&1l : A demand has been made and I think the 

Honourable Member must know when it has been made. 

Mr. O. K. Oaroe : I have not the papers with me here to say exactly 
when the approach was made, but the approach ha.s ~  ~  made 
to the Italian Government. It has got beyond H1s MaJesty s Govern-
ment, and a diplomatic approach has been made to the Italian Govern-
ment. 

:Mr. N. It'l Joshi: May I ask what, according to the information of 
Government, is the object of the restriction placed upon the Indians' 

Mr. O. K. Oaroe : The restrictions have been placed by the Italian 
Government in accordance with what they call their" protection of the 
race decrees to. 

ACCInEN'l' TO THE DEHRA DUN EXPRESS. 

16. ~ . ltfuhammad A.zha.r Ali (on behalf of Dr. Sir Ziauddin 
Ahmad) : (a) Will the Honourable Member for Railways be pleased to 
lay a statement on the table about the accident of the Debra Dun Expreu 
in the month of July' 

(b) What is the report of the Senior Inspector' 

(c) Did the Honourable Member visit the scene of action and what 
are his ronclusions about the accident' 

(<1) Did any Member of the Railway Board actually visit the scene of 
action; if so, on what date and what investigations did he make on 
the spot ~ Has he I>ubmitted any report about his visit to the Honour-
able Member 7 

(e) W1111t arnoll, if any, have Government taken or propose to take 
t.o avoid sud! accidents in future , 

The Honourable Sir Andrew Clow: (a) A statement is laid on the 
table. 

(b) 1 presume the Honourable Member desires to know the finding 
of the ~  Government inspector. It is to the effect that the accident 
~  caused b.v ~ . ~  ~  I'unning at night into a breach caused by flood 
ram ,,:ater pel'eoJutmg mto the railway embanlcment. He does not hold 
Ow 1'Iulway stall' IlS lwvillg been responsible or negligent.. 

(e) and (II). ~ . 

((') 'I'he usual measurf's taken after breaches in railway embank-
~  ha,:e ocellrl'ed IIl'e to eonsider the adequacy of the drainage open-
~ pl'flvldeci ;:lId to mcrcase them if this is considered likely to effect 

~  ~ . Tn the present instance the original waterways pro-
Vided at the time of construction in 1930 were increased in 1934 to seven 
times their original size owing to the peculiar local conditions that had 
been r!'vcaled in the floods of 1933. The need of further structural 
alterations will be considered. 
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StGtltMftt. 

In the early morning of tbe 28th Jnne, No. 83 Up Delhi· Debra Dua MDed Ezpftllll 
composed of three fourwbeeled covered goods wagou leading, with eight bogie pauenger 
coaches in rear hauled by CA elaaa locomotive ran into a breach in the embli.nbDat at 
mile 2612 and WIll wrecked. The accident ooourred. at about 2·22 A.K. The night was 
dark. T'he bank had. been wWlhed away for a ahort length leaving the tl'&6k anapended 
acr088 a comparatively narrow gap. The engine as it ran over the u.naupported track 
broke the rails, derailed alld cap·sized. The three four·wheeled goods wagOJl8 which 
were leading were thrown to the right of the embankment, and three of the passenger 
coaches following were derailed and badly damaged. The remaining five coaches were 
undamaged. 

2. The engine crew escaped almost unhurt but were prevented from reaching the 
next· station by further breaches ahead. A gangman was sent bac.k to the la8t station, 
Chandpur Siau, about four miles away, with a memorandum for help. He arrived at 
3·2;;. In the meantime, the guard and some passengers suc.ceeded in extricating 
passengers r/tught in the wreco.ked rouches. 

3. The Station Master, two dortors lind police arrived by light engine from 
Chand pur Siau at 4-45. 28 pussengerd werc found t.o be injured and seven found 
dead. The injured were put into the undamaged coaches and taken to hospital at 
Moradabad, n.nd arrived there at 11 A.M., hflving reeeived Ituitable attention en routt! at 
Mandi Dhllllaura. One passenger died in the train ancl two more died later in hospital 
The toutl numher of caRunlties WIIS, therefore, ten dead and 25 injurec!. T'he Senior 
Government Inspector reports that the rapidity with whir.h the injured were attenrl«A 
to n.nd removed to hospital was very Cfl'c1itablC' . 
•. The brea".h was eauscd by flood \\'lIter acculllulating u.gain8t the bank. Local 

record8 indi('.nte very intense rainfall in the virinity. After breaches on thi8 section in 
~ , 1933, the original wllt.erwnYH provider] wC'n' inrreltsed t.o sev«m times their original 
SIZe. Although there was e.onsi<lernhlC' rainfall in 1!137, 110 grent :I('('ulllulation of water 
was experieneed. 

Mr. Muhamma.d Ashar Ali : With reference to the aIijlwcr to part 
(d) of the question. dirl n01 Government considl'l" it necessary that a Mem-
ber of the Railway Boarrl should ,·isit the spot, seeing that so many 
accidents had already happenpd ! 

The Honourable Sir Andrew Olow : No. T do not believe that any 
Memlwr of 1he Railwav HOIml can do flnv morp at the Rcpne of the acci-
dent than the Senior ·Government Inspe·ctor and thp officers enquiring 
into it can. The more peoplp you have at the scpue of accident. the more 
the congestion, and for that reason T dirl not myself go to the scene of 
accident; I w('nt to Moradabad. 

Mr. Muhammad Nauman: May I know whether any endeavour wal.'l 
made by the Railway Board to consider the part.icular ~  of the 
embankment which gave way and was the cause of the accident' 

'!'he Honourable Sir .Andrew Olow: Engineers did inspect the 
embankment ; so did th(' Senior Government Inspector who is also an 
engineer. 

STEPS TAKEN TO FRF.E CERTAIN INSPECTORS FROM THE CONTROL 01' THE 
RAILWAY BOARD. 

17. llelllr. N .. ltl. Joahi : Will  the Honourable Member for Communi-
cations be pleased to state what steps Government have taken to free 
the InspectoJ's appointed under the Indian Railways Act from the control 
of the Railway Board ; if not, when do they proposE' to take such 
steps; if they are not prepared to take any such steps, the reasons 
therefor' 
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TIle Bouourable Sir Andrew mow: The question IS under the 
consideration of Government. 

Mr. II. S. Ane,. : How long since T 

The Honourable Sir Andrew Olow: Very recently, Sir. 

Mr. Lalchand Navalrai: May J know if these Inspectors are ap-
pointed by the Railway Board ? 

The Honourable Sir Andrew Clow : To thp hest of my recollection 
they art' appointed by Government. 

t18*. 

AURCHARGE FOR A BF.RTH IN A TR-r,mwr; IONEll CARRIAGES. 

*19. *l'tIian Ghulam Kadir Muhammad Shahban : Will the Honour-
able the Hlli]way Member be pleased to state: 

(n) whether it is a fact that at Onf'. time the surcharge between 
Delhi and Bombay. for a berth in an air-conditioned coach 
was only Rs. 5 which was afterwards raised to B.s. 10 ; 

(h) whetllf'l" it is a fact that the North Western Railway had 
~  a surcharge of Rs. 16 between Lahore and 

l\:ltl,twhifor a first class berth in the month of August, 
1939 ; . 

(c) if t.he reply to part (b) above be in the affirmative, will 
Goyernment please state why mor£' surcharge was recovered 
nn Lahore-Karachi ticket as comparcd to that on Bombay-
Delhi ticket; and 

(il) what j", the principle for fixing air".r.onditioned coach sur-
charges; whe,ther it is fixed on distance; if not, why not 7 

The Honourable Sir Andrew Clow: (a) anel (b). Yes. 
(c) and (d). 'fhe cost of pro\'i,ling an air-conditioned service is 

dependent on fluch fact.ors as prevailing temperature conditions and cost 
of ice and cOllBequent.ly "aries in different. parts of India. In addition 
to the cost of provi.!!ion, the number of passengers offering and probable 

~  in that number from day to day have to be taken into account. 
. when determining the surcharge ratf' and 8 uniform rate for all services 
i throughout India cannot be expectrd. Within each f!t'M'ice, t.he diil'erent 
8nrehargf's are regulated hy the milea!!'e. 

EXTENSION OF THE HOURS OF EMPLOYMENT RF:OULATIONS TO RAILWA ~. 

~. *Mian Ghulam Kadir :Muhammad Shahban : Will the Honour-
able the Railway :r.Jember be pleased to state : 

(a) whetber it is proposed to apply 'Hours of Employment 
~  " the legislation for which was passed by thill 
Housc in 1930, to the Jodhpur Railway; if so, when; if 
not, why not ; 

(b) whiclt of the Company-owned and Company-managed Rail-
ways have brought into force th'e Hours of Employment 
Regulations; and 

-;;;;;-;----:-:-=---:---;.....-----------_. __ ..... 
tThie qut!ltion was withdrawn by the quelltioner. 
tAnrwer to tide question laid on the table, the qIlelltioner beiDa' abtlent. 
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(c) whetL.el· there is any general policy to extend these Hours of 
Employment Regulations or similar regulations to the (i) 
State-owued and Company-managt:d lines, and (ii) Com-
pany-owned and Company-managed ltailways in India' 

The Honourable Sir Andrew Clow: (a) No : as the legislation to 
which the Honourable Member refers doeR not extend, except in the case 
of a comparatively small section, to the territory through which the 
Jodhpur Railway runs. 

(b) The Bengal and North ,,'estel'll, Bombay, Bllroda and Central 
India and Madras and Southern Mahratta Railways. 

(c) The present polic,Y is to extend t1l£' Regulations, IlX funds permit, 
to the principal railwa;n; anrl, t IH'reafter, to take up fOl: consideration 
their extension to others. 

REHRTON OF A DECISION OF THE API'l':Ll,ATE AUTHORITY ON RAILWAYS. 

ttl. "'IliaD Ghulam Xadir ."bammad Bhahbu : Will the Honour-
able the Railway Member be pleased to state : 

(a) whether there is any provision for revision of a decision of 
the appellate authority given under the rules issued by the 
Government of India, (Railway Board) vide letter No. E.-
34!H.O,!6, dated the 22nd June, 1935 ;if so, do Government 
pl'Opose to quote the specific rule ; and 

(b) if ~ reply to part (a) above be in the negative, whether Gov-
ernment propose to incorporate a rule for revision of the 
decision of the appellate authority, when it is complained 
that the decision was not in accordance with the rules framed 
by Government; if not, why not'l 

The Honourable Sir Andrew Clow: (a) Yes, in rule 25 of the rules 
referred to by the Honourable Memher. 

(b) Doetl not arise. 

PROMO'l'ION OF ('LFltKS ANI> GOOIIII MARKERS ON THE NORTH WESTERN 

RAII.WAY. 

t99, *Mia.n Ghula.m Kadir Kuha.mmad Shahban : Will the Honourable 
the Railway Member be plear;ed to state : 

(a) whether it is a fact that clerks and gooods markers on the North 
Western Railway are in receipt of the maximum salaries of 
Rs. 27 or Rs, 25 per mensem ; 

(b) whether it is a fact that some of these markers are even Matri-
culates of the Bombay University or have passed Matricula-
tion of the Punjab University in the First or Seoond Division, 
and thus poasess requisite qualifications for appointments to 
the subordinate railway service ; 

(c) whether it is a fact that there is no educational qualification 
Nstriction for promotion of members of inferior service to the 
subordinate service posts on the North Western Railway 
system; 

~ ~  U;. this qaeltion laid OD the table, the queatioDer beiq abient. 
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(d) whether it is a fact that the Railway Board had informed the 
All-India Railwaymen'8 Federation in November, 1937, that 
the Board would discus!!. the matter of providing some channel 
of promotion for markers with the Agents of Class I Railways 
at ,their next meeting ; 

(e) if the reply to part (d) above be in the affirmative whether 
Government propose to state the result of these discU88ioDS ; 

(f) whether it is a fact that no channel of promotion for markers 
has been provided on the North Western Railway; 

(g) whether it is a fact that thfl markers have sent several memo-
rials requesting provision of Some definite channel of promo-
tion for them ; 

(h) whether it is a fact that one of the Divisional Superintendents 
has repeatedly requested the General Manager to open some 
channel of promotion for markers, but no definite reply has 
been communicated to him ; 

(i) whether it is a fact that proposals have been made that an age 
limit be placed on promotion of markers to some subordinate 
posts ; if the reply be in the affirmative, whether Government 
propose to state this age limit and name  other classes of em-
ployees to whom this Ilg(! limit applies in the matter of pro-
motion; and 

(j) whether Govemment propose to issue orders on the subject of 
definitr channel of promotion for markers, as promised by the 
Railway Board to the All-India Railwaymen's Federation in 
1937 ; if not, why not , 

The Honourable Sir Andrew Clow: (a) The maximuIIl of the scale 
of pay for clerk markers is Rs. 27, and the pay of goods markers is &. 25. 

(b) Government have no information. 

(c) The following catpgories of inferior staff are eligible fo)' pro-
motion to subordinate grades as a normal channel of their ac1YanCl'l11ent, 
even if they have not the academical qualificatiolL'; required for direct 
recruitment to the relevant sllbordina1e I?rades : 

Electrical Wiremen and Electrical Examiners (Train Lighting) ; 

Carriage and Wagon Fitters ; 

Shed and Shop Workmen; 

Shed and Shop Mistries ; 

Works Mistrips (Engineering) 

Hangmen, Keymen and Perma.nent Way ~ ; 

Cabinmen, Pointsmen, Shunting Porters and Shunting Jemad8l'8 ; 

Cleant'1'S (Running Sheds). 

(d) The Railway Board informed the All-India Railwaymen'r; 
Federation that they would discuss with General l\{anajrerEt' of Class I 
Railways tht' general (Iuestion of the avenues providpd fol' promotion of 
lower paid employees. 
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(e) ~ result of the -;discu.ion was embodied in a statement made 
~ the Railway Board to the All-India Railwaymen's Federation at their 
meeting in January, 1939. I am placing on the table a resume of the 
statement made. 

(f) No channel of promotion is normally provided for markers but 
they are considered for promotion to the post of goods clerk on a 8caie of 
pay, the maximum of which is RB. 60. 

(g) to (i). Government have no information. 

(j) The matter is under examination. 

State_to 
From the diacullion which the Bailway Board had with Agents of Ow. I Railways. 

it W&B clear that on all railwaYI there were de1l.nite avenues of .~  from the 
}owelt to the highest subordinate grades and although direct recruitment to the higher 
subordinate posts was permitted, the majority of the higher subordinate posts \vcre 
mled by promotion ~  the lower lubordinate posts. 

In ('ertain categories thell' we1'(' nlso regular nvenUt'R of promotiOIl from inferior 
posts to subordinate posts, e.g., in the Traffic Department from pointsmen and switch· 
men to brakesmen and thclIl'o to gn:mlA ; in tll(, Engine<.riug Department from ~  

workmen to Assistant Permanent Vi'ay [nspect.ors and Pl'rmRlI('nt Way TnRpoetors ; in 
the Mechanical Department from skilled workmen to jOllrllf.·ymcn and chargemen, from 
cleaners to firemen and drivers, from cnrriage anel wagon fitt.clII to WlAistnnt train 
examiners and train eXlUniners. In categoriC8 where there lyas no dired avenuE' of pr')· 
mot.ion froll1 inferior sl'T\'irl' t·o Rubol'(linat(' service, ther!, was no ~  to staff in inferior 
1Ierviee who possessed til(' neccRRllry educntionnl qualifications being promoted to sulJ· 
ordinate posts to which direct recruitment was made. 

ALLOW1"r: 0]0" POLICE OFFWfAI.S TO SIT AT DEPARTMENTAL RN-JvmfEi'i ON THE 

NOI:TH ~  RAIl WAY. 

t23. "'Mie Ghulam. Kadir Muhammad Shahban : Will the Honourable 
the Railway Member be pleased to state : 

(a) whether }Jolie!' officials are allowed to sit on ~  en· 
quiries held by the officers of the North Western ~  ; 
if so. do Government propose to lay on the table of the 
House a copy of the orders or rules under which this is per-
missible ; and 

(b) whether this privilege of police officials being on departmental 
enquiries is extended t.o t.hem in cases in which the police 
officials have been unable to obtain a conviction from thp 
court ; if so, why ; if not, whether Government propose to 
issue orders forbidding police officers from being on t.he 
departmental enquiries , 

The  Honourable Sir Andrew mow: (a) and (b). I would refer 
the Honourable Member to the reply given to parts (a) and (b) of 
Mr Lalchand Navalrai's starred question No. 1006 asked on the 13th 
~ , 1939. Government have no proposals under consideration for 

the issue of further orders in the matter. 

~ . 

t Auwer to this question laid on the table, the questioner being ab8!lJ1t. 
*Theae questions were withdrawn by the questioner. 



STATEMENTS LAID ON THE TABLE. 

[njOf'fNltion promised in reply to porta (a), (b), (e) and Cl) of """tarred queBtioft 
No. 46 asked by Mr. 80Jya NMayan SmAa on the 13t1 Septemlu)r, 1938. 

STAFF OONSIDERED SUBPLUS ON STATE RAILWAYS. 

8tat6tJ16ftt ,howmg the Btall dUc1aarged Oft the bGIiB 01 COMptJratille ~ duri"" 
1988. 

R&ilways. Category of Bta.i!". 
; 

No. of 
melt 

diBeharged. 
Lqth of service. 

-------11----------1.-----1--------------
E __ Bengal .. ! 

EtUt Indian 

Gnat Indian 
Peniflll'UlrI. 

J<'itt.er 

Cleaners 

Bearer 

, Coolies 

I 
: ~ .  

Platers 

Assistant Pluters 

, 'rroctors 

! 
! Ma('hinist .. 

Heuter 

Assemhler 

Assistant Assembler .. 

Coolies 

1 

! Painters 

AssiBta.nt Paintem 

Polishem .. 

I Allliatant Polilhen 
I 

( lIS 

Nil. 

Three montha. 

7 Ranging betwoon one month and 
fourteen years. 

Five month •. 
1 

8 ! Ranging between one month and 
, seven years. 

I 2! years. 

2 About 27 yeltrB. 

3 One }.; vcurs, 'mfl 18 vears and one 
211 y'i,arR. • 

7 Five ranging between 2 and 4 years, 
and two about 13 years. 

7 Ranging between 9 and 13 years. 

2 One tbree years and the other ten 
Yl'ars. 

9i yea.rs. 

3 One three years, one nine year" 
and one 211 years. 

2 One 11 years and the other 13 
years. 

6 Five ranging between 9 and 13 
years, and one IS! years. 

7 Ranging between 91 and 101 
years. 

13 Ranging between 7 and 13 years. 

2 One 51 years and the other Iij 
~. 

3 71y-.--. 



16 [.3OrB: AUG. 1939. 

. ~ ,

Ca.tegory of .tafr. 

NtwIA W,...,.,. .. Yard Foremen 

Waitiq Room Aya.ha 

La.mpman .. 

Van Portera 

RwmiDg Room Cooke 

Fuel 000Iiee 

Wuhout Cooliee .. 

Tumen .. 

Pump Fitter .. 

Pump Engine Firemen 

Pump Engine Driver .. 

Cleaniug Ja.madar .. 
Fitter .. 
Fire Droppen .. 

Boiler Maker .. 

Ma.eon .. 
Bolier Attenda.ntl .. 
Copper and Tin Smith 

Repa.oker .. .. 
Bemi·Bkilled Fitter .. 
AeaUltant Pa.inter .. 

Carpenter .. .. 

. 

I 

No. of 
men 

dilichazged. 
Length of aervice. 

I 
2 "One 27 yeare and the other 28 

yean. 

2 One 1 year and the other 8 yean. 

1 13 yeare. 

30 Twenty with one year and ten 
ranging from 2 to li ;Teare. 

3 One 12 yeare; one 16 yean and one 
18 yeare. 

73 Thirty seven ranging between 6 

7 

2 

1 

2 

4 

1 

1 

2 

1 

1 

r; 

1 

1 

1 

1 

li 

and 10 yeare; thirty ranging 
between 10 and 17 yearB a.nd m: 
ra.nging between 19 and 27 
yeers. 

Four ra.nging between 10 and 13 
yeare and three ra.nging between 
17 and 20 yeare. 

! One 11 yca.re a.nd the other 17 
I yeare. 

Is years. 
lOne 16 years and the other 20 
I yearH. 

I Ranging between II a.I1d 17 yeare. 

34 years. 

10 yellJ'8. 

One 14 year!! and the other 16 
years. 

10 yearH. 

21 years. 

Ra.nging between 12 and 20 yea.rs 

32 years. 

13 yearH. 

17 years. 

1 year. 

One 3 yeM and four ra.n giug 
between 10 and 17 yeare • 
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Railway.. Category of etaft'. 

NorllI Wt*na- Storeman .. 
oontd. 

I 

Caniage Cooliee 

O&rriage C1eaJW'1 

Cooliee 

Aeliatant Driver 

Hammerman 

Cleaner 

Painten 

I Mali 

I Ward Servant 
_______ 1 ____ _ 

No. of 
men Length of l81'Viae. 

diIoharged. 

1 19 yean. 

15 Rauging '*-IOlllild 14, yean. 

11 Pm raaglDg betWeeD 8 MId 11 
yean, aad lix ralljJiDg ~ 
17aad23y-. 

2 One 11 yean and the otbar 18 
yean. 

9 yean. 

18 yean. 

12 yean. 

4 One 3 yean and three rangiDc 
between 8 and 20 yean. 

211 yean. 

10 yean. 

The only recruitment during 1938 in the categoritlB in which men were diaoharged wu 
on the Great Indian Peninsula Railway wbere five ABSiHtant Painters were taken OD temporariJJ 
from August to October, 1938. 

Information promised in reply to unstarrea question No. 122 asked by Pantltt 
Sri Krishna Dutta PaZ-iwal on the 29th Novemher. 1938. 

REVENUE DERIVED FROM RENTS AND LICENSE FEES, ETC., ON BTA.TB RAILWA.Ys. 

Statement. 

i Eastern Ben. 
I gal Railway_ 

(i) Rent fol' re1'reahment 
rooma 

(ii) Rent for other premisee i 
(iii) Auction of salesman's i 
contracts . . .. i . 

(ill) ~.  fees charged I 
from stall· holders .. I 

Rs .•. 

552 0 

4.386 0 

Nil 

10,629 8 

East In· 
dian Railway. 

Ra. a. 

41,176 8 

40.000 0 

35.930 0 

1,4,lS,370 8t 

Great Indian NOt'th Weatem 
Peninsula Rail_y. 
Railway. 

Re. a. 

11,465 0 

1.656 0 

1,15115 0 

7,1152 f'I 

RI. a. 

Nil. 

80,4,48 14 

-
Nil. 

-The North W8IItem Railway do not auction saleaman'. oontracte, bnt, as an experi. 
mental measure, the oontract from the Delhi Hindu refreehment room, the Hindu lWeetm.ta 
and tea stalls was put to tender, Re. 7,025 per annum W&l acoepted for the eombined OCIIltnat 
ftomthe 15th F.bruary 11137. . '. '. 1 

tLieence fees are not realillld from ataJI·holdera paylnc rent. TIl» ......... .... ..... 
f_ charged from vendon for hawk'ers engaged by them. 
L169LAD • 
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~ promised in reply t() starred question No. 1'108 cuked by SUiTeA 
RorfWddin. AAmad SiddiqfLee on tie 2"d December, 1938. 

18 r&GIBLATIVB ASDlIIBLY. 

PAY AND ALLOWANCES OF CERTAIN STAFF ON RE-INSTATEMENT ON THE EAST 
INDIAN RAILWAY. 

(a) Ot the three cases referred to, the first relating to a Permanent Way lnIIpector 
cannot be identified on the partie.ulars given. As regards the other two, the ftlply is in 
t1ae affirmative if they refer to Mr. Balmukand Kapoer, a travelling ticket examin6r, 
and Mr. Upendra Nath Chatterjee, an assistant booking clerk. 
(b) This presumably refers to Mr. Ali Jan Warsi, a travelling ticket eUlllilltll, 

the ~  of whose ease did not justify the grant to him of pay and allowanceB 
tor the time he was out of employment. 

Information promised in reply to starred .~  No. 17'14 cukei by Mr. Suryya 
Kumar Som on tie 5tk Dc('.ember, 1938. 

CONSULTATION WITH THE DELHI IMPROVEMENT TRUST BY THE DELHI 

MUNICIPAL COMMITTEE. 

<a) An Improvement Trust has been established to make provillion for the im· 
provement and expansion of Delhi. 

(b) and (e). An arrangement haB been made for thl' Committee to obtain archi· 
tectural advice from the Trust on important municipal schemel. The deeirability of co· 
ordinating the activities of tht' Trust and the Municipal Committee is recognised and 
Itt'P& are being taken to achieve that end as far as practicable. 

Information promised in reply to 11'f1starrcd question No. 1 asked by Pamlit 
Nilo,kantka Das on tie 3rd February, 1939. 

GARRATT ENGINES PURCHASED BY HAlLWAYS. 

(a) and (b). The tahlr helow giveN the infornJlltion:-

------_ .. --.. ~ .. ---.------ ~

No. of" Gar· Year in 
N ameli of Railways who maintain " Garratt" engines. ratt .. engin· 

es on line. 
which 
purchllo8ed. 

m Bengal (M. G.) .. .. I 5 1927·28 

gaJ. Nagpur (B. G.) .. 2 1925·26 

9 1929·30 

17 1930·31 

28 

eeIiDg Himalayan (N. G.) .. .. 1 1911 

(c) They were all ordered from Megrl. Beyer Peacock and Oomp&n7, Limited, 
Kanohelter, lDqIand. 
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(d) Arrangements were made by the owning railways which are Company·managed. 

(e), (f) and (1). ]'our Broad Gauge" Garratt" engines were sanctioned by the 
Railway Board, with the approval of the Standing Finance Committee for RailwaYII, 
against the Bengal Nagpnr Railway's 1938·39 requirements. All Messrs. Beyer 
Peacock and Company have unique experience in this type of locomotive and parti· 
cularly in its d_ign and also as the price quoted by the firm for such locomotives was 
oonBidsred to be reaeonable b1 the Bengal Nagpur Ballway's Consulting Engineers 
in London, an order for the supply of four " Garratt " engines was placed by t.o.e 
railway administration with the firm without calling for tendera. 

(&') " Garratt" Wll8 the nam!' of the inventor. 

(h) and (i). The original patents" have long expired. It is not known whether 
the latest designs embody any new patented features. 

(j) The original patents were held by MellSrs. Beyer Peacock and Company, 
Mancl1ester, who, from time to time, have granted manufacturing licences to locomo· 
tive builders in other countries, for example, Messrs. Henschel in Germany and 
Messra. Societie  Annons BatignoUes in France. 

(k) Yes, but there is no other type which appears to be fully eDited to Indian 
needs. The Mallet and Kitson·Meyer types have been tried in India. 

Illformation promised in reply to part (b) of starred question No. 146 asked 
by Mr. Lalchand Navalrai on the 6th February, 1939. 

SAFEGUARDING OF THE INDIAN SALT INDUSTRY. 

(i) It i. presumed that the ~  in the question is to the Bengal market. 
Five salt works at Karachi and six factories at Tuticorin supply salt to the Bengal 
markets. The Ganjam and Naupada factories (nine in number) have also been sup· 
plying small quantities to Bengal from time to time whilc the Bombay Sea Salt 
Works (numerous small works) have been sending small grained brown salt. 

(ii) and (iii). According to figures furnished by the Karachi Salt Works who 
are the principal suppliers their total capital amounts to about RB. 24,16,000 and the 
muster rolls maintained by them sMw that the average daily labour employed by all 
these Works taken together was as follows: 

1936·37 

1937·38 

1938·39 (to end of February, 1939) 

687 

639 

527 

It has not been possible to ascertain the' amount of capital and labour employed by the 
Bombay Sca ~ Works and the Tuticorin, Ganjam and Naupada factorics. The8e 
works and factones, however, produce salt mainly for local consumption and send only 
a small portion, of their produce to Bengal. 

Information promised in reply to starred q'U6lltions NOB. 152 and 153 asked by 
Mr. Abdul Qaiyum on the 7ti Ftiwuatry 1939. 

ExPLoDES IN PORT TRUSTS. 

Starr,tJ, lJU8,tioft !fo. UI.-(a) &Dd (b). A ItaMmellt ,11 l&lcl ,OIl. table ai".iq 
the required informatiOil : this 1h0Wl the 'position on alit December, 1D88. 

~ II 
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8t ......• .." (G' tM tottN ~  of per,", ~  tM toW ..-1I11f' of ItICifaM, 
mad (0) tM totlll fttmWer of Aftglo·lfldi4ft, '" reOfipt of 8GlG.ria of .II. 600 GM 
OV6f' ... ~ of the 1Iario'IUI Port XT'I£8t. '" 1nd4G Oft U'6 818C 1JetJHn'ber, 1988. 

, 

In receipt of eaJa. 
~ ~  ries of from Re. In reoeipt of eaJa· 

500 to Re. 999 in ries of from Re. rilll of 8. 2,000 
aWIII the initial ],000 to Re. 1,999. and OTel'. 
rate of whioh is 
Re. 500 or more. 

Name of Port. (1) (2) (3) 

I i oJ J 
,2 

~ o·l 
l s ~ S ;a loS loS ~ }J c ~ oS ~ c ... ... --._------------

Caloutta. ..  .. 40 1\ 11 6lI " 8 9 .. . . 
Chittagong .. .. " 1 .. 3 .. . . .. .. . . 
Madras .. .. .. 6 1 .. " .. .. 1 . . . . 
Bombay .. .. 116 11 11 32 8  1 6 1 .. 
Ka.ra.ohi .. .. 10 3 I 12 3 .. 1 .. . . 

-.-.. _-.-.--

DIRECT ApPOINTMENTS MADE BY PORT TRUSTS. 

StCIIITeiJ q1Ulstion No. 158.-(a) and (b). A statement ia laid on the table /tiving 
the required information. 

(e) The attention of the Honourable Member ia invited to the replies given (i) to 
part (b) of question No. 254 nsked by the Honourable Mr. Oovindlal Shivlal Motilal 
on the lat April, 1938, in the Council of State, and (ii) to parts (a) and (b) of question 
No. 1029 asked by Mr. Manu Subedar on the 28th March, 1938, in the Legislative 
Assembly. 

StGtemefl,t showing the 'lumber of Direct .Appointfllents made by the Port Xr'lUlt. m 
IndiG and the numb6'/" of Indians and .Anglo·Indiana recruited from 1988 ·to 1988 
on SaZane, of Rs. 500 and over . 

_ .. _---_.-

eofPort. Nam 

Calcutta. 
Cbittagon 
Madru 
Bombay 
Karachi 

.. 
g .. 
.. 
.. .. 

.. 

.. 

.. 

.. .. 

.. _---. ----_._-... _--------.. 

I 

I 
Initial salary RH. 500 to R •. 999. 

(I) 

--- ..... ~

Tota.l I 
number Anglo. 
of direct Indians. Indians. 
appoint· 
mentl. 

S 1 I 
2 I .. 
3 " .. 
13 I .. 
" .. .. 

. ---
Initial salary Rs. 1,000 to 

Rs.I,999. 

(2) 

.. -

Total 
number Anglo. 
of direct Indians .. Indiana. 
appoint· 
mentl. 

2 .. 1 
.. .. . . 
.. .. .. 
.. .. . . 
! .. . . 

. NoIe.-Tb_ wen; no new appob;I.tmelltli.to pOllia oa":y,iug an.,In;itial"iaJary" ofR.. !,ooo and 
over. .... . ... ' '.' 
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Informal/ion ~  i!,. reply to ~  question No. 405 asked bf-
Mr. T. S . .Amflas1ltli'TIgam 01lettUIf' Oft the 15t11 February, 1939. 

ABOLITION OF FIRST CLASS ACCOKKODATION ON BRANCH LINES. 

(a) and (b). 

Railway. Seotiona on which liNt cl81111 accommodation by balD Mileage of 
abolished. eectioa. 

.Allsam Bengal Chittagong·Dohazari 4Up 4 Down 29 

Kata.khal·Silchar 293 Up 296 Down 12 

Kat&khal-Lalabazar 295 Up 294 Down 21t 

Karimganj-Dulla.bcherra 275 Up 274 Down 31i 
283 Up 280 Down. 

Karimganj.Ka.lkalighat .. 277 Up 276 Down 
279 Up to 278 Down. 

2lt 

281 Up 272 Down. 

Furkating-Jorhat Town 371 Up 374 Down 42 
373 Up 376 Down. 

Simllluguri-Khowang 41I Up 414 Down 38! 
413 Up 416 Down. 
415 Up 418 Down. 

Cllllparmllkh-Silghat Town 351 Up 31i2 Down 

I 353 Up 354 Down. 

I 355 UII 356 Down. 

Chaparmukh-Mairabari .. I 361 Up 362 Down ..j 363 Up 364 Down. 
365 Up 366 Down. 

Bengal and North- Nil. 

I 
Weat .. rn. 

Bengal Nagpur .. Nil. 
I 

Bomba&; Baroda 
and ntral 

(i) 011 the Broad Gauge system first claea accommoda-
tion hae been abQlished on the Tapti Valley Railway 

India. on trains Nos. 23 Down and 24 Up, running between 
Surat ~  Amalner (through to and from Bhusaval) 
and also on the following sections :- 160 

Bayana.Muttra Junction 51 Down 54 Up ~ 

Bharatpur-Muttra Junotion 53 Down 52 Up 20f 

Anand-Boriavi-Vadta.1-Swamina· 61 Down 62 Up 

} 
rayan-Nadia. 63 Down 62 UJ 

65 Down 66 P 
67 Down 68Up 12 
105 Down 106 Up 
107 Down 108 Up 
109 Down 110 Up J 
and 112Up. 

N.B.-1. Upper ol8IIII acoommodation i8 provided on these traiDa if ~ hours' notice i8 giftD 
'60 a lltation maater on the brIIIloh oonoerned. . 

2. When an upper e\a811 JIUI8IIIel" ill booked from lilly main or brIIIloh Iin8 lltation IIIld .. 
eonneotiDg train hu no upper 0I8I1II aooommodation. the at&tieD muter of the jll!lCltioD 00Il0IIrIl8d 
ia aclvilecfby telegram to enable him to attach 1111 upper eM II&I"l"iaIe to the ~ . 
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Seetionll on whieb firIIt. clue .acommodation baa been 
aboliahed. 

~  
.mon. 

Bombay. Baroda I Viramgam.Kharaghoda .. 
and Central 

~ . 

I 69 Down 70 Up 73 Down 74 Up. 

Baroda·Kathana . . .. 1103 Down 102 Up 
Surat.Nandurbar • • •• , 41 Down 42 Up 
(ii) On the Metre Gauge system fil'llt clue accommodation 
baa been abolished on the following trains :- I 

I. Farukhna.ga:r Branch 
between Garhi H&I'IIanJ and 
Farukhn&gar 

.. i 1138 Down 186 Up 

! 110 Down ro9 Up. 
2. Fuilk& Branch between Kot· 
kapura and Mukyeea.r 

3. Achnera Junction to Cawnp ore 
Central 

161 Up 162 Down. 
113 Up 114 Down 

89 
~ 

7 

20 

~  

4. Cawnpore Central to Kasganj 

EutemBengal.. Nil. 

42 Down 41 Up 

39Up 4ODown 
85 Up. 

1M 

Eutlndian 

GNat Indian 
Peninsula. 

.. ~. ~ .... 

1. SectiODB where rakes with no first clue are running:-
I. Tinpahar.RajmalJal Branch . .  . .  . . 
2. Bhagalpur.Mandar Hill Branch 
3. Ondal.Gourangdi Branch . .  . . 
4. Dhanbad.Katraagarh.Phularitand Section 
5. Dhanbad.Jherria·Lodna·Pathardihi Branch 
6. Dildarnagar.Ta.righat Branch .. 
7. Akharpur. Tanda Branch .. 
8. Barabanki.B&lJramghat Branch 
9. Ahmedpur.Madhollianj.Halmau &rtion of Cawn· 
poro Balamau Branch 

10. Balamau.SitaIJUr Branch 
II. Shahjahanpur.Sitapur Branch 
12. Najibabad.Kotdwam Branch 
13. Hardwar.Rikhikesh Branrh 

2. &-ctionR whorr ral(!lII with lowf'r ~  ram"!!,,," only 
am runnilll( :-

8 
32 
~ 

18 
10 
12 
11 
22 

31 
40 
57 
15 
15 

1. 1 and 2 KG Kiul.Gaya Branch 81 
2. I and 2 BK Khurja.BuJandahahr &,rtion of Khur· 
ja.Buland.hahr.Hapur.M"onlt. Hmm·h 15 

3. Dhanhad.Hunno 32 
4. Dhanbad·Pathardihi 10 

}'il'llt rlaSR a"('ommodat,ion haR b«.n abolished on Bhullll· 
val·Amalner·Rurat through aervioo trainB NOB. 302/301 
and 304/303 (with effect from 1st January 1939). and 
on tho following hranoh lines : .... 

Cbalisgaon.Dhulia 

Bbusaval·Amalner 

TrainN08. 
Up. Down. 
300 299 
314 315 
313 316 
311 312 

35 

51 
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Madru and Sou· 
thern Mahratta. 

North. WI stem .. 

8TATEIIBN'l'S LAID ON 'I'D 'I'ABLII. 

8eotiona on whiallSnt ... aooolllJDOdation hu been 
aboliahed. 

Jalamb.Khamgaou 
Badnera·Amraoti 
Bina.Kotah 
c.wnpore·Banda .. 

Firet class accommodation has been abolished in trains 
running on the following Branch Iinel!:-
Broad Gallge-
Guntur.Tenali.Repalle .• 
Samalkot.Cocanada. .. 
Nidadavolu.Narall&pur .• 
Wallajah Road.Ronipet 
Bowringpet.Marikuppam 
~  na!Ige-
Gudivada·Bhimavaram .. 
Hospet.Kotur .. 
Sangli.Miraj.Kolhapur (e:xoluding Trains Nos. 15 
and 16) 

Gadag·Sholapur (excluding Trains NOB. 61, 62, 63, 64 
and 32) 

Dharmaval'aD1·Pakala .. 
Katpadi.Pakala.Renigunta.Gudur (e,.oepting Trains 

Nos. 81 and 82) 

Branch linea on which Upper c1&aa accommodation is not 
pro\'ided (i.e., lat and 2nd). 

Sections. 

Sialkot· Wazirabad 
Chakamru·l.ahore 
Nal'Owal·Sialkot 
Amrits&r·Narowal 
Batala.Qadian .. 
Baijnath Paprola and 
Pathanl:ot ". 
Amrits&r.Tarn Taran 

Jullundur City-
Jaijon Doaba 

Jullundur City-
Nawa Shahr Doaba 

.JulJnnrlnr City-
Hoshiarpur .'. 

Jullundur City-
Lohian Kh&ll 

Jullundur City-
Mukorian 

Ludhiana.Dhuri 
Ludhiana·Lohian Khas .. 
Quetta.Harnai 

Train Nos, 

294 Down and 293 Up .. 
314 Down and 313 Up ,. 
298 Down and 297 Up .. 
302 Down and 301 Up .. 
32ft Down and 327 Up •. 

332 Down and 331 Up .. 
30 Dowll and ll9 Up .. 
32 Down and 31 Up 

460 Down and 409 Ur .. 
396 Down and 395 Up .. 

270 Down and 269 Up .. 

390 Down and 3811 Up .. 

3(l4 Down and 353 Up .. 
276 Down and 275 Up. 

204 Down and 203 Up •. 
406 Down and 405 Up •• 
430 Down and 429 Up •• 
308 Dowll and 307 Up •• 
416 Down and 416 Up •• 
470 Down and 489 Up .. 
468 Down &Dd467 Up. 

'188 Down and 285 Up ' .. 

Mileage ot' 
aeotion. 

8 
6 
188 
86 

37 
10 
48 
4 
10 

41 
43 

36 

183 
142 

123 

27 
R6 
19 
45 
12 

89 
16 

57 

37 

27 

32 

39 
48 
", 

. ~



BailwaJ. 

[3&rB: AUG. 1939. 

BeotiODB on whioh firIIt oM aooommodatioD baa been 
abolilhed. 

Mi1eIpoC 
eection. 

BobiJkh&Dei &Dei Nil. 
KUJII&OD. 

South Indian (1) .Fil'llt olau aooommodation hu t-n abolished on the 
following branch liDell :-
Madura Junetion-
Bodin&yakeur 
Chinglepet ,1unetion-Arkonam Junetion 
Salem Junction-Viriddhachalan Junetion 
Madru Beach-Chingieput Junetion (on odler than 
through main line trainB) 
Tinnevelly-Tiruchendur Railway .. 

(2) Upper e1aa.. accommodation has boon abolished in th(. 
following trailUl also :-

Section. Train Nos. 

Cuddalore JUllctioa-
Virddbal'halan ,J undion 421 1.0 424 

Madura ,Junction 
Koilpatti 109,131,132 and l!lll 

M 
39 
87 

57 

(0) Apart from five old four·wheeled first e.lau carriages belonging to the Madras 
and Southern Mahratta Railway, the carriagea released from branch line servil'es cr.n· 
&equent upon the abolition of first r.lasa accommodation compriae composites containing 
I and II claaa, I, II and III class and I, II, liT duss und luggage accommodation. 
These carriages are being absorbed on other services, after conversion, to give reduced 
upper and increased lower clall8 acr.ommodation in Bome caaes. Several railways ale 
converting composite carriagea with this general object in view, first claaR acc.ommoda· 
tion being either reduced. or eliminated by (',onveraion 1.0 ~  ellLHll and aer.oncl cla.;;; 
accommodation converted into intermediate andlor third clasa. As there is a conatant 
demand for the renewal of rolling stock, the result of the (mrtailment of upper clas, 
accommodation appeara in the reduction of thll demands rather than in an e][('.eRS of ~  

over actual needa. 

Information promi8ed in reply to .~ (a) to (c) of starred .~  No. 1)44 asked 
by Mr. Lalckand Navalrai on the 20th February, 1939. 

AssiSTANT STATION MASTERS AND Loco. FOREMEN, ETC., QUALIFYING FROM THE 
WALTON TRAINING SCHOOL. 

(II) and (II). Courae. 

T-6 

T·13 

No. who have 
qualified. 

186 

67 

No. of qualified who have not yet 
btoen promoted. 

17 

26 

(o)Vaeanciel coDMquent onlupu&l1lluation 1riU average, during the next ten yearl, 
'.4. per amanm lor men who have qualified in coune T-5 and 2.7 per annum for men who 
.... ft quaWlediD com .. T·lI. 
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Information promised in reply to starred question No. 618 dBkedby Mr. B. 
&tyamurti (on behalf of Mr. Manu B'IIhedar) on the 22M February, 1939. 

PJIlBSON8 UNDER DETENTION IN THE ANDAHANS, ETC. 

(0) There were 6,316,6,125, and 6,153 prillonerl in the Andamalll on the Slit ~ 

1937, 3lat March, 1938 and 311t December, 1938, respectively. 

(b) 1,30l. 

(e) Between &IlIlal eight and al1l1&l ten., 

(d) The Bettlement and Jail Departments employ conviete ollly, while other 
Departmente employ both free workmen and conviete. 

(e) There are 20 warder8 and 2,941 other Government employeea, ucludiDc 
Gazetted Officers, in the Andaman8. The conditions in th!) AndamaDs are so dift'erent 
from those in India, that no uaeful compari80n can be made between the .eaJe of 
wages. 

(f) On the 3lat Mareh, 1938, the population of the Andlllll&ll8 (excluding 
Nieobars) waH estimated at 18.646. 

(g) Extraction i8 done by Government entirely. 

~  .~  in reply to starred . .~  No. 620 asked by Mr. Sri, 
Pral"asa on the 22nd February, 19.39. 

LOCATION OF THE ~ ~  O"'1<'lCE IN BENARF.8. 

(a) It is about three wiles froD! ('howk nllc of the ml1in business eentres of the 
city but lies half wily hctw('('n thllt plll.(·c and Sheopur-lUlother important bUliuCR! 
centre. The building which is withiu Municipl1l limits is only a furlong from .he 
RcvclluP and Civil Courts and the Imperial Blink of India. 

(b) No. 

(1',) The building hus beon taken on a leall8 which will expire on 3lat Decemb.:.r, 
1940. Th!' only importllllt conditions of the lease are that the rent i8 RI. 160 per 
menscm and the lease iJI for five yeaTR from lRt January, 1936. There i! also a clauae 
that if during the term of the lease II Government building beeomes available tor the 
office or the office is nboliHhed, the ]('8See may detl'rmine the tenancy on three montha' 
notice. 

(d) No. 

Information promised in rr.ply to starred question No. 621 asked by Sri K. B. 
JiMtraja Heglle on the 22nd Febroory, 1939. . 

EXEMPTIONS Gr'VEN TO CLERKS FOR PROMOTION TO AsSISTANTA' GRADE IN 

THE Cmrra.u SECRETARIAT. 

(8) Yes. 

(b) Yes, but only in the General Staff Branch, Quartermalter GeDenl'. Jlruela 
and Headquarters of Air Fort'.eII in India. 



26 [3&rH AuG. 1989. 

(0) EumptioDl were granted under the orders in force at the time which PfOo 
Wled that any definite promise given to clerks prior to the COJ18titution of the late 
Stair Seleetion Board in any Department or office in the matter of. appointment .hl'uld 
be carried out. In addition lome second division e1erka in the late Foreign and Polio 
tical and the. Induatriea and Labour DepartmeDta and the Home·· Department were, 
with the concurrence either of the Staff Selection Board or of the Public Service Com· 
mission, elI:empted from pulling an examination on account of their high educational 
qu&li1lcationa or long and Ipeeial experience of the work. 

(d) After an eumination of the syllabus for the 1st Class Army School Certificate 
it was held that the certificate did not fall abort of the ltandard demanded of civilians 
4eclared fit for First Division appointments. It was therefore decided by the late 
Army Department that Second Division soldier clerka pOlllleBlling the certificate in que..· 
tion who were considered fit would not be required to ~  at the examination for 
promotion to the Firat Division. Accordingly such clerkl "" were considered fit were 
promoted to that Division. . 

(e) No. Two Indian Olerks were alllo given exemption. 

(f) No. Recruitment to the grade of Superintendent or Officer Supervisor i. not 
made through the Federal Public Service Oommi88ion. Promotion to theBe grades ill 
ordinarily made by selection by the Department or office concerned. 

Informatum promised in reply wparts (d) to (1) oj starred gU-6stion No. 678 asked 
by Mr. Muhammad Nauman on the 24th February, 1939. 

ORGANISATION OF ESTABLISHMENT OFFICES OF THE DIVIFIJONAL SUPERINTEN-

DENTS ON THE EAST INDIAN RAILWAY. 

(d) About July, 1937. 

(e) No, Ill! the proper clesignation is " Head Clerk, Establishment ". 

(f) The clerk in qupstion at the time was not on the seale of pay normally aliso· 
eiated with Head Clerks' postll and was locally designated as " C1erk·in·Charge, EBtab· 
liahment ". Orders were issued by the General Manager, in January, 1939, to discon-
tinue the use of the latter designation. 

Information promi8erl. in reply to .~ , ,  .~  No. 701 ..~  by Mr. 

Brojendra Narayan Chaudhury on the 24th Febmary, 1939. 

ACCIDENTS IN COAL MINES AND COAL RAISINClS IN MINES. ,. 

(a) Twelve accidents involving 62 deathll and injuries to eight. 

(b ) None of these aceidenta occurred in Bailway minel. 

(c) 14..19. 

(4) No. 
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.~ UID ON orBE TABLE. 81 

~ promised in ,ep11l to pari (a) of starred question No. 826 asked by 
Mauwi Muhammad AbduZ G1tani on t1&e 7th March 1939. 

SUPERSESSIONS OF MUSLIMS IN THE AROHl£OLOGICAL DEPARTMENT. 

(a) There has been only one case of Buperse88ion of a Muslim among the nlln· 
gazetted staff of the ArchlBological Department. 

(b) No. 

(c) The order was pused by the Director·General of ArchlBology under his own 
powers. 

Information promised in reply to part (Il) of sta,red q'U68tion No. 830 asked by 
Mr. K. S. Gupta on t1&e 7th March, 1939. 

DENIAL OF RIGHTS OF CmZENSHIP TO INDIANS IN MALAYA. 

No figures are available showing the number of Indians banished from the Malaya 
Eltattlll and the Straits Settlements during the period between 1911 and 1931, but the 
number banished during the years 1935 to 1938 i8 given below: 

.. _------/-----------------.-.-------------

Year. 
I I, Negri I 

Perak. I Selangor. Sembilan., Pahang. 

I ' 

Total. 

1935 .. 

1936 .. 

1937 .. 

1938 .. 

26 

15 

7 

----_. __ .. _------_._ .. _-----_._--------
Most of the bani8hee8 were habitual criminals. 

6 

8 

9 

Nil. 33 

Nil 1 24 

Nil. Nil. 16 

215 

98 ._------

Information .~  in reply to sta"ed que8tion No. 844 asked by  Mr. K. S. 
Gwpta (on behalf of Mr. O. N. Muthuranga Mudaliar) on t1&e 8tl Marcl. 
1939. 

FOREIGN EXPERTS IN THE GoVERNMENT OF INDIA SEOBETABIAT. AND ITS 

ATTACHED On!OES. 

(a) to (e). A statement ill laid on the table. . 
(f) The question of granting eXtenIIiODe to ofIlee1'll mentioned in colttiDII. (9) of the 

lfateaumt will be considered as each case a.rUes. 
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bJjorlwII ;r". tt( ,/1 .~  in reil''!} 1.'1 starred question No. 879 asked by Mr. K. S. Gupta 
(011 IJelwU· ej' SI.rimati K. Radha Bai SuJ.!barayan) un the bthMarc:h, 1939. 

kGlllLA'l'WN .FUR ]". • ..; l"h;"\-;_::T1(); ul· ~ ~ ,  1:, \VOME)i AND CUILDREN IN 

'l'HE CEN'fRALLY ADMINISTER1HJ AREAS. 

Britilh Baluohiltan-
l!'ew brothels exist in the province. No brothels have been closed, nor are any 

facilities provided for the care of destitute women and girls. 
Private organisations and institutions for the relief of these people do not eult in 

the Province, nor is there allY need for them. 

D6lh.i-

There are at present no faeilitit's provid!'d for the rllre of the inmates of dosed 
brothels and of destitute girls and women. 

The Chief Cummiuioner is in cOlltact with the Association for Moral and Bocial 
Hygiene in India and with the Delhi Provincial Council for Women in regard to the 
meaaures necesllllry to ensure the succeuful enforcement of the Punjab Suppression 
of Immoral Traffic Act, 1935. An  annual grant of Re. 200 is made to the AssoclIltion 
for Moral and Social Hygiene in India . 

.Aj 1Mf'-M.erwMa-

The problem of providing for thl' inllllttes of closed brothels has not arisen in 
Ajmer-Merwara. For the I care of destitute gi rls and women there are orphanagell and 
A.hrams. 

Tht' Orphanages and Ashrams are privute institutions and do not get any monetary 
.. aiatanee from Government, but some of them are assisted from Municipal Funds. 

Coorg-

There i8 no traftic in women and children ill Coorg, and organized prostitution ill 
negligible, if indeed it exists at all. There is, therefore, no need for the artion referrc.d 
to in the quelltion. 

Ptath Piploda-

The qUMltions do not really arise in a practical form in Panth Piploda which ill a 
purely rural Blea. There are, however, lady missionaries there who could be counted 
on to render all nec_arl facilities tor the care of destitute women, if any such nee!l 
were to arilte_ 

InJU'1matwlt promised 'n the reply to starred qU68tiom Nos. 970 and 971 asked by 
Mr. H. A.l3atMr H. E •• ak Sait (on beMlJ oj Mr. H. M. Abdu.llah) on the 10th 
Marc1t,1939. 

SUPERSESSIONS 01' MUSLIMS IN THE ARCHABOLOOICAL DEPARTMENT. 

8taJftd que.Uon No. 970.-There has been one case of lIupen_ion of a Mullin 
employee during the ofllce tenure of the prelleDt Direetor General of A.l'eluBology. 

STOPPAGE OF INOREKENT8 OF MUSLIMS IN THE ARCRJBOLOG:lCAL DEPARTlIENT • 

. 8tarred que,tion No. 971.-(a) Incrementa of four MusUma ~  stopped 
dumg the ofllce tenure of the present Director-General of AreJuBology. Three luch 
cues occ11'l'red durillg the 10 yean commencing from 19211. 

(b) Yea, of ona. 

(c) No. 

~ -:. 

I 



STATEMENTR LAJl) ON Il'HE 'rULE. 35; 

InjOf''matiun promised. in· reply to staT'l'ed (J1'cstior.-8 IV 08.1003 and 1004 aslral by . 
OAo-udhri Raghubi'l' Na'l'ayO/fI, Svngh on the ~  MarCh, ~ . 

MEASURES 'ro COPE WITH TIlE TRAFFIC DURINH THE MAHABARNl MELA AT 

lIABDWAR. 

stMTea q.lllftiotl. No. 1008.-(80) The 8.118wer is in the negative, the number of 
p&IIII8ngera that were expected to be earried over the r&ilwa.y during the Ma.h&barUlli 
Mela. WIUI 80,000, wherelUl 5,93,000 passengers were ea.rried du;ring the la.st KUDlbb· 
.Mel-. 
(b) and (c). Yes. 
(d) Expenditure of Be. 1,588 W8.11 incurred for dislD&lltling &Ild Be. 2,:;98 for 

temporary worb for the Mahabaruni Mela. 

BRICKS PUROHASED FOR THE CONSTRUCTION OF THE HARDWAR RAILWAY 

STATION. 

StMrea qtUl,tio,t No. 1004.-(a) and (b). In the contra.et free railway freight for 
brieb and certain other materials was stipulated, the loading and unloading beiDg dODe 
by the contractor, but in the interestl of the work, the contractor's UIlloading labour 
is believed to have been O(lcasionally 1U18iBted by railway labour, for which, lUI far &I ill 
known at present, no charges were realised from the contraetor. This matter is still 
under investigation. 

(c) 3,28,000 bricks were required for the· work and arrangements for their supply 
were made by the contraetor. Rates paid by him are not mown. 
(d) The estimated amount is BAl. 275. The actual amoUllt incurred ill not yet aftil· 

able lUI the aecounts have not been closed. 

Information promised in reply to 8ta'l"l'ed quution No. 1033 asked by S'hrimati 
K. Radha Bai Subbarayan on the 14tA March, 1939. 

WOMEN ON THE NURSING STAFF 01<' HOSPITALS UNDER GOVERNlIIENT CoNTROL 

IN DELHI PROVINCE. 

(a), (b) and (c). A statement giving the information asked for by the Honourable 
Kember is placed on the table. 
(d) No teat baa been pJ1llcribed but contract8 for nurlll at the Irwba HDBpital 

require membera ot the Nurling sta.Jr reeruited in the United Kingdom to 8atiat1 the 
Chief Medical Dmcer within. a re8.ll0llabie time that they have a colloquial bowledp 
of Hindustani. 

(e) Government have in "riew the desirabUity of training Indiana tor laighel' 
nuning apP9intmenta. 

(1) (II) 
(3) 

CIIIIIifloatiOll. 

(II) 
N1U8iug (c) 

Superin· (6) Proba· tend._. Staff tioner or 
Total number of women Matrona NUIWI. Student 

Name of IioIpita1. employed on DllI'IiIJI and nUrBell. 
ltalf. 8i8terI. 

I ~ 
Ii -:I 

\ f i 1 
J. ) ~ =a 8 

~ ". --- ----
Irwin HOIpitAl . .. 110 lsoludee Lin. 1 9 8 8 9 115 

lItndu BAa H08pit&1. 
eeper). 

From 4r-6 (varying witla .. ~ .. .. .. .. 
ltate of work). . 

L169LAD d 
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~ promUetl I" reM to parts (a), (b) and (d) oj Btamd guest"'" No. 1038 
aBW by Mr. Brojentlra Narayan 07aatulll'Ury on t1a614t11 Jl.arc1a, 1939. 

HIGHER RATE OF DEATHS IN MINES IN ASSAM. 

(a) During the rear. 1934 to 1937, on an average, the death rate iD ADam w .. So& 
per cent. hlPer and the lerioa aeeident rate eleven timSl higher than the reepecti .... 
1&'-in the Jharia and Baaiganj eoalfields, ftck Itatement attaehed. 
(b) The minel in Auam were inapeeted during 1937 by an Inapector of lriiDSl, 

while thoee in Bengal were inlpected by five dilferent ofticeTB, the Chief Inlpector, 
wpector, Juaior Inapectora and Auiatnnt Inlpector of Minea. 

(d) The coal 8eams ill AS8am are rliflleult to work on account of the fact that they 
are friable, steeply indinea auel outcrop in hill sides and are also ''traveraed by •• faulta ,. 
and .. slipa". The accident and dt'ath ratea referred to in the anawer to part (a) 
of the question are, however, no criteria of the prevailing conditions in the respective 
telds. The rates for the Alaam fields tend to be high on account of the comparatively 
fewer peraona employed, while the fact that 'a great deal of labour i. emplored in ~ 

Jharia and Raniganj field a in obtaining coal by ~ method which is compa· 
ratively free from arcidenta, fatal or aerious-tends to lower the ra.tt'a for theRe fields. 

8""emetl.t ,1Iowi.ng the death ratlJ and per80", lIeriowill .. jured per 1,000 per80111J 6"" 
pZOYlJd during the yoar8 1984 to 1987 in the whole of tM "f,_ Cnalflto.ld and It, thl' 
BMKgtJfl.j IJ7Id JhariG coalflelt18. 

--

1934 .. 

1935 .. 

1936 .. 

1937 .. 

Average .. 

I Death Tate of fatal accidents 
peT 1,000 I persons employed. 

--

Raniganj 
Assam. and 

Jharia. 

No.ofdeathR. No. of deaths. 

6 3'54 118 0·95 

3 ),64 160 1'31 

3 1·39 381 3·04 

5 2·39 153 1·17 

17 8·96 812 7·47 

4·26 g'24 203 1·87 

Pl'rBODS injured in serious 
arcidents per 1,000 
per80ns employed. 

~ ------------
I 

! Raniganj 
Assam. I and 

Jharia. 

"No.ofpersonB No. of persons 

48 

injun-d. , injured. 

28'481349 2·!W 

91 49'78 401 3·29 

70 32·33 496 3·95 

96 45·91 514 3·95 

305 156·50 1.760 13·99 

76·26 89·]B 440 3·50 

IftjormoJ,ion promised in reply to starred qtUJ8tions Nos. 1107 arid 1108 asked by 
Mr. Abdul Qaiyum (on be1talf of Cha,ulllri RAg1l1sbir Na.-ayan. Singh) on the 
16t'A )fMC"', 1939. 

DRAINAGE ScHEME AT LHAKSAR STATION ON tHE EAST INDIAN RAILWAY. 

8t0rf'6d question No. ,t107.-The estimated !'Ollt of the ~  WII8 Re. 8,4M. 'l'ht' 
.dual expenditure up to date is about Be. 5,000. 



'S7 

DaADi:AGB 'SomouI AT. LUK8AB STATION ON THE EAsT IlIDUN RADWAY. 

BCorred quinto. No. 1108.-(a) A mUtake .u made ill the grading of the c1ralD, 
but no alteration wu made in the drawing Biped by the Chief Engineer in token of hiI 
4PPMVal. " 

(b) No. The miatake W8I dillwvered after a little more than one·third of the 
drain had been coDlltructed. 

(c) N.C). The length of the drain wrongly graded W&I about '1,100 feet. 

(d) No. Only a part of the drain wu rer-onstructed. 

(e) The coat involved W81 about Be. 1,100. After cODBideration of the circum. 
8taDeea, no action wal taken againat any of the stafr. 

(f) Yes, if the original drawing hu been liped by the Chief Eagineer. 

Injormafirm promised in reply to u,nstarred question So. 32 asked by Qazi 
Muhammad Ahmad Kazmi on the 16th March, 1939. 

COl.OUR TEST OJ' EMPLOYEES ON STATE RAILWAYS. 

(a) 'festl for colour perception pre8cribed by the Railway Board for all titate· 
managed Railways involve the ule of either the Norman lantern or the Edridge Green 
lantern. bhiharu's test was nevel' elIlployed on the East Indian Bailway. 

(u) This is 11 teclilli"ul Illutter on which opinions may differ. 
(c) nnd (d). Do not arise in vitlw of the reply to part (a), 

(c) Ishihara'/:j test has hoen in URI.' on ('.ertain Railways as a preliminary or aum· 
fiary test, but is not the test o1Iicio.lIy pres('ribed, The prcst',ribed tests are bued (In 
the acl\'ic(' of tll(> M(>ili(':J1 ~  of the Indio.lI Ro.i1way Conferelle.e Association. 

Informa.f1(J1l prnmis"d ,:" rcply to pair/. (e) of wilitarred qw!stio1i No. 33 ask.ed by 
Qa.,i ~ ~  Ahmrul Ka:mi Oft tIl,(: 16th, Marclt, 1939. 

VISiON TERT 0].' CU:RKS UN THE EAST INDIAN RAIl,WAY. 

Tlle ElI.8t Indian Railway Administration wnsidered that a higher lltandard of 
viBion was necessary for goods clerks as they are frequently required to visit plaeeB 
where dellcient sight would involve danger from moving vehicles. On re·eonsidora.Uon, 
however, the Administration have since decided to place goods, parcel, luggage and 
booking clertl in Olass Cl for the vision teet. 

InjO'l"mation promised in reply to parts (a), (b) and (d) of stMred question No. 
1140A asked by Mr. Manu SubadM on t1ae 17tA Marck, 1939. 

GOVERNMENT SER'VANT8 LENT TO INDIAN STATE8. 

(a) On lBt January, 1931j, Government Bervantl on the active liat were Bervin, in 
'If States. 
(b) Theae Government lervanta were drawn from nearly all Departments a.a4 

8ervieea of the Central and the Provincia.l Government.. 

(d) helve we working either 81 Dewanl or u oalcer .. of ~ .  .tatu aad 
authority.' , 
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. ~ zm--if' t"e'plg to ltOirred (jUeIaonNo. 117B.w by Jlf'.·Bro-

. jsndra Na'fGyan Oltaudhury on cAe BOtl March, 1939. 

PUBOIUSlI OB MANUFACTURE OF NEW CA.BBlA.GE8 FOB HOBSES ON THE A88A.1I 
BENGAL RAILWAY. 

<a) No. The body work of two exiating horse bozee ill being reaewed dllriDg 
11139·60 at a total ClOat of Be. 7,000. 

(b) No, becaU18 the runniDg coat. of horse bozes are not maiataiDecl 18parate11 
from other types of coachiDg vehicles. The Aaaam Bengal Bailwa)' baa only 12 hone 
Ito_ lnc1u.diD.g the two to be rebuilt. Thill number, reduced from 20 in 1926·85, ill 
the minimum nee8881lry to meet the tra1ll.c offering. 

Injormal:iOfl, ~  in reply !.o starred ~  No. 1182 aak£d byJ Mr. Badri 
Dull Pantle on the 20th March, 1939. 

CERTAIN ALLEGA'rIONS .~  'fHE SERVANTS OF MAHARAJA OF DARBHANGA 

WHILE TRAVELLlNCl FHOM LUCKNOW TO DET.HI, 

<a) Except that the Maharaja travelled in a first compartment, and the third elu. 
aCClODlDIodation consisted of two compartments, the faets are as stated. 

(b) The third class compartments were not reserved, and enquiries made do IIOt 
substantiate the allogation that the servllnts prevented other passengers from entering 
their compartment. 

(c) Chowdhury Vijaipal Singh made this atateml'nt to the Assistant Station 
.Master who himself visited the compartment. It is understood that other passengers 
were accommodated aud that thert! was no obstruction by the occupants. 

(tl) At Gajroula Mr. Vijaipal Singh approached the Travelling Ticket Examiner, 
and asked under what condition dogs could travel in a passenger carriage. He was in-
formed that it must. be with tile concunenco of the fellow passengers in the compart· 
ment. Mr. Vijaipal Singh then summoned the ItlIlird and complained that the attend· 
antB of the dogs wouhl not allow other passengers to entrain. The guard, who was 
informed that the rlogs had been hooked with owner, directed the attendants to make 
room for other passengers, whi(,h was done. According to the report received, Mr. 
VijaipaJ Singh, though holding an ~  class ticket, elected to travel in the 
third class compartment with the dogs. As soon as the train started he pulled the 
alarm chain and stated that he objected to travelling in the slUJle compartment with the 
dogs and demanded their removal to the brake van. 

(e) The train was detained for 19 minutes. 

(f) It wu not the guard but the Assistant Station Master, Gajroula Junction, 
who referred to the Oontroller. The latter gave orders for the dogs to be removed to the 
brake van. 

(12 No ~  requtlllt was made by any railway servant. 

(h) The Travelling Ticket Euminer is reported to have taken the number of tlte 
tickets on his own initiative, in the course of cheeldnr betweea. Gajroula and Delhi. 

(i) Y8I. 

(;j) Go .. rnment understand that action has beea taken b1 the East Indian BaUwa1 
authorities apinBt the ticket chec1dng atatr. 



Ifl/M'INIJ,itm . ~ ~  ~ (c) of IIitJmJ1. quatUm No. 1188·.,1fIIIlbr 
Mr; 8. ~  Oft tM·!Otk MaJ'('A, 1989. 

MANUFACTURE 01' LOCOMOTIVES IN blDLt. 

The appended ltatement give. the mtormatioD prom1led. 

8tGtefMftt ihowu..g porliouI(If', 01 ZOOOtllOtw. ptWOAGuli 0.' of 1.. ,..., J.II6-1', 
~ ~  and 1987-18. 

Railway •• 

BroadOG,.. 

Eutern Bengal .. 
EutIndian .. 
Great Indian Peninsula 

North Western .. 
Bengal Nagpur .. 
Bombay, Baroda and 
Central India. 

Madraa &; Southern 
Mahra.tta. 
South Indian .. 

If are GatuJe. 

Allam Bengal .. 

Bengal & North 
Western. 
Bombay Baroda &; 
Central India. 
Eutern Bengal .. 
Madraa & Southern 
Mahratta. 
Rohilkund & Kumaon 

South India.n .. 
-----. 

I 1936-36. I 1936-37. 

No. 
ICoantry 
from No. 

Q,untry 
from 

purch..I. which pur- which 

14 

15 

tl 

7 

6 

8 

.. 

pur- ohued. J::.t. ohued. 

Germany 10 Germany 

.. 2 EDgland 

Germany 

.. 
England. .. 

I 2 England 
I 

England 

England 

England 

.. 

I 
4 England. 

.. .. . . 

-Electric Locomotive. 
tDi_I.eleotric Shunting Locomotive. 

I 

1987·38. 

lQ,untry 
No. I from J::.t which 

1: 
-I Enpul. 

8 England. 

2 England. 

.. 
4 England. 

4 Germany 
9 England. 

I .. 
5  • England. 

41 England. 
2 1 EII8land. 

Information promised i·n reply to ~  q14e8tion No. 50 aslr£d by Mr. MuMm-
mad Azhar Ali on the 20th Marck, 1939. 

lNVBSTIGATION 000 CASKS OJ!"' BREACHES OF DISCIPLINE ,AND INSUBOBDJlUTlOlf 

AGAINST CaoWJ[IDABS ON '!'lIB NOBTB WuTEBN ].Uu.WAY. 

ODe Ohowkidar WAI removed from MniN. 
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INCOME AND EXPENDITURE OF AHMEDABAD CANTONMENT BOARD. 

. (a) and (b). Btl/otementa, showing thf!! flnancial pOBitiOll of the Ahmeclabad (Jan. 
WlllDent &Ild the munieipal ameDtt1es provided for the civilian population I'8Iidiag ill 
the Badar Bazar, are attached. 

(c) and (d). As a civilian Executive Officer iB not available, a military ollcer hal 
been appoillted under Rule 83 Cantonment Executive Olleen Service BUies, a eopy of 
which is In the Library of the BOUBe. 

Beoftpu. 

Ineome of the Cantonment Board, Ahmedabad. during 1935·36. 1936-37. 1937.38. 

RB.  RB. RB. 
I.-RATES AND TAxEs-

(6) Tax on annual value of lands and buildings .. i 3,2421 3,507 3,631 
(c) Tall. on I\nima18 and vehiolBII .. .. I 1,172 ~ 1,135 1,094 
(e) Tolls (on roads and ferriBII) I 3,800 i 710 3,014 
(/) Water rate and Tax 5,828 ; 6,978 6,693 
(g) Conservan('y Tax .. i 3,332 : 3,336 3,398 

II.-REALIZATION UNDER SPEOIAL ~ 

(4) Pounds 144 ! 241 270 

III.-RBvENuE DERIVEI> nOM PROPBRTY AND l'OWERS 
APABT nOlI TAXATIO:S-
(4) Land-(2) Rent from la.nd the properly of Govern· : 
ment- , 

(i) Premia on loases 6,605 5 :30 
(,i) Rente from leMes 3,544 3,325 193 
(iii) l'rnc<'l'ds from license" 

, 
773 753 552 .. 

(4) Sale of trees, gra88, fnlit. ek 8,3581 11,122 7,073 
(6) Other items .. 843 , 447 177 

(6) BuiklingB-

(2) Inoome from buildingll other than the proper· 
i ty of Government-

347 I (ifJ) Other buildings 267 I 221 
I 

(e) OtmlenJa7lCY receipCB (Other tlla" tazu and ratu)-

(1) Sale prooeedll of night BOil and .weeping. 660 306 101 
(2) Other n!<'Bipt4j .. 3,372 3,372 3,372 

(Il) 'ifIU under Oa7lto7lmmt aM otMr AcU •. ~ HI 
I 

103 

(,) 1_ from Maruu aM SlGug1&ter B __ 

621 (I) SIa\llbter ~ 129 

(1) OfIJer s-._ 
(1) Warr&Dt Feee 86 73 M 
(6) .J.ioIaIe feee J71 J18 11M 



,\. 

laoama 01 the ~ 'Baudo, AluDedaw., ,cImIq 1111-88. UIII-87. 

(6) Other itema 

V.-GlLllfft DID Corl'Ull17Tl0n no. G.JrDAL 
8P.auL 8017BO_ 

DID 

(0) Grantl-jn-Aid for admini8tration of Cantonment I 
(6) Contributions /' 

VI.-EltTlLloBDmay aD DJ:BT--

(0) Sale of fixed dep08it ' 
(6) Deposits . .  . . .. I 

I Totr.1 Income 

R •. 

378 

i 
15,000 ! 

1592
1 

4,8221 

1,0171 

63,849 : 
I 

Ra. Rs. 

362 

200 375 

200 

84,529 11--3-1,-32-2-

I 

Expenditure of the Cantonmeni Board, Ahmedabad, duringi 1935-36. I 
--------------------I---Ra-. -II--R-s-.---R-s-.-
A.-General Admini4tratwn- 1 

1936-37. 1937·38. 

I 

(I) Executive Officer 600 I 
(2) Est&bliahment 1,827 i 

B.-CoUectjOll oj Revm_ 

(I) Ootroi·Toll T&x-

(6) Contingencies 

(2) Other Ta.x_ 

(0) Eltablishment .. 
(6) Contingenciel .• 

(3) MilOellaneous Revenue-

(II) Eltabliahment 
(6) ContingenoieB 

C·-Refu""'--

(2) Other TUM 
(3) MilcellaneoUi refunda 

D.",;,Pt&6lie WorAr.-

(2) Kaintenr.nce aDd npain-

(0) BWldiDp 
(6) &acIa .... 
(e) I>r&inr.p .. .. .. 
(I) ......... eoaI pahlio ~ 

118 i 

I 

I 
1,020 i 
49 I 

150 
II 

59 
1,711 

1,849 
1,,1548 
2i7 

600 : 
1,887 

35 

1,049 
46 

60 
12 

146 
1,607 

1,1" 
8,01515 
1 

. ~ ~

909 
1,947 

20 

1,01iO 
40 

150 
12 

5 
1,632 

lIN 
6 

861 
a 
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kpeaditure of the CantaluDelit Board; AhmedalMld, cIariDc If86.H. Ittae.a7. 198'7.88. 

R •. RB. RB. 
E.-h6Uc BaJeIr a1lll 0" ____ 

(2) I4htiDg-
(6) Contiugenme. .. .. 2,_ 2,03 2,19'7 

(6) PoundB--

(a) Eatabliahement .. .. ~ d d 
(6) ContiDgenoiee .. .. .. .. .. i 

(8) Arboricu1ture, tree.tending, eu-.-

(II) Eatabliahment .. .. ISO 446 570 
(6) Contingencfetl .. .. ., 7 ., 16 

(7) Rewudl for destruction of will! or ra.bid qjmala 89 47 46 
and makes. 

F.-Medical un>icu and &"itaticm-

(1) HOBpita.1a and DiBpensari_ 

(a) Establiahment ., .. 993 864 1 
8M 

(6) Contingencietl .. .. 506 i 570 I 674 
i 

(4) Latrines, drainage, conaervancy, etc.-

(a) EBtabliahment 6,646 I 6,761 .. .. 6,639 ' 
(6) Contingencies .. .. 1,842 

2,035 1 
2,018 

(6) Water Supply-
I (a) Establishment .. .. 640 669 I 570 

(b) Contingencietl .. " 13 13 12 

(7) Epidemics-

(6) Contingencies .. .. 97 

G.-Public IMtrtu:ticm- I 

(1) Primary and Secondary Sohooht- I 
(a) Establishment .. .. 1,140 1,145 1,074 
(b) C()ntingencietl • 0 .. 88 170 217 

(2) Libraries o· .. .. 61 85 66 

H.-OOr&Wibutiona for gelUf'al purfHMU-

(l) 8ervice fund&--

(a) Contributions to Provident FuDd .. .. 170 181 180 
(6) BonU8eB to Provident Fund .. .. o • 220 810 

I.-PeuioIw, graIuiftu aM 11"",",* .. .. 108 108 108 

J.-BtwfJe1I o/lofJd .. .. .. .. .. . . . . 77 

It.-AtIIOIl''' Cf'ttliletl fo JWiIG" Wor_lor .... .., •. 6,220 6,868 8,068 
, , 



~  of the CllDficJDIDeU Bo..n. Ahmectab..t.d1U'lDf/1986'16.· 11136-37. ~ 
------, 

L.-lI .... _ 

(4) OIioe and miaoell&DflOUI ezpmIel 

(/I) Stationery 
(6) Priotiq 
(e) POIt&p 
(Ii) Te1fl11'd11 . .  • . 
(e) Boob, periodielJa and mapl 
(f) Anti·ramo tnatmeDt .• 
(1) Rent&, ratel and tuM .. 
(i) Audit ohargeII •• 
W Kiaoe1Ianl!lPllB •• 

(6) Payments to Government-

(ii) Government eh&1'fl of-

(/I) Rent 
(6) Premia 

(iii) Payments in reepect of-
(b) Quarries in cl&BB "  B .. (6) 

(ill) Payment in respect of land in c1au "  C .... 

~ mad Ihbt-

(5) Deposita 

Total Expenditure .. 

_._--_. -----

PMt (b). 

112 

62 
2 
I 

236 
260 
346 

903 
1,376 I 

I 
167 

15 

1,013 

47.697 

, 

.14 10 
37 18 
63 11 
3 
40 18 
6 11 

267 261 
210 IN 
1112 43& 

826 
I 

77 & 

I;; 11 

i 
ij 200 

37,401 i 30,818 
i 

8tatl'mcm,t 8ho""".g ~ , .pent for ~  MuMoipGl Amemtte, to thll oWmo. 
population rcBidi,"'g tn 8adar Baaao.r of Ahmedabad Cantoament . 

1. 

2. 

3. 

4. 

6. 

6. 

. .. _--_._---------_. ------.-

-- 1935·36. 

RB. 

Water.supply .. Nil 

Road. .. 1,188 

LightiJIi .. 1,460 

School .. .. 1,228 

Public Library .. .. 61 

Wataring of roada in Sadar Nil 
Buaa.r durflll 'hot ".th· 
fir. 

Total .. 3,1127 

_ ..• _----

.-._.-.. -----
1936.37·1 1937·38. Rt-marks, 

RB. Rs. 

Nil  Nil Water works and IUpPly 
.Yltem &1'fl owned and 

1.367/ 

run by the Military En· 
gineer BerviCfll. 

Nil 

1,261 1,148 

1,316 1,291 

60 86 

Nil I Nil The roada being tarncI 

~~  
there ia no nflOflllity rcr 
watering. 
. . . 

. J,IIOIt 
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lrajomtaaora ~ in reply to fKJIf (a) oj IttJn'etl quution No. 1271 ulcetl br 
i Prof. N.·G. Rattga mitTIe Bard March, 19a9. 

MBAIHJRES FOR SAFETY OF WODN TBA VELLING IN THIRD CLAss 
CoMPARTMEN'l'S. 

(a) From intormation ~  trom the major railwa,.. it hal bH'.ll. ueertaiDed 
tJlat there were, during 11138, 24 luch e&88II. 

lnforrnatimt promised in reply to part (a) of starred quution NI). 1306 fUked by 
Mr. S. Saiyamurti on the 25t7l. March, 193.Q. 

FOREIGNERS IN TNIlIA.· 

(a) The number of foreignera who entered India otherwi8c than in transit from 1st 
Jalluary, 1938, to 318t December, 1938, W&8 12,811. 

Information promi.sed ill reply to starred qltestion No. 131.'; asked Irl/ Mr. JI1amJ, 
S'Ubedar o'n flU' 27th March, .1939. 

HA'n; or INTEKEST ALLOWED FOR PROVIDENT FeND, F.'re. 

(n) and (b). The rate of interest on Provident Fund balances for ]939·40 haa 
been fixecl at 3.5 per ~ ., SUH that those who have belm members of the General Pro-
vident Fum] from a .date prior to the lst April, 11138, when the general rate was redueed 
from 4 )ler ('cnt. to 3.5' per ccnt. arc entitlod under the U.ulcs of the Fund to a minil1.lUIU 
rate of 4 pcr r.ent. The' snme minimum rate has been guaranteed to 8uch membera of 
the State Railway Provident Fund and of thll provident funds of those railways whose 
provident fund bulane.oR arc deposited with Government I1S joined the Fund before the 
7th March, 1938. Thenl Ufl' also ('ertnin Scrvice Provident Funds, which were closed 
to new entrants on tht' institution of the General Provident Fund on the 1at August, 
1909, whose members bll\"p b!'l'D guaranteed a minimum rat.e equal to ~ per cent. in 
excess of the rate allowed on provident fnnd bU!:lllc'('S in gllllilral. For these Funds, 
therefore, the rnte is 4 per et'llt. for 1039-40. The mcmb£rahip of such of theae Ser-
vice Funds as hnve not already ~  to exist must be very amall at the preaent Ume. 

(c) No, save to thl' extent laid down in the Rules of the particular Funda men-
tioned above. 
(d) (i). The rates of interest allowed on Post Office Savings Bank depoaita 

4uring the past 5 years were I\S followlI :-
1934-35 ~ per cent. 
11135-36 
1936-37 

2-1 per cent_ 

2i per cent. np to 30th Jnne, 1936, and l! per 
cent. from lBt July, 1986. 

1937-38 2 per cent. 
1938-39 2 per cent. up to 30th November, 1938, and 

Ii per eent. from lilt Deeember, 1938. 
(ii) The ratel of yield on Pollta! Cuh Certificates issued during the last five years 

and if not withdrawn until after five completed yeara would be a8 follows :-

1934-35 4 per cent. if iaBued on or before 2nd April, 1934, 3.3 per cent. if 
isaued on or after 3rd April, 1934 and 3 per cent. if islUed on or 
after lat December, 1934. 

1985-86 

aB.·87 

1887·8S 
188S-811 

3 per cent. 

8 per cent. if iuned on or before 80t,b. .Tune, 18N, and loa per 
eent. if iBmed OIl or after lit July, 1936. 

U per ceU. 
SUI per eat. 



(iii) aDd (iT). The l'ateI of iatereet allowed dum, tke put be J'U8 oa Prori4eat 
J'uDdl ill pneral, ineludiDr thole Fu,sdl which guarantee a. minimum rate to eertaia 
elueell of IUblleriberll, were u foDcnra:-

19M-35 6.85 per eeat. 
1935-38 5 per eent. 
1936-37 4.75 per eeat. 
1937-38 4 per cant. 
1838-39 3.6 per eent. (Pl'oteeted I1lbaeribeni reeeiTin, 4 per 

eent.). 

Information promised in reply to atarrell question No_ 1.174 asked by M.,.. Sham 
Lal on the 30th Marr.h, 19.39. 

ADtTJ.TERA'1JON OF GDEE AND GRIEVANOES OF SHOPKEEPERS IN 

NE'" DELHI. 

(a) No. Samples of food, .peeially uf ,hee, are taken under the Punjab I'nre 
Food8 Act. and prollecutions follow only when lampl_ are found on aDBlyail not to 
eoniorm to preacribed ltudarda. 
(b) Yel. 
(c) The Municipal Committee baa no laboratory of its own. In two casel one 

portion of the 8ample W88 examined by a laboratory other than the Delhi Provincial 
Laboratory. The reBU]t8 of the analyaea ill these eas_ dUl'ered in lome reapeotl from 
those obta.ined in the ProTincial Laboratory and the &C6U1ed were given the benefit 
of doubt. As the charges were not declared false, no qu_tion of eompeD.l&tion arolD. 
(d) No. . 

(e) Government do not consider any public enquiry n_sary. 

lnformalior. .~  ill reply to slnrred quetltion No. 1416 a",ked by Mum Ghllklm: 
Kooir Muhammad Sh"h!)(J.n. Ott the 318t MM'ch, 1939. 

GRANT OF BENEFIT OF SUBSCRmTNG TOWARDS POOVIDEN'l' FUND TO GANG 

MATES ON '1'HE NORTH WESTERN RAILWAY. 

(a) Yes, on the East Indian Railway, and on the Great Indian Peninsula Bailway 
in the case of those governed by the Great India.n Peninsula Railway CompanY'1 rulel 
proTided th('lir monthly pay is not less thaD RB. 30. Their scales of pay are as followl : 

EMt Indian Bailwag.-RB. 20-'-1-26-2-30, with an efficiency bar after Be. 26 
ltage, from 1st September, 1980. Prior to 'lat September, 1930, there were 
no regular grades and the pay of the mates varied in various loealities 
between a minimum of Rs. 13 and a maximum of Re. 39. Staff who did not 
wish to adopt the revised scale introduced in 1930 were permitted to retain 
their old scales of pay. 

Great Ind_ PeMuula BGilwag.-The IC&les differ in different areas. Tho 
highest and lowest scales are :-

Highelt 
Lowest 

Old Seal •. 

30-1--37 
20-1-27 

New Scales. 

27-1--34 
18-1-2l1 
and 

]6-1-21-
i-21i 

(b) On the North Weltern Bailway, Permanent Way Mate8 and Works Mates who 
are employed on that Bailway are el8.lllified 11.8 •• Inferior Servants " for the purpose of 
the State Bailway ProTident Fund Rules and are, therefore, not eligible to I1lbicribe to 
the Fund. 

(c) There il no luch intention at prlHlent "U the Itatul aua pay ~  the men con· 
eerned doea not warrat a IIp8cial concession. 
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~ , promiHed in "reply to starred question !fo. 1429 asked by Mr. K. S . 
. ,  . Gupta on the 31st March, 1939. 

MAINTENANCE CADRE OF THE VIZAGAPATAlI PORT. 

(a) It has been formed gradually and has not yet .. Bumed .. ~ Bhape. 
(b) Economy combined with efficiency. 

(c) In view of the reply to part' (a), this part of the queBtion doe. not &rile, but the 
total cost of maintaining the port (including the coat of pilotage and depreciation) 
4urin&. the years 1933-34 to 1937-38 was : 

Re. 
1933·M 3,63,703 
19M·36 13,36,824 
1935-36 15,42,398 
1936·37 14,56,303 
1937-38 15,63,168 

(d) 2886, 2209, 1351 and 1327, respectively. 
(e) 85, 81, 81 and 71, respectively. The following statement _hows briefly the 

diltribQtion of duties among the supervisory staff : 

OlBcera 
J(edioa.l 

W&tob. and Ward 

Ci'filEngineering 
WorkshopB, including out door repaira 
B1ectrical 
])redging .. 

Marine 
Pilo .... 
TrafIlc liubordinate Supervising Bialf 

~ 

1933.  1936. 
10 7 
3  3 

1  1 
16 12 
16 14 

7 II 

33 

86 

26 
4 

3 
5 

81 

1937. 
7 

6 

1 
9 
16 

6 
22 
4 

3 

\I 

81 

1-3-1939. 
5 

4 

I 

8 
14 
2 
20 
4 

3 

10 

71 

(I) Yea. The combined Itrength ot the two laction. in 1934 was 1138. The pro-
... t atructh ot the outdoor repain IBCtion it 282. 

InfOT1rv-11.i(m promised i'll rep£y to parts (a), (b), (d) and (e) of starred qtJ-Ilstion 
No. 111:30 CUlked by Mr. K. S. G1tpta em the .11Rt March, 19.19. 

CERTAIlf STAFF IN 'rHE VIZAGAPATAM PORT. 

(a) Eleven up to and duriJig the year 1935 : nine trom the year 19311 onwards. 
(b) No : the two posta 1I0W exilting replaced post. of Mechanical Superintendent 

and Mechanical Engineer. 
(d) 108 worlunea. One J'oreJIWI, one Senior Aaailtant Foreman and one Junior 

~ .  Foreman. 

Foreman 

Senior Alliatant Foreman 

Junior Aaailtant For.ul&n 

Tile J'oremeJl an Indian or AaWlo-lDdiaa. 
(.) Twelve. ~ deereue. 

8.8. 600 per menaem in the seale ot Ba. 500-
2o--c100. 

BB. 247-8-0 per menaem in the .cale ot 
Ba. 180-7i-800. 

Be. 105 per menaem in the seale of 
•. 100-2t-150. 
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InjfYHN.uton promised i'/l reply to parts (b), (0) (./tui ilL of b"ji,/;I'n1:l (/,,,,,':'/011 No. 1432 
lUIked by Mr. K. S. Gltpta on the 31/jl MOII'ol£, 19·19. 

PILOTS  IN THE VIZAGAPATAM PORT. 

(a) No. 
(c) Pilote at the port of Vizagapatam are not employed exclusi.,ely in piloting 

., .. ela. Their time is divided between : 
(i) Actual pilotage which, in addition to the time spent in bringing ve •• 

1Dto the port or taking them out of the port, neC888&rily includes much 
standing by. 

(ii) Attention to buoys, fenders, moorings, etc. 
(iii) Dredging (One pilot cODBtantly 888iste the Harbour Master in ~  

dredging. Pilots also relie.,e the Dredging Masters in special C&II8I). 
No record is maintained of the time spent by the pilote on the different item. of work 
which they perform, but when employed on dredging their daily duty consists of an 
eight-hour shift. 

(d) No. 

Information promised in reply en parts (c), (d) and (e) of BtaN'ed question No. 1433 
asked by Mr. K. S. Gupta. ontke ,11l1t Marek, 1939. 

CERTAIN STAFF IN THE VIZAGAPATAM PORT. 

(c) The cost of the 'frat'll.e Department is ordinarily BII. 7,670 per meueDL All the 
permanent staff cannot all be absent, the remainder of the question i. not understood. 
(d) There are three Assistant Quay Foremen. There bas been no increase in their 

number since the cadre of the Traffic Department W&8 Arlit IaDctioned in 1980. .All 
three are Anglo-Indians. 
- (e) 15 men. Their salaries are .hown in the statement below. They were oriai· 
Dally recruited for a temporary construction dee, and Hlection was made on the bula 
of previous ell:perienee in Railway or other Government omeel. They haft ol!lee ape-
rience ranging from 9 to 17 yearl. 

8ta.teme1l.t BhotuiMg 'he 'Bta.ff employed WI. the Ojft06 of tA. PMt E"'IIiMef', ViH,Gpa.'-' 
IJ1Id the aaJCJr!l MCMIIIl br .acA. 
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l"/M'WIIJtton promUsetl '" reply to IJttwred ~ No. 1448 a.W btl JJrJbu KatlMla 
JWan Lal Oft eM 31 •• VfIt't'A, .1939. 

SoALBS OF PAY OF Tnm-CmwDR8 IN TRB JAJIALPUB WOBUBOP. 

(a) Y 81, but there u allO another acale of par of •• 1&-2-30 wJaiela is applieabl. 
to mae-eheeken recruited prior to 1928. 
(b) to (f). The reply is in the a1Ilrmative. 

InjMnlnli()t! promised itt reply UI dlarred questtons No. Ufil and 14.S2 aIlked btl 
Mr. lAlcJw.ftd Natxtlmi on lite 31st MMch.-.1939. 

RULES FOR .~  INDIAN ApPRENTIOES OF WOlUtflROPf.l ON THE NORTH 

WESTERN RAlt.WAY. 

starred QU68tion No. 1461.-(a) The rules ulued in 192] were superseded by the 
rules i.ued on the lit September, 1926, which applied to all appreDtill8l thaD in ler-
viee. 

(b) A copy of the rules issued on the 1st September, 1926, is appended. 
(e) Paragraph 6 of the old (1921) rules was as foUoWI : 
•• Apprentill8l at the end of thl'ir indentures will not be retained in the service 

unless their work, conduct and time·keeping have been latilfaetory. ThOBe 
who are retained will be started as mechanics on RII. 1-8-0 per day". 

(d) The Honourable Member is referred to rules 9 and 11 of the rules referred to 
bI. the reply to part (b). The apprentices were discharged in accordance with rule 9 
and .. there were aD vaeaneiea to which they eould be appointed, they were not eelected 
for appointment .. 

(e) No, because their discharge under rule 9 il automatic, and they are not per-
manent employeea. 

<f> Yes, if the,. were in service as paid apprentices on ~  15th July, 1931, but 
onl,. for the p'urpoae of determining their eligibility for the old seales of pa,.. 

Buk8 for ..4pprentictllI in Ou·t·Station Work8hops on the NO'I1h Wutern BGUwIlY. 

Theae rules will take Affect from the 18t September, 1926, and are in supersession of 
all previous rules. 

1. Out-station railway mechanical workshops are situated at Karachi, Sukkur, 
Rawalpindi and Kalka. 

2. Candidates for admission to anyone of these out-station workshops, as ap· 
prentices, must be betwel'll 15 and 17 years of age, of good moral character, and 
health,. constitution and have passed the VI standard. 

Appointments will be 8ubject to passing ('lasR •• B  " medical examination by the 
railwa,. doctor. 

3. After engagement, apprentiees will be required to execute &n agreement as n 
bound apprentice. 

4. Appli.eation for employment as an out-station apprentice must be made to the 
Chief Mee1lanieal Engineer, North Western Railway, Lahore. 

5. Candidates on application for posta of apprentioos must ltate the trade they 
wish to follow, with at least one alternative. 

The railway reserves entirel,. to itself the selection of out-station apprentices, 
both as regard. number. allotted to eallh workshop and the trades in which apprell-
tieeahip wiD be given. The Chief Mechanical Engineer's decision will be final. 

6. The period of apprenticeahip extends over five years, during which period the 
time spent in workBhops is shown in Appendix A. 

7. WhilBt in workshopR apprentices mUAt conform to the shop working houra und 
rule. aDd ramlationa that may be in force in the abops during their apprenticeship. 



8TATJIIIID'l'B LAID ON TID TABLE. 

8. Appnnticea will be allowed 15 daYI cuna.l leave on full pa,. each ,.ear in addi-
tion to the regular worbhop hoJid&ya. 

9. At the espiration of the term of apprenticeahip all apprentice. Ihall automaUc-
ally be diacha.rfnId, Unlsal prenou. inteJltion to employ. ~  JI88 been intimated. In 
thiI matter the -decision of the Chief Mechanical Engineer .hall be 1lnal. 

10. No apprentice will be given an ~  in pay unless hil attendance, general 
conduct and application to work are latilfactory. Annuai increments may be withheld 
at the dilCretion of the Chief Mechanical Engineer. In all eaBeII 'of bad time.keeping" 
an apprentice will be required to make up the full 12 months' I8rvice lubjeet to the 
leave faeilitiea laid down i':l paragraph 8 above, before being given BUeh increments. 

If an apprentice'll attendance, general conduct or application to work is consistently 
unsatilfactory, his services mny be termiuatad by serving him with one month'l notice. 

An apprentice may terminate hiR service by giving one month'l notice to the Ad-
ministration. 

11. On completion of their apprenticeship, apprentices may be selected to 1111 such 
vacancies as occur for journeymen in their rcspective trades, on probation for one ytar, 
in the swe RB. 100-10-170. 

12. During the period of apprenticeship, apprentices will be paid ~ the following 
rates :-

FirHt year 40 

Second year ro 
Third year 60 

Fourth year 70 

~  ~ 

13. Apprentices will not be permitted to sublcribe to the State Railway Provident 
Fund inatitution whilst serving their apprenticeship. 

W. A. C. THORPE, 

Chief ~  Eflgi"lIfJr. 

North Weltern Railway Headquartera Omee, Lahore, dated the 1st September 1926. 

Director. and fi""-

Machina Ibop 

Fitting ahop 

Br888 Fitting Ibop 

Copper A.nrl Tinsmitb abop 

Ere!'ting Ibop 

Boilermakel'll-

Boiler smithy 

Plating 
Boiler Ibop 

L189LAD 

APPENDIX A. 

lAlCOmOliw 811Dp1. 

.0' 

Months. 

II 

24 

6 

4 

20 

60 

8 

12 
42 

60 

D 



LEGISLATIVE AB8EXBLY. 

TarBell--
J.ight maehiDe IIhop •• 
Braaa finilhing ahop •• 
Wheel shop 
Toolroom •• 
Machine repaira 
Heavy macbine shop 

BIa .. bmith.-
Smithy 
TooI.hop 

Jlouldera-
Core making 
Green-land moulding 
Dry-land moulding .. 
Brall foundry 
Patternahop 

Millwrightl-
Millwright shop 
Light machine shop 
Pattern ahop 
B1'&IIII finilhing shop •• 
Foundry 
Smithy 
Millwrighta 

Tum ... and tool· makera-
Machin" ahop 
BraBI finishing mop .. 
Wheeillbop 
Toolabop •. 

Pitten-
MachiDe mop 
Brua iiniahing ahop •• 
Fitting sbop 

OGrriage aM Wagon Silopl. 

[SOTH AUG. 1939. 

12 
12 
6 
8 
6 

16 

80 

62 
8 

60 

6 
16 
15 
12 
12 

60 

18 
6 
6 

6 
8 
8 
II 

60 

18 
12 
6 

24 

60 

18 
12 
30 

~ 



BJaok.mitb-
Light lmithy 
Hot irOD maclIiDeI 
Forge 
Spring mop 

Millwright&-
Machine mop 
BI'&III finiahing shop .. 
Pattern mop 
Smithy 
Millwright. 

Pafntere and uphollterere-
Sewing 
Caning .. 
Upholstering 
Mixing colours 
Lettering.. ..  .. 
Painting. vamillhiDg and PolilhiDg 

Underframe and wagon bnilders-
. Machine mop 
Smith mop 
l"itting shop 
Heavy repair mop .. 
Boiler shop. lora. 
Underframe shop 

61 

MOIl'" 
30 
6 
12 
12 

60 

12 
6 
6 
12 
!U 

60 

3 
8 
12 
6 
18 
18 

60 

6 
6 
12 
12 
12 
12 

60 

AGREEMENT WITH OUT-STATION APPRENTIOES RECRUITED IN SUKKUB 

WORKSHOPS. 

StGfTed qvutiofl No. 1461.-(a) Yes. 
(b) A eopyof the agreement is appended. 

~ .dgreeflHmt of Ovt'''Gtiofl ItkUGft .dppreflCicu, Bft,'"'' lIfIeG1em,. 
ThiB Agreement made the day of . in the year 

one thousand nine hundred and between (1) . of:-----
(hereinafter called the Apprentiee) and the Secretary of State for India in ColUlcll 
witneBBeth that the aaid (1) doth. this day bind (1)-----
a boy of the age of- . yearll completed, lIOn of the laid (1) t 
to eerve the Baid Secretary of State 8.11 an Apprentice in the GOpl of the North 
Western Railway, at from this day forth for Ave yearl, 
during all whieh term the Baid Apprentiee shall duly and faithfully lerve the l&id 
Secretary of State according to his Bkill and ability in all lawful bUllin811 aDd 
demean and behave himBelf honestly, orderly and obediently in all thinga towardl 
the Agent of the Baid Railwal and the o!l.eere under ;whom he may from time to time 
be pIaeed and shall not absent himself from duty without first obtaining permilBioD 
to do 110, or without Bubmitting a proper medieal eertifieate of temporary unfitn_ 
for duty. _ 

And the Baid Secretary of State in oonaideratioD of the faithful ieniee of the 
eald (2) doth eovenant and agree with the laid (1) . 
!de exeeutors aDd administrators that he will eaule to be taught: to the Bald 

(1) Here ep.ter the name of father or guardian of the boy. 
(S) Here enter the name of the boy. 
8N.JJ.-No boy who is 1mder. the ... of 15 Jean or allove.the ... elf 18 yean oaa 

be bound apprentiee. "  . . 
tOr otherwise deseribing the relation in wMch (1) and (iI) atan4. 
L169LAD D2 
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(I) in the beet way and manner that he can the trade of . ~ 
4Juing ... aaid term, and wIn pay him the wages for the actual Jlumber of d&1l worlulcl 
at tbtl following ratee, the grant of increase at the close of eaclJ.ye&r be1Da' IUbject to th. 
Apprentiee giving aatiBfaction : 

First year •• 

Beoondyear 

Third year .• 

Fourth year 

lI'ifth year ." 

Re. A. p;. 

o 14 0 per day. 

100 do. 

1 ! 0 

4  0 

160 

do. 

do. 

do. 

PBOVlDIID that if after the first year of hiB apprenticeship the sllid (2)·------
18 fotmd to be unfit for t.raining or if at any time he fails to compq. with the conditiOll8 
of his service as set forth herein, it will be opon to the said Secretary of State to termi· 
nate his apprenticeship lit once and then this agreement will be null and void, othorwise 
it will remain in full force. 

Further it is hereby agreed between the said (1) and the said 
Seeretary of State that a deduction of annas eight per month will be made from the 
wages of the said (2) and deposited with the North Western Railway, 
.. a guarantee of his good conduct during the period of his apprenticeship which 
amount. will be forfeited tp the  said Secretary of State in the event of the said 
----------resigning the service before the termination or cancellation of 
t.hia agreement or absconding or otherwise misconducting himself, and returned· to 
him in full at the expiration of his term should the same have been thoroughly sati .. 
factory. 

IN WI!l'NJ:88 WBJ:IUCOJ' the parties have hereunto set their hands ancl Beals on the 
date hereinafter mentioned, respectively. 

Signed and delivered by the said-

~~  

of 19 , in the 

presence of-

1 •. --------------

2.,------------------
~

IJlped and delivered by the laid-

thi •• ------...;,;..---------uy 
of 19 • in th&' 

preaeDee of-

} 
Wit· 
nessel. 

1.------------------ } _______________________ Wit· 

2.----------- DeSlee • 

Signature of Guardian. 

Apprentice. 

...... and delivered by- } 

~ )lecbnieal Engineer, North 
Western Bailway, for and on bebalf of 
'the said Becret!'ry of State for India Ohiof Mechanical Engineer, North Weatel'lt-
iD Council thia Railway. 
day of . 19 • 

~ 
ff" (1) Hen enter 'the name of father or guardiaD of the bo,. •. 
(2) Here eni;ef th,e ~.  the bo7. 



S7'ATlilMENTS LAID ON THE TABLE. 

II 
In/oNnal/lon promised in. reply to lltarred questmt No. 14fJi) (£sked by Mr. Raw 

~  ~  (1ft the 311t March, 1939. 

RAILWAY LAND LEASED OUT AT PATPORE CABIN NEAR DEI.Ill JUMNA BRIDGE. 

(a) ThtI land in queation ia being le&8ed on the usual terD18 adopted by the Bail· 
Fla] AdmiBistration. 
(b) The land ia bei:og leaaed to M8IIIrs. Gopal Brother. of Delhi for the erection of 

temporary building. for Ulle &8 godowJl8. 

( e) No. It is not the practice of the Adminiatration to call for tenders for leaH 
of railway lands. 
(d) No ; because no broker wu employed to arrange the leaae. 
( e) No. It W&II not considered necessary to advertise this particular leue, 1UI.d it 

is not the practice of the Railway to do 110. 
(f) Only one other application for lease of this land was received about two montha 

after Messrs. Gopal Broth.ers' application, and while negotiatioJ18 with them were in 
progress. This application was from Mr. Behari Singh Arora who was informed that 
the Administration was already dealing with another applicant and in cue negotla· 
tiona fell through, he would be informe.d. 
(g) No. The rent being obtained is considered adequate. 

Inforl1wt1'(J1& ,~  in reply w starred questions Nos. 1475 and 1476 aslred by 
Mr. Brajendra Narayan Chaudhury on the 3rd April, 1939. 

PuBLICATIONS REGARDING PUNNING. ETC" AND CoST OF CONSTRUCTION O. 
BUILDINGS, ETC., 01<' NEW DELHI. 

Starred question No. 1475,-(a) No. 

(b) It ia not possible to deal adequately with the subjects referred to in clauae (1) 
of part (a) in an answer to a qucstion.. As regards clauae (ii), a statement ia laid on 
the table. 

(c) (i) B.s. 8,52,75,580. 
(ii) B.s. 78,33.594. 

(d) A statement is laid on the table. 

(e) There is no planning office aa sueh, -but the Central Public Works Department 
organisation has a Consulting Architect and his office, where schemes for GovelllllUlllt 
buUdings, lay-outs, etc., are prepared. ThIS office is located in the North Block of tbe 
Imperial Secretariat Buildings, New Delhi. For private bnildings the Land and Deve-
lopment Office. which is situated in Scindia Houae. Conn8ught Circus, exercises IUch con. 
trol &II is possible under the terms of the lealles. 

• (f) No report of the activities of the Consulting Architect's office is published, but 
a ~  on ~  Land and Development Office will be found on pages 5-7 of the Annual 
~  Report of the Delhi Province for 1986-87, a copy of which ia available in 

the LIbrary of the House. 

I 

The information in regard to part (a) (ii) of the question is as follows: 

{it) The total area of land diaposed of ia 8255.8 acrea. Thia ia made up of £140 
aerea uaed for Government purpolea, 980 aerea Ull8d for non·Government pur-
POBeS generally and 185.8 auea occupied by the Princea. The total sr. 
which remainR for disposal within the developed portion of New De1hi .. 
6nO 8er611 rnOI'li or lese.Standaril fonns of leaae are -available in the oftloe 
<If the Chief Oommisaioner, Delhi. No leases were uelluted ill reap.d of 
Areas .allotted to the Princes. 
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(d) The retumI ill premium ad pound r8llt for the laIld 'Jeued to private 1*'_ 
IOU up to 1938 were u fonowa : 

B.a. 
Premium •. 36,18,187 

Oroand :a-t 9,48,033 
The Apre for ground rent il from bt April, 1930, all previouB llgurell are Dot rea4Jlr 
available. In addition, rent il realilled from. otfteiala occupying Government reaidendea 
u.d alao from commercial departmenta in reapect of o1Bee accommodation supplied to 
them by the Public Worlul Department. The rent realiaed amounted to BI. ~, ,  

for the period 1932·33 to 1937-38 and to Ba. 13,19,742 up to the year 1985-116. Informa-
tion for the yean 1926-27 to 1931-32 ia not readily available. 

AMOUNT SPENT ON MUNICIPAL AMENITIES OF NEW DELffi. 

starred que.tion No. 1476.-A statement showing the total grants from C8Iltral 
revenuea to the New Delhi Munieipal Committee ainee 1932-33, the year in which the 
Municipal CoInmittee aalumed responsibility for the provision of municipal amenitiea 
ill New Delhi, is appended. Information regarding the amolDltl Ipent from Central 
revenuel before 1932-33 on amenitiea ordinarily provided by munieipal eommitteel is 
Dot readily available. 

8k11ement l11wwinl1 GrantB from Ceniral RetJen,t/U to the New Delhi Municipal Committee. ainu 
1932 •. 1.1. 

Veterina.ry Hospital .. 
Public Health 
Medical 
Education 
Arborir.u1ture 
Government of India grants for balancing the budget and mainte· 
nance of roads . 

Total 

Rs. 
9,000 

2.16.000 
94,800 

2,39,837 
1.25.000 
21,85,260 

28,69,897 

lriformntwlt promised in "'Ply to tlu. ~.  quel!tionll Nos. 1488 and 148f1 ask,.d 
EnJ Bhai Panna Nanil on tke 3m .4pril. m.1f1. 

DELHI JOIN,}' WATER AND REWAGE BOARD. 

Starred que.dwn No. 1488.-(a) The Delhi Joint Water and Bewage Board is a  • 
body CODiltituted under an Act of the Central Legislature-the Delhi Joint Water and 
Sewage Board Act, 1926. It is not adminiBteret1 by the Government. 
(b) Doea not arise. 
(e) YIII. 

(d) No. Memorials were submitted to the Chief Commissioner by the atore·keeper 
ad the aecountlUlt. The Chief Commissioner had no ltatutory power of interferenee 
.. a appellate' authority and law no reuon to re·open the Board '8 deciaion. 

(e) An order for alumina ferric was placed OD 28th Mareh, 1938. It is eorreet 
that a new contract WlIS to come into foree from the .-lst April, 1938, UDder whieh the 
~ of the material would be redueed by Ba. 13-"'0 per ton. 
(f) A shortage of 88,000 lb •. wu c1.i800Tered after the enquiry began, but the 

.a.ortage W&I Dot the IIIIbject of the departmental pl'OeeediDp to which the Honourable 
IiIIIIIIber Nfera; 
',' (I') fte enqUiry waa beld by the Chief OommilliMl8r and hie l!'blllDeiRI Adviler. 
,. emploY"B eobeel'lled were 'II.aBDUI. 
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·M 

DBLBI Jonrr WA'l'BB AN» SDAGE BOAlW. 

8'tWf'.ti pa'lio" No. 1489.-(a) No de1laite eomm1lD8l mtio has been prescribed to! 
.recruitment of the atai!. The communal ratio of the Pl'8lellt ltai! is as fo1low : 

-- European. Hindu. I Muslim. Sikh. Chriatian. 

1. ~ &lid SeoreMr7'. OIioe .. 11 6 .. J 
2. Water Worb .. .. 1 76  67 .. , . 
3. Kilokri Pumping Station and 

Dipoeal Woru .. .. 1 84 66 3 .. 

(b) Of the POlte referred to, two politi of Superintendent are held by Europeau, 
and two of the three posta of Aslliltant Superintendent, I Ute post of foreman and the 
poet of head clerk are held by lIn.lime. They were appomted beca.uBe they were the 
most suitable ca.ndidates available.· 

lnforrn.oiiorl promised in reply to part (b) oj starred questwn No. 1495 asked bg 
Mr. S. Sat,lMll.ltrti on tM 4th April, .1939. 

RACIAL DISCRIMINATION ABOUT VISITING OF H. M. S. "NORFOLK ". 

The allocation of days for visiting lhips of the Royal Navy varies in different 
Indian ports and is arranged as far as possible to conform to the wilhel of the 100&1 
authorities and to suit, the convenienee of the visitors th8ll1llelves. 

In G'alcutta, it has been the invariable custom 'to allot certain days to the general 
~. and reserve other days for sP!lCially invited parties from all communitie. and 

for the European community. The days allotted :for the invited parties are intended 
for the benefit of Indian gentlemen who wish to arrange for their families or employees 
to S88 round the ship in greater comfort than is possible on general public days in view 
of the heavy rush of visitors, who are chiolly of the. coolie classes, on those days. ~ 
the lI&IJIe reasOJl8 ODe day is customarily allotted to the European eommunity. 

In/ormation promised in repl!J to part (c) of litarred question No. 1530 ~  by 
Seill. Haji Sir Abdoola Haroon on the lith April, 193.9. 

STRENGTH 01<' MUSLIMS AND HINDUS IN CERTAIN CADRES IN CERTAIN POSTAL 

CIRCLES. 

During the years 

1936. 1937. 1938. 

Clerical vacancies filled under 

~ j ! j 
.; 

4 l J ! 
:or 
'0 

~ ~ 
.8 

)II li! 
== 

li! -------------
The Prelideaoy POIItDIMeer, 
Caloutta .. •. 40 115 19 31 13 13 20 16 , 
The P""ut«. lAhore .. 10 " . 7 10 15 5 .. .. ... 
~ ~~,~ .. 2 .1 1 8 

, 
3 3 ,19 111 , 
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CLOSING OF THE VEHICULAR TRAFFIC OVER THE I.ANSDOWNE BRIOOE BETWE1i:N 

ROHRI AND SUKKUR. 

(a) The roadway has alerady been cloled. 
. (b) The clOlure haa been effected 'from the 1st April, 1989, and 11 intended u  a 
permanent mealue. 

(c) Vechicular tra11ic hWi been carried on the railway bridge since ita conawuetiun 
in 1889. Since then the la.rge increase in railway loads haa required varioUi lehemea 
to be considered to secure the safety of the bridge. The COlt of renewing the bridge iI 
.prohibitive, and the Railway have found that the only way ~  dealing with the problem 
at a reaaona.ble cost is to remO\'e the heavy dead weight of the..roadway which will enable 
heavy rail loads to paIS over the bridge. The Bind Government have been advised and 

.~ accepted the proposal. 

( d) The detour for road trafll.c between Rohri and Sukkur via the Lloyd Barrage 
involves an extra distance which varies with the destination or starting point in Sullur 
town, but is on the average about Ave milM. 

(e) Yea. 
(f) None. 

l"formatimt promiBed in reply to starred question No. /;;!i3 aske.d b.tJ Mr. 
B. B. T' anna on tM /jth April, 1939. 

LEASE OF J. .. ANJ) AT PATPORE CABIN NEAR .JUMNA BRIDGE, DELHI. 

<a) (i) Yes. 
(li) For the erection of temporary building. for ule aa godoWDI. 
(b) No. The negotiations werc conducted through the medium of 01llcial conee· 

pondence. 
(c) The rent which is at th(, rate nf RB. 18 per 100 sq. yards wu couidered ade· 

quate. 
(d) The Deputy CommiBSioner's estimate is Be. 1,000 per acre. 
(e) No other land in this viei.nity haa been 18&l8d. 
(f) The Honourable Member is referred to the information laid on the table today 

in reply to part (f) of starred question No. 1455 asked by Mr. Bam Namyan Singh 
on the 31at March, 1939. . 
(g) and (h). It ill not the practice or rule to invite tenderl for or to auction le&lM 

of railway lands. 
(i) The Deputy Commissioner waa couulted. 
(j) No, for the reasons given in reply to part (c) of this queetion. 

InforrruJl,ioo prormsed in reply to starred questi0t2 NQ. 15/)8 asked by Mr. 
K"ladhar 01lal,i,ha on the .'th April, 1939. 

REPLAOEMBNT OF THE GoRAl BRIDGE ON THE EASTERN BENGAL RAILWAY. 

(a) The Gorai Bridge baa not been replaced. The original pdell, which haft 
become overstreiied under the heavier axle low DOW operative on railways, have been. 
renewed and some bracing added to the pieri. Work hal been completed aeept fu 
cylinder pier bracing and some minor works. ·Booked 8Xpendftlift up to the·' 8iut 'of 
J'ebruary, 1989, 11'&1 Be. 16,11,440. 



~ LtID 0'lI' ·TBlI· 'l'ABLB. 

.. (ob) Ka1Jeria1I ot ~ 014 bridplaaw aot baeD. tull1 dilpoeei of. ........ __ _ 
tor old girdel'll, aa atpneeDt ~.  giftlLmtU rew)' to p&It (d) of this qU8ltiOL 
The amount to be obtaiDed tor old glrdel'll wu estiDiatAld at Be. 98,000. 

(II) ~  Jlu.bJ1e ~. 

(d) The Dames of the purehaaerll.above Be. 1,000 with the amount. paid by each rea 
appended : 

RI. 

MMlII'II. Thakurdin &.mjoah 88,390 

M-.. Tullliram Bandiproud 21,689 

MMlII'II. DhaDiram Padarat &.m 111,176 

MMII'II. Bhagwandu GItUlllri 3,675 

lIMlII'II. Soleman Salaji 1,698 

lIeure. J okiram Baijnath 14:,068 

lIeure. TuIlIiram Bhagwandu 10,liOO 

MeeHl'll. Kandamal Rakhamal 6,797 

MeeHl'll. Capital Engilleeriog .. 10,400 

Mr. Ramnath 17,tMK 

---
I,29.8lil 

InJ()1'mniion promi.1ed in reply to starred qu.estifJ'nlf Nos. 1659 and 1560 asked by 
Mr. Muhammad Nauman on the 5th April, 1939. 

REST TO GUARDS ON l'HE EART INDIAN RAILWAY. 

8tarred .queatwn No. 1569.-No guards OD the Eut Indian Railway are entitled to 
enjoy rest invariably on any particular day of the week. 

ALLOWANCE TO GUARDS WORKING ON SUNDAYS ON THE EAST INDIAN 

RAILWAY. 

Starred que8twn No. 1560.-(a) to (c). Under the rules of the late Eut IndiaD 
Railway Company, which continue to apply to those employees of the Company who 
were taken over by thE> St.ate in 1925, only European and Anglo·Indian guards an 
entitled to double pay for working on BundaYI. 

InJQr'lMlion promiHed in ~  to part (b) of starred quat.ion No. 1665 o..lflr,ed by 
Mr. H. M. Abd"llah on ~ Qt."" April, 193.9. 

PREPONDERANCE OF NON-MUSLIMS TN TliB ELEC'l'BfCAL BRANOB OF THE NORTH 

WESTERN RAn.WAY. 

.... . "fen posts. were . flIled by promotion during the lui; three ·7em; promotioa ia ,IIU 

... ·eaaea W&tI b'1 II'IIleetion ; two of thOle selected wwe tilt IIIDioraoet. 
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~ prtImiMl .• NJ1Ir t6 ptJrl8 (6) to (el) td 6tafTed quuttonNo; 1567 asked 
Mr. '8. M • .A.bduU4k tm ,It. 5t1a .4.pri1.. 1939. 

EMPLOYlIENT OJ' MUSLIMS IN CBRTAIN POSTS ON 'l'BB NOBTH WRSTBRB 

RAILWAY. 

(b) The number of MusliDll 'Working .. personnel officers, oiIlce superintendent. 
(pel'llonnel) aDd head clerb (pel'llonnel) on the North W8Itern Railwa), on the Slat 
Karch, 1981, 8l1t Ma.rch, 1982, aDd 3l1t Mareh, 1989, 'WU .. toUo ..... : 

Senior Scale, Headquartera ofBce 

Senior Scale, Divisions 

Junior Scale, Divisions 

Lower Gazetted Service, Meohanical workshops I 
Lower Guetted Service, DiviBioDB .. 

I 
Office SUperintendents, Headquartel'll office I 

Office Superintendents, Divilli,ons .. 

Head Clerks, Headquarters office .. 

Head Clerks, Meohanioal Workshops 

Head Clerks, Divisions 

311t Maroh, 
1931. 

2 

3llt March, 
~ . 

3 

311t March, 
1939. 

2 

2 

2 

(c) The reply to the first part is in the negative. As regards the second part, 
the eommunal composition of the staff employed in the Pel'llonnel Branch of the N ortli 
Western Railway Headquartel'll Office on the 31st March, 1939, was as follows: 

Category of Itaft'. 

Gazetted offiC8l'll 

Oftice Superintendents 

Bead Clerks 

2 

Europeans and 
Anglo. 
Indians. 

-----'-------'------_._--

(d) As regards Gazetted Officers, the number of Muslim officers in proportion to 
the total gautted strength il limited and an inereue of Muslim repl8lentation in the 
personnel branch clln OI11y be effected ,at the upeDie' of MUllim representation in the 
three major departments of the l'ailway, •• , Engineering, Traffic aDd :Mechanical. 
Govenunent are fully alive to the necessity for avoiding an undue p1'epODderuC8 of 
IUl7 ODe eommumty in aDy of the departments of tile railway. The nbotdiDate. pal" 
detailed in parts' (b) aDd (c) aboge are 6lletl b.1 premotion, in 'Which ease communal 
eoJllideratiou do not apply. The per_tap r8ll8rftld tor MUlliDlI In dinct recrait-
..... the North W8IterD • .lbra), ill 60 per 08Ilt. .J.1IIId .. the pftlllOltion ot .... h. 
lnenuel the ...... .of lfulllaeaYailab1e ~  to Reb. ..,.s. will aJao ~ 
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ltt/orrMtMm ~ in repJy to BlMmf ~ No.lS90 (liked by Mr. KttladlUJ,. 
(J'ka1NuJ Oft 1M .~  A1'"1,1939. 

AREA. IN NEW DELBJ BET ~ .  J'OR Fnurr CtTLTlVA.TION. 

(a) No. 
. (b) aDd (e). N:..t= have beea given on ._ for fruit prdeD8 nor 18 it intended 
to make u1 plots •  e for thia purpoae. 
(d) and (e). There hall been no demand for land for fruit eultivaticm. Govem· 

ment do not nropoae to take u1 action .. the development ot GoverDDl8llt land within 
the New Delhi area tor purpoaes of truit gardeD8 is likely to lead to lIy aDd mosquito 
breeding on an QteDlive Bcale ud ii, therefore, considered objectionable for health 
naBons. 
(f) Except those of the decorative type required for gardeD8, no fruit trees lla.ve 

been pluted either on roads or in the compounds ot Government building. in New Delhi. 

Information promliBed in reply fAJ starred questions Nos. 1601 to 1604 aslrRA In) 
Khan Bahailur SlUJikh Fazl-i-Haq Pirac'ha on the 11th April, 1939. 

EMPLOYMENT OF MUSJ.dMS IN THE INCOME-1'AX DEPAR'rMENT, PUNJAB. 

No de1l.nite rules were framed by the Central Board of Revenue to regulate the 
seniority of the staff a.nd officers in the Income·tu Department, Punjab. In. 1925, 
the question was considered but dropped as provincial conditions ud Plootice varied, 
but in 1931, the Central Board of Revenue ruled for the guida.nce of Commissioners 
that, subject to the discretion of Commissioners in special caselt, the date of con1l.rma-
·tion and not the date of appointment should be the criterion. 

So far as Government are aware, these directions have been followed in the 
Punjab. T'he Honourable Member iA aware that proper representation of commUlli· 
ties is regulated by the Government's detailed orders and that annual statements 
showing the position of each community in the service and the progress ma.de in the 
recruitment of minorities are printed and made available in the Library of the HOWIe. 
Promotions are, however, not subject to these communal ordera as they ue determined 
by merit. The collection of further detailed information in respect of the varioWi 
categories of staft mentioned by the Honourable Member, with the partlculan desired, 
will involve an ezpenditure of time and labour not commensurate with the relulte. 
Much of the information is, however, contained in the printed communa.l statements to 
which I have a.lready aaked the Honourable Member to refel. 

l."jorrnal,:'m promised in reply to staned f[1U!8tion No. 164-3 flsTrrd by Sri K. H. 
~  Hef/de on the 12th ApriL 1939. 

INCONVENIENCES ON ATATIONS OF THE 8nAHDARA-RAHARANPnR LIGHT 

RAILWAY, 

(a) Between lizty·five and eighty per cent. of the stock on all trains is fitted with 
latrines. 
(b) Boofs of all pallsenger coa.ches are inspected prior to each rainy season. 

Owiag to shrinkage of the composite roofing during the hot weather and subsequent 
ezplUlllion lome small leaks may .. cape notice during this inspection. These :ue 
remedied 81 10011 as they come to notice. 
(c) Thres compartmente to seat 84 intermediate cIa .. passengerl (increased to 

tou. during the busy season) are attached by day trains ud two compartmental 
(increa8ed to three dllrlngthe buy ieuon) by night ta.iDJ. ~ IWera.ge daily 
'Il'tUnber of intermediate til .. pI8&anp1'8 18 2a who t .... vel ansverap distance ot only 
23 miles. . 
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(d) Wood IUld ,... Qlltten are provided ill wiDdoWi of upper eJua. Itoei. 01111 
wood shutters are provi4ed in 10w8I' clua earriap wbulOWI. Thele an coDl!deJ'ec1 ad. 
quate for the purpose. . 

( e) Coneidering the restrieted space iD Darrow gauae vehicles, the lunare accom· 
modation provided is reasoDable. 

(f) All third clasB carriageB are iD process of haviDg their seata widened to 16i". 
'0 per ceut. NmaiD to be altered. The wider the aeat! the leu room there ii, of eourBe, 
to move about. All atock is coDltructed to atandU'd dimeDBiou laid down b1 the 
Railway Board. 

Information prorll.illed in reply to , ~  (r.) and (e) Ojlth.mMl question No. 1660 
asked by Mr. R. R. Yanna on the 12th April, 1939. 

STENOGRAPHERS ON TIlE EAST hlDIAN R.-\IT.WAY. 

(c) The practice is for each offieer concerned to select the stenographer he coui· 
den mOlt suitable for his requirement!. 

(e) The circular letter Nferred to in the reply already given to parts (a) and (b) 
of the question iB Btill in force. The ordera contained therein have siDee been amplified 
to provide for the General Manager's stenographer being granted Be. 20 per menlMlm 
iD addition to whatever pay he may be drawiDg. 

Informo1,ion promisPAl in reply to starred qUR.stion No. 1667 asked by Mr. B. B. 
Varma. 011 the 12th April, 1939. 

CONFIRMA'MON OF ~  OF THE PUBLICITY ~  ON S'rATE 

RATI.WAY8. 

As regards the EIUlt Indian Railway, the Honourable Member is referred to the 
reply given to Mr. T. S. A vinashilingam Chettiar's question No. 1659 on the 12th April, 
1989. The staff then serving in the Publicity Branch of the Eastern Bengal and 
~  Western RailwaYB were eonfirmed from the 2nd January, 1929, when the poetB 
they held were made permanent. The staff iD the Publicity Braneh of the Great 
Indian Peninsula Railway were confirmed from the date. when they joinod the Branch. 

b!formation promised in ·reply to parts (rl) to (f) 4 qUf'.stion No. 1664 
aslrRd by Mr. T. S. AtJinashilingam Ohettwr (on ~  of Mr. SJuIlTt/, Lal) 
on the 12th AWi1, 19,19. 

GRIEVANCES OF TICKET Oor.I.ECTORS ON THE NOKTH WESTERN RAILWAY. 

( d) It had been the practice in the caBe of temporary vacancies ot tieket collectora 
in grade II, to allow the aeniormoat men in grade I to officiate. This practice waB 
subsequently discontiDued and orders inued that ticket collectors in grade I who 
were considered fit for promotion both to posts of ticket eoUeetora, grade n and to 
]losts of special tit'ket cuminera, grade II should be allowed to offieiate u ticket 
collectors, grade n. In aooordanee with theile ordera, tieket collectors in grade 1, 
who were not eonsiderl'd fit for promotion but had been offieiatiD, in grade II were 
rcvertl'd to grade L • 

(e) No. 

(f) The General Manager has since decided that tieket eoUeeton, grade l" ,00,.. 
dered et tor promotion to grade II. may be allowed to oaciate in tluR pacle,. even *hCKWlI 
Got fit for promotion to special tieket examiner, grade n. 
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~ promilJed in. "Ply to ~ , .  (j) oj lttJrred ~ No. 1676 
"  . asked b1J Pandtl ,~, J{G'IIta MaitrcI on Mel2tk Apnl,1939. 
" ' 

NEW RULES FOR EXAlmlA'rION FOR REcBUlTXENT OF INSPECTORS AND HUD 

, CLEKK<;J TO SUPERINTENDENTS OF POSTS OFFICES, ETC. 

(d) Forty-four per cent. of the applieanta and not 50 per cent. were rejeeted. 
(e) As regards the Bombay Cirelel the fact iI substantially as stated by the HonoUl-

able Member. As regards the Beng&l ud Assam Circle, the percentage of the apph-
eanta selected from each unit varied from 48 to 100. 
(f) Only those applicants who ful1l11ed an the preaeribed conditions for selection 

were selected. The proportion of eligible applicanta varied, but there was probably 
also some difference in the standards applied. 

I,,:formation promised in reply to starred question No. 1677 asked by BTlai Parma 
Nrmd on the 12th April, 1939. 

SANOTION FOR 'fm: BATALA-BEAS RAILWAY PROJECT. 

(a) The Batala-Butari Railway Project was sanctioned in J'anuary, 1928. Sub-
aequently it was decided to change the alignment and make the junction at Beas 
instead of Butari. The detailed estimate sanctioned for the BataIa-Beas Project 
which amounted to RII. 34,91,955 contained. provision for the following: 

(i) Aoquisition ofland 

(ii) Earthwork 

(iii) Bridges 

(ill) Station buildings and residential quarten 

(b) Beven. 

Re. 

6,49,323 

2,11,427 

2,16,3119 

4,13,1M 

(c) The Section from Batala to Qadian was completed and opened in December, 
1928., The remaining section from Qa,allUl to Beas wal lubsequently abandoned. The 
amount of work carried out on the latter leetion il as Ihown below: 

Aoquisition of l&nd 

Earthwork 

Major bridges 

Minor bridges 

station buildings and ltaft' quarten 

80 per cent. 

91 per cent. 

80 per cent. 

21 per cent. 

90 per cent. 

( d) The trRllk was not laid and the following worb were not completed : 

(0) (",ertain minor bridg8l. 

(b) Watering arrangements and other station machinery. 

( c) Signalling. 

(d) Fencing. 

The work was Btopped in the first instance owing to fina.neial Btringenry. 

( e) A statement showing the financial reau,lts of working of the ~  
leetion for the three year! ending 3lat March, '1931, iI attached. This showl that ilia 
18Ction, 08 an isolated project, is working at a net loss of about RII. 14,000 per anDum. 
but, owing to the additional eaming! brought to the main lilte by the interchanged 
tra1!lc with this Branch, the estimated retum on the Capital aunng .the three years 
"ned from 3.25 per eont. to 6.81 per ('('nt. 
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(f) Seven applic&tielll were received from September, 198" to October, 1181, 
and a deputation waited at Qadian 'on the General M:8D&l8r, North W8Item Be.ilwa1, 
on 25th Oetober, 1936" and handed him a memorial. The deputation were iDformecl 
that the Administration waa aware of the points mentioned by them, that an inveetip-
tion wu being actively puraued and that any recommendation to the Governmem of 
India would depend OIl the retum eetimated u a result of theee eaquiriee. 

(g) The figurell regarding ineome and expenditQre on the Batala-Beaa .etion 
were collected at all places along the alignment and through the civil authoritiel of the 
Tebsila through which the propoled alignment would pUB. The ealculatioDl were made 
both from the probable tra1lie otrering and also b1 recognized formule. 

(h) The deputation referred to in the aDBwer to (f) above IItated that anyone of 
ita members or of the Committee could be ealled to assist the Bailway Admini.tration in 
.colleeting data with regard to probable traftl.c. , 

(i) The aslist&nce of the Committee waa not lought aa Sri Hargobiudpur had 
already been vilited by the Omeerl eoneemed with the projeet prior to the lubmil8ion 
of the original traffic report and it was felt that no useful purpOIe wou.ld be achieved 
by theee omeera again visiting Sri Hargobindpur and the other propoaed railway 
stationl for further enquiries. 

(j) Yea. 
(k) The highest bid reeeived for the buildings which were put up to auction was 

Re. 1,4150. This was considered too low and rejected. 
(1) '!"he question of completing the line to Sri Hargobindpur and to Beaa wu 

earefully examined, but linee the expeeted retUl1l on the eltimated COlt waa found to 
be inadequate, the project will not be completed. 
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InfomtOlion prorm.ed tn reply t.() "tarred quatton. No. 1680 fJllced by Mr .•. 8. 

GVJ* Oft tlle 12th Apnl, 1939. 

COMPLAINTS AGAINST SHOUTING OJ' W ABBS ON THE NORTH WESTBRN RAltWAY. 

LVI 01 COtIIf'ZcRAt, t'8ori11ed from PGBlfJfl,ger, on the N ~  W 6,tem BClUwQ 0.., 
81to"t/lng 01 Ware, "11 Vefl/Ung COfltraotor.' 8arelmen. 

I 
Numbu CIaaa of ticket held Train No. in whioh 
of by complainant Station oompained against. 

complaint.. complainant. travelling. 

, Upper CIaaa .. No.' Down .. Mos&ffarnag .... 

1 Do. .. No.3 Up .. JuDundur City and Amritllar. 

I 2nd CIe.u .. No.li8 Down .. Wazirabad. 

I Not atated by com· No. 34 Down .. Phagwara. 
plainant. 

1 Do. .. No. 126 Down .. MoghaJpura. 

I Do. .. Not stated by com· Moghalpura. 
plainant. 

I Do. .. Do. .. Wazirabad (In the .. C. aDd 11.' 
Gazette "). 

1 Do. .. Do. .. Amritll&r. 

I Do. .. Do. .. General complaint 
.. Tribal! "). 

(In tb 

Total .. 12 

Information promised in reply lo starred quesli.on No. 1697 asked by Pandit 
Sri Krishna DuUa Paliwal on tke 12th April, If139. 

USE OF RUNNING RooMS BY TRAVELLING TICKET EXAMINERS ON THE EAST 

INDlAN RAILWAY. 

(a) 'l'ravellig tieket euminera are granted eaeh week a rest of not leaa than lWr 
eo.-ecutive. hoUJ'll. 
. (b) The reply to the first part i. in the affirmative: the seeond part doe. not, 

therefore, ame. 

(e) No. 

(d) DoetI Dot arilt'. 
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(e) 1.'h6' number of ~  l'ooms on each Divillion ill &8 foUoWII: 

Howrah 
Aaal1801 
Dinapore 
Alla.ha.bad 
Luoknow 
Moradabad 

• • • 6 
6 
9 

TheBe may be, and are, used both by travelling ticket examiner. and guard.. Thera 
are also two rest rooms on the Dinapore Division and three on the Momdabad Divi., 
aion, which may be used by travelling ticket uaminars. 
(f) Separate accounts are not kept of the COlt of maintenance of thel6 rooms. 
(g) Yes. 

Inj(YT'ma'1'on IJmm·iIlP,d in repl!J /.Q part (b) oj Rtarred que.9tion No. 170.1 asked by 
Mr. H. M. Abdullah on the 12th April, 1939. 

EMPI.OYME:>;'1' ~  MORE '\1(,SLIM ~  ON THE NORTH WESTERN RAILWAY. 

Hindus 
Muslims 

Permanent. Temporary. 
811 418 
662 448 

Inj(YT'mation promi.¥ed in reply to ttWlta.rre.d (fU&tions NOB. /)9 and 61 adked by Mr. 
S. Satyamurti on .. he .12th April. 1939. , 

EUROPEAN, ANGI,o-INDIAN AND INDIAN , ~  IN ,PoR'r TRUSTS. 

Un8tQ/l'recl queBtion No. 59.-A statement giving the information for the Porte or 
(:1l1eutta and Bombay is laid on the table. 

Statement showing the number of EuropeaAB, J!nglo·lndianB and India'118 in the employ 
01 the Calcutta Port CommiBliionerB and the Bombay Port Trust on the ~  Deoefll' 
ber, 1988, who were reoeiving Salaries of Rs. 500 and oller. 

•.. _._-_ .... 

Ca.l 

Bam 

Dutta 

bay 

Name of Port. 

.. 

.. 

-

(1) (2) (3) 

Initial aa1a.ry of Ra.l,OOOto Rs.2,OOO 
Rs. 500 to Rs. 999. Rs.l,999. over. 

and 

---

~ 'I I 
I J 

I ! 
! I 

iii ~ 
I 
! iii .s 

J ! 
1:1 

j I 
.... 

1:1 

i 
oS 

J ~ ~ I ~ ! 1:1 
ral .s ral .... ---------------' .. 24- 11 II 113 8 4 9 .. 

I .. M 11 11 23 1 8 II .. I 

NEW APPoINTIOI:NT8 KADJI: TN PORT TRUSTS. 

UU'.".ed qwn4cm No. 61.-A statelll8llt giving the required inf4irmatioll ill Jald 11& 
the table. 
Ll89LA.D • 
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~  .1&0_9 tM "ttNIf' 01 !leW Gpptri"tfMfth fIIGd, 111/ tM dit!,r'eftt Port 7"l6It. 
in IAdw ainu JGfI1I4r1/, 19'9 i.tl po.&. ~ ~ 4aiftal tnOAt1alj/ ~ of RI. 600 GntJ 
over. -_._ ... _._--_._---

(I) (2) 
Re. IlOO Mld over. Re. 1,000 and 0 ver. 

Name of Port. 

J 
III 

J J 
~ 

oS 
i i ~ i ~ :a 
1::1 IIil .... 

----------
Calcutta .. .. . . 16  13 I 2 # 2 .. 
Chittagong .. .. ., II 4 .. I .. .. . . 
Madraa ' .. .. .. 6 II .. I 2 2 . . 
Bombay .. ..  .. 27  22 .. S .. .. . . 
Karachi ..  .. .. Ii 4 .. I I 2  2 . . 
----
NoCe.-There were no new appointments to posts carrying an initial sa1ary of Re. 2,000 

andover. 

biformalA'on promised in reply to part (a (i) of unstarred question No. 70 aslrR4 
by Pandit Lakshmi Kama Maitra on the 12th April, 1939. 

AREA UNDER A MEDICAL OFFICER FOR RENDERING TREATMENT TO RAILWAY 

EMPLOYEES. 

Railway. 

Eastern Bengal .. 
East Indian 
Great Indian Peninsula 
North Western 

Average number of stations for which a Sub· 
Assistut Surgeon is responsible. 

14; 
11 
15 
14 

~  promised in reply to unstarred .~  No. 76 a-sked by Mr. Muhrrm-
mad Azha·, Ali on the 12th A!JTil, 19.19. 

ApPLICATION OF REVISED SCALES OF PAY TO CERTAIN S"AFf IN THE DELHI 

DIVISION OF THE NORTH WEs'rERN RAILWAY. 

(a) The Divisional Superintendent, Delhi's <'ircular No. 681-PIO, (and not 68I-P-
10), dated the 8th October, 1938, was issued under  instruetions from the GenernI 
Manager, and involved the abolition of a grad!\, of Assistant Stntion Masters. It did 
not involve the grant of the new seales of pny to men entitled to the old ones in any 
particular post which was retained. 

(b) The General Manager. 

Information promised in, re-pl!J to ,tarred quatione Nfl. 1708 and 1709 asked by 
... .\lr. K. S. Gupta on the Nt,"" April, 1939. 

DISPOSAL 010 LAND BY THE DELHI IMPROVEMENT TRUST. 

SCoTTed question No. 1708.-(1.) The Trust have followed the rules for the di8posal 
of lIUld framed, with the previous sanction of the Chief Commissioner, under section 78 
(e) and (Ia) of the United Provineea Town Improvement Act, 1919 (VIII of 1919), as 
extended to the Province of Delhi. These rules provide for the dispoll&l of Iud in uy of 
the following WI.,.. : 

(i) by private contract; 
(ii) by tender; 

'I (iii) by auction. 
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(b) The lonr ~ leueI granted by the Tnut are geaerally Iimilar to the .... 
which were granted by the Nanl Department before the ereatJ.on of the 'rrullt. It 
11 underlltood that the Delhi :Municipal CollWlittee hae IOld laad outright by publie 
auctJ.on. 

( e) The amenities provided by the Trullt include metRlled road. and laaea filtered 
water supply, sewers and Banitary conveDiencea, storm water draiJl8, IItreet lighting, 
parka and open spaees. The amenitiel provided by the Committee in the only MuDi-
eipal lay-out comparable to a TrI18t lay-out will be similar. The l&l1d 10 fg dilpolled 
of by the Trust il Nazul, &.6., Government laIId, and the praetiee'in diapolliDg of thia 
laad has alway. been to oller it on long-term lease _d not .free-hold. The oompari-
IOn between the Trust and the Committee is not understood ; in both l18l8I land is 
offered on )mown ClonditioJ18 &I1d the l_ee or purchaaer preaumably pay. what he thinIaI 
realonable. The premium on a long term lease il not the l8me as the free-hold pur-
chase price. 
(d) There is no general propoBal or intention to sell Nazul land held by the 

Trust free-hold. It is pOBsible that isolated plots may be disposed of free-hold. 
Land acquired by the Trust may be disposed of on lease purchase terms, i.e., by out-
right lale on the instalment plan, but the policy hu not been finally settled. 

DISPOSAL OF LAND BY THE DELM IMPROVEMENT TRUST. 

Starred quIlBtioa No. 1709.-(0.) A Itatement giving the information is attached. 
(b) The Trult have developed about 156 acres in the Western Extension for pro-

viding hoUBing facilmes for middle clasl penons and about 63.5 acrea in tho Western 
Extension and Andha Moghal colony for providing accommodation for the poorellt 
classes. In the Western Extension, the Trust have also provided municipal .erviees in 
a large area already populated mainly by the middle and poorer cl88lleB. The total cost. 
of tbl's(> schemes is nhout Rti. 30 lakbs. 

·Statement gi1ling tilt, nwm/Jer of plots tiis1,08ed of by the Delhi If1IfJf'otIeme.t Tr'N8t ana 
the prices reaZiBcd. 

1. Western ExtenBion-
(a) Bungalow plots 
(b) Housing plots 

2. Daryaganj South-
(a) Shop Sites 
(b) Bungalow pilots 
(e) Housing plots 

3. Garstin Baation Road 

•. Mondhewala Road 

5. Qutab Road 

Qaasabpura.-

(a) Housing plota 

(b) Shop Sites 

I 

I No. 
of plots 
disposed of. 

Prices realized per sq. yd. 

40 Varying from Re. '-1-0 to Re. 5-2-0_ 
6 Varying from Rs. 6 to Ra. 7. 

10 Varying from Re. 17 to RH. 22-4-0. 
8 Varying from Re. 6-8-0 to Re. 8-4-0. 
25 Va.rying from Re. D-4-0 to RI. 11S-8-0. 

19 Va.rying from Re. 20 to Re. 27_ 

Varying from Re. 15. 

2 Re. 25 and Re. 26-1'. 

Varying from Re. 3 to Re. IS. 

Re.8. 

In aJ] _ the plota have been dispoaed of by the prooedure preaoribed by the 'l'ruat Land 
DiBPosal Rulea, .~  with the previol1ll 8&IIction of the Chief' CQmIDisIdoner. under .ot.ion 73 
of t1.e United Provino8l Town Improvement Act.lDID (VIII of IOU}) .. ut.Inded to the ProviDoe 
ofDelbi. 

L169LAD .t 
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~ promWd in rept:1 to pari (6) of IttIrretJ 'I"tlllfWrl No. lUI aalte,lbg 
Mr. s. K. Gupta ontAe 14th Apnl, 19.19. 

APPOIN'l'MEN·r OF HONORARY SURGEONS AND PHYSICIAliIS IN THE IRWIN 

Hospn·AL. ·DELHI. 

(i) A statement is enclosed. 

(ii) Reference is invited to rule 4 IIf the rulea for the appointment of honOl'll.ry 
medieal officers at the Irwin HO!!pit,pl, a eopy of which was laid on the table of the H01ll8 
OD the 14th April, 1989. in reply to part (a) of the quel!ltioD. Private doetol'll desirous 
of working as honorary surgeons or· physicians are required to be p81'11ODI of good 
reputation with sufficient experience and high professional ekill in their I!Ipeeial 
branches. 

Statement BhotlJing the Length of EXIlcrie110Cc and Academic Qual'floatioM pOBBeBBcd bll 
thoBe who are working as H01wrary S'urgeof18 and Pl,y.icianB, eto., in the Ho.p"aZB 
in the Centrally AdmiMBtered AreG8. 

---_._-_ ..... _----

Irwin Horpital. Delhi. 

Honorary Surgeon I 

Honorary Aural Surgeon I 

Honorary Ophthalmic Surgeons 2-
I 

2 .. 
Honorary Dental Surgeon I 
Honorary Clinil'al Alllliatants 2-

I 
2 

Honorary GynEcologist 1 
"Honorary Radiologist I 

B. J. T. B. Horpital. King8llKlY. Delhi. 

Honorary Surgeon I 
Honorary Physicians 2-

I 
2 

Vemreal DiBpeMllry, Delhi. 

Honorary Physicians 2-
I 
2 

Experience. 

i 2 ytllLrs 4 montha 
I Senior lloUBe 
'I Surgoon and 
OllCrator in 
Vienna. 
14 years 

21 years 
A bout 15 years 

11 years 
2 years 
About 2 years 
16 years 

Academic qualifieatioDII. 

M.B.,B.S. (Pb.), F.R.C.S. (Edin.). 

M.R.D.L.O. (Lond.), F.R.C.S. 
(Edin.). 

M.B.,RS. (Lucknow), D.O.M.S. 
(Lond.). 

L.M. & S., D. O. M. S. (Lond.). 
n.D.S. (Peon, U.S.A.). 

M.B.,B.S. (Pb.). 
M.B., B.S. (Pb.). 
M.B., B.S. 
B.Sc., M.B., D.M.R.E. (Lond.). 

About 2 years M.B., B.S. (Ph.), F.R.C.S. (Edin.). 

About 13 Y('IJ.rs M.B., B.S. (Pb.), D.T.M. (WaiN). 
Abont 18 years M.B., T.D.D. (Wale8). 

15 YllIIorB 
16 years 

M.B., B.S. 
M.B., B.S. (Bombay), M.B.C.P. 
(Edin.). 

NoIe.-m additioD. to the above there 18 an Honorarr :a.ident Stat" of a Jmdor and a 8anior 
Roue PhyiliaiaDa and ~ employed on a year'. bulB frolll &IDODi • DeW17 paIIIId 
graduatee. ·1. aJeo Honorary Radiologist at the S. J. T. B. Hoepita1. KiDpway. 
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If1jtJmVJJ,ion promised in reply to Ntarreil qtt.e.Btion No. 1723 asked by Mr. KulaJJurr 
Ohalika (on behalf oj Mr. Lakhafld Nawlrai) on the 14th April, 1939. 

NOTICE REGARDING PUBCIIA.8B OF SPlKlTACLES IN DR. SHROFF'S ClumTABLH 

EYE HOSPITAL, DELHI. 

(a)-(c). A notice hoard in Urdu and Hindi to the effect that patients shol1ld 
purchase the prescribed apeetacles from the hospital ia hung in the refraction room of 
Dr. Shroff'a Hoapital. There baa never been a notice board of the kind in English. 
'!'he notil',e draws attention to a fa.eility arranged in the interests of the patkJlts thenl' 
selvea and amount. to advice. Its existence is not, therefore, inconsistent with the 
previous statement. 

TnJormation promise.i t'n reply f" un,sf(1."pJ/ ,,".f'.stion No. 81 flSked flu Rahu 
Baijn.n.th Bajoria on '''e 14th April, 19.19. 

AI,LOWANCES PAID TO THE F.UIILTES OJ<' CERTAIN PERSONS .. 

(a) The ~  eannot be supplied without a degree of labour whit'h is not 
I'ommenswate with the purpoae to be llerved. 

(b) On the recommendation of Mr. H. C. Buller, unction was accorded to the 
allowance paid to the deaeendants of the late Raja Uday Narayan being brought to the 
Sudder J ama of the district of Birbhum. 

(c) No. The pension appears to have been ~ in 1844. Jagadanunda WBI 
the laat recipient. 

(d) Yes. The pension of the widow was granted to Jagadananda Rai by the 
Oommillioner of If.evenue in hia letter of the 18th September, 1880. The penllion of 
Jagadananda /Ioes not nppl'nr to have been paid to anybody afu>r 1844. 

Information prarn.ised in reply to parts (b) arul (c.) oj starred que8tion No. 17.'3 
asked by Mr. Mohan IAJ,8akHena. on the }.5th April, 1939. 

ALLEGATIONS AGAINST BRITISH ARMY OFFICERS TRAVELLING TO EUROPE IN 

S. S. "CONTE BIANCAMANO." 

(b) and (c). The statemenis of the offieers against whom this complaint has been 
made have been obtained. It appears from them that the complainants werl' inten· 
tionally ~  and refused every offer of compromise made to them.  Govem· 
ment nre satisfied that the inrident waa trivial, and in the absence of any independent 
corroboration of the veraion of either side, are not prepared to take any further nction 
in the matter. 

I.".Jomw.tion promised in reply to n 8?/'ppkrrumlary question ro part (c) <!f sfarrm. 
question No. 173.9 tJlJlied by Mr. Abdul Qai,lJum on tile lljt'h April, 1939. 

LEAn AND PuR0HA.8E OF LAND IN KOHAT ~ , 

'I'tliB does nOt now arise al ·the ~  to puiehue 92.88 aere. of land lor the 
extension of the aerodrome, which would have cauled )hardship DOt 'only to the owne,,!, 
but to the labourer., employed on the land, has,been cb'opped. 
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In/ormatior& promised \11 reply to parts (b\ (l') wniJ, (d)·of stmTed question No. 1740 
allred flY Mr. Abdul Qaiyum on the 15tA April, 1939. 

~  OUT OF THE FOOTBALL GROUND BETWEEN THE PESHA WAR SADAR POLO 
GROUND AND 'l'HE DAlBY FARM. 

(b) and (d). As this ground is the only available space near the Badar Bazar for 
recreational purposes und has often been \IIIed as IUch by the civilian bazaar popula.tion 
Government do not consider it desirable to allow one club to have the sole use of ~ 
ground to the exclusion of all others. It hal been a.aeertained that the loeal milUary 
authorities, h\ whose charge the land iI, are prepared to make arrangementa to pormit 
the use of the ground at various times by the Peshawar Gymkhana Footba.ll Club. 

(c) Government ha.\"e not been able to verify whether the Peshawar Cantonment 
Gymkhana Football Club has been in existence for as long as "20 to 25 years. Neither 
thi. Club nor any other club haa, however, ever had any right to use the land. 

IlIformation promised in reply to starr"d qu.estion No. 1744 asked by Qazi Muham-
mad Ahmad Ka:::,mi on the 15th April, 1939. 

TERBITORlALRE-DISTRIBUTION FOR INOOME-TAX PURPOSES OF CERTAIN PLAOEB. 

(a) nulandshahr anll Mirzapur ~  a.nd Saharanpur twice. 
(b) The amount of work that has to bo done and the number of officers available. 
(e) Government are not aware of any inconvenience ~.  to tho public and the 

.taff by the territorial changes referred to by the Honourable Member. The appoint· 
ment of one Inspector for eaeh c1istriet is not justified by the amount of work to be done 
by them. 

Il1formntion promised in reply to starred quest1tm No. 1748 askp« by Mr. 
K. Santlmnam (011. bellfl1j of M1. Sham La7.) on the 15th .11wil, 1!l39 

HOUSE SOAVENGING TAX IN ~  CANTONMENT. 

(a) No. Government understand that the Cantonment Board, Kasauli, is iaaulng 
notices to the residents of the bazar area calling upon them to make satisfactory arrango· 
menta tor the lcavenging of their honsel, and, in case of their failure, it intends to take 
action under section 181 of the Cantonments Act, 1924. 
(b) to (f). Do not arise. 

l",formntion prm/1ised in reply to starred queRtion No. 17,54 asked by Maulvi Syed 
lIfurtuza Sahib Bakailur on the 1.")th April, 1939. 

nELAY IN THE SUPPLY OF ApPLICATION FORMS FOR ApPOINTMENTS OF 

ACCOUNTING ASIHRTANTS UNDER THE SUPERINTENDENT OF INSTJBANOE. 

(a) Yes. But it is not poslible to say whether they were all qualified. 
(b) The Federal Public Service Commission began to supply forma to candidatea 011 

the 9th January, 1989. 
(c) 17th January, 1989, was the date originally bed. 
(d) After the iuue of the original advertisement the question was raised of reserving 

lOme of these posta for members of minority communities and thil was under the coNi-
da'ation of the Government of India. Application forma could not be supplied to 
candidates pending a final decilion on the matter, since inform&tion on this point ha.d 
to be ful'Dilhed to candidates along with the form .. 
(e) and (f). Yea. Bome complaints were addrused to the OolDlllialion. The 

last date for the aubmilBion.of applications was extended to the 7th February, 1939, and 
a eop,. of the order wu supplied to all candidatea who had appUed for forma betO" 
the 17th January, 1989. 
(g) There wu no irregularity. 



MOTIONS ~  ADJOURNMENT. 

OoKPENBAfl'ION PO.B INDUNS WHO SUI'FEB.BD DUB.ING BUBJU. RIOTS. 

Mr. President (The Honourable 8ir Abdur R&him) : The Chair has 
reeeived a number of ~ of motion& for an adjournment of the busi-
ness of the Assembly. The first one is by Sir Abdul Halim Ghuznavi to 
the following effect : 

.1 That the Aaaembly do now adjourn to di.CUII a definite matter ot argent pubHo 
importance, namely, the tailure of the Government of 'India to aeeure compenaa.tiou tor 
tbe Indians who sdered during the la.t riot. in Burma ". 

Is it the case of thf' Honourable Member that no efforts have been 
m.ade h.Y the Government to obtain compensation' 

Sir Abdul Halim Ghumavi (Da('('8 cum Mymensingh : Muhammadan 
Hura!): May I put a few facts before you Y 

Mr. President (The Honourable ~  Abdur Rahim) : The Chair does 
not ·.,'ant a speech. 

Sir Abdul Halim Ghuznavi: I will ouly state a few facts why I 
brought forward this adjournment. motion. The riot started on the 
26th July and more than a year is gone-no tangible result ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : The Chair does 
not want. a Imeech. It only wanted t(' know whether any efforts have 
he en made by Government to obtain compensation or not. 

Mr. N. M. Joshi (Nominl11ed Non-Official) : Not., according to our 
information, Sir. 

Sir Abdul Halim Ghuznavi: Yes, not according to information avail-
able to us. 

The Honourable Sir Muh&mmad Zafrullah Khan (Leader of the 
House) : Not only have efforts been made to obtain compensation, but 
the efforts are still being continued and the matter is still the Bubject of 
correspondence between the t.wo Governments. 
Mr. President (The ~  Sir Abdur Rahim): In those cir-

cumstances the motion is disallowed. 

MA.JDIA TRAIN DISASTER ON THE EASTERN BENGAL RAILWAY. 

Mr. President (The Honourable Sir Abdur Rahim): The next 
motion is by Ml·. Akhil Chandra Datta. He wants to discuss a definite 
matter of urgent public importance, namely, co the Majdia train dis· 
aster on the E. B. Railway which happened on the 17th April, 1939." 

The Honourable Sir Andrew Olow (Member for Railways and Com-
munications) : I reg.ret that I must take objection to this motion. This 
WIlS a lamentable disaster which  oc('urred earlier in the year, and as a 
result of it four men have been placed on trial on charges relating to the 
responsibility for the accident. According to my information the case is 
still sub j11dire and I do not think it can suitahly be discussed at this 
stage . 

. Mr . .A.khil 0h&Ddr& Datta (Chittagong and Rajahahi Divisions: 
Non-Muhammadan Rnral) : In faet. 1 ~  this objection. I 
apprtciate it. 

( 71 ) 
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Mr. Prllident (The Honourable Sir Abdur Rahim) : The motion is 
disallowed. 

DESPATCH OF INDIAN TROOPS OUTSIDII INDI.&.. 

Mr. President ('l'he Honourable Sir Abdur Rahim): The next 
motion is in the name of Sardar Sant Singh. lIe wantH to discuss a 
definite matter of urgent public importance, namely, .. the despatch of 
Indian troopfll outside India for purposes other than defence of India and 
at the cost of Indian ·revenues It. 
I may inform the House that thiA Dlotion has been disallowed by 

His Excellency the Governor General. . 

SPWIAL RESERVATION OF' POSTS AND FIXING MINIMUll RIII:MUNElU.T10N POR 

ANGLO-INDIANS. 

Mr. President (The Honourable Sir Abdur Rahim): 'l'here is 
anothef motion standing in the name of Sardar SantSingh. He wants 
to discuss a definite matter of urgent public importance, namely. " the 
Government of India's IWsolution, Home Department No. 14-5-38, dated 
1st May, 1939, providing special reservation of posts and fixing minimum 
remuneration for the Anglo-Indian and thus perpetuating racial dis-
crimination in this country ". 

Sardar Sant Singh (West Punjab: Sikh) : May I Rubmit to you 
that in view of the indisposition of Sir Henry Gidney, I have given him 
an undertaking not to move this motion. 

Mr. President (The Honourable Sir Abdur Rahim): Then the 
Honourable Member doesl1 't move it ? 
Sardar Sant Singh: I do not move it. 

GRIEVANCES OF Mt'!;LIM ~,  ON 1'HE EASTERN BENGAL RAII,WAY. 

111'. President (The lIonourable Sir Abdur Rahim) : The next notice 
is from Mr. Nauman. He wishes to diHcuss a definite mat.ter of urgellt 
public importance, namely, " the failure'of the Government of India to 
~  up a board of independent enquiry in the matter of grievances of 
Muslim emploYE'es on the Eastern ~  Railway where Muslims are 
being discharged, dismissed and rersecmted by non-Muslim Railway 
o/lieials ". 
Whcn was this refusal made by the Guvernment of India Y 
Mr. Muhammad Nauma.n (Patna and Chota Nagpur cum Orissa: 

Muhammadan) : Representation was malle last year. Recently things 
have become worse. 
Mr, President (The Honoura hIe Sir A hdur Rahim) : When was the 

lat-'1 atte!npt made? 
Mr. Muhammad Nauman: In 1938. 
Mr. President (The Honourable Sir Ahdur Rahim) :  I am afraid it 

is too late •. 'rhe motion is ;disallowed. 

ISSUE OF ORDINANCES Nos. I AND II WHEN' THE LEGISI,ATlTRE Iii! IN SESSION . 

. ; : Mi. ptesident (The Hono1l1'llble Sir A\.bdur'Rahim): .The next notjce 
of a: ·motion· <for adjournment iR also from ·Sardar Sant Singh. He wishes 
to discuss a dennite matter of urge!!t public importance, namely, "tile· 
issue of Ordinances Nos. I and II :qf ~  in exercise of the powers con-
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ferred by Section 72 of the Government of India Act as set out in the 
Ninth Schedule to the Government or Iudia Act, 1935, and thus depart-
ing from the normal course of enacting hlgislation with the consent of 
the Legislature which is in session and thereby ignoring its rights ". 

I take it that the Ordinance was issued by the Governor Gene!al. 

Sardar &ant 8IDgh : . Yes. Sir. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member cannot move any motion with respect to any action of the 
Govcrnor ·General. 

Sardar Sant Singh: I am not criticising the action of the Gov-
ernor General. 

Mr. President (The Honourable Sir Ahdur Rahim) : The Honourable 
Member will have to criticise the actiou of the Governor General. There 
have been repeated rulings to the eFfect t.hat he canno.t do so. 

Sardar Sant Singh : My point iN this. The Session of the House 
was to commence on the 30th AuguFit. The normal courSe should have 
been tl) consult this House particularly at this emergent hour. 

Mr. President (?he Honourable Sir·AI,dur Rahim): The Ordinance 
was issued by the Governor General, the Chair tmderstands. If that is 
so, the motioll is out of order. 

GOVERNOR GENERAL'S ASSENT TO BILLS. 

Secretary of the Assembly: Information has been received that the 
following Bills which were passed by both Chambers of the Indian IJegis-
lature during the Delhi Session, ]939, have been assent.ed to by His 
Excellency the Governor General under the provision of sub-section (1) 
of Section 68 of thE' Government of Indin Act, as continued by section 317 
of the Government of India Act, 1935,-

(1) The Indian Tariff (Amendment) Act, 1939, 
(2) The Ajmer-Merwara Muuicipalit.ies Regulation (Amend-

ment) Act, 1939. 
(3) The Destructive Insects flnu Pests (Amendment) Act, 1939, 
(4) The Motor Vehicles Act, ~ , 

(5) The Indian Cotton ~ (Amendment) Act, 1939, 
(6) The Indian Merchallt Shipping (AmE'ndment) Act, 1939, 
(7) The Indian Income-tax (Amf'nfimt'nt) Act, 1939. 
(8) ThE' DiRsolution of l\fu,,]iro :Marriages Act, 1939, 
(9) Thp Stnn(lardR of Wl'ight Act, 1939, 

(10) The Indian Merchant Shippiulr (Second Amendment) Act, 
]939, 

(11) The Insllrance (Amenoml'nt) Act, 1939, 
(12) The Indian Patents ano ~  (Amendment) Act, 1939, 
(13) The Workmen's Compensation (Amendment) Act. 1939, 
(14) The Cott.on Ginning and Pressing FactQl'ieR (Amendment) 

Act, 1939. 
(15) The Emplovment of ChilfJl'en (Amendment) Act, 1939, 
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(16} The R-egistration of FOl·eigtlp.rll Act, 1989, 

~  The Indian Succession (Amendment) Act, 1939, 

(18) The Indian Tariff (Secol'.d Amendment) Act, 193'9, 

(19) The Coal Mines Safety (Stowing) Act, 1939, 

':20) The Sugar Industry (Protection) Act, 1939, 

(21) ThE' Chittagong Port (Alnfmdment) Act, 1939, 

(22) The Criminal Law Amendment Act, 1939, and 

(23) The Indian Soft Coke CesR Committee (Reconstitution and 
Incorporation) Act, 19:i9. 

STATEMENTS IJAID ON TIlE TABLE. 
NET EARNINGS OF RECENTI,Y CONSTRUCTED RAILWAY LINFB. 

The Honourable Sir Andrew Olow (M('mber for Railways and 
Communications): Sir. I lay on the tablE' a statement showing the net 
earnings for the financial year ~  of recently const.ructed railway 
lines. 
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THE. INSURANCE RULES, 1939, AND THE UNITED KINGDOM-INDIA TRADB 
AOREEMENT RULES, 1939. 

The Honourable DiwaD Bahadur Sir A. Bamanra.mi Mu.cIa.Uar 
(Member for Commerce and Labom:' : Sir, I lay on the table: 

(a) a copy of the Insurance Rules, 1939 ; and 
(b) a copy of the United Kingdom-India Trade Agreement Rules, 

1939. 

The ~  Rules, 193.9. 
GOVERNMENT OF INDIA. 

DEP ARTMENT OF COMMERCE. 

NOTIFICA TION. 

INsUBANcB. 

Simla, the 3rd June 1939. 

Bo.697-I. (1)/38.-In exercise of the powers conferred by sub-section! 
(1) and (2) of section 114 of the Insurance Act, 1938 (IV of 1938), read with 
aection 22 of the General Clauses Act, 1897 (X of 1897), the Central Govern-
ment is pleased to make the following rules, the same having been previously 
published &8 required by sub-section (1) of section 114 of the first mentioned 
.... ct. namely :-

THE INSURANCE RULES, 1939. 

Preliminary . 
1. These rules may be called the Insurance Rules, 1939. 

Short title. 

2. In these rules.-
DeftDitionl. .. the Act" means the Insurance Act, 193e 

(IV of 1938) and 

.. the Bank " means the Reserve Bank of India. 
Actuaries. 

3. For the purposes of the Act, an actuary sha.ll be either: 

~ of ~ . 

(a) a Fellow of the Institute of Actuaries, I.ondon, or  of the Faculty 
of Actuaries in Scotland, or 

(b) an ABSociate of such Institllt,e or FaCilIty, or any other person 
having actuarial knowledge, to whom a certificate has been 
granted under rule 4. 

(.. An ABBociate of the Institute of Actuaries, London, or of the Faculty 
. of Actuaries in Scotland, or other person, desiring 

~  of rerti1lrllt.f'a to to obtain a certificil.te under this rule, shall apply in 
aotuanea. writing to the Superintendent of Insurance stating his 
qualifi..cations and tbe pa.rticular duties of an actuary under the Act whioh 
he wishes to undertake, and the Superintendent of Insura.nce may, if he is 
satisfied &8 to the applicant's competence, grant him a certificate authorisjDl 
him to perfonn a.ll or certain of the duties of an actuary under the Aot ru1;J. 
ject to sucb conditions and restrictions &8 may be specified in the certificate;·· 
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DeporitI with eM Bank. 

6. (1) Sterling securities shall be sent by the depositor with a covering 
letter to the Man.o.ger, Reserve Bank of India, London, 

Df' ItR with the IInnk. and shall be held by the London office of the Bank 
poll on behalf of the Caloutta office of the Bank. 

(2) Deposits in sterling securities shall not be brought on the boob of 
the Caloutta office of the Bank until that office has received an intimation 
in Form I from the London office of the Bank that the securities have been 
received. 

(3) Deposits, other than deposits in sterling securities, shall be sent by 
the depositor with a covering letter to the Manager, Reserve Bank of India, 
Caloutta, and shall be held by the Calcutta office of the Bank. 

(4:) Securities shall be duly transferred to the Bank by the depositor. 

(IS) Upon receipt of the intimation referred to in sub-rule (2) or of a 
deposit under sub-rule (3) the Calcutta office of the Bank shall send-

(a) a certificate in Form II to the depositor; and 

(b) a statement in Form III to the Superintendent of Insurance: 
Provided that, if the Bank is not satisfied as to the validity of the 

title of the depositor to the securities, it may return them 
to him with the request that they shall first be renewed or 
that such other measures as may be necessary shall be taken 
to clear the title. 

(6) The market value of sterling securities held by the Bank shall be 
converted at Is. 6d. to the rupee. 
6. When the form or amount of a deposit is changed by reason of a 

Cha.oges in deposits. 
subsequent deposit, a substitution or a payment under 
~  (9) or sub-section (10) of section 7 of the 

Act, the Bank shall, within two weeks from the entry of such change in the 
books of the Bank, send a fresh certificate and a fresh statement. of the nature, 
and in the manner, described in clauses (a) and (b) of sub-rule (5) of 
rule 5. 

7. When a security in deposit  matures, or when any yield on such a 

Maturing of deposits. 
security ceases to accrue, the Bank shall not be 
bound to inform the depositor; but, upon receipt of 

a requisition from the depositor made in writing and in accordance with the 
provisions of the Act, the Bank shall, within six weeks of such a receipt, 
collect the discharge value and hold the amount in cash to the credit of the 
depositor or invest it in securities specified by the depositor. 
S. (1) No interest shall be paid on cash deposits. 

Interest and divi. 
denda on deposits. 

(2) Interest or dividends on sterling securities shall be remitted by the 
London· office of the Bank to the Caloutta office of the ~ at the Telegraphic 
Transfer Rate on India prevailing on the date of rea1iaationbf the interest 
or dividends. 



78 LBGI8LA.TIVE .ASDXBLY • [8&rH AUG. 1939. 

• 
(3) The Calcutta office of the Bank ahall remit interest or dividends on 

eeomtie. other than sterling securities, and amoupts received from the London 
.moe of the Bank under sub-rule (2) without delay to the depositor ~ an 
omoe in India to be specified by the depoaitor,-

(a) if the office 80 apeoi1ied is at a  place where there is an office of 
the Bank or a branch of the Imperial Bank of India, by means 
of a Government draft, and 

(b) in other oases, by a Security Deposit Interest Payment Draft on 
the nearest Government Treasury, 

after deduction of a commission of annas four on every sum of Rs. 100 or 
part thereof. 
9. (1) Withdrawals and payments from deposit. and purchases of seou-

rities ahall not be made saYe in accordance with 
d;fmu:..dra.waJa. etc., of the provisions of the Act and on receipt by the Bank 

. of a requisition in writing and in accordance with the 
provisions of the Act from the depositor, a liquidator  acting in accordance 
with law or a Court of competent jurisdiction, 8,S the case may be. 

(2) The Bank shall not be bound, in pursuance of sub-rule (1), to return 
securities actually deposited, but may substitute therefor new scrip of securities 
of the same description and amount. 

(3) The Bank shan be entitled to charge, for the purchase of securities, 
any brokerage payable by the Bank in respect of such purchase. 
10. (1) The Superintendent of Insurance shan be entitled, free of any 

fee, to inspect or to require from the Bank any 
~ .. regards information relating to any security deposited 

with the Bank under the Act. 
(2) The Bank shall, if so required, furnish the Superintendent of In-

surance, or any person authorised by him in that behalf in writing with a 
copy of any entry in any register or book maintained by the Bank relating 
to any deposit made with the Bank under the Act. 

(3) The Bank shall publish in the Gazette of India as BOon as may be 
after the 1st January in each year a list in Form IV of deposits  made with 
it under the Act, as at 31st December of the preceding year. 

Prospectm68, Tabks and Proposal Forms. 

11. (1) No person shall supply or exhibit any prospectus or table of 
Proepect_ and tablel. premium rates to any other person with a view to 

the issue of a policy of insurance unless such pros-
pectus or table includes-

(a) a description of the contingency or contingencies to be covered 
by insurance and the class or classes of lives or property 
eligible for insurance under the terms of such prospectus or 
table; 

(6) a full statement of the circumstanoes, if any. in whioh rebates 
of the premiums quoted in the proapectDl or table ahall be 
allowed on the eft'ecting or renewal of a policy, together with the 
rates of rebate applicable to each ('.ase; and 
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(e) a oopy of aeotion 4:1 of the Act. 

(2) The provisions of sub-rule (1) shall be deemed to have been com-
plied with if to every such P1'08pectus or table of premium rates supplied 
or exhibited after the date of commencement of the Act is attached in the 
form of an addendum a statement containing 80 much of the matters referred 
to in sub-rule (1) as is not already included in the said prospectuses or tables, 
but every p1'08pectus and table of premium rates printed after the coming 
into force of the Act shall have the matters referred to in the said clauses 
incorporated therein. 

12. (1) Every propoaal form in the case of life insurance or, in the caM 
of any other form of insurance, the dooument, if 

PropouJ forme. any, forming the basis of the contract, shall con-
tain the statement and copy mentioned in clauses (b) and (e) of Bub-rule (1) 
of rule 11. 

(2) The provisi9ns of sub-rule (2) of rule 11 shall apply mvtatil mutt.md.U 
io proposal forms, except that, where an addendum is attached to a pro-
posal form, it shall also be signed by the person who signa the proposal form. 

Election of Director' by PolicykoliJl!Jr,. 

13. (1) A person shall not be eligible for election as a' director of an 
. Qualifications ~  elected insurance company under sub-section (1) of section 
direotors of InBUra.Dce 48 of the Act unless-
eompaniea. 

(a) he holds, otherwise than by way of assignment or transfer, one 
or more policies of life insurance issued by the company 1I&tia-
fying the following requirements:-

(i) the policies shall be either whole life policies or endowment life 
insurance policies, and not encumbered in any way j and 

(ii) the total sum assured by the policies, including any bonuses 
that may have attached to them before the date of election, 
is not less than Rs. 2,000, where the company has at that 
date been c8rrying on life insurance business for not less 
than 5 years, a.nd not less than Rs. 1,000 in other cases; and 

(iii) where the company has been carrying on life insurance buainfl8l 
for more than 2 years, each of the policies shall have been in 
force for not less than one, two or three years, according as 
the company has at the date of election been carrying on 
life insurance buaineBB for not more than 5 years, for more 
than 5 but not more than 8 years, or for more than 8 years ; 
and 

(b) he is not a director (other than an elected director of the company). 
manager, legal or technical adviser. managing ~ , insurance 
agent or employee of any insurer, or an employer of insurance 
agents. 

(2) If at any date after election as a director, a ,person ceaseR to hold 
ODe or more policies of life insurance II&tisfying all the requirements specified 
in olAuse (a) of sub-rule (1) or begins to hold any disqualifyiDg office or employ_ 



80 LEGISLATIVE ASSEMBLY. [3()rH AUG. 1939. 

ment specified in clause (b) thereof, he shall forthwith cease to be an elected 
director of the company. . 

14:. (1) The election of directors under section 4:8 of the Aot shall take 

Election of directors 
under section 411. 

company is situated. 

place at a meeting of the holders of policies of life 
insurance issued by the company, whioh ahall be 
held at the place where the principal office of the 

('a) Not less than 28 days before the meeting is to be held, there shan 
be inaerted in a newspaper published in the English language and in a news-
paper published in an Indian language oirculating in the place where the 
principal office of the company is situated and, if there are. polioyholders of 
the company residing in a Province other than that in which the principal 
office of the company is situated, in a newspaper published in a principal 
language of, and oirculating in, that Province, a notice stating the Dumber 
of directors to be elected at, and the time and place of, such meeting, which 
ahall be fixed with a view to affording voters the fullest opportunities for 
attending, and informing policyholders how to obtain adm.i.ssion to the meet-
ing according to the manner hereinafter described. Such notice shall also set 
forth the qualifications which a person must possess in order to be eligible for 
election as a director, and shall invite applications from eligible persons pre-
pared to accept office: 

Provided that, where a company prints on its policies the qualifications 
of elected directors as set forth in rule 13, and issues, at least three months 
before the election, to all existing policyholders whose policies do not con-
tain a statement of those qualifications, for attachment to their policies a slip 
setting forth those qualifications, the notice to be published in newspapers 
in accordance with this sub-rule need not set forth those qualifications : 

Provided further that a company may, in respect of one or. more Pro-
vinces, instead of publishing the notice in newspapers, send it by post to every 
policyholder residing therein. 

(3) The applications from eligible persons prepared. to accept office as 
elected directors of the company shall be sent by registered post to the prin-
cipal office of the company 80 as to reach it not less than 10 days before the 
date of the meeting. Such applications shall be made in the English 
language or in a principal language of the Province in which the principal office 
of the company is situated. If the number of such applicants does not exceed 
the number of directors to be elected, all such applicants shall be deemed to 
have been elected as directors, and it shall not be necessary to hold the meeting 
of policyholders as previously announced. The company shall in that event 
inform the policyholders forthwith by notice inserted in newspapers as in sub-
rule (2), or by notice sent individually by post or by both methods, of the 
names of persons elected &I directors and of the cancellation of the meeting. 

(4:) Every policyholder who deairea to attend the meeting shall apply 
to the company for a oertifi.cate of achnisaion, luch application to reach the 
company not leu than US days before the date of the meeting, ~ the com-
pany on being aatiafted that the r.pplioant hOlds ,. polioy of life iDluranoe iuueel 
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by the company shall _e a oertIficate at leaet 6 days before the date of the 
meeting. Such certificate BbaIl, if applied for by post, be BeI1t only to the 
address of the polioyholder, or if appJied for in penon, be delivered only on 
produotion of the relevant policy. A oertifi.cate of admiBaion shaJJ. not be 
transferable. 

(5) No person other than those whose presence is necessary for the con-
duct of the meeting shall be admitted to the meeting unless he produces the 
oertificate of aIImilllJion granted to him under sub-rule (4:). 

(6) The meeting shall be presided over by the Chairman for the time 
being of the Boau:d of Dirootom of the oompany, or in his absenoe by any 
director nominated by him, or in the absence of any suoh director by a chair-
man elected by the polioyholders present at the meeting. 

(7) Votes for the election of directors may be given at the meeting 
either personally or by proxy and in the manner hereinafter provided in this 
rule. ThA instrument appointing a proxy shall be in writing under the hand of 
the appointor in favour of a polioyholder, and shall be presented at the prin-
cipal office of the company not less than 6 days before the date of the meeting. 

(8) Every policyholder present at the meeting shall be given one voting 
paper on his own behalf and one voting paper in respect of each proxy, if 
any, which he holds. The number of votes to be given on each voting paper 
shall not exceed the number of directors to be elected and not more than one 
voiR shall be given on each voting paper to anyone candidate. 

(9) The votes shall be counted by the company's auditors if present in 
that capacity, or failing them by scrutineers appointed by the meeting and 
working under the supervision of the Chairman. The result of the ballot shall 
be announced at the meeting, and in the event of an equality of votes the 
election shall be decided by lot. 

(10) The first meeting of policyholders in accordance with this rule shall 
be held not later than one year after the commencement of the Act or in the 
case of a company incorporated after the oommencement of the Act, within 
two years of the date of registration to carry on life insurance busineBB. 

(11) An election held in accordance with this rule shall not be invalid 
merely by reason of the accidental omission to send any notice or other docu-
ment to, or the non-receipt of any notice or other document by, any policy-
holder, or of any other accidental irrep:ularity or informality in the observance 
of the provisions of this rule. 

15. (I) A direc·tor elected in 8<'eoroance with these rules shall, as re-
El t d _1:_, b gards retirement from office and all other matters, 
ee e Ulfilcror8 8U· . • 

jeeted to the same "lIes be sub)eet to the same rules and regulatIOns as the 
B8 other rlirectol'l!. other dil'Mtors of the company. 

(2) In the event of a casual vacancy arising among the directors elect-
ed in accordance with these rules the remaining directors may fill the vacancy 
.by appointing a policyholder who is eligible·under rule 13 for election .. a 
director, and the person so appointed shall be subject to retirement at the 
same time &8 the. d.ireotor.in ",hose place he is ~ 

L169LAD • 
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lfuurtJnce .,.". 
16. An individual who d.esires to obtain· or renew a licence' to act Ia an 

JIIae of Hoencee kt insurance -sent shall proceed as follows:-
iuunmoe agent.. 

Co) He shall pay into the Reserve Bank of India or where there is 
no office of that Bank into the Imperial Bank of India acting 
as the agent of that Bank or into any GQvernment Treasury. 
a fee of one rupee for credit under the head" XXXVI-Miscel-
laneous Departments-Miscellaneous---Fees realised under the 
Insurance Act, 1938 ", and obtain a receipt therefor. 

(b) He shall also obtain from the officer authorised 1)y the Superintend-
ent of Insurance undel subsection (1) of section 42 of the Act 
for the Province in which the applicant resides, en:, if there is no 
such officer or the applicant resides outside British India, from 
-the Superintendent of Insurance, a form of application for the 
licence which shall be as prescribed in Form V. 

(c) He shall then send the completed application form together with 
the receipt to the aforesaid officer or the Superintendent of 
Insurance, as the case may be, who sha.ll, after taking all reason-
able steps to satisfy himself that the application is in order and 
that the applicant is not disqualified from holding a licence, issue 
a licence in Form VI : 

Provided that where it appears that a former licence of the applicant 
has been cancelled by the Superintendent of Insurance on the 
ground that the applicant has knowingly contravened a provi-
sion of the Act the officer shall report the matter to the Super-
intendent of Insurance. 

17. Where the Superintendent of Insurance cancels the licence of an in-
Caooellation oflioencea. surance agent under subsection (5) of section 42 

of the Act he shall :-
(a) infen:m all the officers authorised by him under subsection (1) 

of section 42 of the Act that the licence has been cancelled, 
(b) require the agent to return the licence issued to him. and 
(c) cauae the fact of cancellation to be announced in the Gazette of India 

and in such Provincial Gazette or Gazettes as he deeIDS fit. 

Provident Sociaies. 
18. (1) Provident soeieties which immediately before the commence-

TranMCtion of bond ment of the Act were transacting bond investment 
iD.eatment bulineae. business may continue to receive_ premiuIDS or COIl-
tributions and to make payments in respect of such business but shall not under-
take any new business of tha.t class. 

(2) For the purpose of sub-rule (1), • bond investment business' means 
the busine88 of j efiecting contracts by the issue of bonds, endowment certi-
fica_ ot' -ot.her dpcumentB, whereby in return fen: one or more premiums paid 
to the provident society, the payment is insured of a Bum or series of BUp18, 
at • future date or dates, whether fixed beforehand or determined b'y chance. 
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19, (1) Every provident aocietythaU in addition to the matters speoified 
Itlll1l8 of pt'Ovidf'llt in cls,u8es (a) t.o (0). of, subsection (1) of section 7' 

Inrirtiea. of t.he Act set forth m Ita rules :-

(i) that where a policy ill applied for on the life of a person other 
than the person paying the premiums on such policy, the name 
of the person paying the premiulIll! and bis relationship to the 
life insured shall be inserted in the policy, the policy shall not 
be issued till the life insured (or if he be not of age his legal guar· 
dian) haR given his eOIl!lent. in writing to tbe insurance being: 
effected, and the amount :-eel;red shall Ilot be exressive hr.ving· 
regard to the interest of the person paying the premiums in the· 
life insured ; 

(ii) the disqualifications, if any. due to cbange of occupation, resi-
dence, or other specified cause ; 

(iii) the terms upon which any policy may be kept in force for a re-
dueed bene'fit without liahility to payment of furtber 
premiums; 

(iv) a statR-ment to the effect that all policies issued after the commence-
ment of the Act shall have clearly set out therein the matters 
l'Ilferred tu in section 68 and in clauses en. (g),  (h), (i) and (j) 
of subsection (1) of section 74 of the Act and those referred to 
in dauses (ii) and (iii) above ; 

(v) the method of voting at the meetings of t,he managing body and the 
number constitut.ing a quorum : 

(vi) a stat.ement that no dividend shall be declared except as a result 
of a valuation under 8ubtlCction (1) of section 81; 

(tlii) a st.atement, t.hat no bonus other than an interim bonus shall be 
declared except as a result of a valuation made in accordance 
with subsection (1) of section 81, that the rate of such bonus 
shall not. exceed that recommended by the actuary. and that 
no int.erirn bonus shall be declared at a rate exceeding that 
approved by an actuary ; and 

(viii) a statement t.hat the paid-up capit.al shall llot be treated as part 
of the sodety's assets for t.he purpose of showing a divisible 
surplus at t.he t·ime of any invE'.stigat.ion made under suhsect,ion 
(1) of section 81, and that where aRsets of tbe nat.ure of organi· 
l'Iation or preliminary expenses exceed the paid-up capital the 
fund shall be diminished by the amount of sueh excess for 
the ~  of ascertaining the financial condition of the 
society. 

(2) AIl rules made uy a Loeal or Provincial Government under section 
24 of toLe Provident Insurance Societies Act, 1912, are hereby repealed, 

20, (1) The revenue account and balance sheet of a provident society 
. llhall be prepared in accordance with Forms VII 

~~ ~  a<loonnta &:1<1 and VIII respCL'tively, and in their complet.ion regard 
. .,; shall be had to the iJotes ~  thereto. 
L169LAD I'll 
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~  (2) U it 10 deIirea &'ptO'rident society may submit ~ profit and lea 
account in addition to a revenue &C'count and balance sheet. 

.  . (3) ~ statements required under clauses (a) (i) and (b) of . ~  
(2).of seotion 80 of the Act shall be prepared in accordance with FOrDl8 IX and 
X respectively. 

21. (1) Whenever an investigation is made into the financial condition 

Actuarial "'portl. 
of a provident society under section 81 of the Act 
the report of the actuary-

(a) shall, so far as practicable, be prepared in accordance with the 
regulations and requirements contained in ~  Fourth Schedule 
to the Act except that it shall not be ~  to supply a 
consolidat.ed revenue account in Form G, a statement in 
Form DDD of additions to and deductions from poliries and a 
statement. in Form DDDD of particula.rs of policies forfeited or 
lapsed; 

(b) shall contain in the appropriate places the information required 
in clau8Cs (a) to (e) of subsection (2) of section 8] ; 

(e) shall state the proportion of the renewal premium income spent 
in payment of commission and other expenses in each year 
during the period since the last investigation after allowing, 
as the cost of the new busineBB of the year, 71 per cent. of 
single premiums and 90 per cent. of first year's premiums 
falling due in the year after deduction of those unpaid under 
policies allowed to lapse in the year; 

(d) shall state whether the actuary has taken steps to prevent the 
policy reserve values from being less than the minimum 
surrender values; 

(e) shall have appended to it a certificate as prescribed in subsect.ion 
(2) of section 81; and 

(f) shall contain a statement that in no case where a policy has been 
written oft' as a lapse does there exist any further liability actual 
or contingf'nt. 

(2) Where an investigation into the financial condition of a provident 
society is made as at a date other than the expiration of the year of account, 
the accounts for the period since the expiration of the last year of account 
and the balance sheet as at the date at which the investigation is made shall 
be prepared and audited in the manner provided by the Act and th(',se ndes. 

22. Every document submitted to the Superintendent of Insurance 
SipAtunl to documentll under secti.on 82 of thhe Acth sbS 11. be ~  by two 
submitted by provident or more duectors w ere t  e oclety 18 a company 
focietiel. incorporated under the Indian Companies Act, 1913, 
or under the Indian Companies Act, 1882, or under the Indian Companies 
Acl;, 1866, or under any Act repealed thereby or by the proprietors in any 
other case, and in addition, in all cases, by dae ~  officer of the eociety. 
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23. The noticel referred to in 8ubsection (6) of leOt40a 92 of the Act shall 
be aent by poet to the last known add1'fJllel of the perlOns concerned, 
Noti_ under IIIOtkm aa recorded in tJae lOCiety's boob, and eertifi.catel 
n (8). of postins shall be obta.ined therefor: 

Provided that the liquidator may at his discretion send all or any of the 
notices by registered poet. 

Feu. 

24. (1) The fee for registration under section 3 of the Act shall be one 
hundred rupees for each of the following classes· of 

Feea under the A.,.t and insurance business done or to be done by the insurer 
the Dlanner of collectIOn. ' 

namely:-

(i) life insuranC'e, 
(ii) fire insurance, 
(iii) marine insurancfl, 

(itl) accident and miscellaneou'l insurance, illcluding workmen's com-
pensation and motor-car insurance; 

Provided that where the business done or to be done is marine insur-
ance business relating to country craft or its cargo and no other form of 
marine insurance the fee for registration shall be fifty rupees for that class 
of busineSll and provided further that where an insurer who has obtained • 
certificat.e of registration for carrying on marine insurance bUfliness relating 
to country craft or its cargo subsequently upplies for registration to carry on 
any other class of marine insurn.nce business the fee for such registration shall 
be fifty rupees only. 

(2) The fee for rpgistration shall be paid into the Bank or where llH')"c is no 
om!:p of t.hf' Balik, into the Imperial Bank of India acting as the agent of that 
Bank or into any Government Treasury for credit under the head .. XXXVI-
Miscellaneous Departments-Miseellaneous-Fces realised under the Insurance 
Act, 1938", and the receipt shall be sent along with the application for 
regist rutioll. 

~~  The fees payable under subsectioll (1) of section 20 of the Act shall 
be paid in the mann!'r provided in sub-rule (S). 

25. An ~  

Additional parti'Jull&1"II 
to be gh·"1J by ~ . 

mattenl ;-

M iscella:neous. 

iuvesl iguting the financial conditioll of an insurPl" shall, 
in addition to the reports, statements and abstracts 
required to be furnished under section 13 of the Act, 
furnish statements with regard to the following 

(a) whether he has taken steps to prevent the policy reserve values 
from being leas than the minimum surrender values; 

(6) the proportion of the renewal premium income spent in payment 
of commission and other expenses in each year during the 
period since the last investigation after aJlowing, a8 the ooet of 
the Dew business of the year, 71 per cent. of single premiUDll and 
90 per cent. of firat year'. premiums falliDg due in the year 
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~  dadtlCtioDof thOle, unpaid un4fD-, . ~ aJlo;Wed ~ lapse 
r*l'tlheyear. . ,,' '_ ',",." 

?6. The declaration referred to in oIauae (ti) of subsection (2) or -section 

.' .', 
. 16 of the Act shall be in Form' XI and' one ~.  

. lParm of dechu;11110Q h  d 1 ___ ' _1.all b  . ed' th d" . 
under IeC!tioo 18 (2) (tI) t e eclllil'lition ~  e ~ . . In . e manller ea-

. cribM in subsection (2) of lleetion 15 of the' Act. 

27. Every insurer, so long as. he has policies on the dividing principle 
.. remaining in force, shall submit all returns required 

. ~ m ~ of under the Act or these rules'in respect of 8uch busi-
di.wm, IIlI1I1'&IlCle blJl1De& neBS separatcly from the cOEJ'esponding returns in 
respect of other insurance bUelincss, and along with the'tevenue account shall 
also furnish in respect of such business returnR in Forllls XU, XIU and XIV 
respectively. Four copies shall he submitted of eaC'h of ~  three last !Ot'Il-
tioned r("turns, of which one of each shall be signed in the manner describod 
in "ubsection (2) of section l!i of the Act. 

To 

SCHEDUI .. E. 

Porm I. 

(See Rule 5.) 

RESERVE BANK OF INDIA. 

The Manager, 

Re8('rve Bank of India, 

Calcutta. London .................... L!t 

This is to inform you that the ................. , ............... , ... . 
have this day deposited the undermentioned securities. 

Numbor. i 
LoaD. ,I Face Vallie (in 

sterling) . 

Manager. 

i Interest .: 
Mllorket Vnlu" or i! 
( .. ,-dividllnrl) Divj.lend," 
in Nt/-ding. PIli.l up to I ~ 

. ---1---11-----1-------------1---·-
I 
I 



N L. T. 
o·S. T. 

Farm D. 

(See R.uJe ~.  

RBSERVE BANK OF INDIA. 

Securities Department. 

Calcutta, ................ 19 

87 

Certified that the ..........................................•... 
have made the undernoted deposits  in terms of the Insurance Act, 1938. 

Manager. 
-i--

Approved SeouritieB. 
i 

I Cw. 

NUmber.j 
I 

J I Interest or Divid. I Market i Loan. Fa.oe Value. ad paid up to Value. 

i I 
1 2 3 4 1\ 6 7 
--------

I 

-
Total 

• 
. ' GruuI Total or eo1umu It and 7 Re .••••••••••••• ':' ••• 
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Form V. 

(See Rule 16.) 

[30TH AUG. 1939. 

..4.ppUcatiot. for a ZicMce to act aB an ]fl8ttra.f&Ce Agem for tke year ending 
3JBt March 19 

(1) Full Dame ofthe Bpplicant (I) 

(2) FBther'8 naml'! (2\ 

(3) Permanent home addreu (3) 

(') Preaent ~ addreas (oi) 

~~~~~. ~ 

(6) Doe. the applicllnt bold a Iioeilce and if BO linoo when has 
be been bolding a licence' (6) 

(7) What ia the number of the lioonoo heM, if any T (7) 

(8) Has the applicant been found to be of un.ound mind by (8) 
a Court of competent jurisdiction T 

(9) Has the applicant been found guilty of criminal mia· (9) 
appropriation or criminal breach of tmat or "heating by 
a Court of competent juriadictiou , 

(10) lD the coune of any judicial prooeedinge relating to lilly (10) 
policy of inRurance or the winding up of an insurance 
oompany or in the oourae of an investigation of the dam 
of an inaurer has the applicant been found guilty of or to 
have knowingly participated in or oonnived at any fraud, I 
dillhoneaty or mierepJ"ellentation aqainBt an in.urer or I 
an _red, . 

(11) Has the applicant', liOOilce been OIIIlceUed at any time i (ll) 
by thc Superintendent of Insurance and if BO when ,  : 

I 

(12) Has an application for a licence evn been refuaed' If: (II) 
BO, when and by whom , I 

-------_.------

Decl4rtJtion. 

I, the applicant, declare that the above answers are true and that the 
licence for which I hereby apply will be used only by myself for soliciting 
or procuring insurance business. 

Dated 19 8ip4ture. 

N.B.-The attention of the applicant i. drawn to ~  UK of the Iunrance Ant, 1918. ' 
which prOVides that lI·uoover in any donument required for the pUI'JlOlMll of any of the provi • 
• jou of that Act wilfuliy mnl'l a BtlLtement faN In any matel'W partioular knowing it '" be 
falle sh.n be punishable with impriaonment for a'tform wlUah 1u),eztend to thI'N :V-' or 
with Sne whit'h may eJ:tend to OIIe thlJlll&Dd mpeN. or with". 



8TATEMBlft'II1.a.UD 011 TIIB '.lADLE. 

Porm VI. 

(&8 Rule 16.) 

No. of Licence ......... . 

Liel'nce to act as an Insurance Agent under Part II of the Insurance Act, 
1938. 

of ___________________________ _ 

having paid the prescribed fee and having made the necessary declaration 
is hereby authorised to act as an Insurance Agent up to 31st March 19 

Dated the day of 19 

Officer authorised under subsection (1) of section 42 of the Act. 
~  of Insurance • 

EligDature of Licence-holder 
to be made as BOon as licence is received. 

lIoft.-Tf it il d.lred to renew thlll lIt'e1ll'8for a further""'od tJle pl'CH'8dare 'Aid doWII 
il) ,m. 18 of the I_Mace RuJ •• 1939, 'haIJ be foJIowed Ind :al'pliC'atllml for __ .should 
_b tlJe il81ling autbority at 1eut two month. before ... 8xi.t.ing liNn.,., expirel. 
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" 

1. All items in this account shall be net amounts after deduction of 
the amounts paid and received in respect of re&88urances of the aociety'. 
risks. 

2. A society transacting more than one class of business shall show in 
its accounts the premium income, the claims and the funds separately for 
business under each class of contingency prescribed or authorised under sec-
tion 65. (See rule 18.) 

3. If any sum has been deducted from the expenses and credit has been 
taken for it in the balance sheet as an asset the sum 80 deducted shall be 
shown in a separate statement, as follows :-

StatemefIt regardimg preliminary expenIJe8, etc., BufnniUed by the 
fqr the year ending 19 . 

Balance at beginning of year either of the aciverBe balance of any 
profit and 1088 or revenue aCl'ount or BUch bad debta and pre· 
Iiminary and other expensea lIB may not have been included in 
tho profit and lOBS or revenue account either BoB 10811 or outgo but 
for which credit is taken in the balance Iheet BoB &BaetB • RI. 

Addition thereto during the year not MOwn aa loy or outgo in 
either the profit and lOBI or revenue account . Rs. 

Total Re. 

Leea amount written off during the year lUI per profit and 1088 or reo 
venue account. RI. 

Balanoe at the end of year still Ihown &8 &8Beta in the balancl' sheet Rs. 

4. The society may, if it 80 desires, show in this account the amount 
of commission on new business separately from commission on renewal pre-
miums. 

5. The items on the income side shall relate to income whether actually 
received or not and the items on the expenditure side flltall relate to expendi-
ture whether actually paid or not. 

6. Any office premises which form part of the assets of any fund of the so-
ciety shall be treated as an interest earning investment and accordingly in 
the revenue account a fair rent for the premises shall be included under the 
heading "Interest, Dividends and Rents" and a proper charge for the use 
thereof shall be included in the appropriate place in the expenses of manage-
ment. 

7. The following information shall be supplied in addition, namely, the 
gross premium income for each class of contingency for which the Det pre· 
mium income is shown aeparately in the revenue accoqbt. (See note 1.) 
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STATDlIN'l'B loAm ON TDI TOLE. 

,~ ,. BGItJrIce 81tM-(,-VIII). 
(ti) If ~ aooiety baa deposited aeourity as cover in reapeot of any of 

til .. items the amount and nature of the aeourities so deposited shall be 
clearly indicated on the face of the balance sheet. 

(b) These iteml are or have been included in the corresponding items 
in the revenue aeoount or profit and loss aooount. Outstanding and aooru-
iDg interest, dividend and renta shall be shown after deduction of income-
to: or the income-to: shall be provided for amongst the liabilities on the 
other side of the balance sheet. 

(0) Such items &8 amount of liability in respect of bills discounted, un-
called capital in respect of other investmenta, etc., shall be shown in their 
several categories under the heading • contingent liabilities' or the appro-
priate items on the assets side shall be set out in such detail as will clearly 
indicate the amount of tmcalled capital. 

(d) Either this item shall be shown net or the commission shall be pro-
vided for amongst the liabilities on the other side of the balance sheet. 

(e) Under this heading shall be included such items &8 the following 
which shall be shown under separate hnadings suitably described:-

Office furniture, goodwill, preliminary, fonnation n.nd organisation 
expenses, developIDf>nt expenditure n.ccount, discount on deben-
tures iBBued, othAr expenditure carried forward to he written 
off in future yearA. nciveTse blllance of profit and loss account. 
etc. The amounts included in thf' balance sheet shall not be 
in exceSA of cost. 

Statement and Oert?;ficale.y relatinq to the Balance Sheet. 

I. There shall be appended to thE' balance sheet a statement Rhowing 
separately for every aBBet which is included in the balance sheet, t.he full title 
and particulars of the asset. and thE' value a.t which it, is included in the above 
balance sheet, and in the case of assets being stock exchange securities. the 
nominal value and the market value as at the date of the balan(',e sheet. In 
stating the market value of a stock exchange security no credit Rhall be taken 
in the statement for accnlE'd interest. 

II. To the balance sheet shall be appended :-

(a) A certificate signed by the same persons &8 are required to sign 
the balance sheet certifying that the values of all the assets 
have been reviewed as at the date of the balance sheet and 
that in their belief the assets set forth therein are shown in the 
aggregate at amounts not exceeding their realisable or market 
value under eBChofthe several headinllB" Loans ", .. Invest· 
ments ", .. Agents' Balances ", .. Outstanding premiums ", "In-
terest, dividends and rents outstanding ", .. Interest, dividenda 
and rents accruinll but Dot due". .. Sundrv rJf'lhtors" .. Bills 
receivable" and the items entered undel' " other aooounta ". 

L169LAD ' 02 



LBGIlLATIVE AB8EDLY. [80TH AUG. 1939. 

FoomOtu to Baltmce 8laeet-{Form VIlI)-eonold. 

Provided that if the persons signing the certificate are unable to 
certify without reservation that the asaeta set forth in the balance 
sheet are 80 shown &8 aforesaid, a full explanation shall be given. 

(b) A certificate signed by the auditor (whioh shall be in addition 
to any other certificate or report he is required by law to gi"e 
with respect to the balance sheet) certifying that he has veri-
fied the cash balanoes. the loans and investments. 
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tOO LBOI8LATIVE A88EMBLY • 

. l'ormX. 

(See Rule 20.) 

[SOTH AUG. 1989. 

Statement under clause (b) of aub-aection (2) of section 80 in respect 

of (here insert name of provident society) for the year 
ending ..•••••••••••.........••.. 19 ..... . 

Policies e&'ected-

By ~  or wife 

" IIOfJ • 

.. daughter 

.. father 

.. mother 

"brother 

.. sister 

.. grandBoD 

.. grllolld.daughter • 

.. nephew 

" niece 

.. any other persoD 

Total 

I'orm XL 

(See Rule 26.) 

No. Sum in8ured. 

. \ 

I 
I 

RH. 

It is hereby certified that all amounts received directly or indirectly 
at credit of the revenue account in respect of buaineaa transacted in India 
referred to in clause (b) of sub-section (2) of section 16 of the Act, whether 
from the head office of the insurer or from any other source outside India., 
have been shown in the afore-mentioned revenue account, except auch sums 
as properly appertain to the capital account, and it is further certified that 
all expenditure, including claims, attributable to buaineaa in India, met during 
the year in question from sources arising outside India, has been shown in the 
;aid revenue account except such aums as properly appertain to the napital 
account. 
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104 

l'armXIIL 
(Bee Rule 27.) 

[30rB AUG. 19390 

Submitted by the (here insert name of insurer) for the year endiDa 
19 • 

(I) Number of Policies insuring money to be 
paid on the death of a male life--
EtJected during the year by-

the life insured 
his wife 

"eon • 

.. daughter 

.. father 

.. mother 

.. brother 

.. aillt.er 

any perIIOII other than the above rplatiouR 

(2) Number of Policies insuring money to be paid 
on the deeth of a female life--
efFected during the year by-

the life iD8urerl 

her husband 

.. eon • 

" daughter 

.. father 

.. mother 

.. brother 

au.y penon other than the above relatioDa 

Total Dumber of Polioiea efFected in the year 

Number of dividiq iDaunDoe poliaiel 
eJfeoted ill the year UDder rm-
iuariDg 81II1II payable at death or 
B1II'rivau.oe. 

Under UDder 
table table 
No.1. No.2. 

ADd 10 on for 
each other table 

ofdividiq 
iDBuranoe buaiD_ 

iJmning 81II1II 
payable at death 

or 8urvivau.080 

If the dfl"erent tab_ be DOt dIItinpiabed. &om ODe au.otber by Dumben, a. IIIRIIMId In 
... above Form, tbe hAdinp to the Form may be altered aocordina1y. 



8TATEIIB!i'l'8 LAID ON TO TULlI:. 106 

I'ormUV. 

(Bee Rule 27.) 

Submitted by the (here inaert name of insurer) for the year eodiDg 
19 

Age of life 011 the death of whom 
the policy monies become 

JIIIoyable. 

I Number of dividiDg inluranoe polioa Iffiloted 
I in the year under review iDlUring 1I111III 

payable I\t death or 8urYiv&f1oe. 

Under 
talJlc 

No.1. 

Under 
talJIe 

No.2. 

i 
And8u on for 

leach other table of 
Under i dividing inauranett 
table ; bUlin ... inauriDg 

No.3. ! sums payable 
at death or 
surnvanoe. 

·------------1----------.. 
Under II yeai'll 

Over fj and under 10 

.. 10 111 

" Iii 20 

.. 20 25 

.. 23 30 

.. 30 35 

35 40 

.. 40 45 

.. 45 M 

" 50 511 

.. 1111 60 

.. 60 611 

.. 611 70 

.• 70. 

Total number of policiee effeoteci in the 
year. 

---1------------
(Those totals should agree with tho 

totals in Form XIIT.) 
I I I 

If the different , ... bles be not distiDguiBbcd from one another by numhel'll. as 8uumed 
ill the "bove Form. the headings to the FOI'Ul may be altered j&ccordingly. 

A. H. LLOYD. 
AtItll. &eg. ttJ eM Govt. of ItttlitJ. 



106 LBGI8LATIVE AsSBMBLY. [30TH AUG. 1939. 

In eltereiae of the powers confeJ'l"lld by 8ub'l8Ction (2) of _tion 3 of the Indian 
Tariff Act, 1984 (XXXII of 1934), and in euperseuion of the notifieation of the 
Government of India in the Depa.rtmellt of Commerce, No. 780-T. (11), dated the 24.th 
December, 1932, the Central Government iB pleaaed to make the following Rules :-

BuZe8. 

1. Bhort ""e_-These Rulee may be called the United Kingdom-India Trade 
Agreement Rules, 1939_ 

2 . ..4ppUoGtWn.-Theae Rules apply to goods consigned from the following 
countries, namely :-

(II) The United Kingdom of Great Britain and Northern Ire1a.nd, and 
(b) Thc 001011' ~, British Protectorates, and territori811 under the BritiBh 

Mandatc IIpecifted in the First Schedule. ' 

3. DefiA'tioft..-In these Buies-

(II) .. .Act" means the Indian Tariff Act, 1934 (XXXII of 1934) ; 

(b) " British Colony" meana any country specified in the First Schedule; 
(0) "expenditure on material" means the cost to the manufacturer of the 

material at the factory or works, induding containers but excluding 
royalties; 

(d) " factory or works (,Ollt " means the cost of production to the manufacturer 
at the fnctory or works and shall include the value of containers and other 
forllll! of interior packing ordinarily sold with the article when it is sold 
retail, but shall not inelude the manufacturer '8 or exporter's profit or the 
('.ost of I'xteriol' pllI'king, carriage to port and other charges incidental to 
the export of the article subsequent to its manufacture; and 

(e) •• United Kingdom" meanH the United Kingdom of Great Britain and 
Northern Ireland. 

4. No article shnll be deemed to be the produre or manufRcture of the United King-
dom or a British Colony un1esII the Customs Collector is satistied-

(1) ~  to the provisions of rule 5 that the article has been consigned frolU 
suell (·ountry ; and 

(2) (II) where the arti('hl iH UlllllRllufa('turrd, thnt it has been grown or produced 
in 8uch country, lind 

(b) where the article is manufactured--

(i) that it has been wholly manufactured in such country frolll material 
produced in such country ; or 

(ii) that it has been wholly manufactured in 8uch country from unmanu-
factured material8; or 

(iii) that it has been partially manuflWtured in auch country and that tho 
finnl pro('ess of 'manufacture has been performed in such country, and 
that the expenditur(' on ~  produced and labour performed in 
sucb country in the manufacture of the article is not leas in the ease 
of 8.11 article apecified in the Second Schedule than one-bolf and in the 
case of other articles than one-quarter of the factory or works ClOst of 
the article in ita finished state: 

Provided that where the goods are consigned from a British Oolony the 
material produced and labour performed in a.ny other Britiah Oolony 
may be reckoned as though it were material produced or labour per-
formed ill the eolony from whirh the good a were consigned . 

.lezplanlltioll.-For the purposes of sub-clause (Mi) of claWle 2 (b) the final pror.eu 
.of manufacture shall not he deemed to have been performed in any country in whieh 
no proeess other than a procesl of mixing, bottling, labelling, pa.ckinjt into retail con-
tainen or the like has been performed, but where IIUell proccu as aforesaid has been 
performed in the country in which the final proceu of manufacture haa also been per· 
formed nothing herein shall render the cost of such process ineligible for inclusion in the 
«Imputation of the traetion of the factory or works coat of the article in ita finished 
.tate which represents expenditure on material produeed and labour performed in thllot 
«IUJltr,.. 
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5. A.rticles of a description apeet!ed in the fbwt column of tbe Third Schedule whi6h 
have been coll8igned from the United Kingdom but are in other respeek eligible under 
rule 4: to be deemed to be the prOiduee 01' manufaeture of a country lpeei1led in the 
eorrellpOllding entry in the l8Cond column thereof shall be deemed to be the pl'oduce 
or ma.nufaeture of ,that country notwithstanding the faet that they were !lot consigned 
therefrom. 

6. If the owner of any goods entered for home consumption claims that they are 
chargeable with a preferential rate of duly, but 

Customs Bouse procedure ~  goods is unable a.t the time of entry to satillfy the 
~  for home consumption. Oustoms Collector that the goods fulfil the con-
ditions laid down in rule 4: or rule 4: read with rule 5, as the ease may be, the Customs 
Collector-

(i) sha.ll levy and collect the duty at the atandard rate, and, if at any time 
within a period of three months from the date of payment of duty at the 
standard ra.te he rer.;eives an application in this behalf from the owner 
of the goods and is duly satitdled that the goods are entitled to entry at 
the preferential rate, shull make a refund to the owner of the mra duty 
levied; or 

(it) may, in hiB discrction, levy and collect the (luty provisiona.lly at the pre-
ferentia.l ra.te, lIubject to the execution by the owner of the goods at a 
bond in one of the Forml prescribeo in the Fourth Schedule binding him-
self to pay the ba.lance of the duty. 

7. (1) No claim that goods are chn.rgeable with a . preferential rate of duty sha.ll 
be considered by the CuBtoms Collector in reBpect of gooda imported by post unleSl-

(Q) at the time of arrival in British India such goods are covered by a declara-
tion aB to the (,ountry of origin entered in tho e.ultoms decla.ra.tion form 
or (in the absen('e of BUch a form) on the wrapper of the  package, or 

(b) Bueh claim iA made by the owner at any tim£' before oelivery of the goods 
. is taken. 

(2) If the owner of the goods is unable to satisfy the Cuatoms Collector that tile 
goods fulfil the conditions laid down in rule 4: or ~ 4: read with rule 5, the Customs 
Collector shall proceed in the manner prescribed in rule 6. 

8. (1) If the owner of any goods entered for warellousing elaims tllat they are 
Customs House procedure for goods chllrgeable witll a preferential rate of duty, but is 
te d f h' unable at the time of entry to aati.fy the Cu.-
en re or ware ousmg. toms ~  that tile goods ful1ll the condi-
tions laid down in rule 4 or rule 4: road with rule 5, as the ('·&Be may be. the Customs 
Collector shall aBsess duty at the standard rate. 

(2) If the CustOD18 Collector is satisfied before the goods are removed from 
the warehouse that they are chllrgeablc with a preferential rate of duty, he shall ro-
as_s them ~~.  at the time of Rueh removal. 

(3) If tile goode are removed from the warehouse without the Cu.toms Collector 
being eo satisfied, they may be dealt with in the manner ;preecribed in rule 6. 

9. Where any payment of ~  due uniter n bond has not been made in accordance 
. thl're\\;th, nnd \IopOD demand bl'ing made, the 

Power to ~  unpaid balanoes &S CUHtOIllS Collector may, in his discretion and 
duty short-leVied without pre.iudice to his power to enforce the bond, 
reeo ... er the amount due at any time as if it were duty ahort-Ievied within the meaning 
.f Bection gg of the Sea Customs Act, 1878 (VIII of 1878). 

FIRST SCHEDULE. 

[See Rule 2 (b) and 8 (b).] 

LIST OJ' BB.1TIBB : CoLONIBB. 

EtJBt .A.frico.. 

1. Kenya, Uganda Prote<".torate, and the Mandatory Territory of Tanganyika. 
2. Northem Rhod.ta. 
8. N)"Ua.land Protectorate. 
4. 8oma1lland Protectorate. 
S. Zanzibar Protectorate. 
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8ot&Ut A/rico (includblg St. Baleu). 
8. Buutolud. 
7. BeohuaDaland Protectorate. 
8. Swa.ilanel. 
9. St. Hel8D8. 

We,t A/rico. 

10. Gambia. 
11. Gold Cout. 
12. Togoland under British Mandate. 
13. Nigeria. 
14. The Camerons under BritiRh 'Mllndate. 
1 !'i. Sierra Leone. 

1;astCTlt alld FGT EGstem. 

[30TH AVG. 1989. 

16. Arab Littoral of the P(,rBian Gulf (i.e., Bahrein, Kuwait and the Trueial Shaikh· 
dODls). 

17. Ceylon. 
18. Hong KOllg. 
19. Malayu (i.e., thE' Straits Al'ttiemellts, the Io'cdorated Malay States and the Un· 

federated Malay States of .lohore. Ki'dah, KIiJantan, PerHs: and Trengganu). 
20. Mauritius. 
21. North Borneo. 
22. Barawak. 
23. Seychelles. 

Mediterranean. 

24. Cyprus. 
25. Gibraltar. 
26. Malta. 

Pacific. 

27. British Solomon Islands Protectorate. 
28. Fiji. 
29. Gilbert and Ellice Islands. 
30. Tonga. 
31. New Hebrides (Condominium). 

32. Bahamas. 
33. Barbados. 
84. Bermuda. 

West Indian (ineluding the Falkland Islands). 

35. British Guiana. 
86. Britiah Hondul'U. 
37. Jamaica. 
38. Cayman Ielande. 
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89. Turb &Ild C&iao. IIlaD4a. 
oiO. Leewa.rd hlaDda, ~., .Alltigu&, Dombdea, Monteerrat, St. Chriatopher·NniI aad 

the Virgin I1laad1. 
4:1. Trinitdad and Tobago. 
'2. Windward llla.ndll, .. ,., Greuel&, St. Lucia and St. ViD.eeDt. 
'3. Falkland Islands. 

SEOOND SCHEDULE. 

[See Rule 4 (2) (b) (Ut).] 

1. Sewin, and Knitting Machines (and parts thereof) to be worked by Dl8.Ilual 
labour or whIch require for their operation lell than one quarter lof one brake-hone-
power. 

2. Cyeles (other than motor cyeles) imported entire or in I18CtiODl ,and parts and 
accessoriee thereof; exeluding rubber tyres and tubes. 

3. Motor ('.ars including taxicabs and a.rtieles (other than rubber ltyres and tubes) 
adapted for use exclusively a.s parts and accessories thereof. 

4. Motor omnibuses; chassis of motor omnibuses, motor ,'V&D8 and motor lorriea ; 
and parts of m\,'Chanieally propelled vehiclell and accessories excluding rubber tyrea and 
tubes. 

5. Motor cycles and motor scooterl and a.rticles (other'than rubber tyres and tubes) 
adapted for ule a.s parts a.nd accessories thereof). 

THIRD SOHEDULE. 

[See Bule 5.] 

Description of artie,lt,s. Oountry. 
Angostura ~  

Bum 

Trinida.d. 

[Bahama.s. 
Barbados, 
Bermuda.. 
British Guiana. 
Britillh Rondura.s. 
Jamaica. 
Leewam Islands, '.e., Antigua, DomiDiea, 
Montserrat, St. Ohriltopher·Nevia &lld 
the Virgin Islands. 

Mauritius. 
Trinidad. 
Windward blanda, i.e., Grenada., St. 
Lucia a.nd St. Vincent. 

FOURTH SCHEDULE, 

[See Bule 6 (").] 

FORM A. 

KNOW ALL MEN by theae presents that Ilwe of aad 
of amlare held and firmly bouDod unto the 

Governor-General of India in Oouncil (or, after the eltablillhment of the Federation 
of India, the Governor·General of India) in the sum of RI. to be paid 
to the Governor-General of India in Oouncil (or, after the establishment of the Federa.. 
tion of India., the Governor-Genera.l of India.) his euCC8llll0rll ,or uligu for which pay-
.ent, well and truly to be ma.de Ilwe bind myselflourlelvel a.nd each of us mylour and 
each of our heira and legal representatives firmly by these presents sealed with mylour 
nspective seala, dated this day of 19 . 

WHBBBA8 I amlwe are the importer(lI) of the goods na.med below which to the beat 
of mylour beHet fulfil the conditions la.id down by the rules made under sub-.action (2) 
of HCtion 8 of the lD.dian Tariff Act, 1984, for detendniDg t1iell' eHgibiHty to a pre-
fmmtial rate of .duty under the Firat Behedule to that Aet .AND "DU.l8 11_ ha"ftl not 
been able to pr04ace at the time of malr.illg entry (If luch goode at the· Ouatom HoUle 
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evid8llCle to I&tiafy the OUetOlll8 Oolleetor that thOle ~ .an.fuJ:81Jad ~  WJQUA8 
the Oostoma OolleatQr baa agreed .proYiaiOJlally to aeoePt dlli,. at the pretlrent1al rate 
padblg tM "JiI'eIfal!tibD of IDeh m.4uee aa 11 .. 8 'haft agreed that. ifllll!h md .... 
ia not preea.ted to the Cuatoma Oolleetor within three mathe of the aate of t.hJe oon4 
or bemg 10 preeented iI Dot aeeepted by him al ~  wtI, pat to ~ 
Cuno1ll8 Oolleetor on 1IemIUld the cWrenue bet .. _ tile dut7 at the pretereati&l 
rate IUIIIl the duty leviable at the ataDdard rate on the I&ld 10 .110'" tile (IOJditi. .. of 
tWI bond il lueb thl!'t ~  the ne.:euary. evidence u atoreuid aball be produeed to the 
eoatoms ('Allleetor wlthm thl' MId perlOd and be shall ol'eept Burh evidenee RII /lAW. 
raetory or it I!we IIhan pay on ilt'rnand the difference between the duty paid at the 
preteJ't'nt!lIl mte and th!' duty !eviablr. "t. the etudard rate on the uid gooda, then the 
above wntten bond IIholl be vOld. otherwllie the IIIlme Ihall be and remain in fnlI force a_ ·virtue. 
Biped, eealed and delivered } 
by the above named in the 
pretleJl('e ot- . 

FORM AA. 

KNOW ALL KU BY tbt>ae pl'ell8Dte we ot aad 
of (hereinafter referr!'d to RII •• the Importertl ") 

ad we (Indenting Houlle or Bankers) ot (hereinafteT Tderred 
to aB •• the sureties "\ arl' held lind lIrm1y bound unto the Govemor-Geaeral ot IDdia 
ill ('.oundl (or, after the establishment of the Federation of India, the Goveruor-General 
ot Indi,,) in the lIum of RI!o to be paid to the Goveruor-Gcmtll'al ot 
India in Couneil (or, after the CltabliahDltlJlt of the Federation of ludill, the Governor-
General ot India) his suel'ellllOrs or Rllsigns for whieh payment wen n.nd truly to be made 
we bereby jointly and ~ .  hind oUl'l!lelves and each of UII and M(,,h of our ht.irll 
and legal repreaentatives firmly by theee presents lea1ed with our r8llpeetive scaJs. 
dated thill day of 19 . 

Wll.ER.L\8 we the importers are the importers of the good8 named below and we 
the sureties huvt' heen ('OIlN'rned in the purehase ~ the importel'l!l of the said guods 
(are the Bankera of the lmllortere) AND WHEREAS to the ~  of the knowledge lind 
belief of us the Import!'fs ad of us the Sureties tbe Rni<l goods fulfil the l"onditions 
laid down by the rulea made under lOb-section (2) of 8('etion 3 ot the r,ndian Tariff 
Aet, 1934, for determining their eligibility til a preferl'ntinl rate of duty UDder the 
FiNt Behtlidule to thl1t Act ANIl WHEREAS the InlllorterM h:Lv(' not been able to prodJee 
at -the time of making ('ntry of IIDeh gumls Ilt th!' ('ustom Hous(' eviilenl',('! to ~  

the Customs (".olleetor" that th()!l(l ,O()nditiODs /1r<' flllfil1('<l ANIl WHlI!BEAB the Customs 
(",nnE'etor hRs ngr('C'c1 proviai .. nnllv to accept duty at the pr('ferential rate pending th(' 
produetion of lIueh evirlen,'£' nnrl Ute fmporter" hln·c ~  thnt if Rueb evidence ill 
not presented to the Costomll (,,olleetor within three months of the date of this bond or 
being BO presented ill not lIe<'epted hy him :tl! slI.tiefaeiory th('y the fmportel'll will pay 
to the Customs Collet"t.or on demanrl the differeDt'!' hetwE'en the c1uty paid at the pre-
ferential lJ'ate and the duty Icyiable at the stn.nda.rrl ra.te OD the llaid JrOodl NOW the 
('ondition of this bond is sueh that if the neress"ry evidence all aforesaid shall be pro-
duced to the Comma Collettor withia the said peri"" and he shall aeeept sueb evidenl'e 
u.tUfaetol'7 or it the Importers or failiug them the Sureties shall pay on deman" tlle 
IliffereDt'e between the duty paid at the preferential rato and the duty leviable at the 
8taadard rate oD the sa.Id goods, then the above w-rttten boJId ehaD be void, otherwtlo 
the _e Ihall be ad remaiD iD fun forea and virtue. 
8ipec1, sealed aDd delivered 1 
b7 tile above named iD the 
~  01- J 

1'01DI B. 

KNOW . . ~, by these preMDte that II .. e of and 
. "of IIoIDlare held aDC1 final,. bound .nto tile .the , 
~ of ladta in Cowaeil (or, after the eatabllshmeDt of· the FecJeraUoB " 
"f India, tile· ~ of 1.41&) fa the .... of Be. . to Ite· 
peW to tile Oovaoaor..Qoera1 'of I114ia in ao-u (or, after the edabUlhmet of tile· 
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Federatlou of lDdia, the aovwnor-Geaeral of India) hie BUCCeuon or auigna for 
which payment well aDd truly to be made Ilwc biDd m,-aelfiouraelveli aDd eMh of 111 
mYlour and each of our hein and legal repretentatives firmly by these pr8leDta ...w 
with mylour respective lIlals, dated thil day of 19 • 

WBD&AS 1 amjwe are a regular importer(l} of goode which fulfil the conditioua 
laill down by the rules mllde under lub-aeetlon (2) :of aeetiun 3 of the Iadian ~ 
Act, 1934, for determining their eligibility to preferential ratea of duty under the 
Firat Schedule to that Act AND WBUU8 it iI likely that from time to time Ilwe may 
not be able to produee at the time of making entry of goode at the Oaatom Houae evi-
denee to latilfy the CustomB Collector that thoBe oonditiODi are fulfined and that the 
goodl, particulara of which are contained in the bilI of entry, are aslellable to (,ultoml 
duty at the preferential rate AND WBEIlEAS th'e Cu.toma Collector at ..............•. 
hal agreed that if, having regard to the nature or F.rtieWarIl of lIuch goods al detailed 
in IUch bill of entry, he is of opinion that it iI Ilkely that the net'.eMary evidence iI 
l'.Il.pabLl of being pl'Odueecl to aatilfy him that the goodll are entitled to be &IIIC&&ed 
for lIuatOIDl duty nt the preferential rate he will proviaioJlRIIy accept duty on luch 
goods at the preferential rate peDding the production by melll8 of the ne<'.eIIsliry ~

dPnr.e, and Ilwe have undertaken that in every IUch cue Iiwe will within three months 
from the date of making entry of such goods present such evidence to the ~.  

Collector and that if such evidence is not in every c&IIl presented 1I"ithin the period 
aforesaid or if being presented it  il not accepted by the Customs Collector Ilwe will 
forthwith on demaad pay to the Customs Collector the dilferenre between the duty 
paid on luch goods at the preferential rate and the duty Je\uble at the atandard late 
AND WBERJ:AB it hal been further agreed with the Cuatoms Collector that the security 
given by these presents shall cover a tot.al sum representing the diireren('.e between such 
fntl'8 of duty of RII. and that if and wheneV'Or the total unadjnmd 
(·llliins by the Cnlltomll Collcl'tor against melul in respect of neb unpaid duty ahall 
amount to more t.han RIo. the CtlAt.omR Colleeoor may refuse to ool18hler 
the possibility of evidenee being prol'urable though not anilablr at the time of making 
pntry of any furtht'r goodj! unlell8 Ilwe shall offer to the Customs Collector and he &h&Il 
be willing to aer.ept a further bond in similar t('rms horeto for such alDOunt as the 
(\l8toms Collector shall decidt' NOW the ~  of the ahove Wl'itten bond or obliga-
tion is 8uch thn.t if the nt'('elllary evidenr-ll as aforesaid shall be produced to the Cust.oniJI 
Colle(·.tor within three months from the respective dutes er milking the entry from time 
to time of any I\l('h goods Ilnd the Customs Collector shall accept lIuch evidenee or if 
the difference between the duty paid on any such goods at the preferential rate and 
the duty leviable at the standard rate IIhall from time to time be paid by melus on the 
dt'mand of the Customs Collector then the above written bond or obligation shall be 
'·oid ; othrrwi!le thl' aam(' shnll be and rellJain in fun forre and vil'tue. 

Signt'd, sealed and delivered } 
~  the above named in the 
prelrence of-

[Commerce ~  Notification, No. 20-T. (21)139, dated 17th June 1939.] 

REGISTRA.TION OF FORDGNJIlBB (EXlIlHPTION) ORDER,1939. 

The Honourable Mr. I. A. ftorne (Home Member) : Sir, I lay on 
thf' table a copy of the Registration of Foreigners (Exemption) Order, 
1939. 

B6gUWGtioA of ForlligfIM' (BlNtIIptioA) Order, 1989. 

No. 21 182 I 89-PoHtieal, dated the 2lat June 1989.-h eserclee of the power COD· 
ferred by lIection 6 of the Begiltration of Foreignera Aet, 1939 (XVI of 1989), the 
Central Government is pleued to make the Declaration. hereinafter set out in thill 
Order :-

1. That the provmons of tbe Bep_ration of ForelgDerl Bales, 1939 (hereinafter 
in thil Order referred to althe Bal.) 8ball not apply to, or in relatioD to, any periOD 
who haauot attained the &11'8 ef Iisteea yean. . . 
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I. Tllt.t tbe pro'riaiOll8 of the BuleI, ueept lUcia of the pron.l.oM of raleI 4: 14:, 
11 u4 18 .. appq to, or iD relatiOIl to, p&II8IlIWI &114 vlIitlon who are DOt tontPc., 
IIIIaII aot apply to, or ill relatioll to, ally lubject of Bit Majeat)'. 

I. That the pro'riliolUl of the Bulee, acept rule 8 &ad lUcIa of the proviliou of 
nIeI " 14, 16 aIld 16 .. appl)' to, or ill relatioa ,~ paBII8Ilprl &lid l'Uiton who are 
BOt tol'8ipera, IIhall Ilot apply to, or iD relat401l to,-

(CI) ally foreiper in the IeJ'rice of BiB :Majesty ; 
( b) aDy British protected penoll; 
(0) the wife and 8IIy ehild of-

e') 8IIy perlOn dul)' appointed by a foreip Governm8llt to e:lercile dtp-
lomatic fUDCtiOUl; or 

(ti) any CODlul or vice-colUlul ; , 
(d) any penlOn who is a object of the Sultan of Mu..at aad Oman ; 
(tr) uy penon of Alliatie birth who ia a lubject of uy State haviBg IOvereignty 

over uy territory of which the boundari. are eo..mOUl with the 
boundaries, external or intemal, of India; or 

(I) any foreigner not ~  in uy of the preceding elauaea of this Deelara-
tion who entera British India lolel,. in trBDIit to a deltination he:rond 
British India, for 10 long &I he ia authorised to travel m British India 
under a licence previoUlily obtained by him from the :Registration Oftlcer 
of the plaee at whieh he atera British India ud eompliee with nch 
conditions all to route IUId other matters 811 may be apeeiAad in the said 
licence. 

4. That the proviaioUl of rules 4, 15 aud 16 of the Rules shull not apply to, or in 
relatioa to, an,. pa_ger to whom Declaration 2 or 3 of thia Order applies and who 
entera, or departa from, British India on boud any v.sel travelling 101ely between Il 
port in Britilh India and a port in Burma, Ceylon, French India, or Portuguese India. 

ti. That, subject to the (·oDdition that he haa obtained permission from the :Regia. 
tration O1Ileer to 18lld in British India, the provisionl: of the Rules except rules 8 aDd 
14 abaIl not apply to, or in relation ~ to, an,. paaeenger who arriv8B in Britiah India 
oa iuay v8111181 in tr8lliit to a destination beyond Britilb India and who re-embaru aad 
eoatinuea biB journey OIl the veaael on which he arrived in British India. 

8. TJuLt tbe provisioUl of the Bulea except rules 8 and 14 aDd aub·clauBC (d) of 
nb-rale (1) of rule 16 aball not apply, for 10 long 88 the veeael on .whUllt he II 
empJo,.ed remaiu at a port in British India, to, or in relation to, au,. leamaD U 
ddDed in the Rulea who is not a resident of Aritiah India and d08l not Iud in BritLih 
I:a4ia for diaebarge. 

(Bd.) H. J. FRAMPTON, 

Deputy 8ecretMy to the Gov""tnetlt o/badia. 

REPORT ON 1'HE PrcOOBl!.S8 OF THE SCHEMES FINANCED FROM THE GRA.'''':' FOR 
RURAl, DEVELOPMEST. 

The ~  Sir leremy Jta,jJDWl (Finance Member) : Sir, I lay 
on the table a copy of the B-eport on tbeprogress of the schemes financed 
from the grants for Rural Development for the period 1st J annary to 
30tb November, 1938. 

B_port Oft ,~ Progr_,. 0/ • 8",..... ~ from ,lie GrMtl. for BIWCII 
De"eIopm_. 

A atatemeDt of the progreea up to the end at December 1937, of the achernM 
lDaDeed fJ'Olll the Govel'DllleDt of lBelia'. grant. for rural clevelopment in the 
)mJrineee aod the local aiJminiatratiODB ".. p1'el8Dted to the Legislature On the 
29tlJ March 1938. The statement below fumiahea part.ieu1an of the progre. 
ainee made up to tbe eod o.t November 1938. Allotmenta from the second grant 
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bve since the presentation of the last report been made to the Punjab, Central 
Provinces and Berar, Coorg and Delhi also. The balance to be allotted at the 
end of the period covered by this report was Re. 83,48,616, which will be made 
Mvailablc as and when funds are required. 

MAJ)RA8. 

Allotments from the Expenditure up to 
Government of 30th November 
India's grant. 1938. 

(1) Village communications 

(2) Rural water supply including 
protected water supply 

(3) Rural sanitation including a 
Health Unit 

( 4) Discretionary grants by Collectors 

( 6) Establishmf'nt 

R&. Ra. 

4,47,540 4,27,558 

5,26,810 

3,00,000 
48,650 

1,79,118 
48,370 

2,035 

Total .. 13,73,000 10,59,542 

-This includes expenditure up to 311t December 1938. 

2. A total sum of about Rs. 3,00,767 as indicated below has been resumed from 
the allotment for redistribution on a contributory basil : 

Village communications 

Rural water supply 

Rural sanitation including a Health Unit 

Discretionary grants by Collectors 

Total 

Re. 

15,202 

1,64,464 

1,20,821 

280 

3,00,767 

The net allotment thus stood at B.s. 10,72,233 and the expenditure at 
Rs. 10,59,542. ' 

3. The progress uf the different scbemes during the first eleven months of 
1938, was as ~ :-

(1) Village commul'licati(JM.-A sum of .Rs. 6,881 was spent during the 
period undeT report. Tn all, about 90 miles of earth work formation, 43 miles 
of metalling, 185 miles of road construction and improvements to about 75  miles 
of misting cart tracks and roads haY8 boon completed, besides construction of 
num:erous culverts and bridjres. 

(2) Ruml ~  1/upply il'ldutUI'Ig protected VlGter supply schetrU18.-The 
amount spent under this head during the year ending 31st December 1938, 
was Rs. 11,927, bringing  the total expenditure to Rs. 3;52,616. Altogether about 
645 well works and 7 protet'ted water supply schemes have been oompleted. 
The construction of a few more wells ia still 4a progress.' 
L169LAD II 
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(3) (a) B...z '''''''''o •. -Thia scheme w .. cloaed with elect from 31st 
1Ia.roh 1937, as stated in the last l'eport. The difte.renee of Ra. 8,164 between 
ezpenditure under the head 88 indicated above tIiz. Ra. 1,79,118 and the figure 
as last reported ~  •• Rs. 1,87,l?B2 represents the sale proeet'ds of concrete slabs 
for bore-bole latrInes. ete, CredIted to the bl'ad after the close of thc aeheme . 
. (b) POottGraalee H eallA U flit .clt ... e.-This experimental sCheme of in-

tel1.8lve healtJa work b .. oompleted ita third year of working. The various aspects 
of work done by the staff of the Health Unit during the eleven months ending 
30th November 1938, IU'e briefly describttd below: 

(i) Vi'al ataliBlil'lI.-Th('1'e were , ~  births and 987 deaths in the area of the 
r lIit 88 against 1,i04 births and ] ,061 deaths during the ~  period 
of 1937. There W88 8 distinct fail in deaths, ~  of infants, 
infant mortality being 265 ~  a rate of 148.21 as agulnst 306 during the 88.lDe 
perWd in 1937, with a rate of 179.58. The fan wu appreciable in the group 
below one month. There were 8 ulaterual deaths with a rate of 4.30 per mille l1li 
against 12 maternal deaths with a rate of 6.8 in the fir;1t eleven months of 1937. 
The low ma:emal mortality and the reduced infant mortality are attributed to 
people taking greatl'r advantage of tht> fret> midwifery senice and ante-natal 
and infant clinics provided. The cauae of every death was, as WI1I&I, investigated 
and placed on reoord. 

(ti) Vacci"at1ofl.-The Health lnspectors earried Ollt 9,517 primary and re-
,"aceinations. 

(iii) Epidomit" discIJStls.-There wer,' 8 :4tray aLu.cks of cholera resulting 
in death in 4 eases. Thl' inc·idcnce of small-pox was greater, with 42 attacks 
and 8 deaths. 
In the east' of cholera, measures for a !')'Sterna tie disinfeetion of an in-

feeted houses and daily ch1orination of aU water supplil'lI in the atfected area 
were adopted lid a matter of routine. .Preventive inoculation amoog the OODtncta, 
anJ in the neighbourhood was also carried out. III the ease of amaU-p·.lx, 
vaeeination waa adopted as ~ main preventive measure. There is at present 
less oppomtion from the people to these precautiunary measurC8 than 
before. 
Preventive inoculation for enteric was also earried out in addition to disin-

feetion and ehk>rination as in the caae of cholera. 
(i17) Jlatertti,y MId Child WelfGre.·-The activities of the Ht>alth Unit 

staff under tbis bead are very much appreciated by the puhlic. The work in 
this field is entirely advisory except in tht> matter of conducting labour ca,'IeB. 
D1:ring the period under report Lhe midwives of thl' Health Unit oonductcd 
1.248 eases of labour out of 1,788 birth!' as against 1.140 eases out of 1,704 
births in the corresponding period of 193;. The percentage of confinements 
eondueted by the Health Unit sta1f b .. gradually increased and it is now 69.S 
per cent., a.'I compared with 66 3 pt>r I'ent., for the snm(' period in 1937. If the 
number of maternity easel' attended to by other midwives working in the area 
of the Health Unit i!' also taken into &l'oount, the percentage of births getting 
skilled assistance comes to 76.6. This high percentage for a rural populatioa 
in the third ye&T of work of the Unit is quite encouraging. 
In addition to attending to deliveries, the wbole matemity ata.fl does inteD-

siv(' hoWle visiting both for edncating the public and for regi!rtering all ante-
natal eases. The Woman Medieal Otftcet' paid 2,844 house visits, while the 
Health Visitors and Midwives have rCWJrded 20,258 aute-nataI and 10,018 
poet-natal visits, besides nume1'OUs viaits to infants and ehildren under eahool 
going age. The &Die-natal registration haa I\!&ebed the very high ftgure of 
98.5 per oent. the remaining 1.6 per eent. being mainl:y due to late arririJa 
into the area or ... eoadaeted iD a Local Fund HospItal brouPt from out-
side the Health Unit area. About 283 eliniClll and numerous mother elaaaee 
were ·held. The !ltd of the Health Unit alIo treated C888I of minor ~ , 
while the more cliftIealt onee were referred to hOlpitale. . 
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(v) School hygjeu.-The medical inapaction of 1ICh001 children was com-
pleted last year and during thill year the schools were visited to advise treat-
ment for the defects already noted and to give health talks. Boys were en-
oouraged to keep their houses clean. Advantage WII8 also taken of the monthly 
meetings of school teachel'8 to speak to them on health subjeets. 

(vi) Health education.-The education of the public by means of magic 
lantern lectures, cinema shows nnd group talks un health subjects was continued. 
In all, the Health Unit staff delivered 248 lectures with magic lanterns, 66 with 
cinema and 425 without the aid of either. They also gave numerous talks at 
schools, in villages and at clinics. Six health exhibitions were held. Health 
rropaganda was also carried on through leaflets. These measures have resulted 
In a better responae ~  the people. 

(vii) Hookwof'tll.-The result of the survey for hookworm has revealed that 
the infection is widespread in the areL Mass treatment is carried out, the total 
number treated during the period under report beiDg 1,B44. A special survey is 
now in progress among the school going pupulation, the number so far examined 
being 167, out of which 132 or 79 per cent. were positive. 

(tJiii) Labo,.atory wo,.k.-Apart from the test of urine, faeces and blood, 
attempts have becn made to send sampies of motions and vomits from all sus-
pected cases of ('holera for examination. In connection with water supply, samplea 
of water from bore wells were sent for laboratory test and all doubtful soUl'Cel 
were abandoned. The area of the Unit appears to be filarial. A 1Uarial lIur-
\'ey is in progress. 

(ix) General sanitatiofl.-It is still found difficult to make the people under-
stlind that it is to their advantage to keep their houses and immediate surround-
iugs clean aud sanitary. At the instance of the Health Unit sta1f, 679 housel 
were white washed, 23 l'.indows were provided to houses, 1,835 baek yards were 
cleaned, 829 fly breeding places and 415 mosquito breeding places were attended 
to, 100 latrines and 115 earth drains were constructed and 132 soakage pits were 
dug for disposing of waste water. The people were encouraged to construct 
simple bore hole latrines in their houses by the supply of concrete slabs at 0118-
third cost. 

(:r) Water svpply.-The existing sources of water supply in the area 
consist mainly of shallow wells, supplemented by tanks in a felV eases. These 
are quite unprotected and are liable to be a source of danger in times of epi-
demics. A scheme for the provision of protected water supply by means of 
borl' wells was therefore drawn up and during the year 8 borings were com-
pleted. 

(.ri) Ezpenditu,.e.-The expenditure during the first eleven months of 
1938 was RB. 21,560-12-5, O'f which a sum of Rs. 12,211)-12-4 was met from the 
rural development grant allotted in 1936-37. and the balance from the contri-
bution made by the Rockefeller Foundation. 

(xii) Gene,.al.-The Health Unit recorded satisfactory progress and it 
continued to attract distinguished visitors and also students of Public 
Health. 

(4) DiBcretionary grants by C"UectorB.--A sum of Rs. 1,213 was spent 
during the period making up a total expenditure of Rs. 48,370. The 
balance of the allotment eRa. 280) has been resumed," 

(5) .A.ti-",alIJricaZ ope,.GtiottB.-Al1 anti-malarial schemes taken up for ezeeu-
lion from the grant were completed prior to 1938, and an account of the .schemel 
carried out waa given in the last report. An expenditure of Rs. ~  was ~ 
duriDg 1938, mainly on e1reetiDg improvements to the anti-malarial dramage 
works constructed at Gudalur in the Nilgiris. The total expeJlditure OD theIe 
labames upto 30th November 1938, was B.s. 49,946. 

~ 
.. 
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4. 1996-37 AUoftMtl'.-In all 8 sum of Ra. 14 lakhs wu sanctioned to district. 
OIl the baais of rural ~ . as shown in the following statement, twelve lakhs 
from the allotment of Rs. 15 lakhs made in 1936-37 and two lakba from the amoull'ta' 
nnmecl out of the gruts made in 1936-36. 

N .... of the Dia&riot. Amount of ...... 
. ~. 

RB. 

1. ADaDtapur 33.830 

2. Araot, North .. 71,170 

a, Araot, South .. 81,670 

•• Bellary " 
29,170 

6. CbiDgleput 1H,330 

6. (ltittoor 60,170 

7. Coimbatom 86,500 

8. Cuddapah 31,600 

9. Godavari, &at 61,830 

• 
10. Godavari, WIIIIt 39,660 

11. Guntur 65,330 

U. Kaaara, South "',670 

18. Ki8tDa 39,680 

1 •• Kumool 36,170 

16, lbdura 64,170 

16. Malabar .. 1,20,170 

17. NeUore 00,160 

18. Ni.Jgiri.I, The '.670 

It. RamDad 63,670 

JO.&lem 82,830 

11. Tanjom 73,500 

It. TiDneveDy 66,000 

23. Trichinopoly .. 60,670 

U. Vizagapatam .. .. 1.lll,/iOO 

1',00,000 

----
Besides the grant of Re. 14,960 sanctioned from the reserve and referred to 

iD tile last report, a special grant of RI!. 10,833 for the provUOOn of a protected 
water supply scheme for the Pannaikadu village in the Madura diBtriCl1; and 
another grut of Rs. 660 for the acqnisition of lands covered by the anti-malarial 
opentions in Cbintapalle village in the agency trscls of the Vizagapatam diBtrlet: 
woere aanctioned from the reserve kept with Government during 1938. 
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5. A sum of Rs. 2,78,870 out of the above grants and another IiUDl of 
Ba. 68,146 from local oOntributioDB were spent duriDg the period IUlder J8P0rt 
as shown below : 

Rural water supply 
Rural sanitation 
Villago communjr.ations 
Encouragoment and development of loan and sale co-opera-

tiv(\ BOoietillll 
Formation and encouragemont of co-operative socieitoB for 

coDlOlidation of holdings. 
POllnamalloo Health Unit Hchem(\ 
Establishment 

Total 

Amount spont Amount spent 
from the from local 
grants. contributions. 

Re. 

1,48,279 
10,553 
97,676 

9,126 

12,220 
1,025 

2,78,879 

Ra. 

32,969 
1,357 

24,759 

11,341 

68,416 

6. The progress of the schemes duriDg the period under report was as follows: 
(1) Rural water supply.-About 518 works relating to the construction of 

new wells and repairs and improvements to old ones were oompletecl and 388 
works were in progress. The protected water supply scheme in the Nilgiris, for 
which a special grant of Rs. 4,960 was sanctioned in 1937 was also completed. 

(2) Rural 8amtation.-The expenditure incurred under this head was mostly 
On the construdion of bore hole and dry earth latrines. In all, about 70 S&Dita-
tion works were completed and 41 works were in progress. 

(3) Village communications.-The works falling under this category related 
to the formation of, and repairs to, roads, village streets and cart tracks and to 
construction of culverts and bridges. About 149 works were completed and 113 
were in progress. 

(4) Encouragement and cle'Delopment of en-operati"B Joan and sale socU-
t.es.-Subsidies to the extent cyf Re. 11,924 were sanctioned for the construction 
of 11 godowns at a total cost of Rs. 49,200 in the districts of Coimbatore (1), 
Godavari West (1), Madura (1), Malabar (1), Ramnad (1), and Salem (6). 
A sum of Re. 19,525 was also sanctioned from provincial funds as loans to three 
of these societies to enable them to meet their share of the cost of the godoWIIL 
In the remaining cases, the eocieties found the required capital from other souroea. 

Two of the societies in the Chittoor district which were granted subsidies ud 
loam! in 1937, decided not to construct godowns and so surrendered the amounts. 
One society in Chittoor continued to receive the grant of a subsidy of B.s. 20 
per mensem towards the cost of its establishment. 

(5) Formation and enCOtlTagement of co-operative societies for cOf68olidation 
01 holdings.-It was only towards the end of AugUllt 1938, that the grant waa 
made available for this purpORe. The District Officers have been permitted to 
meet from the grant two-sixths of the fees payable for obtaining encumbrance 
certificates and for registration of documents ; one-si:zth being met by the socie-
ties concerned from their own funds and the remaining half being remitted by 
the Provincial Government. No expenditure was however incurred in this connec-
tion during the period under report. 

7. The grant had hitherto been. spent, as a rule, only on contributory baaia, 
the vil1age1'8 contributing & third of the cost of the schemeS' undeJt.aken for their 
benefit. Representations were made to the Government that a strict enforeemeDt 
of this prinoiple stood in die way of the scheduled castes and other poorer cl .... 
of the rural population beDeilting to any reasonable extent from the grant. The 
contributory principle waa therefore relaxed from the middle of May 1938, azul 
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the DiBtnet Olleen were permitW to reeeiV8 smaller OOIltribatiou tbaD the 
preeeribed minimma or to forego nab eontributi0D8 .. toto, subject to the GOA-
ditioa 1Mt the &lD01IDt of the graat 10 spent should not m aD)' cue eueed 20 per 
eat. 01. the grant allotted to their districts. ' 

BOMBAY. 

(I) Agricultural .cbemee including animal huhaadry .. 

(I) 1Dd1lltrial cbelDel 

(3) Publio Health and IaDitation 

(4) Rural water I1IPply 

(6) Vm.p oommumcationl 

(0) Education 

(7) Propaganda in the districtll 

(8) Special ~  and looWltrial BchelLOlJ 

(9) lli_Uaneou .. 

(10) U aa1Iotted l'ellerve 

Total 

Allotment. 
from the 
Govel'lUDent 
of India'. 
~ . 

R.. 
2,31,280 

39,116 

7',599 

76,709 

80,407 

50,709 

31,468 

29,062 

20,925 

',27,666 

·)0.62,000 

Expenditure up 
to 30tb Nov-
ember 1938. 

RI. 
1,79,701 

25,725 

63,802 

BO,dO 

110,'73 

",862 

31,468 

29.062 

20,925 

. .~ 

*Includea allotment! from Re. 5,00,000 (aeeond grant) earmarked but DOt yet 
allotted by the Government of India. 

2. ..4.gnculfu,.al 8cheme8 including animal luuband,.!!.-The distribution of 
aeeds of improved varieties of paddy. sugarcane, cotton, nachni, wheat, bajri and 
tobacco was carried out on lUI extensive scale in ~  all the districts or the pro-
vince. 

In the Belganm district 4,600 acres of land were sown with improved seedl 
of paddy, 7,16,750 sets of the J. 213 variety of lugareane were supplied to culti-
vators and 600 aeretI were SOlVD with improved strains of nagli. 

In the Bijapur district 900 hags of Jayavant cotton seed, 148 bags of wheat 
aDd 100 bags at' jowar were distributed througb tbe agency of the Famine Relief 
A.aoeiation. 

In the Dharwar district 380 bags of improved strains of paddy were distri-
buted. 
In Kanara the amount utilised represents the pay of Kamgars who were 

..,aged for spraying betelnut gardens as a preventive measure against the 
41isease known as Koleroga. 
In Ratnagiri, a subsidy of &S. 1,000 was given to the taluka development 

ueoeiation for the purchase of improved seeds. A palm-spraying machine WII 
purchased for demonstration pnrpoaes at a ooat of B.s. 31-5-0. 
In Ahmednagar district Rs. 1,425 were spent on the purchase of improved 

..... Be. 2,612 were lpent in East Khaacleab distriet to help enltivators in 
bortieultural operations, crop-protection by meaU of ~ , conaervadon ot 
toil aDd the construction of a eattJe dipping , l'&t '. Be. 6,600 were spent m 
W .. Khaudesh for work done by the talab development UIOeiationa, prema-
_ of lOilerosion aDd caWe breediDg. 



STATBIIBNTS LAID ON THE TABLB. 119 

The taloka development &88OCiatiODS of Ahmedabad and Kaira districts were 
given grants for supplying to the agriculturists improved seeds and implements 
for cultivation. A IUID of Re. 200 was spent in Bruaeh and Panch l4ahala dis-
trict for popularising B. 1). S. cotton seeds. In almost all distrieta,fruit cultuze 
has been organised in rural areas on a wider seale. In the .Belgaum district 
pomegranakl cultivation has been introduced in the Gokak Canal tract. An im-
proved variety of pineapple has alao been introduced in the Cblandgad mahaI 
and the Khanapur taluka uf the same distrUlt. 
In' the Bijapur district the nursery maintained at the district headquarter. 

functioned during the yea.r. But as it is found that it is not self-IJupporting, it. 
has been decided to transfer it to the taluka development association. 
In the Dharwar district 250 grafts of mango, 150 of lemon and 75 of mosamhi 

were supplied to growers. 
In the Kanara district 240 mango grafts, 344 pineapple suokers and 75 eoeoa-

Dut seedlings were distributed in the villages. 
In Kalaba 1,000 caabewnut seedings and 450 pineapple suckers were distri-

buted. 
In N asik district 8,980 canes of improved varieties were distributed. 
In Satara district improved seeds and 1,237 mango-grafts were supplied to 

farmers. In Sholapur district improved implements were given to cultivators. 
In Surat wheat No. 224, pine-apple BUckers and plant pullers were supplied 

at concession rates. &s. 1,020 were utilised for purchase of BUgaro&lle crushers, 
peerless guns, wheat thrasher Allan-Gandhi harrows, etc. In Thana Rs. 3,730 were 
spent on the development of varkas land, control of mango hoppers, oontrol of 
betel vine wilt, development of Ulhas valley, distribution of seeds, silage making, 
ClOndueting a grain depot and the manufacture of bone meal. 
The trained bunding sub-overseer appointed for the Belgaum and Bijapur 

districts supervised the construction of 16 bunds. In Poona district a grant of 
Rs. 700 was made for the pay and travelling allowance of the bunding overseer. 
A cattle breeding farm opened at Yedhalli in Bijapur district Lq doing good 

work.. One breeding bull has been purehased during the year under report in 
addition to the 5 cows purchased previously. 
In Poona district subsidies were given of Rs. 200 to each of the 10 talub 

development associations and Rs. 600 for stud-bulls and Rs. 300 for the travelling 
veterinary dispensary. Stud bulls were also maintained in the districts of Broae.b 
and Panch Mahals, Surat and Thana. 
. The improved implements kept in 6 implement depots opened ill the 
Bclgaum district wen! freely availed of by the cultivators. 
Twenty-thlree improved gul furnaces were built in the sugarcane tract of 

Hukkeri, Chikorli and Athni t.alllkas of the Belgoaum district under the super-
villion of an officer of the Agricultural Department. Trained mason!; were em-
ployed by the Village Improvement Association, Belgaum, with a view to making 
their services available to cultivators free of charge. 
The pumping plant installed at Knsap in the Kolaba district irrigated an 

area of 14-1 acres for vegetable crops. Similarly, the Balsad / rahat' at Vayal 
in the same district irrigated 21 acres. Two Balsad 'rabat' were fitted up during 
the year on the Kundalika valley which irrigated vegetable and sugarcane 61'Qps. 

3. Industrial ~ , .  the Belgaum district 35 Rhode Island Red and 
White Leghorn fowls were distrihuted at half price, the other half being met 

~ the grant. Four poultry incubat.ors and brooders have been located at 4 
centres in the district for the advantage of the neighbouring villagers. 

. The poultry farm. opened at Karjat in the Kolaba district distributed 401 
hatching eggs of the White Legt!om and Rhode Island &d-breeds. Six W,hits 
Leghorn hens and 3 cocks were also supplied at concession rates. Thirteen Rhode 
Island Red fowls were obtained from the fann at Kirkee and distributed. free of 
charge. 
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. Out of the 62 birda ill the poalk'y farm at Bijap1U' 48 ImI01IIQbed to a 00Ilt. 
pou ctiIeue. .A. aebaDe for the preV8Dtiou of lOch ~ . .  bY be8D drawn up in 
eoaaaltatiOD with the Direotor of .AgricultUl'8o 
Poultry farms are being eneouraged in the Ed Klrandeala, W _ Khandelh, 

"Nuik, Satara and Sholapur diatriota. A poultry Iwapr made a sunay in four 
taJukas of East Khandesb Uld admad the poultry breeders in regard to the feed-
ing and maintaining of fowls. The YeUur Egg Sale Society in Satara diatriot is 
~ on the industry OD a eG-O)H'I'&tive buis. lD Shol.pur distriot a farm 
WM established at Khardi. 

Poultry breeding is going on in the Ahmedabad, Surat, Thana Uld Kai:n 
districts. 10 Thana the poultry f&nD8 of the White Ichom and Rhode Island 
Red breeds nnder the management of the S. P. H. High 8ebool, Bordi, are rep0n-
ed to be doing well. 

The instructor appointed in the Ratnagiri district to give demonstrations to 
the weavers in the improved methods of handloom weaving completed bis course 
of instruction at 5 centres out of the 9 selected for the purpose and is now work-
ing at the sixth. 

At Kusumbe in West Khftudeeh district lItudents "m tatllrht to prepare agri-
cultUl'll} implt'D1eDts and cnrpt't.<I. The taluka development 8II8Oeiatioll, Taloda, 
bas ~ ft hand-loom for making t'.arpetd IUld horse-belts. 85 villagers includ-
ing 35 Rhils ha\'e heen trained in wea\·ing. Papt'r haE;kets are prt'pared in two 
villages. In ~  district. the ~ cl&118 at Vavi WWI 8UCCtl8.'Il"Ul. A weaving 
society has been l;turted at \'inchur with a lIubsidy of H.a. SUO. In Satara district 
a grant of R.i. 400 has been sanctioned for buttt'r-making indust.ries at Bbilwadi 
and Masuchiwadi. Propnganda for bee-keeping bll8 also been started. 

4. Public Healt" t".tI BGfJilatio".-(a) Bore-IlQle latrines.-One bundred and 
thirty-nine bore-bole latrines have been dug in the villages of the Belgaum diatriet. 

. (b) Child tI'fll/are.-In the Ratnagiri district the Distri('t Executive Committee 
bas s&Dctioned RI!. 470 towardl! tht' COllt of training 8 dais. Three 
have already completed their course and two more are under training. Similarly, 
in the Bijapur district four dais have completed their course and two are under 
training. 

(c) Gambvsia ji8h.-Two post-graduaw. students of the Kamatak College, 
Dharwar, arf' carrying on experiments with Prof. Gideon IIf the lIame c"lIl'ge with 
a view to introducing Gambusia fisb in wells where guinea worm is commoll. The 
experiment is expected to be completed by the end of January 1939. Rs. 600 have 
been sanctioned for it. 

In Ahmednagar district a grBDt of Re. 700 bas been made for the training of 
dais. Arrangements have heen made with the district local board to convert step-
wei}!; into draw-wells involving expenditure to the extent of Rs. 2,000. In East 
Khandesh dh;triet the villagers are taking advantage of the dispen!l&rit'S at FaUeh-
pur and Mhaswad.· Borl'-hole and trench latrines have heen constructed in 7 
~  in West Khandesh district. The Bhil Sudhar Samiti in Sakri taluka 
has opened several mpdical relief eentnlS in the BhU area. In N asik district OD8 
dai and six school teachers have heen trained in elementary medica1 Imowledp. 
In Poona district the following grants have been aanctioneli :-

(1) Rs. 500 to lAidy Health Visitor Scheme, Mundhava. 

(2) Rs. 600 to Village Panchayata ud Village Improvement Committe. 
for merlical centres. . 

(3) Re. 500 for travelling aIlowanoe to Doctors who visit mediaal eentnlo 
(4) R •. 1,000 to the maternity home at Indapar. 

(5) Be. 100 to Christa Beva Sangha for p1lftlhuing medicines. 
(6Y Be. 500 for materait,7 and child welfan. 
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In aatara district four clai training el811Se8 were organised by the Health 
'Aaaociation ad 88 dais were IUoceaaful in the teet. A oontribution of Re. 600 
was sanctioned to the 88IIOCliation. . 
, In Ahmedabad distriet Re. 2,200 were allottAfll for the waintenanee of village 

'aanitation and maternity homes IUld n1l1'!leS. In ~ table dispensaries were 
opened at 6 villages in Kapadvanj taluka and at one village of Matar taluka. 
In Burat an aggregate amount of Re. 1,5?lJ was spent for starting and main-

taining table dispensarieBr training of village dais in maternity hospitals, for 
employing qualified midWIVes to instruct village dais on ~  methods and 
labour cases and for free distribution of quinine in malarial tracts. 
In Thana district 10 boxes containing Ayurvedic and Allopathic medicines 

were purchased and were given in charge of teachers who were specially trained 
for 10 daYA in the civil hospital. 
In Broach and Panch M&hals district Rs. 960 were spent in Wagra taluka 

in lighting streets, cleaning wells and streets and filling up pits in the villages. 
5. lJTate,. BUpply.-A grant of Rs. 3,590 has been sanctioned in the Dharwar 

district for various water works. Out of these ~ construction of wells at 
Madanbhavi, Koliwad and Gan.iur is in progress. 

In West Khandesh district a special well has been eonstructed for the 
scheduled class people. A special grant for village water supply has been 
allotted in Sam taluka. The vill8f!,'e panchayats have repaired, constzucted and 
converted some step-wells into draw-wells. In Satara district Rs. 135 have been 
1Ipent on the repair of a Harijan well and Rs. 60 on the construction of a trougli 
for ~ cattle at Vaduth. 

Tn Broach and Panch MahaJs district Rs. 663 were spent on deepening wells, 
excavating village tanks, building ovarae, and repairing water troughs. In 
Thana district R permanent bandhara near Sanjan has been built during the 
year. The tank at Mamnoli in Kalyan taluka ha.'I been deepened, and the boring 
of wells is likely to be taken up in the near future. 

6. CommUftictJtions.-In the Belgaum district a grant of Rs. 100 was made 
to the vilI8.A'cl'lI (If Kangrali for planting trees along an approach I'oad construct-
ed by them. 

In the Dharwar district construction of roads at Harobelwadi and Madan-
bbavi and of an approach road at Ugginkeri is in progress. Culverts at Mugad, 
atone pavings at Shelabhavi and a bridge at Bhadrapur have been constructed. 

Repairs to 5 roads in the Pen taIuka and an approach road to Thai village 
in the Alibag taluka and 10 approach roads in Roha ~  of the Kolaba district 
have heen undertaken by the local village improvement oommittees. 

The Chafe-Jaigad road undertaken in the Ratnagiri district has been com-
pleted. An amount of Rs. 2,113 was spent on the work during the year under 
report. The construction of a jetty at UmroJi in the same district was subsidised 
with a sum of Rs. 150 from the village improvement grant. 

In East Khundesh the villagers have constructed 3 roads of 2 to 4 miles in 
length. In West Khltndesb distri(lt permanent roads have been constructed in 
one village, and 5 roads repaired in 5 villages. One culvert has also been 
constructed. In Nasik district 4 village a,pproach roads have been constructed. 
In SntRrR district }'oads and gutters have been repaired in about 70 villages. In 
Poona district six cart tracts have been l'epaired hy the villageI'll. 

In Broach and Panch Mahals district village roads, approach roads, bridge, 
etc., have been repaired. In Surat a sum (If Re. 5,880 was spent on road im-
provement works ; while in Thana a road at Valvada ha,s been constructed at 8 
eost of Re. 21:;0. • 

7. Etlvclllion.-Tbe three ~ lihrnries started in the Belgaum district 
eoutinue to work satisfactorily. 
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In Ahmednagar district Rs. 75 were given for condueting night-c1 .... 
The Bbil S.dhar 8amiti in Weat KhandtWlh diatriet bas opened 11 lIChoolB tor 
BhiIa. TheDistriet IA>c!aI Board, Naaik, ia building a boa:rding ho1lll8 at Peibt 
for Kokaui boys and Re. 2,000 have bee" ea&J'lDarbd by way of IIIbIidy to the 
institution. The aebeme of subaidiainc ~ gaotbi sehoola OOOQua In Pooaa 
distriet 50 copies of a pablieatiOD .. Pnthamie Shibban" (Primary EdacatioD) 
have beeo parehaaed aDd supplied to village libraries. In Satara dimict Be. 60 
'W.ere granted to the boarding ho1lll8 mauaged by the vi1lapra of Khanapur. In 
8holapar District aeven cDrca1ati.ug .~  librari. have been started, aDd 700 
bocks parehased. The school teachers undf:r the saperrisiOD of the mamlatdan 
arrange for the circulatiOD of the boob. 
8. ProJHl9I.U1da.-The eets of slides I'UppUt'd to the Bolraam diatriat C0-

operative IDBtitute were exhibited by the propaganda ofBoer -duri.Dg the coone of 
his tour. . 

In Ahmednagar district Ilrant.'1 to the ~  of R& 1,487 have been paid for 
enC01U'8ging village improVeDlent work in gt'neral. In WeBt Khandesh and NaaiJr: 
distriets magic lantern lectures are amulfPd. 

9. .~ .  Dharwar distric: an amount of Re. 28 was spent GO 
the purchase of petty articles. In Bi.ia}IU,-, an amount of Rs. 132 wu speat 
OD repairs to model huts COIll>t.nlcted for the backward classes. 
An agricultural and cattll' show WIB organised at Mobadi in Weat Khandeah 

district. lUI. 2,000 were earmarked for Gl'ening Nagli Stores (Grain Banks) in 
Nasik district. ThI'et' soch stores have· been opened. 
In Broaeh and Panch MahaIl! Rs. 317 were spent for constructing a library 

building and surrounding neem tret'S wlLh PlICC:! otas. In Bombay 8UbarbaD 
district Rs. 500 were utilised in building ~ blocks of tenements for mahars at 
Ghatkopar. 

10. Spt'ciol agricultural Gttd i,.dUIJtr;oZ sd.u:meIJ.-These aehemes iDeludecl-
(a) Improvement of the buffalo. 
(b) Scheme for the improvl'ment of poultry. 
(c) Co-operative egg collecting, grading and marketing. 

Oot of these thrtoe schemes, scheme (a) ~ absorbed into the ominalY __ 
vitiea of the Agricultural Department fT'l'CI 193i-38 and sclJ('me (c) W88 diIC!OD-
tinued from 1937-38. 
In addition. premia were given to I!ix approved poultry farms who are c0-

operating with the Live Stock Expert to ~  in poultry improvement. 

BENGAL. 

FirM gram. 

(1) EstabliBhment of aeed, paddy aDd crop demOll8tr&tioa 
cent.".. 

(2) Improyemont of cattle and foddor crop! 

(8) Improvement of poultry 

(') Propaganda work in dilltricte 

(6) Wuu. tr&Dllllliwion in MidDapore 

(8) Establilhment of aD Agricultural Iuatitute at Daulatpar 

Allotmantil 
from the 
Govamment 
of Indi,,'s 
grant. 

Ra. 

1,09,000 

1,75,000 

1500 

10,000 

17,000 

80,000 

Expenditul8 
upto3Otb 
November 
IU38. 

Re. 

],08,900 

, ~.  

IlOO 

19.700 

18,700 

80,000 
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Allotment.. 
fiom the 

GoYemment 
of India's 

grant. 

(7) Establishment of oair spinniDg and weaving deJDODBtra-
tiOll parties 

(8) Establishment of Union Board DiapeDaries, improve-
ment of wa.t.Pr-npply &lid pant to SriniJretan _ • 

(t) Attaohment of agricaltural farms, etc., to II800ndary 
schools and provision of play-groanda aDd village halls 

(10) GIUltB-in-aid to Boy-Soout.e, Girl-Guides and Brat&chari 
IIIOvelll8l1t 

(11) Minor draill&l8 and ftUBbiug Iohemes 
(12) Improvement in Chittasoug Hill Tnrsot.B 
(13) DiBoretioll&J')' grants to C'.ommiBIiODel'll and Diatrict 

Officers 

Total first grant •• 

8tr.ond graft'. 

(1) Improvement of rural water-Bupply 
(2) Provision of playing fields and rocreation grounds for 

villages and village schools 

Rs. 

40,700 

3,95,000 

2,M,000 

20,000 
3,03,000 

30,000 

2,05,800 

16,00,000 

2,20,700 

70,900 
(3) Improvement of village communicatioDII-

(a) Excluding waterways 

(b) Including waterways 
} 72,900 

(4) Improvement of ruraillanitation 12,300 
(5) Extension of cattle-improvement soheme to more dis-

tricts 79,800 

Total second grant 4,56,600 

GBA!i"D TOTAL 20,56,600 
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Ezpenditun 
lIpto 
80th 

November 
1938. 

•• 
40,700 

3,81,800 

232,600 

20,000 
2,76,000 

29,200 

2,02,500 

16,32,800 

1,86,700 

61,000 

65,300 

6,300 

97,300 

4,15,600 

19,48,400 

2. Scheme for establishment 0/ seed, paddy and Cf'Op demonstration centres, 
(ftr,' grant).-Cultivation of a different Ilrop in the various centres (approxi-
mately 450) was attended with success e.'Ccept in a few farms where the crops were 
damaged by flood. 

3. Improvement 0/ cattle and lodder crops (first grant) and extension 01 cattle 
'mprovement scheme to more districts (secotld grant).-The total number of stud 
bulls distributed· in various districts is 1,100. Up to the 31st October 1937, 
35 lakhs of Napicr grass cuttings had been issued and 14,000 scrub bulls castrated. 
Since then a further 2,512 maunds of Napier grass cuttings and 166 maunds of 
fodder seeds have been issued to cattle owners and 25.237 scrub bulls have been 
castrated. 8,006 progeny of stud bulls have been inspected. The great majority 
of stud bulls are in good serving condition. . 

The excess over the allotment has heell met from the funds allocated from 
the Provincial revenues to be eventually recovered from the Government of India. 

4. l",prov'''''lIt 01 pO""'ry (first g"I1"', .-A good number of cockerels, eggs 
aDd breeding fowls have been issued to vil1ag'ers with instruotions as to the proper 
method of poultry teepiag. 
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6. ProflllHlGtadG tDOf'I: itt 'lie ..,ri"'11 (ft· ... , gr_).-Loudspeakers and 
gramophones were purchued and despatcbocl to the District OftlMll'B. Some 
apeoiaI . gruaophooe ftlOOJ'ds were prepal'tld anel distributed. 

6. Wareless """8fJlissio" itt Jltdnapore (tw" grtJllt).-The actual ezpendi-
tare incurred by the ~  Radio who have been entrusted with the installation 
and maintenanee of the Radio seta is Rf. 16,700. The unspent balance will be 
utilised in full during thfI current flnaneiul ~ .  and farther expenditure will be 
incurred from provincial revenues in wntu,uing this scheme. 

1. E,tGblish .. ."., of "" AgrtcuUural if.1l1i'.'e tit .DaMl4Itpew (first gr,..,).-
The expenditure inrur1't'd on this account so far is ~ 30,000. The balanee of 
Ra. 20,000 is expected to be speat in full d\;rWg the nmaiDing months of the 
current year. 

S. Es'ablish",.,n' 0/ coir sptfltting and lDea"'"g ct...o""rano. portie, (first 
grMf).-Spinning and weaving demonstrution parties were formed and loeated 
in selected distrietg. :l30 students were admitted of whom 216 were actually 
trained. Out of this numbt'r 119 have takt'n up eoir spinning for their livelihood. 
Vacational classes for training in the manufaature of coir have been started by 
VarioU8 public institutions and rural reconstructioll societies. Many women have 
adopted coir manufacture as a part-time (lecupation. Further erpenditure On this 
tlC!heme is being met out of provincial revenues. 

9. Es'ablishmt'n' of linio,. Board DilpeuaritJ" efc. (firBt gram) and ''''profle-
fIt""t of neral watt'r-/rapply (Becond graflt)-

(tI) Union Board Dispcnsaril's 

(b) Water-supply-

TI·oo.weUa 

~  wf'lls .. 

Tanks 

Ring wellll 

Otber kindll of Willis 

RiDg wells in Terrai and improvement of existing 

Number of 
projpMs 
approved. 

123 

2,985 

377 

109 

293 

216 

Number of 
projecta 
1'''Tied out. 

116 

2,MI 

268 

66 

231 

187 

8OUI'OOll of water IlUply in DarjeeliDg District . . Fully earrif'd out. 

10. Gr .. t to Sriniket"" (fim gr"ftt).-All the flve village health aoeietiea 
eootemplated in the scheme have been started and are working satisfactorily. 
The societies wiU become self-supporting from the 3rd year. 

11. Attachmen, 01 agricultural farms, etc., to Secondary Schools and proflUio" 
lor piay-!]f'ound., tlnd 11illGg., Aalls-(ftrs; Uru,).-The original sanctioned allot-
ment wa.'l Rs. 1,80,000 under the Director of Public Instruction. It was supple-
mented by a further allotment of Re. 54,00!! under t.he Home Department. The 
unspent bRlance of the grant is expected to be fully utilised during 1935-39. 

12. Minor drainage a.nd ftuMng BcheMe-(fir.' grtJllt).-It W88 decided that 
theae schemes should be executed by District Boards under the supervision of ,the 
Engineer OtBcers of Government, after tbu sehemee are selected and applOved 
both by Government Rnd the District Boltrdl; cor;eerned. It was also decided that 
one-third of the estimated cost 88 well as th.. future maintenance chargee of eMh 
individual aebeme should be bome by the District Boards concerned and the r. 
maiping two-thirds wquld be met out of the Governmeat of IDdia.'. flNt IJftDt. 
On this principle 30 tchemee in 15 diatriclte weJ'e selected and approved out of 
which 9 have been completed, 14 are .~ completion u.d the ,...·inia, 7 haft 
not yet been taken up. 
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13. I".prov .. ,n' in OltilfGgong HiU T,.ui-(jlrn 9rlJnt).-The details of 
the ezpenditure incurred are :-

1. Rangamati wa.IUPPly Icheme .. 

2. Water IUPply 
3. Clearing riven of snags 
•. CoDitruction of small bridgel and oommunicatiODI 

o. Draining of Dbebel 
8. Agricultural and IndlJltrial improVllment fOl' exhibition 
7. Agrioulturaland IndlJltrial impro,,!,ment 

Allotmenta 
from the 
Government 
of India's 
grant. 
Ra. 
5,000 

17,300 

200 

3,500 

2,000 

800 
1,200 

30,000 

Expenditure 
llpto 

the end of 
November 
1938. 
RI. 
5,000 

17,200 
200 

3,500 

2,000 

600 

700 

29,200 

14. PlIIyifJg fieltla tmd recrelJtio" grOtWKls tlnd improveme,,' 0/ villllge co",-
mtmlclJtion-(lIeccmd grant).-The allotmC'fJto made from the Government of 
India's second grant are nearly e%hausted. 

15. Improvement 0/ rural BMlitation-(,econd grllftt).-Some antimalaria 
and drainage works have been carried out and other sanitary works (viz., conser-
vancy arrangements and the like) are in progress. 

UNITED PltOVINCES. 

.Allotments Expenditure 
from the upto 
Government 30th 
of India's November 
grant. 1938. 
Ba. Ba. 

1. Main scheme 7,00,000 7,31,335 

2. Departmental (Agriculture) schemes 3,28.000 2,10,625 

3. Kumeun sohemes 50,000  50,000 

•. Public Health schemes 3,16,000 1,83,094 

Ii. IndlJltrial schemes 70,000 18,981 

6. Publicity Bchemel 36,000 15,894 

15,00,000 12,09,929 

.', The last mentioned five sehemes totalling Rs. 8,00,000 were finally wound up 

.... in February 1938 and unspent balances aggregating to Rs. 3,21,407 were resumed 
by the Provincial Governmen't. This amount was made available for allotments 
under the main scheme. With th81'98111Df,tion of unspent balances, these schemes 
closed. 

Expenditure incurred under the 'main scheme' up to 30th November 1938, 
amounted to as under : 

Main scheme 
Other items. !liz., rural oommuuicatioDS, water and seed supply 

RI. 
6,66,714 

64,621 

7,31,331i 

. Out of the balance about 2.40 li.khs have already been placed at the disposal 
~ the District Officers to be spent on rural development acti'rities ip accordance 
With the instructions iBl1ted by the 'GmJernment of India. The balanCe unallotted 

.: ~ amounts to Rs. 50,872, 
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The Provincial Govel'lllD8llt have _ad a ~ aport repICliaa III 
aahem. of rural develoPmeDt UDder their coDtrol iocludiDg thOle baooed from 
the C .. tr&l Fund. 

PUNJAB. 

~ 
(I) CoDlOlidation of boldi. 
(2) Sanitary iml>l'Ovementl in Gujmt dUtriot 
(S) Bore-bole latrin"B ill tbe Ganlalpur clUtriot 
(') \'Vatlr sup:,ly 'IOhOIDIII •• 
(5) Serum ceUan .. 
(8) Reoon.itruction of Vet.eriDary Hoepi ... in Roht&k 
district 

(7) Cou\ruotion'of 10 Vetoriuary BOIpitaII 
(8) BroadCAlltiDg scheme 
(9) Tanning st'home 
(10) Fruit growing .. 
(11) Well boring 
(12) Di_tioDaJ'Y grants 

Total 

AlIotIlleDt. 
fromtbe 
00nnameDt 
of lDdIa'. 
...... t. 
BI. 

2,01,781 
.. 8,8!8 
10,000 
U6.Ba 
20,221 , 
12,000 
80,000. 
48,040 
711,920 . 
82,000 
211,898 
1,00,000 

8,110,000 

~ 

;: 
Noveaa_ 
1938 • ... 
2,01,781 
8,8ft 
9,OM 
, ,~ 

18,963 

11,478 
159012 
44._ 
71 •• 
0.000 
211,_ 
.,08'7 

7,09,8311 

·11lt·ludNl Hs. ),000 and RI. 2,390 on acroont. of eltpeDdit.1U'II incurred in OODDeCt.jOD with 
cinl'DlA tillll.l and lotJdFJ'f .. llttll! and .lIMp development originally laIlCtiOlMld in OoTNlllll8nt 
of India leHt-r ~ . D.-3170-B .• datud tbe 23rd Auguat, 1936. 

~  6fYJf'" 
(I) Wat.euupply IChelDetl 

(2) Cooaolidation of holdinp 

(3) Reclamation of Chou 

(6) Village Indnatriea 

(6) Award of pri_ for good cattle belonging to the memb-
ell! of Co-opurativv Sociotiell'l 

(6) Villago imprm'cmont scheme through Co-operative 
Departmont 

(7) Conatruction of a normalsohool for vernacular t-eholl! 
to give training with emphasi. on domestic .dence •• 

(d) A centro for ~ .. aining t-eherl to run Gir" Guides Com-
panies and Rlue Bird Floeka 

(9) ScholanihiJll for the trai.oiJl8 of DtW aDd N_ DoN 
in rural aroae .. 

(10) Appointment of Lady AaliataDt to the Inapector Gene-
ral of Civil H08pitals. Punjab . •  . .  . . 

(II) She<>.p dovOIlolJmoot in the South West Punjab 

(I?) Ooveiopment of indigenoUlsheep breeding in the Hariaua 
tract .. 

(13) Chalr._l tahsileoil oollllOrYatlon project 
(I .) Cinema films and 10udll.-lr.llrI 

( 15) Cololl1'ed picturea aDd pGIItierI 
(16) Work in tbe Army 

(17) Well boring 
!l8) ViUap imprOVIDent sobemee tJuocnJp Diatriot 0fIlcen 
Re.ne 

1,48.019 
1,81,008 

12,830 

,no 

3,000 

2.000 

61,100 

10,000 

10,600 

18,3711 

I,J8O 

11.000 
21,000 
10,000 

UOO 
18,000 

91,647 
163 

1,11,000 

1,40&,789 

972 
1,814 

10,000 

2,037 

1,717 

8,773 
3,100 

1.1110 

4111 
111,_ 
18,_ 
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Firsf ,rataf. 
2. (1) COftsolidalion 01 holdings-

127 

(tJ) CO-<Jperafi'UlI D,IptJrfm".f.-An area of 62,764 acres has been consolidated 
during the period under report at a cost of Rs. 88,393 which gives an average 
of 'Rs. 1-10-9 per acre. Large areas are under operation. The movement is 
gaining momentum ond the work is proceeding satisfactorily. The total area 
eODlOlidated from the commencement of the scheme upto date comes to 1,27,693 
acres. The work it! of the utmost importance as it is much the quickest way 
of increasing the peasant proprietor's income. This increase runs from 10 to 
25 per cent. 

(b) ~  DepMt'ment.-Sueeessful operations have been carried on in the 
Sialkot, Rohtak, Gujrat and Jhelum districts during the year. The Punjab 
Consolidation of Holdings Act and the rules thereunder were enforced in the 
above districts during the period under report. By the end of November 1938, 
consolidation of 26,566 acres was completed and an area of 42,807 acres was in 
hand. The scheme has been a success and the zamindars of several other 
villages have applied for consolidation of their scattered holdings, but for want 
of funds the work could not be undertaken. The two grants made by the Gov-
ernment of India of RH. 50,000 each for this scheme have been spent. The 
operations are now being financed from the Provincial Development Fund. 

(2) Sanitary improvements in the G1Ijrat rliBtrict.-Sanit&ry improvements 
consisting ot street paving, drainage and the making of wells safe from conta-
mination have been completed at a cost of Rs. 26,486. Two-thirds df this total 
cost has been met from equal contributions by Dehat Sudhar Committees and 
the ~  Boards. 

(3) }Jnre-hole latrines in the G1Irdaspur dl1trict.-Three thousand one 
hundred and forty-six latrines hove been put up in rural areas of this district at 
a cost of Rs. 9,084. The work however, was brought to a premature close to 
determine the safety or otherwise of these conveniences on the purity of the sub-
loil water. 

(4) Eight Water supply .cheme.-
(i) Palampur water supply .che_e, district Kangra. estimated cost 

Rs. 21,s4l.-This work has since been completed. The accounts are being 
closed. 

(ii) Vehoa '/Dater supply scheme, ~  Der(J Ghazi Khan, estimated cost 
Ril. 30,003.-The pump house and storage and sedimentation tanks are well 
adVAnced. Machinery has arrived and is being set up. The work is expected 
to be completed within two or three months. 

(iii) SGk1ti StJrtI1tJf' watllr Btlpply, distriel Dera Ghasi Khan, estimated COBt 
R •. 36,OO8.-Boring work for the tube well No.1 is nearly completed. One set 
of pumping machinery has been delivered and the other is on order. Full liabi-
lities have been incurred for the work. It is expected that the work will be 
completed by  March 1939. 

(iv) Burekhel water supply, rliBtrict MiGfltlJali, IIBtimated cost Rs. 22,583.-
The work has been completed and is in use. The accounts are being closed. 

(,.) Choa water supply, district Shahpur, e.timated COBt RB. 30,666.-The 
work is in hand. AU materials have been delivered at site and pipeline con-
struction has been begun. It is expected that the work will be finished by 
March 1939. 

(vi) Toba village water supply, district Jhelum, estimated cost Rs. 45,454.-
The work has been completed and is in use. 
(vii) Jabbi village 'Wafer ",pply. tJiMrict Shahp"r, eafiwat.&ted co.t RB. 27,343.-

The IIChme for the Joint Jabbi and Dhokri water IUpply in place of the original 
Jabbi scheme is under examination. 

(viii) S/PIG'IIlUfI wlsge tDdIer "'pply, district JlitMtIIIIZi, ufiMtJflld cost 
... B,401.-The work bu heeD oompleted aDd is in ... 
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(5) S.".". c.llar •. -One huncbed and forty-one I8l'UID aeJlan haft been 
completed at a coat of Ra. 18,953. 

(6) ReGOU'rtIC'ao. "I VeCmllClt'y BtnpittJl. a' RoA,t,dc.-The Veterinary 
Hospital at Robtak has heClll oompleted at • COl!t of Rs. 11,418. 
. (7) Co ... dructio,. of Veterinary Hospital •... rural arelJB.-All the Veterinary 
Hospitals have since been completed at a cost of Rs. 59,032. 

(8) BroadetJB';"g ",clt".".-During the period lst Dooember 1937 to SlJt 
Kareh 1938, twelve receiving seta continued to work in some of the vm.-
of Kamal, Gurgaon and Rohtak districts. The viUagers showed a keen interest 
in the rural programme and many applications 'for installation of oommunitT 
sets were received from those villages where sets were not installed. The rural 
programme comprising the following subjects was much appreciated :_ 

Use of improved implements, sowing of good crops, digiDg of manure 
pits, ventilation and local and foreign news. 

The programme was also made more instructive by ineluding in it. talks 
on subjects of health, removal of social evils, civic responsibili"., indebtedneu, 
ete. 

Instruction was combined with entertainment to make the pntgramme more 
attractive to the village 'folk by broadcasting dramas portrayiDg village life, 
stories and dialogues bearing on rural reconstruction subjects. 

With the opening of the Lahore Broadcasting Station by the All-India 
Radio, the scheme was transferred from Delhi to Lahore on 1st April 1938. 
Twelve sets installed in villages were delivered to the Deputy Commissioner, 
Gurgaon, for maintaining them in the district of Gurgaon and a sum of Ra. 1,000 
bas been placed at his disposal for this work. 

Since the transfer of the Punjab Rural Broadcasting scheme from Delhi 
to the Lahore Radio Station it has been possible to devote more funda towards 
the improvement of the rural programme. The installation of sets in ~ 
at Government upeDse has, however, been abandoned. Considerable 8UCIOeD 
has been achieved in milking the programme suitable for the rural areas and 
further dorts in this direction are being continued. 

(9) TMt ..... g .Meme.-The scheme was started in the year 1935-36 witb 
an allotment of Rs. 75,920. A sum of Rs. 28,000 has been spent on the acquiai-
tion of land and the construction of buildings for the Tanning Institute at 
Jallundur. Machinery and equipment worth about Re. 30,000 has been pur-
chased. The Institute bas become popular as a large number of chamM. anel 
educated persons have received and are receiving training in tanning by modern 
methods therein. 

The services of the Research Assistant were dispensed with in thc beginning 
ot the current financial year 8& no funds were available to retain him. During 
his stay he produced samples of leather tanned witb CariB.a Spinarum leaves. 
Thev are much superior to the samples tanned with babool with the aid of Btarch 
and" other substances. The research work was continued in the Laboratory 
attached to the Institute by the students and the Chemical Assistant who is paid 
from the provincial grant. 

Two travelling demonstration parti88-i)ne in the Multan and the other 
in the Gurgaon district-gave popular demonstrations to eMmM. in improved 
methods of tanning. These proved useful and popular, but they had to stop 
work iii the second week of April 1937, owing to lack of funds. 

(10) Fru" growitlg.-The scheme is divided into two parts--
(a) 1rIaJDng arrangements for the supply of plant. at cheap rates from 

various reliable Durseries provided for the PUrpose-RB. 47,000. 
( b) Establishment of Fruit Preservation and Canning plant on • 1I8Ibi.o. 

oommereial lICIa1e 'for Gperimental purposes, etc.---,&. 15,000. 
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.As regards (0), the nine nUl'leries at tnstrict headquarten 8.Ild other important 
plaoea in the province, vir. rSamli jMurree Hilla), Sargodha Lyallpur, MuzaJfar-
garh, Gujranwala, Gurdaspur, ullundur, Montgomery; KarmaI], which 
were financed from the grant, have proved of great help in the supply of fruit 
plants at comparatively cheap rlltes in the province. 

(b) The It"'ruit Preeervation and Canning Plant which was establi.<;bed as 
IUl experimental measure on semi-commercial scale has given a great impetus 
to this industTy and has awakened considerable interest in the public in general. 
A good number of visitors and prospective fruit preservers have bee.n coming 
to vIsit the plant and to ~..  idea of the cost and method of manufaeture of 
various products·. Dwing the period from 16th November 1937 to April 1938 
about 1,400 bottles of lemon squash, orange squash and lime juice cordial were 
JIl8Dufactured in addition to the manllfaeture of ~ ~ 150 lhs. of marmalades 
and canning some grape fruit. In the sum!Der of 1937 about seven hundred 
bottles of tomato ketchup and tomato juice and about 500 Ibs. of pear jam were 
prepared bcRides the canning of about 800 tins of pears. These products are 
finding a ready sale in the market. 

(11) Well-boring.-The overbead charges of Be. 0-12-0 per foot were tem-
porarily abolished from 1st JUDe 1938 on all agricultural bores as was done OD 
the previous occasion on receipt of the 1lrat grant from the Government of India. 
This concession gave a considerable stimulns to well boring. 

(12) DiscretiontJry grants.-A sum of Be. 95,087 has been spent out of 
the total sum of Ra. 1,00,000 granted for this purpose. The general nature of 
this grant was described in the report for the period ending with 31st July 
1936. 

Second Gran'. 

S. (1) Water lIupply schemes.-No expenditure was incurred upto 30th 
November 1938 on any of the following water supply schemes 88 funds were 
allotted for them only recently :-

(a) Hissar water supply schemes. 

(b) Hoshiarpur water supply schem •. 

(c) Kangra water supply schemes. 

(2) COnBolida'ion of holdinpR.-This has already been dealt with in para. 
2 (1). 

(3) RecZamation of Chos. ~ 
(4) ViUage IndustnB8. N ate rth h f 

• 0 n wo y progress as so ar 
(5) .Award of prve. for good ccatll8 been made owing to the fact that 

~ .  to the members of Co-opertJtive the actual allotment of funds has 
SOCIeties. been made only recently. 

(6) Village improvement .MemesJ 
'hrough Co-operative Departm,n'. 

(i) Const,.·uction of a normcal school for tOOm6ft verfllJCulGr t6fJchers to gi'lJB 
'raining u,ith emp1l.(J8is on domestic scietICe.-As the estimates for the work were 
recently sanctioned, no expenditure has been incurred, ~  this scheme upto ~ 
November 1938. 

(S) A centre for training teachers to "ttl G1rls Guide (JompGftlell tJIkl B!," 
Bird Floch.-Tbe work baa been finished at a coat of Re. Zl,626, out of whIch 
a sum at RII. 10,000 has been met from'the Government of India's second grant 
for this purpose. 
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(9) 8cAoIG;-'la'p, lor ,It. 'ra'"i.., 0/ D.! GIld N.",.,. DtJia •• ,..,.. ar .... -
The acbeme for the trainiDg of DtJiB and Nune D".. Wia implemented on lit 
October 1938. Fifty Nurse Dai, and a hundred trained DaN have been awarded 
acholarships of Rs. 15 and as. 10 per men88m eaeh respectively. The remain-
iDg scholarships will be awarded from 1st April 1939. 

In aeleoting caodidates for training Ia Nlll'Ie Daill aod D"" onlf WODlell 
from rural areas have been chosen, the number sWeated t.or each district being 
hued on the rural population of that district. . 

~  . ~  ..... , of a Lad, A,siat,.., to tit, lnepeotor General of a'flR Bo,,,,,,,'., PdjClb.-When Dr. E. Hamilton Browne, K.B., Cb.M:., b.T.M., 
W.M.S., ~  WIUI selecrtOO for this poet, 88swned charge of the appointment 011 
15th February 1937. there had been no regular and systematic mspection of 
Women's Hospitals Or Women's Sections of Civil Hospitals for a period of 
12 years, i.,., since 1925 when thl' post was diaeontinued qn account of finaneial 
stringency. 

On lst ,January 1937, thel'e were 52 Women's Hospitals and 38 Women's 
Seetiona of Civil Hospitals under the charge of medical womeD in the province. 
There is at present a total number of 103 Women's Hospitals and Women's 
Seetions of Civil Hospitals in the Punjab under the cbarge of women dnetol'R. 

The Women's cadre at tbp Punjab Civil Medical Service consisted of 
2 Women ABBiatant Surgeonl\ and that of the Punjab Subordinate Medical 
Service of 34 W omell Sub-AllSistant Hurgeons Oll 1st January 1937. Sinee 
then the Women's cadre of ASRistant Surgeons has bef'n increased to 5 and 
that of the Punjab Subordinatl' Medical Sl'J'vil'e to 48 Women Sub-
.Assistant Surgeons. 

During this period Dr. Hamilton Brownr bas, in addition to inspeetion8 
'" Women's Hospitals and Women's Seetionll, made a survey of Tehail HI'M-
~  in whit'h no 'Women Sub-Allllistant SU1ll"'ons were employed to fiDd 
eat the facilities provided, thl' uS(' made of the hospitals by tIlE' women of 
the ilaqa, the general conditions of the hospitals, towns and ilaqas with 
BpeCial reference to requirements in regard to female medil'al aid, ,.g., isola-
tiOll of the towns in tbe distril'ts, their dilltanee from the neareat women doctor, 
etc. These inspectionll havp proved very instructh-e and iIlumiDatiug and have 
served to illustrate to a starUinf! degree, the great need for medif81 women in 
the rural areas of the pl'OVinee. 

(11) Sh,ep deflelopmem in the South We.' PUlljab.-No expenditure has 
been incurred on this IICheme so far. 

().2) n""lopme.' of indigenous ''',,,p bre,diMg m the HariGf14 Traet.-
Oa aeco1IDt of the severe foclder famine in the Hariana tract it bas not been 
fcnmd poeaible to incur any npe-nditure unin the scheme during the period 
UDder report. 

(13) Claal:wal ,altBiI soil ~  proj,ct.-Spurs have bt;en built ~  

the Jbelum river bed to prevent erolllon of part of the area of village Mund 
on the Sauj Khaa which W'M in great danger of destraction from the eft'eetII 
of erosion. In spite of heavy rai.na in 1938 the damage done by floods to the 
~ (which bad been built ud pitched with I&Dd ball and atones and 30,000 
_ham plauts) was not aerious and was eaaily repaiJ'ed while the condition 
of the plantation is reported to be very good. No damage baA beeD dODe to 
tbe ~ or ita 8elda. 

Experimental work in bIHIcI construetion with a view to eontrolliDg the 
Bcnr of water trom tile 8ar1a UDClulld. fozest. .in the CbabraJ tahsil of the 
JheIum district i8 a1ao in progre88. The btl'" constructed 80 far held .p & 
larp quantity of ailt while the reIIult of aowings aod plantiDge along the 
eontour trenches is reported to be utilfactory. 
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(14) CifUtao /Il.'me aIIli lmIckPfGk6,.,.-Five mm. have been purchased 
hom the Indian Red Cl"OlIB Society and Univenal Piotu1'ea India Limited. The 
Coronation teehnioolour fUm baa been shown to soldiers in the Punjab in almoIt 
all Cantonmenh. 

(15) ColotWful pictureB t.md pOBterB.-The making at pietures suitable ~ 

rural areas is not an easy job and requires not only technieal skill on the put 
of the &Ttist but allo nooe!l8itates thorough aequaintance with rural life in 
the province.' Combination of these qualities is rarely found in an artist 
MIA .it was only after a great deal of labour on the part of the artist and 
the CommillSioner, Rural Reconstrnetion, Punjab, that four suitable pietues 
haTe been produced. These pictures are still in the course of printing and blore 
piotures will follow in due course. . 

(16) Work i" the .Anny.-A model wall showing ventilation, chimneys and 
other necessities of a village home has been eonstruced in Labore Cantonment 
tor demonstration to soldie1'8. It is proposed to construct similar wallq in each 
Cantonment in the Punjab. Portable models are also under preparation for de-
monstration to soldiers aervinlr in the Punjab. 
The Commissioner, Rural Reconstruction, Punjab, is in touoh with Army 

Headquarters and various ~ to 8Dd out other possible ways of &88istiDg 
military authorities in teaohing rnraI reconstructiou to their Punjab personnel. 

(11) W"ll-borifJg.-Tbis has already been dealt with in para. 2 (11). 
(18) Village imprQvement schemeB through District 08icerB.-Out of the 

amount of Rs. 91,547 allotted to the following District Officers a sum of Re. 18,486 
WII8 spent up to the end of November 1938, on village improvement sehemes,eJi •• 
improvement of village roads, street pavement, making of drains and pita lor 
manure and improvement of water supply in villages :-

1. Ferozepore. 
2. Lahore. 
S. Amritaar. 
4. Gurdaspur. 
5. Sheikhupura. 
6. Rawalpindi. 
7. Attock. 
8. Montgomery, 
9. Jhang. 
10. Mua«argarb. 

1. Villap oommunicatioDl .. 

I. Rural water lapply 

a. KDoe11aneoUl 

" VilJap welfare schemel •• 

I. UuaDotted_rYe 

BIHAR. 
ADotmen .. hpencHtare 
from the apto 
GovamllleDt 30th 
.0£ India'i November 
grant. 1938. 

RI. B&. 

2,96,(()() 2,111,135 

.4,10,210 3,34,287 

1,22,000 89,168 

80,000 16,330 

48,880 

"",1fOO . 6,M,l1O 

avrr69t'I 
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a. v..,. cio ... IIIIieUiou.--Dariuc the period UDder nne. 805 lICbem81 
wn INMItjontld of whiolt 684 were taken up. 1D the PatoaDiViaioDsome. of tbe 
IOU projeata eoald not be taken up owiDg to the .patlly of the ·loeaJ people who 
preferred that the grant should be spent nn irrigation IIChemes. In the 'l'irhut 
DiviaioB the vi.Uqera have shown appreciation of the value of t.be Government 
put uad have ao-operated in the execution of the aohem.es for vilJap commUDi· 
oaUOD&. In the district of CLampano there haa beau no expenditure under this 
J.d. whereas it is rt'ported from the district of Saran that the villagers &re not 
1boW'iDc much kl!f!nnetIB for the oonatruction of roads, and some of the roada 
JUde out of the grant are already being tII1croached upon by the people who 
are in the habit of making eneroachmeuts on pubhe roads. Aotion hu beea 
tal:en in some cases imder Section 133 of the Criminal Procedure Code to 
eheok tbis growing tendency on the part of tht> 'illagers. It is also reported 
that in the Tirhut Division, the whole of whieh is mbject to severe annual 
ftooda and inundations, and pm-ticul&rly in the district 'of Saran, the roada 
made out of the rural development grant have sderec1 8uLetantiai damage and 
are in a state of dian>pair. 

In the 8hagalpur DiTiaiOD progreaa has been generally satisfactory in 
the district of Bhagalpur, but in the )(onghyr disttiot it has been rather slow 
partly because of the diffit'ulty of getting IKJld and partly because of the un-
willingness on the part of the villagers to contribute either in cash or in kind. 
The latter eause haa considerably handicapped tbe progress in the district 
of Pame&. The incidence of floods has had the same damaging e1fect on the 
roads eonatrneted out of the rural development grant in this Division aa in the 
Tirhut Division. 

In the Chota Nagpur DiviBi<ln the soil ia peculiarly suitable for road 
making and lasting roads requiring very little recurring expenditure on main-
tenanee and repairs havp been and can be made from tJle grant in this Divi-
BiOI!.. The main clifHculties experienced have been the lack of enthusiasm of 
the people for road projects as compared to irrigation schemel, the ditBculty 
of proper supervision owing to the largp areA of the distrieta, the diJleulty 
ill getting gifts of land from the landlords or tenanta and the unwillingness of 
the villagers to contribute one-third of the cost. 

S. BurtJl water ,upply.-S,422 schemes were sanctioned and 2,492 taken 
ap. Aa already reported in previoll:! years, the villages show much 
peat.er enthusiasm for water snpply schemes than for village communi-
..tiona, and the Provincial Government agree witli the UDanimOns view of the 
Distriet Oftioers that money On water oupply schemes is better spent to the ..,..ter and more permanent benetlt of the rural population than on village com-
DlUDioationa. Satisfactory progress baa been l"f'ported from all puts of the 
pJ'Oftnee in the UecatiOD of water supply aellemea. In Bihar proper, these 
........ have proved of particular benefit to th(' depressed elas8ell for whom there 
wtII"8 Pf8Vionsly no wells, but the District Officer of Saran reports that it is 
dime1i1t to secure the ODe-third contribution for the construction of the wella 
from the depret\'led classes either in eMh 01· as labour. The members of the 
depreaaed classes mostJy earn their livelihood by working aa day labourers and 
iDd i, diIBonlt to work without any remnJ'leratioJ) on the siDking of wells for any 
Iaagth ot time as it affects their BOlc meuml of livelihood. Suggestions have been 
made by loeal otBeers to tide over these diffienUietl which are reeeiving the coasi-
deration ot the Provincial Govemmt"Dt. Th,· District OtBoer of Saran also 
nports that the eon8truetion of a type of well,. which is suitable tor drinldng 
pIIl"POINlI as well .. for the pDrJK1118 of irrigati01" haa proved a great sneee&8 in 
tllat district. The eonstrnetion of new wells ifl the distriet of Kuzdarpur is 
reported to have greatly alleviated the aniff:riDgs of people .fxmn the. BOaNity. of 
trood cIriDkbtg water and there is still a ~  elUnoar for Diore· welJa (n· the 
8adr IIIIIMtiWaion cd t.bat district. The &inkiD{!' of weD. baa proved lOIDewbat 
~ in Jamui nb-cIiYiIion of the Konch1r cti8triet owing to the rocky natare' 
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of the sub-soil. Lack of eo-operation and gerleral apathy in the construction 
of we1la on the part of the backward Santal population bas also been reported 
from the Banka sub-division in the distriet of Bhagalpur. Apart, however, from 
these instances, little difficulty has been e)q.lerienced in the construction of wen. 
which, generally speaking, bas proved to b<' a great success and has been fully 
appreciated by the people. 

. 4. MuuUan8cnu projlllch.-These cClnaist of construction of sluice gates 
and small drainage regulatol'B and projects for repairs to and strengthening of 
private embankments bordering the river Gogra in Saran and are contined to the 
Tirhut Division only. It is, however, reported that these works have not achieved 
the objects for whioh they were construcf.t:d lind have not been able to withstand 
tbe heavy floods to which the greater part of the Tirhut Division is subject.  The 
District Officer of Saran considel'B it more suitable to utiliae the money under this 
hetld for desilting of drainage cbamtels in tht' u,terior which have become choked 
up with Rilt. In the districts of Champar&.ll and Darbhanga, the grant WM 
spent on desilting of tanks which were rC!l1dered useless by depoait of sand due 
to (·arthquake and those which had been l1eglect.ed for a long time by their pro-
prietors (,wing to their straitened cireum'.lilmees. The renovation of these tanks 
hOIi proved of considerable beneflt to the ~ . and their cattle and has also 
provided villagers with reservoirs of wutt'r for minor irrigation. By far the 
n1(,;;t important project in this category that bah been undertaken is the Bharthua 
Chaur drainage scheme in the distriet of Muzaffarpur which bas now been com-
pleted. The completion of this project has proved a great economic asset 
as it has brought into cultivation hundmds of acres of fertile land whioh were 
previously a useless swamp and breeding groUJld for mosquitos. A similar projecst 
estimated to cost about Rs. 1,800 was sanctiolled in the Hajipur Bub-division of 
the Mu.zaffarpur district but has not yet heen tllken up. 

5. Village welfare Bchemes.-The p.chf:m(' contemplates an intensive pro-
gramme of rural reconstruction at selected cenb'C!' by setting up village organisa-
tiOD!; on co-operative Jines. The programme of work includes, among other tbinga, 
the introduction of improved methods of agriculture, encouragement of cottage 
industries, improvement of village sanitation, provision of good drinking water, 
expanRion of primary education and introoudioJl of social amenities like village 
sports, reading rooms, etc. 'W ork has bc'm started in four selected centres, one 
in each division. In each (!'entre, which comprises a group of four or five villagea, 
there are a Rural Welfare Officer and a ~  Guide who with the assistanee of 
a Rural Rooonstruction Committee carrv out the whole programme. 

Among the improvements effected the following deserve special mention :-

(;) Mass literacy :-Holding of night schools in the centres have been 
much appreciated by the ~ , and at one centre about 200 
adults have been made literate, while at another there are 33 literaoy 
centres where 750 students receive education at night and a girls' 
school with 30 girl students and similar work is in progress at the 
other two centres. A ~ lihrary with over 600 books is maintained 
at one centre, a reading roo!!l at another and Scouting has been in-
troduced at two centres. 

(ii) Village sanitation :-Attempts have been made to teach the villagen 
how to keep ~  environm,mts free from filth and dirt. Preparation 
soakage-pits, disinfection of welle and inooulation of children and 
cattle have received attention in all the villages under these centre&. 
Fortnightly cleaning of vilta!teS ill an important item of the pro-
gramme. Wells were disinfected and new wells were sunk at some 
places. 

(iU) Other items :-Among other items, attempts made to develop ooUiap 
industries and to effect agrieultu1'&1 improvements and for the IeW8-
ment of village disputes are worthy of mention. 
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6. ~ r .... r"-.-In view of the ditIJeulty of supervWou of the work 
~ ville,ge ~ ~  by the ~ qftloera ~  of the still mater 
c1ifBeu1ty of IlUUDtainlllg theee roads. the Pro\"wcial Gove1'llDlellt have, with· tile 
OODClummee of the Government of India, transferred the· work in "lard to vilJ.ap 
eomm1lDicatiODl to the District Boards subject to the condition that the control Of 
a:penditure and power of sanctioning inclividlAal achemee will net with the DiItrtdt 
OtIlcers. This deeiaion, it was hoped, will result in satisfactory aeeution of the 
_ames of "illage comDlllDicatiOJlll and will 8IIIIure the future maintenance uf the 
roads eonstrueted out of the grant. The Pruviueial GotwnmeI1t have, howtmll', 
reeently decided with the euneurrence of the Government of India that the _tin 
balanee ~ out of the sums placed at the disposal of the District om... 
i:b the Chota Nagpur Division, Patna Divi,ioll. as alllO of the Distriet Oftloen 
til. Santa! Parganas and Bhagalpur, and 75 per eent. of the grant available in the 
~  of Kongbp shaU, subjeet only to t.he retentiou of funds to meet ..... 
lDi&menta already made, he diverted to water supply ~.. SUM lChemee ..., 
be either new schemes or repair sehemes and will eonsist', of the eonatruetia 
of 

(0) Ahllftl (resenoi1'8) and 

(b) BolIdU 8nd Dawrtl (embankments for eonservatiOD of water) and the 
desilting of tanka. 

Progress hu been somewhat slow ~ tt' the enforeeml'nt of thl' principle of 
one-third contribution, but nevertheless thp l'l'o'lineial Government are of opinion 
that this condition should be ~  8S 1111 integral part of the scheme. 

CENTRAl .. PROVINCES AND BERAR'. 

1. Rural water mpply 

2. District OffiOOI'll' diN('rotionary grants 

3. Welfare of aboriginal ~ in scheduled diAtrictB 

4. Cheap plan dillpellll&rioo in \'i11111!M 

I. Experimenta in poult.ry fanning .. 

e. Improved bulla for District CounciIa 
7. Farm in KandJa di8t.rict 

8. Additional Debt oonciliation Boardl 

t. CiDemu on lorriee for demonatration work 

10. Parchue of boring plants 

11, Storap aooolllDlOdation for cu1tivatol'll' produoo 

11. TnI....uiq clUpeDIarieI in nuaJ ..,.. 

Total 

Allotments 
from the 
Government 
of India'. 
grant. 

RI. 

1,20,000 

1,00,000 

40.000 

j6,(JOO} 
+ 14,009 
10,000 

30.000 

30,000 

1.00,000 

20.000 

115,000 

20,000 

19,,,e 

15.88,486 

Expenditun 

;&:;; 
Nonm_ 
1938. 

RI. 

95,96:1 

75,759 

3:U28 

17,360 

9,068 

22.230 

25,188 

1.00,000 

19.200 

13,1N5 

6.708 

11,373 

4,JO,34! 



STATBKBliTS LAID Oil TD TABLtII. 1315 

2. RurGl wGt,,. ,.""ly.-The echeJnd contf'mplates the construction of 211 
weUs in the 19 districts of the province and ~ improvement of water supply ju 
raiyatwari areas by the eonstruction of 28 new wells and one tank, repairs to 38 
wells, 10 tanka and the ooastruction of ;1 . ~  channel. The expenditure against 
this grant is less than that shown in the last report. The reason for the reduction 
of Rs. 18,989 is that District Councils to whon, ~ money is advanced in the first 
instance were reqaired to refund the unsJ>'!llt ba1anee on works whiah they have 
OOIDpleted. It was hoped that the entire t:rant would be utilised by the close of 
March 1938, but the local bodies could not fulfil the condition in respect of their 
contributory share and most of them have applied for further extension of time 
till the middle of June 1939. which has beel' sanctioned by the Provincial 
Government. 

3. Discretionary gra,,,,.--As previou!!ly reported the whole of the expendi-
ture under this head is devoted to the l'.onstnlction of new wells, new tanks, repairs 
of old wells and tanka, repair of roads amI construction of causeway!! on village 
roads. Such works numher 308 in all of which 246 have been completed. The 
balance left on the 1st December 1938, 011 accollnt of 62 works which are in pro-
gress, will be expended during the forthcoming hot weather. 

4. Grant for the welfare of aborigin'll t,illell.-The schemes sanctioned by the 
Provincial Govemment ~  travelling dispensaries, constructien of Ilew roads 
and wells 01' repairs thereto and a small contribution to a dispensary in the Chanda 
district for the treatment of aborignals 8uffering from a disell89 called .. yaws". 
These ",orb are 33 in number. A Bum of Re. 9,000 was allotted for the main-
tenance of two travelling dispensaries r.'r two years in the Raipur and Mandla 
(listricts. These dispensaries have done ul'ICful work. A che&p plan dispensary 
at Khamla in the Betlll district will 80011 lx' established. The link road from 
Khapa to Lutia in the Chhindwara ~  hitS now been completed. It has 
provided a valuable means of access to the Batka-Khapa Jagir, one of the wildest 
and most inacC(!fIRihle regions ill the Chhil,(]"IlT:l ~  inhabited by abol'itrinal 
tribes. Of the remaining 29 works. 24 hllve since been completed. It is hoped 
that the balance of the grant will be expcJlcled during the year 1939-40. 

5. Oheap plan d.ispenasries.-Out of fhl> first allotment of Rs. 15,000 cheap 
plan dispensaries have heen provided for Atnair in the Betual district, Kurkheda, 
and Rhll.mragarh in the Chanda district, Moundll. in the Nagpur district, Mohta 
in thl' Betul diRtrict and Bilaig-arh in the Raipur district. The first four dispen-
saries have already started ~  and the construction of buildings at the latter 
two places is expected to commence 800n. 

Frnm the sellond instalment of Rs. 1 'I,OO!1 seven additional dispensaries a:te 
proposeo to hI' npene.d at Hll.haspllr Loharlt in thl' Droll" district, Raipur forest 
village in the Amraoti (listrict, J.l&lnta in the Balaghat district, Barbi in the 
Jubbulpore district, Baldi in the Nimar district, Karanjia in the Mandla district 
and Chicholi in the Betul district. 

n. EJ'periment., in poultry fa"""'g.-Or. the Borgaon Farm, suitable poultry 
houses, hl'Ds, etc., have been provided as already reported in the previous report, 
but owing to the !!Tadual increase in the numhel' of birds the preaent aeeommod ... 
tion is not enough, and steps are being taken tn provide additional aooommodation 
at an estimated cost of Rs. 666. 

Birds and eggs produced on this farm are advertisect in rural are&S through 
the agency of the demonstration staff of the Agriculture Department and also by 
e%hibiting the birds at the 'Farmers Day' demonstrations on Government farms 
fail'S and exhibitions. 

On the Telinkheri Farm the poultry breeding experiments made good pIO-
gre88 c1uring the year under :report. The nlJlll\)er of birds was 415. During the 
lear 22 improved cocks wen distributed in the province: Fift:-three hens and 
pullets, eight eoeb and 799 eggs for hatehing were sold. 
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7. ProNioIe of hila for Didrie. Coutteil.-lD addition to 100 bulls aDd 19 
bdaIo buUs ID8DtiODed. in the lut report 63 additional buDs have beeu diatributect 
fne of east out of the Oovemment of India grant to DistriotCounoilB and other 
iDatiPltioua during the period under report. It is expeetAld that the whole of tbe 
allotment will be spent by the end of the ourent ftnanoial year. 

8. 0"...,., of a fGrWI itt ,IN .If.... _,ncl.-In additioa to the buildi .. 
referred to in the last report, the following bulidillgB are to be CIOD8truoted dlll'inl 
the OUl'l'8llt ftnaneial year :-

1. Central ball. 

2. Ovellieer'a quarieN. 

3. Implement shed. 

The running expenditlll't! of the farm is DOW beinc met from provincial 
revenu .. 

An area of 125 . 44 acres W&Ii put uDder kharif crops. Various types of 
kocIon, kutki, graundDut, tur, soyabean, til, paddy, etc., ~  tried. 

The rabi cropping includes various types of wheat, gram, linseed and pea 
which are at PJ'8IeDt under trial. 

A ~  portion of the fann ~ heen improved by laying out ., banda ", 
roads, ~ . Plots for raising tl'anilplanted paddy art> also being laid (lut. 

Twelve pure Malvi cows have been obtained to start a breeding herd there. 
These wiII be headM by a bull from Powarkhera (Hoshangabad) farm. 

Eight pure Murrah huffalo-coll'!' have also been purchased for the same pur-
poae at a coat of &. 852. It ill hoped to spend the ballUlOO of the grant during 
the ensuing financial year, 

9. Deb' Conciliation Bnardll.-Out Ilf the five, eent1'l!S, t,iz., Chhindwara, 
Damob-Hl}tta, Amraoti-Cbandur, Khandwa, and Ramtek-Umrcr, at which Debt 
Conciliation Boards wen! set up with the aid of the Government of India's grant, 
the Amraoti-Chandur eentre alone is now working, its expenditure beiDg met from 
provincial revenues. The rest have been oloeed down. 

10. Cinema outfit for Mmo",,'ra,ion work.-The fitting!! and equipment of 
both the Cinema Demonatration Lorries have been completed. They art' now being 
used for demonstration work in the interior of the province. Spare parts wortb 
Moat Be. 200 have been ordered and the available balance of &s. 580 will be 
atilised during 1939-40. . 

. 11. Pur'CA6IIl' 0/ two v'ell-boring .~.  aIT(·ally f;tated in thl' last report 
both the units oTdrr(·d ~  the Indiall Atorcs Department havE' been received. 
Some  special tools, etc., are to he ord('rl'd during the rnrrent year. The remaining 
emount is likely to he spent during the Dext financial year. 

12. 8torBge a"I'nmmndatinn for t'Ulti"a'on' prnduee.-ThE' work of eons-
truc.'ting the godOWTls lit Raipur and Bilaspur ball been n-.rly completed and the 
one at Drug will be completed very shortly. A mm of Re. 12,000 will be SPl!llt 
during the current financial year towards the construction of these tb1'etl godOWDl. 
In all the three places growers' associ.tiona have been organised. As regards the 
two godoWDS to be constructed in the Nagpur district, it is hoped to construet OU 
at Kohli during the eurrent financial year and materia" for the same are Wag 
ordered tbrough th'." Indian StoreR Department. The other godown at IUlam.ba 
will be eonatrueted during 1939-40 and it is boped to apend the balance '-that 
..... u.1 

. .' 18, TrafJdUrtg ,. . ..~.,  of the .notinent from tbe lIeClona rraiat 
'tImmoned by the Govel'lUtUmt o! India; welTe additional ~  dispeDUri. 
bve been started duriDg tbe peI'Iod . Dllc1er report. ' 
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14. G .. mJl.-From the eeeond JUDt a IIIDl of Be. 33,485 w .. diatributed .. 
muJer:-

Re. 
Cheap piau dispensaries 14,009 

Travelling ctilp8D88riee 19,476 

~  of work. relating to other IIChemes bave been prepared and are under 
enmm.Gon. 

NORTH-WEST FRONTIER PROVINCE. 

I. Drinking water supply schemes 
2. Inter.village communications 
3. Rural sanitation 

4. Village irrigation chann(lls 
5. Villago demonstration plots scheme 

6. Fruit cultivation scheme •. 
7. Dilcn..tionary grant. including grant for ('.()ntrol of hill 

torrent! in D. 1. Khan .. 
R. lmprovemllnt of village roads 
D. Anti·malorial Measures .. 
10. Markoting facilitiell for local industries 
11. Bara irrigation .. 
12. Industrial shops 
13. Manufacture of Shora Bone Meal 
14. Unallotted roll6r&ve 

(II) ADotment. 
from the 
GoVerDlllflDt 
of India'. 
jp'&Ilt. 

RI. 

81,401 

2,027 
6,660 

16,763 
11,015 
9,268 

86,
9061 5,137 

15,000 
2,106 (b) 

4,264j 
7,500 
18,075 
33,888 

8,00,000 

EXpeDdita:re 
upto 
30th 

November 
1938. 

RII. 

41,842 

350 

5,222 
6,079 

86,906 
5,137 
15,000 
2,106 
4;264 
7,500 
18,076 

(a) The details differ from thoee given in the lut report and are based on the latest in' 
formation. The allotmont of &S. 10,000 shown in the 1aat report for the opening of school farmII 
baa been withdrawn and credited to the n-rve. 

(b) No eXpllnditure will be inOUlTOd from the IIeOOnd grant under the heads IIhown agaiDd 
item Noa. 7-13. 

2. Drinking wa'er Bupplie,.-During the period under report thirty-three 
water supply schemes were sanctioned. Proposals from the districts were 
received very late and the expenditure upto the 30tb November 1938 is 
therefore small. Every effort is being made to complete the schemes before the 
close of 1938-39. 
The automatic water-diviner and boring plant which was purchased in 

1937-38 to carry out a sub-BOil survey has not given satisfaetory results in the 
»era Ismail Khan district owing to the sub-soil water being saline. It is beiDg 
now tried in the Bannu district. 
S. Infer-vilZage co",,,,,,,,icahOft8.-Fourteen schemes under this head have been 

auctioned. Expenditure has been small owing to delay in submitting the schemes 
by districts. Every e1fort is being made to complete the schemes before the close 
of 1938-39. . 

4. BtwoI "anieo&n.-The sum of Rs. 6,650 for rural sanitation schemes baa 
been aanetioned for the construction of puooa drains and meWling o,f.bcha streets 
in Peshawar and Kohat districts. 
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6. Villag •• ....., •• _  " •• Ie.-Nine achemes under this head have beeD 
~ ..... the period. 'l'bt ......... llpto the 80th NoftlDber 1988 ill 
nil, .. llaDc&ion has OBIy ncently been aoaordect. 8ftort& will be made to aomplete 
the ....... WOnt the aloae of the earntDt ftDaDeial year. 

6. ~ a...ow'ra"o. pIG. _eme •. -Vi1Jap demODStl'ation plGt aohem .. 
were started ill March 19.38 and sWeen holdings have been aelect.ed at different 
places in the province. 'the plota are being supervised by Kamdan under tbe 
iutruaioDa of the Apieaitunl Aaaistant appointed for the purpose. 
7. ]I'"", eNlti11Gliott .eltnte.-The fruit ruItivation scheme WBI Bta.rted in 

February 1938 in order to 8811ist the ~  in combating the diseases of fruit 
lnte8. The work is in PrognIIIB aDd the aamind .... are beginning to appreciate. the 
aerrieea of this orehard-serrieing unit, and to adopt the neeess&ry meBBUl'eII them-.... 

Rural watftr supply 

Villagt> ro.da 

ViUagt. .. nitation 

ASSAM. 

Di8t'l'etionary gr&Dta for public utility 

:&oro irrigation " 

Catt'" b.-li"llt .. 

AUotmenta Expeaditure 
from the upto 
OoVemDl8llt 30th 
or India', November 
grant. 1938. 

Ra. RB. 

3,92,326 2,13,000 

1,70,868 1,04,000 

lIO,WS 39,000 

64,015 33,000 

40,000 39,961 

65,0(10 33,000 

7,H.1,11I7· 4.6:!.060 

• Inc1udeat allotDlenta from Re. 5,00,000 (180000 grant) earmarked but not yet alJotk'd by tile 
Oovemmcnt of Indi,. 

2. The Boro irrigation scheme is now complete. Allotments from the 
aeeond grant have only been made in some &real and for some of the items of the 
echeme. The expenditure actually incurred during the period against the II800nd 
grant under water supply, village roads, village sanitation and publio utility, in 
plaees wbere allotments from the aeeond grant have been made, i. reported to total 
•. 24,923. In many areBl the programme for expenditure from the fll'llt grant • 
being amalgamated with that for tbe seoond grant. 

3. Progreu 01 .c1aftta_ 
(G) Rural WG'.r BtlfJplg.-In tbe non-es:c1llded areu 197 wells and 13 tanb 

ware eoDBtrueted and 2 old tanka renovated. The eontribution of the vrua... 
took the form of free lapply of landa, labour and free carriage of maten.ll. 
Progress W8B delayed in many c&I8I by one or more of the followiDr _u.-

(1) Delay in the aeleetion of aitee. 
(2) IMk of expert ltd and akiDecJ eontraeton. 
(8) Early rBiDI. 
(4) . ~ to aecore cash eontributiODB, wIrleb in the peat majority of 
__ failed. 

(6) Failure of borInp. 
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The ~ ~ . ~ l'inI , ~ .~~ b.», in the Surma V alley at 
leat, "Dot "been euCOUr&g1Dg. ~  In One lIubdin.Slon (South Sylbet) were they 
found so ~  that the programme is being pUl"BUed. Elsewhere the Pro-
vincial Government are in favour of tube wells rather than tanks, which are 
liable to pollution. There are some complainta, however, of tube well water having 
an unpleasant taste. 

In the excluded U'e88 13 wells were CODitruCted and some water springs im· 
proved. The loeal contribution towards this scheme was mostly in the shape of 
free labour supplied by the villagers. 

(b) Village roads.-In the non-excluded areas 136 miles of village roads and 
a large number of oulvertll and bridges were constructed. Some roads and 
bridges were also improved or widened. Lend for the roads was obtained free. 
The maintenance of these roads will provide a problem in the future. The moat 
important of the road projects, " ••. , the construction of a road from Jarain to 
Dawki in the Khasi and Jaintia Hills, is still in progress, but the  portion com-
pleted h.., since been taken over by the District Officer for maintenance. 

In the excluded areas two and a half miles of village road, ten miles of 
bridle path and one bridge were constructed and steps taken for the protection of 
another bridge. The villagers supplied free labour. 

(c) Village 8anitation.-The bulk of the money was spent in the construction 
of wells, t.J.nkR, village roads, bridgcs and culverts, the reclamation and cleansing 
of old tanks, the repairing of existing roads, the construction of drains and in 
anti-malarial measures. Land and labour were given free, as also cash ClOn-
tributions in some eases. 

(d) lJiscretionary grant8.-In the non-excluded areas, these grants were 
mainly used to Hupplement the allotments for viJlagc roads and rural water 
supply. Allotments were aillo made for expenditure on poultry breeding, pur-
chase of books for village circulating libraries, purchaBe of chark(J8 and Jacquard 
machines, construction of irrigation chanm'I!!, excavation and improvement of 
waterways for boats, anti-malarial measures, raising of bund., for helping boro 
euItivatiolJ, cultivation of jhara "Frass to stop spread of water hyacinth, duck 
rearing, and for assisting some mght schools and' a leper colony. Some of the 
schemes were assisted by the supply of frpc land lind labour by the villagers and 
among the notahle sanitary improvements ~ thE' introduction of borehole latrines 
in a number of villages. 

In the excluded areas the most important work taken up was the construction 
of a new building at Aijal in the Lushai Hills for the manufacture of rugs by the 
Lushais, which the Superintendent ~  will materially raise the economic 
(\ondition of the people. The work is in progress. The principle of local con-
tribution and the condition that the amount Bpent by the District Oftlcer at his 
discretion should not exceed ten per cent. of the allotment for the district were 
waived in this ease by the Government of India in view of the peculiar conditionE 
of the district. Money has also been spent on village roads and water supply and 
the opening of channels to irrigate terraces for wet rice cultivation in the North 
Cachar Hills, where it is most desirable to encourage thf' system in preference to 
shifting cultivation. 

(e) Boro .rrigation.-The amount shown under this head was spent in 
paying off the balance of the price of the pumping sets purchased during the 
preceding period (1st July 1936 to 30th November 1937) and in purchasing spare 
parts for the old machines. A balance of Re. 38-0-9 only has been surrendered 
by the Dil'ector of Agrioulture which with the permission of the Central Govern-
Ulent may be diverted to other schemes. The Department had 24 pumping sets-
I.JO purchased with funds from the ~  of Inctia's grant during the previOW1 
lean and 4 purohaaed with funds provided by the Government of A88&D1. Of 
~~ 3 were out of order, 1 was hired out to a private individual, 5 were kept 88 
reserve against emergency, and 15 were actually employed in "arrying oot 
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With the help of theae 15 maehiDes about 22,000 maUDcia of boro pacldJ 1r8I'8 
harvested from about 3,000 bighaa (about 1,000 aeree) of land. compared with 
about 20,000 m&uncia of paddy obtained by me&DS of 17 pumps from about 4,000 
bighu in the preeediDg year. The Director of ~  regardB the nnlt .. 
a aatiafaetory improvement in respect of the area aotuaUy oultivated and of the 
outtnm. Three individuals were encouraged by the sueeelia of the experiment to 
purehase pumps for themselves through the Provincial Government. 

CGlU. br •• dillg.-On the basis 01 an original programme to 81lppJ)' 168 balII, 
96 bulls were distributed in groupe during the year to ditlerent districts, with 
maintenance allowances not extoeediog Rs. 5 per meosem. In some cases no main-
tenanee allowances were needed. Among the bulls purcha.'!ed in the previous J: 
3 died and 2 having been discarded as unsuitable were sold in auction. T  . 
into aeeount 52 bulls previously issued 148 were in service on 1st December 1938, 
and a total of 4.451 eows have been served. This work is much appreciated and 
there has been a demand for bulls from all parts of the province. The number of 
bulls ultimately to be supplied has therefore been raised to 208. Thirteen stoekmen 
were emp!oyed to supervise the groups. The total expenditure on this bead baa 
been Ra. 18,098·13-9 to date. 

A sum of Rs. 15,000 paid to tht· Livestock Improvement Association of A.aeam 
is included in the expenditure of Rs. 28,099. This sum ha." been distributed to 
the subdh;sional branches of the Association by the Provincial Executive Com-
mittee for the purchase and maintenance of bulls and for holding Cattle Shows. 
The work of organisation bas been an uphill task, hut has been gaining streDgth 
by experience. 

4. Ge_rtJl remorks-

(0) Locol cOfl'ributio .... -It has generally been found difficult to pe1"IIDade tile 
vil1a8ers to contribute in eaeh. Consequently schemes for the opening of ring 
welle and tube wells have owy proceeded with great difficulty and much deJa)'. 
On the other hand there has been a great deal of labour given free particularly for 
work OD roads, which aeeording to the Htimation of the local oftleera in maoy .... 
eompares favourably with the Government's grant and in lIome 088eII far exoeeda it. 
In the abAence of a complete departmental agency to superviae and cheek the work 
it is naturally difficult to assess accurately the value of sur.h free labour, and in 
reapect of the first grant some Distri('t Officers have not attempted t.o do 110. 

(b) MtJiflteflo .. ce.-In one or two eases Loeal Boards have represented either 
that the works earned out are not up to such standards &8 would jUlltify their 
maintenanC'.(! from the Loeal Funds. or that they have not the means to provide 
maintenance for WOrkR for which they were not reaponllihle. In general, indeed, 
the poverty of most loeal bodies in AII8&ID if! likely to make thiR question of main-
tenanee an important and difficult one. 

( c) 1 "'7Hctiota.-The Divisional CommilMioners have fumiBhed very fall 
reporte on the worke (',arried out to the Provincial Government, which show 
"er JUG the Jneal eontributions, &8 elltimated. and the dates and agency of 
ibIpeetione. The fJoro irrigation ad eattte' bnec1inl{ aehemea have also beID 

~ watch_ b)' omeert of the Agriealtal'e ~  ,anc!:bf ~ ~ 



1. VJ_ OOIIUIUIDicatiOD 
2. Rural wat.er npply 

3. Village uplift 
4.. Village welfanI eoheme 
6. Cattle breediDg 

OBISS.A. 
Allotmeutil E, pcuditun, 
from the IfJl to 
Gov"mment 30th 
of India'. Novomler 
grant. 1938. 

B.. RI. 
1.27,616 1,14,990 
1,69,685 

2,300 

10,000 

10,000 

1,32,768 

2,058 

",,063 

10,000 

3,09,506 2,63,869 

2. The aIlotmenta for Village oommUDication and Water supply reported 
last year had to be redistributed aoeording to the requirements of certaiR 
localitiea. The progress of the schemes is ezplained in the following paragraphs. 
3. In Cuttack district, out of 454 communication projects 324 have been 

completed, 46 cancelled and 84 are in progress, and out of 591 water supply pro-
jects, 393 have been oompleted, 77 cancelled, 91 are in progress and 30 have not 
yet been taken up. The Colleetor reports that the progress of work is usually 
slow owing to the reluctance of the villagers to bear their share of the cost either 
in the shape of labour or otherwise. 
4.. In Balasore, out of 139 projects for communications, the Collector reports 

that 71 schemes have been completed, 42 are in progress, 11 have not yet been 
taken up and 15 were abandoned owing to practical diftlculties and lack of village 
co-operation. 
Out of 283 schemes for water supply 191 have been completed, 31 are in 

progress, 43 have not yet been taken up and 18  abandoned, the villagers having 
taken no interest in them. 

5. In Puri, out of 94 communications and 181 water supply projects sanc-
tioned, 78 and 158 projects respectively have been completed and the remain-
ing are in progress. 

6. In Sambalpur, out of 286 projects for village communication and 250 
for rural water supply 259 and 229 projects respectively have so far been com-
pleted and the remaining 27 and 21 projects are expected to be completed before 
the close of the year. The Deputy Commissioner reports that good communica-
tions have resulted in greater mobility  in rural areas and agriculturists are able-
to select the market where they can sell their articles at the most favourable 
terms instead of disposing of them in their village at whatever price they will 
fetch. The execution of water supply projects has been of immense. help to the 
villagers. They have relieved the villagers of their anxiety during times of 
searcity of water and have to a great eztent diminished. the danger from 
epidemic diseases. 

7. In Ganjam, 2 communication, 32 water supply and 7 village uplift 
schemes have been completed and only 2 water supply schemes are pending com-
pletion. 

8. In Koraput, 21 well projects and 9 roads have been completed. The Col-
~  reports that the inhabitants of the district are lazy and conservative in 
their habits and sbO'W little active desire to improve their material condition. This 
~  not surprising as the majority of the population belong to the aboriginal 
tribes. It is, however, hoped that the sueeessful completion of the works will 
encourage villagers to come forward for grants and show a spirit of co-opera-
tioQ,' though it is 'Very likely that in this district it can only be a slow and 
gradual pl'OC!ess. 
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9. No provision baa heeD made 80 far for the future maiDtenanM of the 
worb euauted ~ this grant. The question is under eumination. 

10. The vii.... welfare aeheme which is being worked at Deraerdeuli in the 
diatriet of Cuttack and to whieh a sum of Rs. 10,000 haa been allotted reeords a 
history of gradual progress and is active in 4 villages adjacent to the centre. 
The staty employed consists of one welfare omaer, one guide and one kamdar. 
A Dai (none) has been trained in the Cuttack General Hospital aad • also work-
ing in the village welfare centre. The general f('aturee of the work done at the 
centre are indicated below :-

(i) hblir. Heal'" attd Rllftilatio,..-General lectures on personal hygiene and 
village sanitation were gi"CII ill eacb of the four villages. ~ nutritive value of 
diJYerent diets W88 explained to the villagers. Easing in open places W88 die-
couraged and trenched latrines were introduced. Cle&l'&DC8 of village roads onoe 
a week "'88 organised. Roads measuring 220 yards in ~  were repaired and 
new roads measuring 500 yards were aoDIItmeted. 8 tan'1cs we!'& cleeed and one 
tank was eXP.8vated. !f7 persons WMe naeinated against amall-pox. 

(ii) Lileracy.-Reading of newspapers and delivery of lectures on welfare 
topies were rontinued on two days every week. Three night ·llChools for adults and 
one sehool for girl!! wpre started. A school house was also constructed. The 
SC!hool for girls had subsequently to be closed owing to tan in attendance. 

(iii) Colt"g, illd .... 'ry.-Ericulture and spinning of eri yarn WP.!'l' oontinuecl 
by six persons. Spinning by spinning wheels was demonstrated. Instructions 00 
cotton spinning were given to seven persons. Three cowherd boys were induced 
to spin tbrouJ1,'h takli. A spinning' competition was organised and 25 persona took 
part in it. Thl' villagers prodDoed 65 dboty pieees, 14 saris, 10 lungis and 38 yards 
of mosquito curtain whirb wpre all ~ by the local people. 

(iv) .Agriculfvr".-The Department of Agriculture supplied seeds free of 
coat far demonstration to work out. the agricultural programme. People were 
encouraged to grow vegetables and fruits in their bari-lands. Local fruit treeII 
were utilised for graft-making. Foul' compost pits were made in Dersmleuli. 

(v) 1 trI pro""trI"'" 01 CGttl,.-Three cultivatora were induced to cultivate 
Napier's fodder and Guinea gr88!1 on small plots. Cuttings were 8upplied free. 
20 cows were served by the bull of the Utkal Gomangal Samiti, and 4 calves have 
been born-one male and 3 female. The calves show distinct signs of improvement. 

(vi) ViUtJg" catrl'tli,iu.-Poran-path was continued. 4 magic lantern lectureB 
were given. Some games were arranged. The students of the adult schools 
arranged a picnia. Two melas were organised by the villagers. 

(vii) Dispt"'R.-A panchayat of 6 members was tormed in each of the four 
villages. A central panehayat .. a8 also formed which includes the local zamindan 
ad the welfare ofllaen beaides promiaent men of the vilJagea. This central 
panchayat arbitrated a long standing dispute among' the villagen of Deraerdeuli. 
Ten other vill&lre disputes, both civil and criminal, were allO luc-'ully settled 
by the ct'ntral panchayat. 

11. The foregoing is a somewhat bare aecount of the wark done doring the year. 
On the whole greater attention has been paid to the improvement of the IODr0e8 
of water supply than to communications. In the nature of things work of this 
nature, which depends mainly on the co-operation of the villagen for Us IUoceaa, 
is bound to be an uphill task. Apathy, ignorance, cute prejudice as reflected in 
diainelinatioo to do any manual labour, and the tack of DUItual trust amoog the 
rural population. have to be overeome;. When these faetors. are talam into ~ ~ 
tllideration there II every rea3QD to Qljnk that the 8eheme baa on the w'hble beeD 
.. orked IUeeesJuUy. and 11-_ a,ppreeiatec1, by· the· maaaes In the ~ .  
ud on the ~, ~  fJ.'eib. ~ .. WUI, be, , ~~ froDi . the,Cantril 
GoTernment, the Pro'rinCliat' ~  lodt 'fcwrii'd with &ni8.denM, . .0. anod1et 
year of usetul activity. . 



STATBIIBMI LAID ON TD tiBLB. 

SIND. 
AllotmeDa kpcmditUftl 
_from the = Government 
of India'. November 
grant. 11138. 

R •• Be. 

1. Agri('ltural .cbemea .. 36,000 30,393 

2. IndllBtriallohemea 21,600 9,917 

3. Discretionary grants 81,400 51,700 

1,38,000 92,100 

2. Before dcseribing the progress made during the period under report, it is 
necessary to point out that the whole aspect of the work of rural reconstruction in 
this province has been changed since the appointment of the Special Officer for 
Rural Reconstruction. Th(, main features of the new programmes are as 
follows :-

(a) While work of a general nature, especially that llDdertaken by the 
Agricultural and Industries Departments and general schemes of 
water-supply and sanitation, is undertaken throughout the districts, 
a small area has been selected for intensive development in each 
district. 

(b) A District Improvement Committee has been set up in each district and 
Village Committees formed in the villages selec_ted for intensive 
improvement. 

(0) The work done from the Government of India's grant and that done 
from the grant.'S DOW provided by the Government of Bind is ~  ill 
accordance with a single definite programme, &lthougll expendltue 
from thc Government of India's grants is confined to definite heads. 

3. Agricu/tural and Industrial Bchemes-

(i) Agricultural schemes.-The 18 seed and implement depots mentioned' in 
the previous report continued to function. They sold about 11,804 maunds of pure 
seed of improved varieties of cotton, rice, juwar. bajri and oil seeds and 39 
improved agricultural implements and tbey complied with 381 requisitions for the 
hire of implements. A new feature of the work was that the depot kamgars were 
sent into the villages to demonstrate the working of improved types of ploughs, 
and improved methods of cultivatioll. It is hoped to increase the number of 
depots to 33 in the future. 

(ii) Industrial sch6m6s.-The work of cottage industries waa during the periOd 
under report practically confined to demonstrations in soap making and rope-
making. In the latter case the Demonstrator has continned to work in Bukkur, 
but it is proposed shortly to send him to the talukas of 1!le Upper Sind frontier. 

4. DiBcr6tiofJary grIJfJtB.-The expenditure from the Government of India's 
grant under this head is confined to Improvement of water-supply, sanitation and 
hygiene. New features during ~  period under report were-

(i) The provision of a considerable number of tube wells in Thar Parkar 
and Hyderabad districts, and in the areas selected for intensive 
improvement. 

(ii) Construction ~ bathing ghats . 
.(iii.) Supply of cess-pool .carts. 
(iv) Supply of village medieine obeats. 
(v) Improving and deepening of tankS. . ,'. 
(vi) Encouragement to the junior Red Cross movement. 
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The touring medical ofllcer has oontiJuled to do good work in the Upper Bind 
!roDtier distriet. . . 

6. ~ rntorki.-The progress made since the appointment of the 
Honorary Oftloer for Rural :ReciODstruotion bu been very real and auhetarltial aDd 
ill the areas aelected for intensive development there is already a D'CW ,pirit in the 
'9illapI. A Publicity Oftleer baa aIao been appointed and he baa been f111'Diabed 
with material for cinema and magie-lantern showl. The Provincial Gove1"l1lD8llt 
intend further to provide a IJ1lbetantial amoant for J'11J'8I improvement in the budpt' 
tor the fnrtheoming fbumeial year. 

DELm. 

ABotmenti ExpeDCIitare 
ftomthe ;: 
~  
of facia', November ... : 1988 • 

RI. .. 
I. ~  of water npply .. 70,500 43,581 

U. CommuDicatiOlll 12,500  12,074 

m. &.r.e 17.000 10,691 

Total 1,00,000 61,331 

a (I) I-fWOf1etft_' 01 coler Mlpply.-The commitments mentioned in the 
nport for the period ending the 31st December 1937 have been met. In addition 
npairIJ are in progreas to 34: depressed clUII wella in three •• and in one 'fillap 
of a t01ll'th .ail. Two tube wella and a teat bore are aIao beiDg made. The 118ti-
maW eost of these new worD, whieh have not ;yet been paid for, ia Be. 9,888. 

The liabilities under this head are ~ 

Pur worb oompleted (aU JUt for) 

J'or WOIb ia JIl'OII8II 

a.. 
43,_ 

To this may be added about Re. 17,000 for furtber worb B8Dctioned and to 
be completed within a few weeks so that the expenditure incurred or now fOre&eeD 
is Be. 70,000 roundly. 
n. Roads 11M COtIJ",,,.ieGlio .... -The works completed in addition to thole 

already reported are improvements to the Nangloi-Magholpur road at a coat of 
Ba. 1,093-1-3, and to short stretches of uometalled roads at Khera Khurd and Neb 
Berai at a cost of Re. 125. The villagers contributed balf the total expenditure 
npon the latter work. The total expenditure under thi, head ~  amounts to just 
OOfer Ra. 12,000 against the allotment of as. 12,500. . 
III. Deputy Com",i.liof1er'. re.eMle.-The expenditure under this head is 

largely indistinguishable from that under head II and the item of Rs. 1,093 referred 
to under Head II has in fRet been trausferrecJ from Head III since the last report 
was IJ1lbmitted. The works completed are eal'ftrt. .t Katwaria Berai and Bilampur 
at a COIf; of RB. 7,951. The works in progreII8 &1'8 the ClOIIBtruotion of an .lrrigation 
bond at Kehpalpur, the digging of pGDCII. at Path Kbard and Bawana aDd the 
metalling of approaches to Khera Khurd eanal bridp. The eetimated IOIt of 
tIIeIe worb ia Be. 6,100. 
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The liabilities under this head are therefore 18 follows :-

For .orb oomplMeli 

For worb in ~ 

Re. 

10,_ 

6,950 

146 

For works I&notiODed bat DOt yet begun (KhoN Khard _1 bridp 
approaobe8) 150 

Total 

3. S.."""ary.-lncludiDg actual disbursements, payments due to eontraeton, 
and all sanctioned ite,ms, the progress of expenditure against the BlDctioned allot-
ment of RB. 1,00,000 IS as under :-

I. Improvement of water supply .. 

II. Ro&dII and oommUDioatioDl 

III. Deputy CommilBioDltl" s I'I!IIerve 

ToW 

89," 

12,074, 

18,792 

98,800 

The 8IIIAl1 balanoe is reserved for the present for emergent eaaes. 
In almost all works under Head I, villagers have been made to contribute 

either in labour, cash or kind during the year under report. Due to the famine 
conditions prevailing this year, cash contributions have been made only in a few 
cases. Under Heads II and III contributions have been made in the shape of 
1abour. 

AJMER-MERWARA. 

(1) Improvement of nfiatp! ro&da and ooDltruotion of 
small bridpB and oulverta .. • .  . • 

(I) Pl'o:d& for improvemeut of apicult1ll'll and 
t&ry OODditionl . •  . . 

(3) Improvement of live Itook 

(') DiBllI'IItiou.ry grant .. 

Total 

Allotment. 
from the 
Gov8l'lllD8Dt 
of India'. 
grant. 

Re. 

23,l!IIO 

11,740 

1,000 

8,000 

40,000 

Expenditure 

38: 
November 
1938. 

RB. 

27,209 

19,180 

1,683 

8,000 

40,961 

The excess expenditure, N., RB. 952 is debitable to tl1e second grant of BB. 50,000. 

2. ~  01 fIiIlGg" roada CIfICJ COftB'rwIio .. of smcrIl bridg", CIIItI cuI-
"'mI.-Further improvaments and repaira were carried out on the Bhinai Kekri 
road, the BeaW&l' Jalia Kotra road and the Srinagar Kanpura road which were 
originally aelsated. The works on the latter two roads afforded relief to viD.ger! 
in the areas where distress is prevalent due to the faillll'lt of ~ crops. 

L1Gg,LAJ) ~ 
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3. PnI,., ... 1M .. ,~  -t ,.,new'.'. .... .,." OOIIdiIioIN.-
Three apicultaral _stante aided by eight agricultural demcmstraton, toureli the 
wiJlagea and did propapnda and demonstration work. Practical demonstration. 
were ... of eleaniDg village ~ providiug draiDase. aDd Jllliq pita ud 
depreasioDB. Quinine was distributed during the malaria 1l8II8OD. the plan of 
agrieu1tural operations included experimmts in the followm, t!'!Op8 :-

Wht'llt, ~ , -ta, gram, ~ sugaroane, tobacoo, luCl81'D", mangold, 
banieem, cotton, groundnut, maUe, bajra, jawar, early arhar uet 
fIOya beans. 

Trials were earried out in the cultivatol'S' own fields in selected villages and 
MIl a reault of these experiments some of the (!ultivators have noW adopted 
~  seeds, notably PuDjab C. 691 wheat, giant Jamnagar bajra, a,nd Co. 290 
supnane. 

The Sindwahi gur boiling fumaet' WILlI demonstrated at'v! pi ..... 

Demonstrations wert' also given of :-

(1) the manufacture of rain watered compost ; 

(2) the preparation of bone ehBr manure ; 

( 3) silBgf' making; 

( 4) the use of green manUJ't' ; 

(5) the use of cover crops ; 

(6) line BOWing of cotton; 

(7) drying of cotton seed to E'radicate the pink bollworm ; 

(8) intereulture of cotton by the Indore ridgar ; 

(9) control,of juar smut by the treatment of seed with copper sulphate 
solution; 

(10) control of thl' Kana inIeet and white ant by the applieation of poi80ned 
bl'BD ; 

(u) destruction of field rats by poison; 

(13) eJarifteation of cane juice by the activated carbon process ; and 

(13) the use of improved implements Buch as the monsoon plough Kans 
plough and seed drill. 

The B8Uon was unfortunately unfavourable to agricultural experiments owing to 
the severe shortage of rain. 

Agrieutural demonstrations and exhibitions of improved seeds were organised 
on the oeeasion8 of the Teja fair at Kekri and Baaw ... and the Puahkar fair. 
CiDelDatop'aph shan of agricultural rums were also prorided. 
Five Indore ridRM! were sold during the year under report. 

lnatruetiOll8 on the following subjects were given to villapn by the Agri-
~ Aaistants :-

Care and improvement of live Btoek. fruit and vegetable farming, rural aani-
tation, education, ~  aDd eoeia1 reform. 
. Flee supply of lDedicinea was made to vi1lagen in the more unhealthy traeta 

bY aehool' teaeheft, in whose charge 100" medlaiae di_ purehaaed throagh tIie 
Public ~  ~ , UDited ~ ~~  p1aeed. This I)'Stem proved a 
~ . , .' , . 

. 4, ·1."....,._0/_ "od.-of the 4' bulla of .the TharpaUar .d·,IIal'bM 
bNeda meintamed for bJeecliBg pup.., one died. 2 bulla areetill immatai'e. 
The remaining bull. covend 38 80WS during the J'8&1'. 
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,6. Di,crefitHla'" " .. t.-The grant of Ra. 3,000 was allotted for the folJowiug 
purposea:-

(1) Construction of a causeway acro88 the nullah in mile 4 of the Beawar 
Jalia Kotra road-B.a. 2,000. 

(2) Propaganda far better living in rural areas--Ra. 1,000. 
The work of eonstructing the eautieway has been completed. 
Two Sub-InspectorS were engaged on B.s. 40 each per mensem with ejleet from 

the 1st September 1937 for conducting propaganda on better living. During the 
period under report, these Sub-Inspectors opened thirteen 80Cieties in the district, 
ad did propaganda work as a result of which the villagers began to. aband,?n. ~  
more wSlltef111 habits and curtailed f':I'penses on ~ and on somal festiVIties. 

(1) Diecmtionary prranl .. 
(2) Waror Hupply R"hemfts 

(3) Rnra.l Ranitat.ion -A"W'J'M 
C.) Cault, hr .. "ding 
(5) V"terinary RhN'l 
(6) Beo.k(>cping 

(7) Villagp communi,· .. 1 iUlI, 

COORG. 

Tlltal 

Allotments ExpendituJ'l! 
from the upto 
Governlll8llt 30th 
of IDdia's 
grant. 
Re. 
17.346 

52.586 

3.000 
1.740 

1.260 
3.000 

4,269 

83.200 

November 
1938. 

Be. 
11.439 

33 •• 26 

1.333 
982 
1.100 

3.000 
1,134 

a ~ gr""t.-The grsnt was utilised for siukiDg four weU& for 
drinking water in places where the need for it was keenly felt, restoring & taDk, 
repairing two channels, eonstruetiDg a dam across a stream for the purpoae of 
irrigation, putting up a spar-bridge and for clearing nODOUS weeds sueh u lantaaa. 
Silage pits were opened in important centres and the method of preserviDg 
succulent fodder for cattle was demonstrated to the public. The results in all 
these eases are satisfactory. . 

S. Wllter.'lUpply schemes.-During the year under report twelve tanks were 
restored, two r.hannels were exMvated, an anicut wu eollstruoted and twelve _Is were lIunk, and all theae warks are in good oonditiOD. Tbey have beea' 
JtOrompliahed to the. bllllt of .av.ntqe of the rural population and tbe1'eB\1lfe 
aclUeve4 can be said to be satisfactory. 

4. Bar,d BlltHtlltioft.,--In all 280 bore-bole lawes were ClODBtrueted aud the 
people were 4dvied to have bore-hole latrines wherever neaetlllll'Y, u  • result of 
which, ,the sanitary condition of some of tbe rural areas hM" UnpJOved eoD-

liiderably. , " , 
5. Cattle-breedfng.-Five bullR, two Gir and four Murrah bu1faro bull calvai 

were bought during the year for distribUtion to various eo-qperative eredit =' and to cattle owners with a view .~  ~ ~.  , ~.  

6; V mnnary 'aMM.-The construction of two suitable' aheda for housing 
breeding buDs' wlUi completed &t a cOst of Ra. 1,100." . ' 

7. BM-kHping.-A sum of Re. 8,000 Wall spent towards the purebue of neeell-
'&l\y . ~ for' 'extraCting hOlley from' box-hives. ~  is taken '1Ip 
as a subllidiary ~ in 8 large !lcalp throughoUt tile proYiBGe. '. . 

8. Vi1lt.tlTe c.ommunicationR.-Two, village roads were opened" and three 
1'8paired '. and 'Weremttde llt fot vehicular trame. The condition of these roads iI 
good. 
L169T.AD JI 
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'lheBonoarab1e Sir .Jeremy I.a.iIlDM (Finanoe Mtslllber) : Sir, I 
lay on the table.· 

(1) Central Government Appropriation Accounts 01 the Defence 
~ for the year 1937-38 .. 

(2) Central Gowrnment Audit Report-Defence Services 1939 
(ineluding report on the Appropriation Accounts of the 
Defence Senices for 1937-38). 

(3) CODlDlercial .Appendix to the Appropriation Account. of the 
Defence &rviees for the year 1937-38 and the AudIt Report 
thf'reon. 

(4) Appropriation Accounts of Railways in India for 1987·38 j 
Part I-Review and ~  II-Detailed Appropriation 
Accounts. 

(5) Railway Audit Report 1939. 
(6) Capital 8tatt-ments, Balance Sheets and Profit and LOBS 

Accounts of Railways in India including the Balanoe Sheet 
and the Profit and Loss Account of the Tatanagar Work· 
.shops. 

(7) Balance Shf'ets of Railway Collieries and Statement. of all in 
eor.ts of coal for 1937-38. 

(8) Central Government Finance Accounts 1937-38 and the Audit 
Report 1939. 

THE INDIAN RAII .. W A YS (AMENDMENT) BILL. 
INsrRTION OF NEW SEcTION 42-B. 

'!'lIe BODoarabl. Sir Andrew Olow (Member for Railways and Com-
munications) : Sir, I move : 
" That the BiD further to amend tilt' Indian Baihraya ~ , 1890, for a eertabl par-

pole (mertion of new aection 42B) be l'ontinued." 

The House will recollect that the Bill, copies of which are in front of 
them, was introduced hy Sir Sultan Ahmad in July, 1937. The HoUle 
adopted a motion for the circulation of ~  Bill in February. 1938 and the 
opinions have all been l'e(leived. It would have been poaaible to make a 
motion on thp. further stages of the Bill la.It 8euion but I ~  
that that 8ea&ion WaR aomewhat congested and no motion was mad.. IDI 
COJl88quenee, this motion for continuance is necessary. We attach 80Dle 
importance to the Bill and if the House adopt. this motion. I pl'OpOlle at 
a later date to make a motion for referring it to a Select Committee. 
Mr. President (Thp Honourable Sir Abdur Rahim): Motion 

moved: 
II That the BiU further to amend the IDcUu BaiJway. Ad, 1890, tor a eert&ba pur-

pole (iaeertion of new aeetion 42B) be coa.tlnued.'· 

Sir Muhammad Yamin nu (Agra Division: Muhammadan 
Rural) : The objection, 80 far 88 I remember, taken at that time wu to the 
tile of the word" U Federal Railway Authority". The Aaembly at that 
time di.lcusaed. this matter at jp'eat leugth. The point was how this 
.A.em.bly could be asked to acquiesce in Federation when they haTe Dot 
given their verdict to this effect. 

-Not lneludec1 bI theie debatee, bat eopl .. have ben plaeed bI the UbraI1 ot tile 
Ron_B. of D. 
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Now, u regaru the words which are u&ed here, N., " the Federal 
Railway Authority ,", there i.s no such thing in existence at present and how 
can this proposed new section confer any powers at present on that 
Authority and how can this section, therefore, be enacted' I would like 
the Honourable Member to explain that point. 

The Honourable Sir Andrew Olow : That, I submit, is a point that 
we might discWl& when the Bill comes up. Obviously it would not confer 
any powers at present on the Federal Railway Authority because no mob 
authority is in existence. 

ia: 
Mr. President (The Honourable Sir Abdur Rahim) : The ~  

•• That the Bill further to amend the Ind.i&D Bailwa,.1 Act, 1890, for a ceriaia Pu; 
pOle (iDlertion of new IeCtiOD 42B) be continued." 

The motion was adopted. 

THE INDIAN RUBBER CONTROL (AMENDMENT j BILL. 

The HonoUl"&ble Sir Mubammad Zafrullah Xba.n (Law Member) 
Sir, I move: 

•• That the Honourable Dewan Bahadur Sir A. Ramuwami Mudaliar be added to 
the Select Oommittee on the Bill further to UIlend the Indian Rubber OoDtrol Act, 
1934." 

Mr. President (The HOllourable Sir Abdur Rahim) : The Chair 
does not think this motion is necessary. Sir Nripendra Sircar is succeeded 
by the Honourable Dewan Bahadur Sir A. Ramaswami Muda1iar. lie 
was a Member of this House when the BilI was introduced , 
The Honourable Sir Muhammad Za.frullah K.han : The Honourable 

Dewan Bahadur Sir A. Ramaswami Mudaliar succeeds mt' reallY'. Some 
doubt on this position was cast and ....... . 
Mr. President (The Honourable Sir Abdur Rahim) : The Chair 

follows the latest ruling of Sir Shanmukham Chetty reported in ., Decisions 
from the Chair ", 1931-34, at pages 42 and 43. The Chair does not thimk 
it is necessary for the Honourable Member to make this motion. 

THE INDIAN ARBITRATION BILL. 

The Honourable Sir Mubammad Zafrullah K.ban (Law Member) 
Sir, I introduce the Bill to consolidate and amend the law relating to 
Arbitration. 

THE INDIAN TEA CESS (AMENDMENT) BILL. 

The Honourable Dewan Ba.hadur Sir A.. Bamaawami MudaJiar 
(Member for Commerce and Labour) : Sir, I beg to move for leave to 
introduce a Bill further to amend the Indian Tea Cess Act, 1903, for a 
certain purpose. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is. : 
I. That leave be granted to introduce a BDl further to amead the Indian Tea c.. 

Aet, 1903, for a certain PUrpOl8." , 

. The :QI.otion W88 adopted. 
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I'M HoD01ll'&b1e Dewall ....... ur iii' A .......... IIGdaliN : 
Sir, I innoduoe the Bill. 

THB MEDICAL DIPLOMAS BILL. 

1Ir. G ••• BoDl&1l (Secretary, Department of Edueation, Health 
and Lands) : Sir, I beg to move for leave to introduce a Bill to make the 
prOvision referred to ill su1Hleetion (1) of section 120 of the Gov8rmnent 
of India Act, 1935. 
111'. Pruiclent (The Honourable Sir Abdur Rahim) : The queaLion 

it: 
II That leave be IrfILDted to introduce a Bill to mate the prorilion referred to ... 

.. b-aeetiOil (1) of I18Ction 120 of the Government of Inm. Act, 1935." 

The motion wu adopted. . 
•. G. I. Bomum : Sir, I introduce the Bill. 

THE CODE 014' CIYIL PROCEDURE (AMENDMENT) BILL. 

!'be Honourable 111'. I . .A.. Thorne (Home Member) : Sir, I ber to 
move for leave to introduce a Hill further to amend the Code of Civil 
Procedure, 1908, for a certain purpose. 

1Ir. Prelident (The Honourable Sir Abdur Rahim) : The queation 
is: 

" That leave be lI'uted to introduCE' a Bill further to alD8lld the Code of Olvil 
Procedure, 1908, for a t'.ertain pDrJK*!·' , 

The motion waR adopted. 
'the Honourable 1Ir. J . .A.. Thorne: Sir, I introduce the Bill 

THE ll\TDIAN CENSUS BILl.. 

!'he HoDourable Mr. J. A. Thorne (Home Member) : Sir, 1 beg to 
move for leave to introduce a Bill to provide for certain matters in eon-
nection with the taking of the cenRUR. 

111'. Preaident (The Honourable Sir Abdur Rahim) : The question 
iI: 
,. Tbat lea\'e be granted to introduce Il Bill to provide for certain matter. in eon· 

neetion with the takin, of the oenaua." 

The motion was adopted. 
The Honourable Mr. I . .A.. Thorne: Sir, J introduce the Bin. 

THE INDIAN RALT (AMF.:NDMENT) BIIJL. 

7be Honourable lir leremy BaUman (Finance Member) : Bir. I 
.ove for leave to introduce a Bill further to amend the Indian Salt Act, 
1882, for cert.ain purposes . 
•. Prllident (The Honourable Sil' Abdul' Rahim) : The question 

i. : 
" That leave be granted to introduce a Bill furtber to amend the Indian Bait AcL, 

~. tor eenaia palJMllll." 
The motion was adopted. 
'fbe Honourable Itr 1ftm11 """"'an : Sir, Tintl'Gduee the Bill. 



MOO'ION BE REPORT OF THE PACIFIC LOCOMOTIVE· 
COMMITTEE. 

The Honourable Sir hdrew Olow (Member for Railway, and Com-
mUDioations) : Sir, I mo,-e : . 

•• That the Report of the PM41le Looomotiv. OolllDlittee  be taken into could.ra-
tion." . 

I need not dwell on the eircumatances in which this Committee W88 
appointed because these will be within the recollection of this House. J 1I8t 
about a year ago they voted a supplementary grant for the purpose of 
defraying the costs of the Committee. The report has been in the hands 
of Honourable Members for about two months, and I trust that they have 
studied it carefully. The Committee had a difficult and arduous task and 
I am sure all Honourable Members will agree with me that they have 
brought to it both a wealth of varied experience and very devoted care 
and attention. I might mention that they covered 7,000 miles of our 
Railways, travelling frequently at speeds at which we would not allow 
Members of this House or the public to be carried, and they visited all 
our leading broad-gauge workshops. I shall have occasion to recur later 
to the value to India of this report. But I might mention that it is not 
only to India that I believe it will be found valuable : the British Minister 
of Transport, sp6'aJring a short time ago, said of this Committee's work 
that" this is a magnificent example of collaboration and on behalf of the 
Ministry I welcome all the work that has been done". This report will 
be studied in other countries also and I believe that it makes a contribu-
tion of lasting value to the problems with which it deals. It puts ~  

merely laymen like ourselves but those who have made a life-long study 
of these matters in possession of new light on this very difficult subject. 
Now, the report is a long and complex one and, obviOusly, I canl1Gt 

attempt to deal with more than its broad conclusions in a speech of this 
kind. So we have circulated to Honourable Members a pamphlet which 
deals with the detailed recommendations and gives a brief indication of 
the action which the Railway Board are taking or the action which is 
contemplated on each of these t:ecommendatioIl8. I do not propose to releT 
to tht'Se details further in tht'l speech ; but, of course, if any Honourable 
Member wishes to raise any point arising  out of that pamphlet, I shall do 
my best to deal with it in my reply. 

If Honourable Members will look at the terms of reference they will 
find that they fan into two groups; the first three deal with the past and 
the second three with the future : and I propose to deal with the subject 
in that order. So far as the patrt is concerned, I think four main issues 
arise. These relate to, first, the policy of standardization ; secondly, the 
choice of the Pacific type of locomotives ; thirdly the actual design of the 
101l0motives ; and fourthly, the placing of tht:' ~  before the engines 
had been fully tried. Of these, the first two need not detain us long. As 
regards the policy of standardization, I do not think we need have any 
hesitation in comillJ!' to the conclusion that it WitS a wise step. It did 
ereatf' certain difficultie.'1 by transferrinp: responsibility to a considerable 
extent from England t.o India. This increased the difficult.ies of co· 
Ol-dination find references will be found to that point in the Committee '8 
l'f"port. But both from the financial and administrative point of view it. 

( . un 
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waH obviously BOund and 1 might add that if we can embark an the con-
struction of broad gauge locomotiveB in India, the progress made with 
standardisation will be QD8 factol'-Ul importaat factor-which has made 
that poIIIIible. 

As regards the choice of the Pacific type, 1 do not think we need feel 
any hesitation in endorsing the Committee's view that the Standardisa-
tion Committee were justitled in adopting that type. They observe : 

.  I  I '!'be PaoiJle ill tIIe.1I1OIt wiclel.1 adopted ........ r type ia the world, .. el DO 
omieiam. CUl juatly be leveI1ed at ita emplo)'lD8llt ill lDcUa Gill appropriaM ... 
fteei". 

The advantages of thM type have been well expreued in a quotation 
which I tate from a leading engineering journal in Ena1and. They I&Y : 
II Til ... is ao .team looomotiv. tlpe .ore popalar the wor14 over for the baalap 

,., apreII ~  traiu thaD the I ~  '. It baa provecl itee11 1a ..mae tIaroqb 
maD,. yean of aperienee ill all oountriea, aDd baa rarely been foud wutillf. ru 
boBfe, properly deeiped aDd maintaiDecl, giv.. rood ooDtro] DB the strai,ht aDd Oil 
ane., ita IIDI&Il earryiD.g wbeeJ. at tbe back ob.te rear o".baal, wbUR peraaitUac 
&be ... of .. wiele a fire·bos .. tbe pap aDo_, BDd ita m oollplecl w .... ~. 
IIcleq1late adIIeeioJa without uceuive .we loads for traiDa of couiderable welaht ' '. 
To this I would merely add that the wide fire--box W&8 of particular 

importanee in India in view of the advantage of burning leCond clus coal. 
That is one of the main laeton; whieh led to the choice of this type. 

ComiDg to the design, the Committee found that &s power unite the 
eQginea appear to have beeJl justified. Attention has naturally and, quite 
rightly, been concentrated on the engines 88 vehicles and 80 I venture to 
remind the House that the design of engines as power units is of primary 
importance. The first duty of a locomotive is to carry a load. 1 have DO 
time to enlarp on that point but would just like to give one illustration. I 
am going to take the XC engines which are the heaviest and most 
powerful of the three types and which are running, among other places, 
between Lahore and Karachi. There the introduction of these engines 
has meant that six engines now do what required ten before and that 
we have been able to increase the load on the traiIftl from 350 to 540 
to,l18. What does it mean' It means that whereas formerly we were 
able to accommodate 120 inter elaM passengen and no third clua pall-
~  at aU, we have now aceommodation for 80 inter cla88 p&8IeD-
gen and 483 third class passengers and we carry an Indian Dining Car 
88 well. It has al80 meant that the fuel per ton mile hall heen cut by 
25 per cent. Rnd that the estimated saving annually from these engines 
in that area alone is 5j lakhs of rupees. They have also enahled the 
Sind Express which CameR a large numbE'1' of third class p&88f'ngel'8 to 
be run more or less to the samf' timings as the Mail. I may 1'emind' the 
House that these engines since their introduction have Mtn 25 million 
DlJ1P.R and have never had an accident . 

.As vehicles, however, the Committee tAd that the oririnal design 
"'81 defective. 1: think on this point, I had better ~  the most rele-
vant passage of the report in full. What they lay is this : 
•• The ..,ua. were, therefore, JJOt .Wtable .. Yebiel. for hi,h Ipeecl operatioa ". 
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and, after referring to the hitherto baftling fact of the differing perform-
ances of these engines in different areas and in different times, they go 
on as follows : 

•• The enginee were what might be termed border line eues. The degree of lide con· 
trol provided 1"&1 not of luell a value that all the enginea hunted all the time. Ita value 
was luch that if the bogie aDd upe poerally were maintained in lOod order, and if 
the track was rigid and in good line and level, an engine might rUB aatUfaetorily for 
lon, periods. On the utlwr hand, because of the border liDe DAture of the engines .. 
d8liped, they were extraordinarily aeuitive to trw irregularities; although track 
might appear aatiatactory when eumined in tile uaual way, it may, when the load .. 
appliecl, provide cillrereac. in pup and level lu!le.ient to initiate hunting .. .... 
proved by uperiment on the Bombay, Baroda and Central lDdia Bailway ". 

'fhe truth is that there was insufficient appreciation of one fact on 
which the Committee lay great streIB, and that is the inter-dependence 
of the locomotive and the track. What they say is this : 

•• The mOlt important eouideratioD in the investigation of the performance of a 
loeomotive .. a ~ , and of the track upcm which it raDII, is that they are in oJfeet 
two parte of the same machiDa ". 

It is this fact, as the Committee observe in the paragraph I have 
omitted, that explains the puzzling differences between the perform-
ances of these engi,nes in di1l'erent parts of India. .All our recent 
research-and we know now a great deal more about hunting than 
we did a year ago-goes to show that dangerous hunting is initiated 
by some defect or some weakness in the track. That ~  not be a 
defect which is capable of being seen by ordinary i.nspection. We have 
now secured records which show very accurately the forces exercised 
by the flanges of the wheels on the rails. And these show that if an 
engine is run a number of times over the same stretch, high flange 
forces are set up at the same spot in each case and that you can remove 
that danger from high Bange forces and oscillatio.n by attending to the 
track at the appropriate point. . 

Now, it is rather important that we should be clear as to the results 
that flowed from the defective design. I mention this because I read 
in one journal the snggestionthat the designers were responsible for 
the Bihta aecident. That, of course, is quite frankly nonsense if .not 
lomething worse than t.hat, and that is an attempt to create prejudice. 
Sir John Thom's report made it clear that the Bihta accident would not 
have occurred had the speed limits then in force been strictly observed. 
What he  said was : 

•• There il nothing in the eviden.ee to jUltify the eoneluaion that the tract at 
the lite of the accident would have been. distorted by an en.pe numiDg ,teadU,. or 
by an XB engine running at 45 milel per hour or under ". 

What, then, are the results that can be fairly attributed to this 
12 NOON. weaikness in the design f In the Brst place. a great 

deal of trouble in the shops and sheds, both on 
repairs and on the very numerous alterations that were carried out. 
In the second place, a good deal of extra labour on the track. In the 
third place. in some areas traffic difficulties owing to . the speed restric-
tion. In the fourth place, a very large amou.nt of experiment and 
research whieh was culminated in the report now before the House. 
Although all these effects-and I have dealt only with the unfortunate 
effects of the design and not with the fortunate elteets-can be atm-
~  to a desig.n which we now realize to be defective. I' do not feel 
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myself that we can attribute any negligence to the designers in this 
respect. Granted the choice of the Pacific Engine, and that, as the 
Committtte ObeierYI' waR justified, there is no evidenoe that they did Dot 
briBg all the .kill and esperienee that were ~ to their task. 
The designs were bued on the beet prineiples of Pacific deaip elsewhere. 
The bogies, where we now seo the main defect to have lain, were oopied 
from a well-tried standard deaign. When defects beAlan to appear, an 
untiring series of experiJDenta were tried, and an immense number of 
alteratioDl were made. ActuaUy the first change that was Dlade, a 
change that was carried out OJ!. all the engines was a change in the 
direction of the main reeommendation Dl&de ~ the t:ommittee. But, 
unfortunately, its effect appears to have been muked by other altera-
tions which were introduced and it would seem now that the proceRS 
was not carried nearly far enough. I am referring t" the strengthening 
of the control springs of the bogie in the front. At tbat time it was not 
possible to measure accurately the effect of any alteration to be intro-
duced. That has only been made possible by recent invention. 
Throughout I cannot find any reason for belie\-ing that tbe Railway Board 
and those subordinate to them did not keep fully abreast of the growth of 
the practice and theory on this subject. I,ndeed the ,Report itself indi-
cates that they have made themselves a valuable contribution to iDter-
national thought on the subject. In fact those who were responsible 
lor the design cannot in my view be blamed for applying knowledge 
which they did not POSSe8S and which no one else pORBe88ed at that 
period. 

Now, I come to the question of the purchase of engines. I think 
this raises two issues which can best be diBCU88ed separately. The first 
is the purchase of a large number of enginea before any trial wu made 
in this cowlt.ry. The second is tht" " ('ontinued pnrchast" ", that it the 
purchase of certain engines after some had b('en running for Rome time. 
I am going to deal with the second question 6.rst because it ill a minor 
issue in my yjt>w and J shan come bRck later to the question of purchase 
without trial. Actually a11 the XC'I were purchRlle<l before ,any trial so 
that the second iS8ue of continued purchast" relates only to XA!I Rnd' 
the XBs. In the case of XAA. 27 were ordert"d aftt"r the first hntch had 
been workin!! for six months anrl durin,! that periOlI th('r(' hnye b('en 00 
eomplaintal whatever. A further 21 ~ ordt"rt"d st>\'en months Rftt"r 
that whf'n there had been HOme experience of un!l8t.isfnctory running. 
But 88 the Committee point out, just after that df'cisiotJ nrders were Kent 
home to suspend work on th(' batch then undt>r conlltrnct ion in rt>spect of 
both thl' bogie castings and t.he hind trnckM. Further .f'xpprimentll were 
continued and further alterations were made and when it was bclif'vcd 
that. 8 'Mtisfactory solution has been found atl order was given to go 
ahead. 
The cast" of tht> XBs is very similar. 27 were ordered after the 

first bat.ch had worked for a few months and during that time in the 
ca.e of these locomotives again there had been no complaints. ,A fur-
ther batch of 16 were ordered for two Raihvays, after t)le ft11lt batch 
thin in service for a little over a year, that i • .ten ~  for the E8IJt 
Indian Railway and ~ for the Madra and ~  )IaJiraU". ~ .  
that year there had been trouble on one of t.hese 'Ra'iJway&--'the EAltlnctlan 
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Ruilway-and elsewhere and there had been a derailment at rl'alunuuo. 
Ouriously enough in that derailment the Railway officers were disposed to 
blame the engine, while the Senior Government Inspector found difficulty 
in accounting for the distortion of the track. But the information in the 
pouession of the Board just before the contract was Illaced was that 
the troubleH on the East Indiall Uailway had been cured by .the alterli-
tions introduced after experimlmt and that the engines had been res-
tored to mail traffic. On the only other railway for which they were 
being ordered, the Madras and Southern Mahratta, the ep,gines had 
also been running satisfactorily. 

There were, however, two locomotives orderd later after the engines 
could be regarded as fully tried out and these two were ordered in 1934 for 
the Madras and Southern Mahratta Railway. The Railway asked for 
them spficially and, as I said earlier, they have given constant satisfac-
tion on that railway, although they were rumrlng at one time up to 
speeds of 70 miles an hour. Apart from this last order of two locomotives 
in respeot of which I do not think anyone can question its reasonable-
D0388, no order was placed for any of the three types after 1930. And 
I do not feel myself that in 1930 those responsible had any reason to 
feel that the troubles which had be.,'n experienced, and they were then 
few, were anything more than what engineers call the teething troubles. 
For these, they believed that if a solution had not already virtually been 
found, there was no reason for thinking at tbat date they were up 
against serious difficulty. 

I might, however, add, that the period which engineers seem to 
regard as adequate for trials is about two years. At least that is the 
period mentioned in the Committee's report, in paragraph 185 ; 80 that 
it would be hardly unfair to say that aU the engines, except those two 
ordered in 1934, were ordered without trial or without full trial ; and 
that is obviously the point at which the Railway Board are. most open 
to criticism. Now. sir, the ~ will find reasons for the step-and it 
was a change of policy, it was a depart.nre from the policy pre-viousll' 
followed and from the policy they are following now--the reaso.ns for 
that step are given in paragraph 185 of the Report. To put them very 
briefly, the reasons wprp first. the desirability of introducing Indian 
standard.  types, Recondly. the immenllP importance, in ,-iew of the coal 

, . ~  of India and the phenomenal rise in coal prices' which had 
taken place, of securing-the right t,-pe of coal for the Pacific type en-
gineR, and. thirdly. ~ deteriorAtion in the locomoth'e position as a 
result of thE' war and thl' post-war period, which necessitated the pur-
chasl' of a large amount. of new engines. I would remind the HousE' 
that we expect a locomotivp to last for 40 years 110 that the purchase 
of an obsolet(· typl' mE'an8 that you are landed with obsolete engines 
for more t.han a ~ ~ . . Moreover. I think it is worth point.ing out. 
that if any extllDsive trial was to be !liven to the engines. it would have 
heen necessary to order It considerable number. The Committee point 
out t.hat one administratio.n observed that they would require a com-
plete link for the trial of the engines. I'll the light of what we now 
know. it ill quite clear that trials of that type on one or ~  railways 
would not have been adequate. The XBs might have been well tried on 
O.lle or two railwaYR and given entirely satisfactorY ~ , but they 
JIl,-bt,·· ~ lmaatilifactcwY elsewhere. After summarising the reasons 
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that I ha VI! given IiO briefly, the COlllwttee's concluding observations 
which I propose to read to the House in full are al follows: . 
•• 8uah tIleD &I'l' the re&IiOD8 &iven U8 for tU B_JIIl'. chaD,. fit policy, aIIld 

while we ~  Ny that they had DO juatiAcatiOD, we feel tbat hl Yiew of tile waraillp 
cODveyed b,. the CoDsulting Engineers, the wiler eoUI'lltl would oert&inJ)' have beea \00 
have f'ODtiDUed punhaaiDg I further DUDlber of the weD tried B. E. B. A. type eDiiDel 
(IRlitably moclemiIed .. lleeell&l'1), pendiDa tlIoroap trial of the Dew PaolIe 
eIuIee. la our new, tile Board '. aeticm ill th1a matter wu rerrettable ; but Ua = 
tIIia eriticiam, it aboald be ncopiaecl that had tU triala and alteratio .. beea eoad 
OIl 110 more aearchiD&' lines than thOle carried out after tIM lrat X .... PaeUl ..... 
d3liftred, it aeeD1S uDlikel,. that the policy of trial before purchaae would have 
uaured immuity from the troubles which followed. It. prbaelpal etreet wollld 
haTe beaD that a IIID&Iler total Ilumber of PaeiAe .. pea IIPPt be I'IIIIDlIlI at .... 
Pl'8II8Dt time. While therefore it appears that tbe BcNI,rd ~ tIlemae1ft1 opeD to 
eritidam for ab&DcJcming their dedared polie,. it e&D h&rdq be lAid Ua new of wLat 
we DOW bow to be the atate of bowlec12e at that time, that adhereaee to thIIlr 
polic,. woald have materi&lly altered the eODditioa. of operUiOtl wtdcb have led to tIda 
baqairy ". 

III their view then, there was an error of judgment but they do DOt 
belicve that the polioy of trial before purchase would have made aD)' 
material alteration in operating conditioD8. It would have resulted 
in the purchase of fewer Paoi1lc engines and the pUJ'chaae of more of 
the B.E.B.A. engines. The gains and 10l8e8 that result from that 
decision obviowdy depend on OUJ' estimate of the future, and to the 
future I DOW tUl'D. 
That brings us to the most important but, unfortunately, the m08t 

difficult part of the report. There are really two difficulties involv-
ed. In the first place, the subject is a highly technical ODe ~ 
though I have studied it with care and have had the advantage of exeel-
lent tutOl"8 in the Railway Board, I cannot elaim to have mutered 
all the details. In the second plaoe, there i. always a danger in tryjDg 
to uplain a highly technical matter briefly in non.technical language. 
The border-line betweeo simplification and ~  statements iI 
dangerously narrow. 'but obvioUBly, I cannot pass over tIlis which iI 
the fundamental part of the report and I must, therefore, do my beat 
to explain the foundation and purpose of the leading recommendatiODI. 
These will be found in Appendix I of the report and in this pamphlet. 
And they are based on Chapter 111 which is in a seDBe the heart of the 
report. I am not competent to criticise that V(>Ty difficult and Vf/ry 
interesting chapter but might cite the view of a leading engineerin« 
journal in England which reprinted the whole chapter and observed : 
•• It is ill our view the beet euay of a purely praetie&l lWuI OIl &be 1oeomotive 

that h&8 ever been written ". 

So far as I can judge. experience is likely t.o bear out the ~ 

of the conclusions of that chapter. 
Now, the main problem, jf I may state it with a hazardous Rim-

IJlicity, is this. The Pacific locomotive has in the centre six driving 
wheels known as the coupled wheels because they a.:re coupled to-
gether, and On these the main weight of the locomotive mURt obvioUII-
ly rest. It has at the back a pair of trailing wheels and it baa at the 
front a bogie of four wheels. I l88ume that most Honourable Member8 
bow what. a bogie ia ; it is a set of wheels in a frame which can normally 
1'IOtate iDdependently of the vehicle to whieh it iR attached. If BOll'-
qurabl.,-Members wilJre1leet lor a IHODd thq will .. that the·a 
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wheelt; ill the centre must be more or less rigidly attached to the 
engine ; they cannot be allowed any freedom of D,lovement apart, from 
the springing. If they go on to think a stage further they will see 
that the wheelH at the front and the wheell. at the back must haVe free-
dom of mption; and they must not merely be able to rotate as the 
wheels of a pas. .. enger coach rotate but they must be ~ to move 
laterally, So to speak, across the frame of the locomotive, because 
otherwise the locomotive could not take a curVt:. On a passengu 
coach of course it is sufficient to have them able to rotate because the 
centre of passenger coach can lean over the curve j but on the loco-
motive the six big driving wheel" in the centre obviously must be on 
the rails. Now: it is here that the possibility of hunting comes in be-
cause if your front and back wheels can swing, so to speak, acrose the 
locomotive, i.e., in a direction of right angles to the track, the locomotive 
can swing acrOMS them and you get the possibility of the locomotive 
l:iwmging about on the central base,-the six central wheels. It is not, as 
BOme people suppose. the existence of theRe wheels at the front and back 
1:hat causes hunting. If they were not there at all the locomotive would 
be quite unmanageable. They t:xercise control over its movements: 
but it iN the fact that the locomot.ive can swing about the central wheel 
base that. makes hunting possible. 

Now, the engine illl kept straight on straight ~ . an4 to a large 
flxtent it is made to take curves, by the pressure exercised by the 
rails 011 the flange!; of the wheels. And those who remember their laws 
of motion wiII realise that if the rails are exercising pressure on the 
1ll1nges of the wheels the flanges must be exercising a similar pressure on 
the rails. ,And tha.t is where the real problem arises. If your front 
and back wheels can swing very freely. particularly the front bogie 
~  is the more important part, then the engine can swing very freely j 
and you get thE' possibility of dangerous hunting, with, ultimately, a 
distortion of the track. If, on the other hand, you make them vtiry sti1f, 
then when thf" engine comes into a curve you will get a very hifr,h pressure 
exercised by the wheels on the rails, and you have the possibility of the 
rails spreading and again the possibility of distortion and derailment. 
So that what you have to do is to ensure that the maximum forces that 
the wheels can exerciRe on the rail do not reach the limits which would 
endanger the track. As the Committee observe : 

" Neither track nor engine ('an be perfect. but the better the one the 18811 ~  
ma,. be the other by a eorresponding amount ". 

The practical course is obyiously to reduce your ~  :8ange 
forces to the utmost extent possible and at the same time ,ensure that 
your track is equal to that maximum for.ce and has an adequate margin 
of safety over it.. The ,great difticulty until two or three years ago was 
that nobody knew what the ft.ange forces were, so that the only means 
of judging whether the engine was huntinlr, or was likely to hunt, 
dangerously was the evidence of infre'quent distortions and the feeling 
t1lat one got by riding on the locomotive itself. As the Committee point 
out, that feeling may be a very misleading guide. In the last two or 
three years instruments have been perfected which enable us to meas1p'e 
~  Bange forces and thus to judge what the e1fect of any alteratioD 
mtroduced on the locomotive is in enhancing or reducha.g hunting. So 
that We Itre now in a position to know for the first tilDe what is happen-
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iug between the ftangea of the wheela ILDd the track and thus to juJilt8 
of the suitability of the different steps that occur to engineel'B fol' the 
removRI of any trouble. , 

Now, the Committee appear to be BAtisfied that normally with 
these engines as at present devised, the more dangel'OUS flange f01"ees 
are exercised by the front pair of coupled wheels, that is, the front pair 
of the six driving wheelR. The essence of their moRt important .pro-
posals means the. transfer of prellRure from these ~  to .the bogie 
at· the front. It IS not exactly a transfer because fairly' obVIously you 
get the ~ amount of control at the front from a less .amouut of pres-
SUl'ti, very much on the principle of the lever or crowbar. What I might 
describe a8 tlJe core of the Committee's proposals .onld be found OD 
page 60 of their report where they say': 
H'The beet tluit eo be dOIlfJ OB the eDgillfJ baa been clearly IIhm to be the reduc-

~  ClQIJpled wheel Aauge toree.; thla an be aehieved by ineT8lUlin«, tID tar.. ia 
pnetie...,1e, Ute mde control of the bogie, haviDg regard to the eharaeierlatie. ot. the 
biJld truck. ThiI, in eaaeooe, iB the BlOlt important praetieal meunre whlch can be 
taken in engine de.ip, to reduee the reactionll OD the tradE". 

~ the most important recommendations in the Appendix are 
,lesigned to this end. Thus, for example, they recommend that the 
f1trength of the bogie control springs, both the initial strength and the 
Inaximum strength, on compreRsion, should be very greatly increased. 
In other words, the bogie should have less frt't'dom of movement, so that 
,vhen the engine starts to swing, there will be a greater centring force 
cm it. At the same time, they want to pre\'ent a high degree of frictioll 
1here when the bogie moves on its slides so as to avoid a force which 
" .. ould counteract the effect of those springs. If my description has been 
in the least clear, I do not think Honourable Members will have much 
tlifticulty in following t.he 6rst few and important recommendations in 
the Appendix. 

Coming to the back of the locomotive, to the trailing wheels, to the 
connection between the engine and tender and the 'tender itself, the 
recommendations, aa far as I have been able to follow them, are desigued 
to enaure that oscillation at the rear is damped down, and you do not 
.t forees Bet ap which would neutralise or diminish the effeot of the 
control springs at the front. The recommendation that new enginea 
should have control springs for the hind truck is obviously based on the 
same considerations. The recommendations as regards the maillten8DC8 
of the engines are fairly straightforward ; the better the degree of main-
tenance the le88 likely you are to have oscillation and hunting. I do 
not think Honourable Members will have any difficulty at all in follow-
ing the recommendations regardiJ:rg the .speed and the track. 

Let JD.e try, ill conclusion, to analyse the position regardiD4r tht 
futul'e. IDdia haa 284 locomotives of types XA, XB and XC. Bow. are 
we ~ &MeM their value' The bulk of them have rendered and aM 
nmde1"ing-.xcelJent'sernce. So far as the biggeatgroup is ,~ 
XAa, I can' find no evidence that they have proved at all unsuitable ~ 

fAe work they were dQSigned. They have·a much lighter load, ule,.lo" 
tUn tbfJ B. B.S. A..-4.6.0 S, &nd they were deRigned for mixed. tratL 
oU branch· linea .. I <48.Jlnot find any record of trouble .there. Such troubltt 
as did .rille was due to ,tile fact that they. ~ to be used for other work, 
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because on certain sections the track was not regarded as strong enough 
for the B. E. S. As. which the Committee suggest might have been pur-
chased. The XCs,gave troublfi in the early years, but they had never 
had any derailment, nor is there any record of distortion in the last five 
years 80 that I think the designers calt' reasonably claim them as suc-

~. The XBs have admittedly given more serious trouble, although 
as I said earlier they have not given trouble everywhere. On the Madras 
and Southern Mabratta Railway, for example, they are regarded as defi-
nitely successful.' 
But many of the engines are subject at present to speed restrictions 

which impair their universal usefulness, and we should naturally like 
their removal. And the removal of relaxation or any other restrictions 
now in force must depend on our being satisfied that the flange forces 
which are being exercised' are thoroughly safe. We have not, of course, 
completed the series of experiments which the Committee has recom-
mended i but so far as they go, they afford very gratifying confirma-
tion of the soundness of the conclusions in the Report. We know now, 
what I do not think we knew two years ago, bow hunting originates.. 
We have the means now, which we certainly did not have two or three 
years ago, of estimating the extent of the danger involved, of, measuring 
'the flange forces and the oscillation set up, and of knowing what effect 
the experiments and alterations are having, and we believe, I admit not 
for the first time, but I think this time with more solid grounds that the 
.committee have provided us with a means of curing hunting. So 'that 
our hope is, that thanks to tbis valuable Report and the immease amount 
of work that preceded it, all those engines have many years of excel.-
lent work before them. If this hope is fulfilled, we are clearly in a better 
posit.ion, so far as the locomotives are concenled, than if the more 
cautious policy aUuded to by the Committee had been followed. I do 
not put that forward as a complete justification for aetion taken betweeD 
1928 and 1930, but it is a very rp}evant consideration in jUdging of the 
success of the policy then followed. I would only repeat, finally, that 
:we have reason to be deeply grateful to the Committee and deeply appre-
: ciative of their work. 
~ 

~. lIrIr. President (The Honourable Sir Abdur Rahim) : Motion moved: 
n •• That the Beport of the Pad1le Locomotive Oommittee be taken into coDBi-
~  ". 

10'- Sir .uammu YamiD Daia (.A.gra Division : Muhammadan Rural) : 
; Sir, I wish to move :  ' 

" That the further din1l.iOll OIl the Baport of ,tlaiI C4mmittee be adjourned till 
the Delhi SealiioD ". 

When I move this, I do DOt wi$k to give any undue importance to 
the action of those who are absent from their seats today. Anyhow, Sir, 

~ fact femains that about 44 lIembers of this House are absent today, 
andwhatevC:l> may be-the grounds on which they have absented them-
selves today, whether they _ere based on any misund"rstanding or on 
, lrl'oUlldswhieh were unjustifiable---this is a matter for their eonstituenciefl 
to ~ ,  think we Mtould adjourn the furt}ler discussion till thp 
. Delhi Session. . 

.As far as my personal Q.pinion is eoncerned, I do .ot think that tht' 
i absence of . any Member of tlris House op the HlXlunds.given out in the 
1 ;Press on an occasion like this is justifiable.T·hat iRmy pel'l!onal. view, 
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but, anyhow, the fact rem.aiDs that this is a very important Report, and 
since the Government wish to take a serious view of the finding8 of thia 
Committee and also prompt action which will have a great ~  on the 
future policy of the Railway administration, I think it is only right that 
this House should give another opportunity to those Honourable Mem-
ben who have absented themselves today, though in our opinion their 
absence is quite unjustifiable, to have their say, so that the Government 
also may have the benefit of their views in taking action on this import-
ant Report. I think, Sir, this House will enhance its reputation if it 
shows a kind of gesture even to those with whom we do not agree and 
whose absence, I repeat, is most unjustifiable, ,that we are ready to accom-
modate them and give them another opportUllity to express their views 
on this important Report. Probably they may be feeling sorry and they 
may have to rel'ise their a.ction very soon and we do not know whether 
they will find themselves present in the House in the near future. But 
whatever it may be, this is my suggestion that the further discussion on 
this motion be adjourned to the Delhi Session, and I move it. 

Mr. . ~ (The Honourable Sir Abdur Rahim) : That is not the 
proper form. The Chair thinks what the Honourable Member means 
is that the debate" on this motion do now stand adjourned. 

Sir Mghammad Yamin Kh&1l: Yes. 

Kr. Pnlident (The Honourable Sir Abdur Rahim) : Motion moved: 
•• That the debate OIl tbe motion moved do noW' .tand adjourned." 

The BoDonrabw Sir Mllhammad. Zafrnllah JthaD (Leader of the 
House) : I am afraid the Government are not in a position to accept the 
motion moved by my Honourable friend. Surely his own presence here 
&hows that he does not consider that there was any good ground for 
ab&taining from being present in this Seasion. 

Sir Mghammad YamiD Khan : I have made it clear. 
The BOD01lJ'&ble Sir Muhammad. Za.frn1la.h Khan: I am merely 

endorsing what the Honourable Member has said and I am sure he has 
no objection to my stating it in those terms. In any case I do not see 
how busine88 which is to be brought before the House is to be sifted on 
the principle that certain kinds of businll8 a1'8 important and should 
be brought before the House when all Parties choose to attend and 
certain other items of bumen are not 80 important and may be pro-
ceeded with wht>n some are absent. The absence of a certain Party from 
the House is extremely regrettable, but Government consider that all 
b1l8iDess that is brought before the HOUl8, whether by Government or by 
non-oftieial Members, deserves the attention and conaideration of the 
wbole House. I am afraid, if Sir Muhammad Yamin Khan's motion 
were to be adopted, the House might .. well adjourn altogether because 
no businea could be transacted on tbat principle. I rep-et verr muoh 
that Govel'lllDent are not able to take ihe view of the matter that Sir 
Muhammad Yamin Khan takes. 

kdar 81m IiDp (West Punjab: Sikh) :  I would like to support 
the motion of Sir Muhammad Yamin nan, 'though on lI01Dewhat ~  

grounds. AI the Honourable the Communications Kember pointed out, 
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there it no doubt that tbil report hal been with 111 t\or two mOD.tba. 
But you also cannot gainsay this ~ that the report" is of a highly 
techYJical nature. Though we have tned to separate the two portions, 
Damely, the technical portion from the general portion, I think I am 
voit!ing the feeling of all the Members of the HOUle when I say ..•. 

Sjr Abdul JIa.Um Ghumavi (Dacca cv.," Mymensingh : Muhammadan. 
Rural) : No, no. 

Some other Honourable Memben: No, no. 

Bardar' Sant Singh: Let me finish what I am saying. Without 
hearillg me, you want to say" No". I am saying that most of the 
Members have not bf>en able to follow the technical portion of this 
report. The Government with itR host of -advisers on these technical 
mat.ters can understand the implications of this report .... 
Mr. 1Vl. .A.. JiJma.h (Bombay City: Muhammadan Urban) : Do the 

Government understand' 
Sard6r &ant SiDgh: I should think so, I should presume so. 

Mr. M. A. J1nD&b. : Sir Andrew Clow said that he did not. 

Sarda.r Sa.nt Singh: In that case that is a greater. reason. This 
stlttt'ment showing the action taken or proposed to be taken upon the 
Pacific Locomotive Committee's recommendations was handed to us 
ouly this morning and we have not been able to go through it. What 
I propose to place before the House is this. I will request the Honour-
able the Communications Member to grant us the facility of seeing 
Rom";:' or the technical experts of the Government in connection with the 
l'<,port. 
Mr. President (The Honourable Sir Abdur Rahim) : That is a 

very different thin!!, from the proposition which has been put forward 
by Sir Muhammad Yamin Khan. 
Sardar Sa.nt BiDgh : What I am saying is this. The ground on 

which this proposition should be accepted is that we should be given 
fRcilities to see some of the experts of the Railway Board and under-
stand. those portions which are obscure to us, and for that reason the 

~ Dilly bl' adjourned. That is my submission. 
Sir Abdul Balim Ghumavi: Mr. President, I oppobe tbis motion. 

Sir Muhammad Yamin Khan has made out a case on the floor of this 
IIou!;c that as the Hitlers and Mussolinis of the Congress are unable to 
atte,ud. or will not attend, therefore, the discussion of this important 
matter should be pOHtponed. 
An Honourable Member: Chamberlains and Daladitl's I 
Sir Abdul Balim Ghumavi : )1y Honourable friend suggests that 

becltuse the Members of the Congress Party would not choose to be 
pres en t here, therefore, the Members of the ~  should agree to 
a proposal for postponing such an urgent matter. I could have under-
stood if there was some serious difficulty on the part of these Hitlers 
and l'truCJsolinis in attending, but what is the ground of their absence 
from this House today' The ground is that the Indian troops were sent 
without the knowledge of these Hitlers and Musllolinis ..... . 
. Mr. PreIld.t (The Honourable Sir Abdur ~ : The ~  
Memberneedno,t discus an that. That ~  is nol; before the 
H(Juae: Wbatever flleir motives maybe, it does not matter. 
L169LAD L 
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Sir Abdul JIaUm CHluDaYi: My ~~ . . friend, Sardar Sant 
8iJlgh, 11&18 that au8ioicmt time haa nQt been ,given to us to study the 
report. )(onths ago this big pamphlet wu &eDt to ~  ~  
ILMnber. . 

8ard&r a.m _h : But facilities wert' not available to us. 
Sir Abdul BlUm GImaaYl: He wanta to understand the technical 

side of this re.port. He will never understand that. 

An JIoaoarabl. Member: Have you undel'8tood it' 

Sir Abdul IIaUJD Cllmmlavt : 1 do not care to understand tbe techni· 
eal side. 1 am here to 8be to the protection of fl.1e lives of the people 
&lId ~ avoidance of risk and aocident; the tdnical aspect may 
bc taken care of by the technical eonglneers. On these grounds. I 

~ the adjournment. 

Mr. P .•. Jam. (Madras: European) :  I must oppose the sugges-
tion that the dt'bate should be. adjourned to the Delhi Session. It un-
doubtt'dly is moat unfortunate that the ~  of the Jargest Party 
in ~ 1IOUSf' have been directed by an extra constitutional body to 
abstlliu from performing their duties here and 1 think no one is Horrier 
for that order than the majority of those Members themselves. Whilp. 
We! re(n"et their absence and share their disappointment at not being able 
to carry Qn the burdens of legislation with their fE"llow legislatol'tJ, I do 
not think that that is any reason why bUfliness that was known to be coming 
bf'fort' this House should be postponed. I can quite understand that 
the rt'port presents some difftculties to the understanding ot somt' of 
tht! 1I0nourahlt> Members and there might perhaps be a ease for an 
adjonrnment of the discussion for a few days. And if the Railway 
Bourd eould provide facilities for Sardar Sant Sinj!'h to go on hunting 
on an XB engine no ont' would be happier than myself. but 1 an1 bound 
to confess that '1 should not be. willing to accompany him. But thel't" 
is another aspect of the matter which I think we. as practical men. should 
consider, and that is this. As it is. we, usually find the greatest difficulty 
dllrinl!' the BudgM; Session in coping with the business that comes before 
the House. This is a comparatively light Session and I do not think 
tllat 8 nlere addition of Membe1'8 to the Housl' will necessarily t'llablf' 
the flouse to give greater consideration to the report. and if it is 
postponed until the Budget Session there is no guarantee that there 
wi11 be found time for it. 

T remember my Honourable friend fl"om Madr8.R. Mr. Satyamurti. 
whose uhsenc{' we all noticed at qU(>Htion time. ill spite of the fnet that 
Mr. Lalchand Navalrai endeavoured 10 take his nlaCt'. not with ~  

great !;uccess I am bound to confess-I remember Mr. Satyamurti 
agitating, year after year. for adequate time durilli' the Budget Session 
to be given for the discussion of the Public Accounts Committee Report. 
What happened year after year was that it was postponed until the 
end of the Session and then we were told that there was no time. I 
am ratht:'I' apprehensive that the same thing may happen in connection 
with this report. This is a technical report. The H01l8e cannot possibly 
eonBider its technical aspects. It i. not quali8ed to do so, even if Bardar 
Sant Singh should spend his time during the next 25 years on a hunt· 
ing engine. But there are certain main reeommendation. that are of 
great importance and, therefore. I vge very strongq that the debate be 
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concluded during the present Session. H it would meet the wishes of 
Members, who have only received this moming this . summary of what 
has been done by the 'RaiI'Way Board, to have the debate postponed for 
two or tbree days, then I 'Would uk the HODourable the Railway Mem-
ber to couider that reqUest. 
Maulvi Muhammad Abdul GIumi (Tirhut Division: Muhammadan) : 

Sir, apart from the fact that the Membel'R of a Party or individual 
Mcmbrl'8 are absent, I would ask the Government to take into COD-
siderat;oTl the fact that they gave notice of this motion tb the Assembly 

~  too late and you will notice. Sir. that notice of this Motion 
waR iStlUed by the Assembly oftice on the 21st August, and it might have 
reached Members on the 25th or 26th. We ,had hardly time to read 
the LulkJ' volume of the report which is going to be diaeus&ed today. 
You m,q,y bok to our inconveniences. The; last speaker haa suggested 
that at IpaRt some time should be given for the consideration of this 
bulky "eport. I hope the Government will 80 arrange the bUBiness that 
this matter may be taken up by the middle of September next. 
Mr. M. A.. JiDDaJl : I do not wish for a single moment to urge the 

Go"ernmcnt to stop its business because some Party is not present here 
hut T do urge upon the Governmt'l1lt to oarefully consider the request 
of ~ ~  to adjourn the debate for a reasonable time. You m'USto 
remember that after all the non-official Members have got many other 
things to attend to. 
An Honourable Member on the 00v8l'DllleDt BeDchei : So have we. 
Mr. _. A. lbmah : It is all very well for the Government to bring 

np ~ business. You are paid to attrnd to your businelS. We have 
got  many other things to attend to, besides attending W the busine8lt 
of tIlf' Legi"lature. We do not get anything more than. Re. 20 a day. 
Therefore don't iyon compare your difticulties with ours. It is a fact 
that mimy of the Honourable Members have got very important matters 
to attend to. You have got the Secretariat behind you. You have got 
al1. t.hat army of std sitting in the office-box to assist you. You send 
thu; lIJ!cnda to us about the end of August and you expect all th.e 
Membcrl:l to be ready to debate and discuss these recommendations 
whi('h fire of a complicated and technical character. I can under-
stand the attitude of the Leader of the House. It is perfectly justifiable. 
Weare not going to stop our business because Bome people are not 
present here. That I can uncipTstand. I. therefore. urge upon the 
Govprnment that time should he allowed to the Members to study this 
report and not to force us to 8 division. There is no ~ The 
Gonarnment can bring this matter up on the aA'enda after ten days or 
8 week, so that Honourable Members may look into it properly and be 
rca.dy to participate in the debate in an intelligent manner. 

Mr. Muhammad Azha.r Ali (Lueknow and Fyzabad Divisions: 
Muhammadan Rural) : Sir. the Leader of the House has opposed the 
~  made by my friend, Sir Muhammad Yamin Khan. I (10 not 
think Government ,should force their view on this House, because on 
this occasion there is an obje.etion from practically all the elected 
Members. 

Mr. Prelddent (The Honourable Sir Abdur Rahim) : There is a 
Dl!otiOIl before the House by Sir Muhammad Yamin Khan that the 
debate do stand adjourned. That means that the debate will have to 
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(1I:r. Pnaldent·l 
be adjourned indefinitelY but" ~  au,g.tiODI ,have beeo ';made that 
some ~  maybe allowed to Ho.ourable Members to study the· report 
more ~  .. efully. These are two distinat ~ . 

Mr. .. .A.. Jimaah: )(ay I move an amendment tp tke . motion of 
Sir Muhammad Yamin Kh¥-tbat the debate be adjourned tin the 
15th September. 
Mr. PresideD, (The Honourable Sir Abdur Rahim). : The Chair does 

110t think any amendment is necessary. A suggestion like that clin well 
be put before Government without any motion or amendment. 

Mr. lIubarpmacJ Ashar Ali : An amendment haa been suggested by 
Mr. JillU8h tha.t thl' matter be postponed for .',week or ten days. I 
was going to support that suggest.ion, GovermD8Ilt Rhould accept the 
suggestion as a sort of gesture to tht' D''n-08ieial side. 
Mr. Prestdat (The Honourable ~  Abdur Rahim) : The Honourable 

Member must recognise the distinction hetween the lIuglfe&tion that has 
been madf' by some Members and the motion of Sir Muhammad .. ~ 

Khan. Ii Sir MuhRmmad Yamin Khan's motion is accepted, there will 
be 110 di:,.eus<;ion this Session and it will have to be renewed afterwards 
~  the sp<'cial permission of the House. 

Sir Mubammad Yamin mum : If He vernment will agree to the sug-
gestiou 111 :11e by my Leadt'r, then I wili wiihdraw my motion at once. 
'the Bonounltle • ADdnIW mow: I do not think the IorRlUIlents 

adduced for postponing the debate for a long time llave veI"Yimuch 
validity. As regards Sardar Sant Singh'8 eomplaint, the RaUway 
Board is there all the time and ~  are always ready to asai&t any 
Member in r<>gard to the technical mattera. As regard. theae matter. 
of detail H(}lIourable Kembers will remember that I did not diacun 
them ill my Rpeech at all. 

111' ... A, lmDah: Bnt WE'! may have to dlscu .. diem. 
The Bon01lJ'&ble Sir ADdrew Olow: But if then!' is a desire to take 

this up at a slightly later date, I think We oould Di&et the desire of the 
~  on that matter; and tbis matter could be tIlken up after Luneh 

on BUY half day, if that will Ruit the desire of the Boulte. 
An Bonourable Kember: Not today , 
"lhe Hcmoara.bJe Sir Andrew Olow : On 80me later day, immediately 

after Lunch, if that will suit the House. 
Mr ... A. JiDnah : Provided it i8 not brought up at least for a week. 
'l'be HODOurable Sir .ADdrew Olow : Yes. 
Sir Muhammad YamiD EhaD : Then 1 withdraw my motion. 
The motion wall, by leave of the Assembly. withdrawn. 
The Assembly then adjourned till Eleven of the Clock on ThUl'lday, 

tb" 3lat August. 1939. 
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